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LOK SABHA DEBATES 

LOK SABHA 

w~ May ~ 2rA?71V~ 1~ 1!J2!J (SIJIaI) 

The Lok SIIbhIl mtll III Eleven of Ihs Clock. 

[MR. SPEAKER In Ih8 Chllir) 

... (Inlsnuptions) 

OBITUARY REFERENCE 

MR. SPEAKER: Han. Members, I have to Inform the 
House of the sad demise of one of our former colleagues, 
Shri Chhatrapati Ambesh. 

Shri Chhatrapati Ambesh was a Member of the Fifth 
Lok Sabha from 1971 to 1977, representing Ferozabad 
Parliamentary Constituency of Uttar Pradesh. 

Earlier; Shri Ambesh was a Member of the Uttar 
Pradesh Vidhan Sabha from 1957 to 1967. 

Shri Ambesh was a Member of the Joint Committee 
on Salaries and Allowances of Members of Parliament 
during 1971-72, Committee on Petitions from 1973 to 
1975 and Committee on the WeHare of Scheduled Castes 
and Scheduled Tribes during 1976-77. 

An active social worker, Shri Ambesh served as 
Special Honorary Magistrate, Agra from 1952 to 1957, 
Member, Managing Committee, DAV School, Agra from 
1957 to 1967 and Trustee, Agra College, Agra. 

Shri Ambesh was a Member of the Indian 
Parliamentary Delegation to erstwhile USSR in 1976. 

Shri Chhatrapatl Ambesh passed away on 4th April, 
2007 at Agra, Uttar Pradesh at the age of 84. 

We deeply mourn the IOS8 of this friend and I am 
sure the House would join me in conveying our 
condolence to the bereaved family. 

The House may now stand in silence for a short 
while as a mark of respect to the memory of the departed. 

11.02 hr •• 

Ths Usmbtlrs /hsn stood In silencs 
for II $holt while. 

/TIBns/IlIion} 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Speaker, 
Sir, I would like to put forth my views on a very Important 
Issue. ... (Intsnuplions) 

MR. SPEAKER: I shall give you time at 12 O'clock. 
Every one will be given opportunity. 

PROF. VIJA Y KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, I would like to speak on a very Important 
issue. . .. (Inltlnuplions) 

MR. SPEAKER: I will give opportunity to all. Let the 
Question Hours beheld first. Every Member will be given 
an opportunity to Speak at 12 O'clock. 

. .. (Intsnupt;ons) 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, Sir, my issue is a very Important one. 
... (Intsnuptions) 

/English} 

MR. SPEAKER: Very important questions on the 
Ministries on Youth Affairs & Sports and Communications 
are there. 

... (Inlsnuptions) 

/TrsnsIlltion} 

SHRI VIKRAMBHAI ARJANBHAI MADAM (Jamnagar): 
. Mr. Speaker, Sir, I would like to speak about Gujarat. 
Please allow me to speak. • .. (Intsnuplions) 

MR. SPEAKER: Did I ever disallow you? Please 
follow the rules. 

...(Intsrruplions) 
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11.04 hr •• 

ORAL ANSWERS TO QUESTIONS 

/EngIish} 

MR. SPEAKER: Q. No. 482, Shri Hansraj G. Ahir. 

[Trsns/stion} 

Communication Satelllt .. 

·482. SHRI HANSRAJ G. AHIA: Will the PAIME 
MINISTER be pleased to state: 

(a) whether ISRO is contemplating to launch in future 
any other communications satellites after the successful 
launch of INSAT-4B; 

(b) if so, the details thereof; 

(c) the number of transponders providing services 
through the communication satellites of the country; 

(d) the extent of income being generated every year 
from transponders service through the satellit_; 

(e> whether any target has been set for commercial 
use of satellites in future; and 

(f) If so, the details thereof? 

/English} 

THE MINISTEA OF STATE IN THE PAIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Ves, Sir. 

(b) ISRO propoaes to launch about 12 communication 
satellites in the 11 th Five Vear Plan period to provide 
replacements and additional capacity. 

(c) At present, 199 transponders provide services 
through communication satellites of the country. 

(d) The total Income from the lease of INSAT 
transponders Is eatimated at Re. 400 crores for the year 
2007-2008. 

(e> and (f) Ves, Sir. It is targeted to ~ieve annual 
revenue of about As. 1000 crores through commercial 

use of Indian satellite tranaponders by the end of the 
11th FIVe Vear Plan. 

[TllInslation} 

SHRI HANSRAJ G. AHIR: Mr. Speaker, Sir, we have 
launched INSAT-4B communication satellite from French 
Guyana while AGILE satellite has been launched 
successfully from Italy. I would like to know from the 
hon'ble Minister as to extent to which we have been 
benefited financially from the launch of this satellite. Has 
the Govemment reached any agreement with any other 
country regarding launching of commercial satellites and 
eaming profit out of it? 

/English} 

SHAI PRITHVIRAJ CHAVAN: Sir, we have 
succe.fully launched the Italian satellit&-AGILE, which 
is the first commercial launch conducted by ISRO. The 
launch was commercially very successful. We had bid 
very competitive prices. We have got 29,000 dollars per 
kg., which is very competitive. We have hopes of 
launching many more commercial satellites in the futur •. 
The success of PSL V launchers, which is a very rugged, 
reliable and versatile launcher, has now been again 
proven with the launch of the Italian satellite last month. 
We expect to launch many more commercial satellites in 
future. 

As far as the first part is concemed, the han. Member 
asked about the INSAT Satellite for which I would like to 
state that we still do not have the capability to launch 
heavier communication satellite. With the availability of 
GSLV Mk-1I1 Rooket, which Ie being readied, we would 
be able to launch such type of satellites from India Right 
now, we are using French Guyana for launching heavier 
satellite. 

[TllInslalion} 

SHRI HANS RAJ G. AHIR: Mr. Speaker, Sir, a 
busin ... to the tune of approx 200 billion dollars is done 
in the intemational space market. The hon'ble Minister in 
his reply has stated that we have set a target of achieving 
Rs. 1000 crore revenue during 11th Five Vear Plan. It 
means that a big country like that of ours will achieve 
only one per cent profit of this total profit of the world. 
I would like to know whether the Govemment propose to 
formulate new plans to eam more profit through this 
market. 
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{English} 

SHRI PRITHVIRAJ CHAVAN: I would Uke to clarify 
that we expect Rs. 1,000 crore revenue, which would be 
only from the leasing of the transponders on Indian 
satellite. Currently, It is about Rs. 400 crore per year. 
We expect to go to Rs. 1,000 crore per year, only from 
the l888Ing of the transponders on Indian satelUtes. At 
present, the business of commercial satellite 
manufacauring, making of the satellite, is about 2.3 billion 
dollars annually. We expect to get about three to four 
per cent share of this business. We already have two 
contracts from foreign firms to make satellites for other 
countries. 

The third component is the launch services, like we 
launched the Italian satellite-AGILE. The market is 
expected to be 1 to 1.2 billion dollars annually, out of 
that market also, we expect to get two to three per cent 
share. 

{Trans/stion} 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, I 
thank you for giving me an opportunity to ask a question. 
I would like to know from the hon'ble Minister whether 
ISRO has any programme to send a man in space. If 
so, by when. 

{English} 

SHRI PRITHVIRAJ CHAVAN: The question of 
'MANNED MISSION is under preparation for a long time. 
The Government has not yet sanctioned the mission. The 
preparatory work is going on. There is a scientific 
agreement to the effect that in the next eight years, at 
the cost of about Rs. 9,500 crore, we would be able to 
send a man in space. It is not 'man on moon', but only 
'man in space'. We would be able to send a man in 
space. The Govemment has not so far sanctioned the 
'MANNED MISSION'. 

{Translstion} 

SHRI AJIT JOGI: FIrst of all Shri Rewati Raman 
Singh ji will be sent. 

{English} 

MR. SPEAKER: I am sure many volunteers would 
be there. 

SHRI N.N. KRISHNADAS: Of late, a lot of 
communication channels and communication technologies 
are coming up In our country. Is the existing INSAT-B 
satellite enough to meet the demands of our country? 
Has any assessment study been conducted by the 
Government? What would be status in meeting the 
demands for the coming 10 years? Has any understanding 
been arrived at by the Govemment in this area? 

SHRI PRITHVIRAJ CHAVAN: We have no shortage 
of any capacity. As I said, we have 199 transponders in 
the satellites that are presently working. We can give 
transponders to anybody who wants, for TV services or 
for communication services. 

We hope to have a total capacity of about 500 
transponders by the end of the 11th Plan. We will launch 
about 12 new communication satellites In the 12th Plan. 
Currently we have nine communication satellites orbiting, 
which are providing services to everybody, and we have 
seven remote sensing satellites for imaging applications 
and earth observation applications. 

{Trsns/stion} 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, ISRO 
has set up some telemedlclne centres 18 Laddakh and 
Kashmir. These are being set up but their function Is not 
being monitored property. Has the hon'ble Minister any 
arrangement so that these centres could function property. 

{English} 

SHRI PRITHVIRAJ CHAVAN: Tele-medicine is an 
important societal application, which is the work of the 
ISRO, Departmel'lt of Space. At present, there are 201 
hospitals including 38 super-specialty hospitals which 
provide tele-consultation services. We want to expand 
this programme. 

The question raised by the hon. Minister is about 
tele-medicine facilities in Jammu and Kashmir. I will 
certainly look into it, and if there Is any difficulty, we will 
certainly resolve it. 

MR. SPEAKER: Thank you. 

Accountability of the Sport. FederatIon. 

·483. SHRI ANANT KUMAR HEGDE: WiD the Minister • 
of YOUTH AFFAIRS AND SPORTS be pleased to atate: 
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(a) the details of the financial status of various sports 
federations in the country; 

(b) whether these federations pay Income tax; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the mechanism by which the Govemment secures 
their accountability? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR): (a) to (e) A Statement is laid 
on the Table of the House. 

(a) The National Sports Federations (NSFs)/Sports 
Associations are autonomous bodies registered under the 
Societies Registration Act or under Section 25 of the 
Companies Act. These are responsible for promotion of 
their respective Sports discipline(s). The Government 
supplements the efforts of the NSFs by providing 
888istance for training and participating of Sportspersonal 
Indian teams in international events abroad; holding of 
NationaVlnternational Tournaments in India; coaching! 
training under Indian and Foreign coaches; procurement 
of sports equipments and providing requisite scientific and 
technical backup, as per agreed Long Term Development 
Plans; and meeting a part of the administrative expenses 
towards re-imbursement of salaries of Assistant/Joint 
Secretaries. As such, most NSFs are significantly 
dependent on Government assistance for running their 
sports activities. 

(b) to (d) As per the Income Tax Act, the Sports 
Organisations having their objects as promotion of sports 
and which are registered under Section 12M of the 
Income Tax Act, can claim exemption under Sections 11 
and 12 of the Income Tax Act subject to the fulfillment 
of various other conditions prescribed under it. Further, 
the Sports Organisations that are of State or National 
importance, can also claim exemption under Section 10 
(23C) (iv) of the Income Tax Act subject to the fulfillment 
of various conditions prescribed under it. The income of 
a Sports Organisation which is neither notified under 
Section 10(23C) (iv) nor registered under Sections 12M 

of the Income Tax Act is taxable under the usual 
provisions of the Income Tax Act. All NSFs are supposed 
to take appropriate action as per the provisions of the 
Income Tax Act. 

(e) To ensure that NSFslSports Associations maintain 
financial accountability, recognition Is only granted to those 
NSFslSports Associations that have proper accounting 
procedures and bring out financial statements on time. 
Grants-in-aid are released only after the submission of 
utilization certificates for past releases, if any. Further, as 
per the provisions of the General Financial Rules, the 
accounts of the NSFs/Sports Associations receiving 
financial assistance of more than Rupees one crore in a 
financial year are audited by the Comptroller and Auditor 
General of India. The guidelines under the scheme of 
"Assistance to National Sports Federations· also provide 
for temporary suspension of recognition and also de-
recognition in the event of irregularities, Including financial 
irregularities. 

MR. SPEAKER: Q. No. 483, Shri Anant Kumar 
Hegde. 

Is he absent? 

Shri Anant Kumar Hegde, do you want to put the 
question? Please put the Question. 

Shri Anant Kumar Hegde, please go to your seat. 
Which is your seat? Please go to your seat. Why do you 
want to become a back-bencher? 

Are you not ready with the question? All right. If any 
other hon. Member wants to put any supplementary, I 
will allow. 

Okay, now I see the Interest of the hon. Members In 
sports. That is very good. I will start with the sports 
person first-5hrimati Jyotirmoyee Sikdar. 

rrrBnslalionj 

SHRIMATI JYOTIRMOYEE.SIKDAR: Mr. Speaker, Sir, 
hon'ble Minister in his reply has clarified that sports 
federations do not pay income tax. Through you, I would 
like to ask the hon'ble Minister about the manner in which 
such federations spend their income. As per my view, a 
number of such federations are not able to spend their 
income properiy due to which they fail to tap the real 
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talent. He has stated that Grant-in-aid Is suspended to 
these federations If they fail to submit utilization certificate 
in case of earning Income of more than rupees one crore. 
I would like to know from the hon'ble Minister about the 
federations, which have not submitted utilixation certificate 
along with the federations who have been suspended till 
now. 

SHRI MANI SHANKAR AIYAR: Sir, 60 far as income 
tax is concerned, CBDT has informed us that no 
centralized information Is available with them and they 
have to collect such Information from various field 
Information centres. In such a situation, it is not posaible 
to reply the question asked by the hon'ble Member right 
now but the mention made by her that' all sports 
federations are exempted from paying income tax is not 
correct. Only the federations which have been registered 
properly particularly under Section 12M and Section 
(23C) 4 of Income Tax can claim exemption, not all. 

So far as utilization certificate is concerned, I have 
the information about the federations, which have not 
submitted this certificate so far. We are waiting for these 
certificates. The next installment of grant-in-aid will not 
released to them till we receive this certificate from them. 

Sir, it will take time If I start reading out the entire 
information available with me. Therefore, I seek your 
permission to send the information directly to the hon'ble 
lady Member. In regard to auditing by CAG., I would 
like to state that we send a matter of CAG if the income 
is more than rupees one crore, and we try to satisfy 
CAG in this regard. In the end, I would like to tell the 
hon'ble lady Member that though the Government provide 
them some aaaistance but they are free to arrange the 
means of their Income. Income tax Is Imposed on their 
entire income but, not on grant-in-aid. 

[English} 

MR. SPEAKER: Shri Balasaheb Vikhe Patil, I am 
glad to know that you are interested in sports also. 

[Trsnsliltion} 

SHRI BALASAHEB VIKHE PATIL: Mr. Speaker, Sir, 
through you, I would like to tell the hon'ble Minister that 
on failing to submit utilization certificate, some federations 
become defaulters which creates hindrance in promotion 
of sports. Is any action being taken so that such 
hindrances may not occur? Secondly, as they mainly 

depend on Government funding, a very negligible progress 
Is noticed in this work. Therefore, do the Government 
propose to encourage donations or any other measures 
fOI their self-financing. On the other hand corporate 
houses will enjoy rebate on income tax by giving 
donations to these federations. Besides, I would also like 
to subrnit that earlier grants were released to these 
federations directly but since 2005 this grant Is given 
through State Governments. It Is affecting the performance 
of sports in various States. State Governments are not 
promoting sports. Through you, I would like to know the 
Opinion of the hon'ble Minister In this regard so that it 
may not recur. 

SHRI MANI SHANKAR AIYAR: Sir, I am al80 
astonished that I am being made responsible for 
implementation of National Sports Policy wherein it has 
been specifically stated that the Government would provide 
sports facilities upto the grass root level. Further, this 
task should be entrusted to States and my Ministry, being 
a pert of the Central Government should pay attention to 
international events and national mega sports only. The 
responsibility was demarcated in this way when I assumed 
the office of Sports Minister. Earlier centrally sponsored 
schemes relating to rural infrastructure for sports were 
being funded by the Union Govemment. Before I assumed 
the office on 1 April, 2005, I was informed that said 
schemes have been discontinued. And now the States 
will be responsible for their continuance and the Union 
Government will bear only committed liabilities, that too, 
only upto 31 March, 2007. In view of it, I am happy to 
apprise the House that the Cabinet has asked me to 
formulate a comprehensive sports policy. Keeping all the 
existing shortcomings, ·we are busy In preparing a new 
poHcy. I have given priority to it and I am sure the House 
will extend me full support in this regard. There Is a 
great need to draw attention of the House to one more 
thing that as per entry 33, sports Is a state subject. 
When we begin to make such interference In sports affairs 
of the States constitutional provisions act as a bottleneck. 
We are thinking of changing it. When I get prepared to 
amend the said provisions I would come to the House 
and every Members cooperation will be much needed for 
it. 

[English} 

SHRI BALASAHEB VIKHE PATlL: The State 
Federation is not effective. What will the Minister do about 
it? ... (Intsnuplions) 
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MR. SPEAKER: No further supplementary, please. 
You can ask aupplementary relating to accounll only. 

{TllInslation} 

SHRI RAVI PRAKASH VERMA: Mr. Speaker, Sir, 
India has maximum number of young people and sport 
is our national need. But our sports federations are not 
in a position to spend the funds released to them 
judiciously. The hon'ble Minister has aIeo admitted it some 
time ago. When the House debated upon this issue, all 
the hon'ble Members were unanimous that allocation for 
sports should be increased from Rs. 3000 to As. 4000 
crore, whereas, the States, which act as a delivery vehicle 
find it difficult to utHize. So far as the Issue of rural 
infrastructure is concemed, we are not able to reach 
upto that. I, through you, Sir, would like to know from 
the hon'ble Minister whether the Govemment propose to 
bring a white paper on it in the House, whereby It will 
be made clear that with the advent of new policy the 
States would be able to utiHze maximum funds and we 
will be able to make the delivery mechanism more 
effective result oriented. 

[English} 

MR. SPEAKER: It is not concerned with 
performance. 

[TllInsllllion} 

SHRI MANI SHANKAR AIYAR: As far as providing 
sports infrastructure to the rur6ll folk is concemed, we 
are evolving a scheme namely 'Panchayat Yuva Kreeda 
aur Khel Abhiyan' for it. I hope we will give it a final 
shape in a few weeks. Under the new scheme, we would 
target that within 10 years every panchayat in the country 
should have at least some kind of sports infrastructure. 
It is on one side. On the other side I have made a 
mention of comprehensive sports policy. I am the Minister 
of Panchayati Raj but, I do not belong to urban areas. 
But I feel that some kind of infrastructure can be provided 
to municipalities also on the lines of Panchayet Yuva 
Khel Kreeda Abhiyan. As on today, our country has n 
crore young people, below 35 years of age. Whereas we 
have sports facilities only for 5 erare people in the country. 
I feel, the Union Ministry should pay attention to remaining 
72 crore children who are now almost neglected. Now, 
we are entrusting this responsibility to the State 

Govemments. My Govemment is taking tough measures 
to implement It in letter and spirit and I would apprise 
you all of it In a few days. 

[English} 

MR. SPEAKER: We are going to have a dlscuNlon 
under Rule 193 on sports. I want to Infonn the hon. 
Members that I would allow a full discussion on the Sports 
Policy very soon; in this Session Itself and I would like 
to request all the hon. Members to participate In that 
discussion effectively. Yesterday we witnessed that we 
work together on national Issues. I have already d8c1ded 
to allow a discussion on this Issue. Therefore, today the 
Question relates only to accounts. 

[TmnslBlion} 

SHRI DEVENDRA PRASAD YADAV: The hon'bIa 
Minister should also pay attention to the fact as to how 
the panchayats will arrange sports grounds. 

[English} 

MR. SPEAKER: Please do not disclose all your cards. 
The Minister, at the time of the discussion, will be caught 
napping. Do not give so many notices right now. 

[T1lIns/s1ion} 

SHRI SUKHDEV SINGH DHINDSA: Mr. Speaker, Sir, 
88 far as the funds of National Sports Federation and 
Associations are concerned, there are certain federations 
having funds of millions of rupees, whereas on the other 
hand some federations survive on Government funding. 
When I was a Minister in NDA Government the Deptt. of 
Sports was with me for 2·3 months, Shrl Madhavrao 
Sclndia, unfortunately who Is not with us anymore, was 
Deputy Leader of the Congress Party, had di8cussion 
with me in this regard, including some other leaders of 
the opposition parties. They wanted that the Govemment 
should bring a 8i11 putting a ceiling on cash holdings of 
all the federations and any amount above the said ceiling 
should be transferred to a common fund, to be created 
under the proposed 8i11. It would relive the Govemment 
of extra financial burden. . .. (Intsrrupl/ons) 

[Eng/ish} 

MR. SPEAKER: It is a good 8ugg8stion for action. 
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{TlWI6I8tion} 

SHRI SUKHDEV SINGH DHINDSA: But I had no 
time. As I wu no more a Minister of that department 80 

the matter was kept In abeyance. I, through you, would 
like to ask the hon'ble Minister, whether the Govemment 
contemplate to bring the said Bill again? If so, we will 
support that. 

SHRI MANI SHANKAR AIYAR: We will definitely 
consider it. At the same time It Is my duty to apprise the 
hon'ble Member that BCCI is the richest sports body In 
India. They themselves have decided that they would 
support other sport disciplines also out of their own funds. 

{English} 

MR. SPEAKER: Please reserve your pointe for the 
discussion. I can assure you that full opportunity will be 
given to all of you. 

Extraction of Surplua Coal 

-484. SHRI GIRIDHARI YADAV: 
DR. DHIRENDRA AGARWAL: 

Will the PRIME MINISTER be pleased to atate: 

(a) whether the surplus coal extracted by the privatel 
public sector companies beyond their allocation has to 
be sold to other coal companies situated In that area; 

(b) if so, the details of the quantity and value of 
sutplus coal extracted and sold by theee companies, year-
wise, company-wise; 

(c) whether the Government has received any 
complaint that the surplus coal so extracted by these 
companies ia being black-marketed; 

(d) H so, the details thereof, and the reaction of the 
Governrnent thereto; and 

(e) the measures taken by the Govemment in this 
regard? 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
.COAl (DR. DASARI NARAYANA RAO): (a) to (e> A 
statement is laid on the table of the House. 

(a> Yes, Sir. During the development phase of a 
coal block andlor in the event of approved mine capacity 
exceeding the assessed requirement of coal for the linked 
end use plant, a captive coal block allocatee Is required 
to dispose of surplus coal to the local subsidiary of Coal 
India Limited (Cll>. 

(b) So far, there has been no instance of c1ispoaal of 
coal by captive block aHocates to Cll subsidiaries. 

(c) to (e> In so far 88 blocks allotted to private 
companies for captive use are concemed, one Instance 
of Illegal mining of coal In violation of the condition of 
captive use of coal in their end-use plant was In respect 
of Mis Central Colliery Company limited, where they had 
801d coal mined from the TaklhJena-Bellora (South) coal 
block allocated for captive mining of coal for us .. In their 
proposed power plant. The lease granted by the 
Government of Maharashtra In favour of them In respect 
of the said block has been declared void by the Revisionsl 
Authority constituted by the Central Government In 
exercise of the power of revision under the Mines & 
Minerals (Development & Regulation) Act, 1957. To avoid 
recurrence of such incidents the Government has taken 
the following steps: 

(I) Regular monitoring by the Coal Controller's 
Organization; 

(iI> Enforcement of terms and conditions of mining 
lease by the State Governments. 

{T11II1s1stlon} 

SHRI GIRIDHARI YADAV: Mr. Speaker, Sir, the 
hon'ble Minister has admitted In his reply that a coal 
company had violated terms and conditions for captive 
mining of coal. If in-depth inquiry is conducted, one will 
find that many companies are violating these conditione 
and the proper utilisation of coal is not being made and 
they are selling it elsewhere. Do the Government propose 
to conduct In-depth Inquiry in this regard so that 
companies do not violate these conditions? 

{English} 

DR. DASARI NARAYANA RAO: Sir, so far 88 this 
question is concemed, the Government has received some 
complaints against Integrated Coal Mining Limited, Jindal 
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Steel and Power Limited and TISCO. Actually, they are 
permitted to sell extra coal products. Generally, surplus 
coal arises on account of reserves in a block being more 
than the total requirement of the allowance or the peak 
rated annual mining capacity of the block being more 
than the annual requirement. Whenever excess comes 
up, the coal so produced during the initial stages cannot 
be used by the allocatee since the end use product is 
not ready. So, this arrangement has been made. So, the 
different between the requirement and the excess coal 
produced can be sold to the local subsidiary of Cll at a 
price to be determined by the Govemment. 

rrnlns/slionj 

SHRI GIRIDHARI YADAV: Sir, the States are not 
making proper supply of coal to cottage and small scale 
Industries. I would like to know from the hon'ble Minister 
whether the Government propose to formulate a clear 
policy so that proper arrangement for coal supply to 
cottage and small scale industries in various states could 
be made? 

/Engli6hj 

DR. DASARI NARAYANA RAO: Sir, to accommodate 
the small and tiny consumers, we have allocated three 
million tonnes to the State Govemments and two million 
tonnes through NCCR. Some State Governments have 
responded and have lifted the stocks but some State 
Governments have not yet lifted the stocks. Out of three 
millions tonnes, we are surprised to say that not even 25 
to 30 per cent is lifted. So, Secretary (Coal) is to conduct 
a meeting with all the Secretaries and representatives of 
the State Govemments to arrange a mechanism to provide 
coal. 

rrnlnsIBhonj 

SHRI DHARMENORA PRADHAN: Mr. Speaker, Sir, 
through you, I would like to ask a specific question. The 
hon'ble Minister has given a reply to the question, but 
the main question is, what does the companies, to which 
work of captive coal mining has been entrusted; do with 
surplus coal. He has stated in his reply about the policy 
that the coal is sold to nearby subsidiaries on 
Government's price. In reply to the question, he has made 
a mention of some other companies. In oral reply, he 
has stated the name of 3 companies-Integrated Coal, 
Tata and Jlndal-which are selling surplus c~al under 

special circumstances. I Just want to ask the hon'ble 
Minister as to why they are so selective and monopoliatic? 
The surplus coal of companies to which permission of 
captive mining has been given, should be released to 
market, a policy in this regard should be formulated so 
that coal subsidiaries may also lose control on 
monopolistic price and consumers will get coal at cheaper 
rates. Why seiective facility to two-three companies is 
being given? Why this issue is raised? A policy in this 
regard should be formulated. 

/Eng/ish} 

MR. SEPAKER: Do not repeat your questions. 

DR. DASARI NARAYANA RAO: Sir, there are 229 
total blocks. Out of 229 blocks, we had allocated 130 
blocks. Out of these 130 blocks, only 11 blocks came 
into production. So, these companies were given from 
these 11 blocks. Now, a policy has .n made. Actually, 
this arrangement is felt necessary because development 
of a block to peak rated capacity production takes about 
three to five years. Accordingly, the development of coal 
block has to begin well ahead. During the inittal stages 
the coal so produced cannot be used by the allocatee 
since the end use project is not ready. So, this 
arrangement has to be made. 

Now, the hon. Member asks as to why we cannot 
make It open. I would like to say that coal can be supplied 
only to the major projects, that is In power, cement, and 
steel only and not to the open market. 

SHRI SUNil KHAN: You have already mentioned 
that you have allocated the coal blocks to some of these 
vibrant companies. In spite of that some of the industries 
are not getting their blocks. Due to the non-availability of 
coal they had to close down their industries, especially in 
ECl areas. 

I would like to know whether the Minister is ready to 
give licence to local cooperative sector for mining of coal, 
like China did, so that illegal mining is stopped and the 
Government is able to earn some money. 

MR. SPEAKER: This is not connected to the main 
Question. 

DR. DASARI NARAYANA RAO: Th. hon. Member's 
question is not related to the main Question. But for the 
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convenience of the hon. Member, I would like to reply to 
it. 

Whatever captive blocks are available, captive blocks 
are allocated. There are some isolated blocks. To explore 
those isolated blocks we have taken a meeting, to give 
them to the cooperative sector. 

AI.. In DIsM... due to Climatic Change. 

+ 
·485. SHRIMATI RUPATAI D. PATIL: 

SHRI SARVEY SATHYANARAYANA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether endemic morbidity and mortality caused 
due to diarrhoeal diseases are likely to rise due to climatic 
changes as per the Fourth Assessment Report of the 
Inter Government Panel on Climate Change; 

I 

(b) if so, the details thereof; 

(c) whether the climatic change is likely to cause 
flood and droughts that cause water borne and 
communicable diseases by which women and children 
will be affected; 

(d) if so, the details thereof, State-wise; 

(e) the details of assistance provided by private 
hospitals and NGOs in this' regard; and 

(f) the other steps taken/proposed to be taken by 
the Government in this regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (f) A 
statement Is laid on the table of the House. 

The findings of the Fourth Assessment of the 
Intergovernmental Panel on Climate Change (IPCC) are 
estimations of current scientific understanding of impacts 
of climate change on natural, managed and human 
systems, the capacity of these systems to adapt and 
their vulnerability. It sets out projected climate change 
related exposures likely to affect the health status of 
millionS of people, particularly those with low adaptive 
capacity, through: 

• increases In malnutrition and consequent 
disorders, with implications for child growth and 
development. 

• increased deaths, diseases and injury due to 
heat waves, floods, storms, fires and droughts. 

• the increased burden of diarrhoeal diseases, 
primarily associated with floods and droughts. 

• the increased frequency of cardio-resplratory 
diseases due to higher concentrations of ground 
level zone related to climate change, and 

• the altered spatial distribution of some infectious 
disease vectors. 

A multiple strategy, which includes mitigation, 
adaptation, technological development and research needs 
to be devised to diminish the risks associated with climate 
change. Subtainable development can definitely reduce 
the vulnerability to climate change by enhancing adaptation 
capacity and Increasing resilience. 

Health Is primarily a state subject and provision of 
medical relief for diseases like diarrohea and other 
communicable diseases through primary and community 
health centres is looked atter by the State Governments. 
For addressing Public health emergencie., National 
Disaster Management Authority has been established and 
all stakeholders including the private hospitalalNGOs are 
called upon to provide medical relief/rehabilitation during 
medical emergencies. Unsafe drinking water, poor 
sanitation and hygiene are some of the causes of 
diarrohera. The state-wise cases due to water-bome 
diseases and vaccine preventable diseases during 2005 
and 2006 is annexed. 

The preventive measures taken by the local health 
authorities include provision of safe drinking water, 
Improvement of personal and community hygiene, eafe 
disposal of human excreta, undertaking appropriate health 
education, surveillance and monitOring, distribution of 
chlorine tablets and ORS packets etc. Under National 
Rural Health Mission, services of Health, Drinking Water, 
Nutrition and Sanitation are integrated to provide effective 
services at grass root level. 

The Govemment to India supplements the efforts of 
the State GovemmentslUnion Territories by providing funds 
under the Accelerated Rural Water Supply Programme, 
Accelerated Urban Water Supply Programme, total 
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Sanitation Campaign, School Sanitation and Hygiene 
Education and Low Coat Sanitation Scheme for tackling 
quality related problema in respect of rural and urban 
drinking water supply. National Institute of Communicable 
Diseases, Delhi (NICD) provides technical support to the 
State Govemments and undertake surveillance, early 
detection and prevention and control of outbreaks of 
communicable di8eaaes including diarrohea. 

An integrated approach has been initiated with 
Department of Drinking Water Supply to provide the 

technical support to monitor the quality water in different 
States so as to prevent occurrence of water bome 
diseases. A contingency plan to combat droughts and 
floods has been prepared by the Mlnlatry of Health and 
Family Welfare and has been circulated to all States. 

The Govemment of India has launched an Integrated 
Disease Surveillance Programme in November, 2004, to 
further strengthen identification of outbreaks of various 
diseases including dlarrohea so that early intervention 
could be made and occurrence, disability and death due 
to such diseases could be redUced. 

AnntlXUl'fl 

Stlll6-wiss Cases dutJ /0 Wlltsr 80me Olssllses in 2005 and 2006 

SI.No. StatelU.T. ADD V. Hepatitis Enteric Fever 

2005 2006- 2005 2006- 2005 2006-

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 1814276 1139456 29282 20639 171931 127983 

2. Arunachal Pradesh 32297 0 433 N.R. 2446 0 

3. Assam 791591 0 16929 N.R. 23659 0 

4. BIhar N.R. a N.R. N.R. N.R. 0 

5. Chhattiagarh N.R. 65379 N.R. 733 N.R. 1348 

6. Goa 2343 a 19 N.R. 33 0 

7. Gujarat 470675 382056 9650 18792 4200 7290 

8. Haryana 294417 225923 3458 8798 8516 4499 

9. Himachal Pradesh 401758 299416 2669 1338 23212 23012 

10. Jammu and Kashmir 5286n 519317 7908 7371 36593 42368 

11. Jharkhand 13448 14752 23 51 924 4707 

12. Kamataka 993620 870541 17913 11203 87247 90679 

13. Kerala 540853 438681 8805 12720 7383 5608 

14. Madhya Pradesh ~1781 318935 7047 3783 48965 28664 
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2 3 4 5 6 7 8 

15. Mahharashtra 729917 101348 39167 8384 27140 5267 

16. Manipur 187128 11024 206 394 1656 1551 

17. Meghalaya 159050 151483 289 236 6701 5309 

18. Mizoram 15274 16570 642 974 1058 1339 

19. Nagaland 16081 9176 1117 211 2~ 2328 

20. OrIsaa 350171 325043 2522 2501 11464 12759 

21. Punjab 175851 170897 1815 7184 15370 15630 

22. Rajasthan 385033 281171 2281 7274 6245 12808 

23. Slkklm 50617 51433 250 400 229 428 

24. Tamil Nadu 351818 116062 8263 4523 82423 36973 

25. Tripura 166829 150750 343 4887 28312 18647 

26. Uttar Pradesh 336406 267635 2142 3381 30105 40539 

27. Uttaranchal 48480 94746 884 7048 4515 15020 

28. West Bengal 1604568 1961200 5626 5980 64969 71133 

29. Andaman and Nlcobar Islands 22830 16170 267 65 428 107 

30. Chand/garh N.R. 0 N.R. N.R. N.R. 0 

31. Dadra and Nagar Havell 63405 74661 169 224 954 646 

32. Daman and Diu 2613 45 11 2 14 2 

33. Deihl 136756 94398 10602 5854 17826 13774 

34. Lakshadweep 6788 6722 40 140 14 6 

35. I=»ondicherry 152778 116811 789 1118 1273 1887 

Total 10978459 8291807 181621 144109 695114 610012 

Source: CBHI, Ministry of Health & Family Welfare 

Notes: N.R. Implies 'not received'. 
°data for the year 2006 Is provisional 
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StllltJ-wistI CMtI6 dUt!I /0 W..,.". BoI1NI 0i6tNIstI 2 3 4 
in 2tXN lind 2005 

SI.No. StatelU.T. Cholera 18. Mlzoram 0 0 

2004 2005 19. Nagaland 0 0 

1 2 3 4 20. Orissa 0 0 

21. Punjab 171 15 
1. Andhra Pradesh 35 165 

22. Rajasthan 6 2 
2. Arunachal Pradesh 0 0 

23. Sikkim 0 0 
3. Assam N.R. 0 

24. Tamil Nadu 1501 724 
4. Bihar N.R. 0 

25. Tripura 0 0 
5. Chhattisgarh 0 0 

26. Uttar Pradesh 16 2 
6. Goa 0 0 

27. Uttaranchal 0 0 
7. Gujarat 79 80 

28. West Bengal 274 236 
8. Haryana 10 7 

29. Andaman and Nicobar Islands 0 0 
9. Himachal Pradesh 0 2 

30. Chandigarh 25 9 
10. Jammu and Kashmir 0 0 

31. Dadre and Nagar Haveli 0 0 
11. Jharkhand N.R. 0 

32. Daman and Diu 0 0 
12. Kamataka 255 214 

33. Delhi 1784 945 
13. Kerela 88 27 

34. Lakshadweep 0 0 
14. Madhya Pradesh 11 2 

35. Pondicherry 0 0 
15. Mahharashtra 473 724 

16. Manipur 0 1 Total 4728 3455 

17. Meghalaya 0 0 Source: CBHI, Ministry of Health & FamUy Welfare 
Notes: N.R. impHes 'not received'. 

SIIIltJ-wistI CIIstIS dlltJ to Vaccins PlSvtIfIlab/s DistlllStIS in 2005 and 2006 

SI.No. StatelU.T. Measles Diphtheria Whooping cough Neonatal tetanus 

2005 2006 2005 2006" 2005 2006 2005 2006" 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 0 1902 4305 1009 11095 4077 167 21 

2. Arunachal Pradesh 0 0 1264 0 686 0 0 0 

3. Assam 0 0 0 0 4718 0 0' 0 
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4. 
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19. 
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22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 
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31. 

2 3 

Bihar N.R. 

Chhattlegarh N.R. 

Goa 0 

Gujarat 2 

Haryana 6 

Himachal Pradesh 0 

Jammu and Kashmir 0 

Jha~nd 18 

Kamataka 63 

Kerala 0 

Madhya Pradesh 19 

Mahharaahtra 0 

Manipur 0 

Meghalaya 1 

Mizoram 0 

Nagaland 3 

Orissa 37 

Punjab 0 

Rajasthan 0 

Slkklm 0 

Tamil Nadu 11 

Tripura 0 

Uttar Pradesh 22 

Uttaranchal 5 

West Bengal 0 

Andaman and Nicobar Islands 0 

Chandigarh N.R. 

Oadra and Nagar Haveli 0 
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2 3 

32. Daman and Diu o 
33. Delhi o 
34. Lakshadweep. o 
35. Pondicherry 20 

Total 207 

Source: CBHI. Ministry of Health & Family Welfare 
Notes: N.R. Implies 'not received'. 
·Data for the year 2006 Is provisional 

4 

o 
505 

o 
269 

56€08 

MR. SPEAKER: Shri Sarvey Sathyanarayana-not 
present. 

SHRIMATI RUPATAI D. PATIL: Mr. Speaker, Sir, the 
Government have stated in reply that increase in 
malnutrition and consequent disorders include 
complications in child growth and development. Many such 
diseases have been mentioned and the Govemment are 
aware of these dangers. I would like to know from the 
hon'ble Minister whether any preventive measures have 
been taken or separate funds have been allocated for 
this purpose? If so, the details thereof? I would like to 
know the details of the efforts being made to save people 
from its ill-effects. 

/English} 

DR. ANBUMANI RAMADOSS: As given elaborately 
in the answer, the Fourth Assessment of the Inter-
Governmental Panel on Climate Change is about the 
'implications of climate change in the heahh sector. 

There are going to be issues of malnutrition. There 
is going to be increase of vector-bome and water-bome 
diseases. There is going to be a lot of problems. 
Yesterday also In this august House, we had a very 
paSSionate discussion on the climate change. I am glad 
that Members of Parliament are aware of this issue. 

The Government has taken a number of steps, 
focused wholistically towards heahh sector. The most 
biggest programme, I could say, is the National Rural 
Heanh· Mission, empowering the rural areas and the village 
people themselves. We are forming Village Health and 
Sanitation Committees In nearly each and every village 
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o 

47 
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2830 
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o o o o o 
48 480 34 65 37 

o o o o o 
2 o o o 

2171 43959 19755 891 633 

or panchayat. We are giving an united amount of 
Rs. 10,000 for them to spend. Members of the Committee 
will be Head of the Panchayat, Anganwadl worker, ANM, 
Self-Help women; and eminent people are also associated 
in this. This is an united fund they could use for sanitation. 
We have an Integrated Disease Surveillance Project, 
which is a World Bank funded project for surveillance of 
diseases. Today, if there is an outbreak of cholera In 
any part of our country, in takes a little time for us to 
get it notified. 

But after this programme is implemented, within a 
few hours we will be notified and we will take rectification 
steps. To solve the problems ariSing due to water bome 
diseases which the report says will happen, In fact most 
of the States are being equipped and since it is a State 
matter, we are supplementing the programmes of State 
Govemments. In fact, under the Central Govemment's 
scheme of Rajiv Gandhi National Drinking Water Mission, 
there are sub-missions on flourosis, arsenic cleaning etc., 
and a lot of activities are going on. The Ministry of Rural 
Development Is in charge of this. 

The National Rural Health Mission is a combination 
of various subjects like health, nutrition, sanitation and 
drinking water. It is a whollstic programme and in villages 
for every household which builds ahoueehold latrine under 
the sanitation project we are giving some money and 
incentives will be given to ASHAs. We are taking a 
number of steps in this regard like carrying on Information 
Education Campaigns etc. This is a wholistic programme 
of not only the health sector, but also the entire civil 
society, all Members of Parliament and State Govemments 
have to take cognizance of it and act accordingly. 
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[Tnlns/stion] 

SHRIMATI RUPATAI D. PATlL: Mr. Speaker Sir, the 
Minister should state the details of efforts made by the 
Government at international level to save the. country from 
Global Warming and outcomes thereof? 

{English] 

DR. ANBUMANI RAMADOSS: Sir, this Is pertaining 
to the Ministry of Environment and Forests. So, it should 
be put up as a separate question. 

MR. SPEAKER: Yes, I agree with you. 

DR. BABU RAO MEDIYAM: Mr. Speaker, Sir, 
undoubtedly the change In the climate is leading to the 
rise In communicable diseases. The hon. Minister has 
very clearly outlined the various steps that are taken 
regarding drinking water, sanitation, nutrition and Qther 
things. Even then the diseases are on the rise. I would 
like to know from the hon. Minister as to what is the 
opinion of the National Institute of Communicable Diseases 
whether the vibrio choleriae causing cholera has re-
entered or reborn or whether there are any mutational 
changes in the viruses that are causing cholera or 
diarrhea. 

MR. SPEAKER: The main question is about climate 
change. 

DR. ANBUMANI RAMADOSS: Sir, even this is a 
specific matter about NICD. I have to get the information 
and give it back to the hon. Member. As far as cholera 
is concerned, in fact, we are trying to get effective 
vaccines of prevention. There has been a sporadic 
outbreak of cholera especially in West Bengal. The initial 
outbreak was in Chennai earlier and, in fact, this strain 
of cholera was exported to China and there are a lot of 
issues surrounding it. We have a National Institute of 
Cholera and Enteric Diseases based in Kolkata which 
has been doing a lot of research on this and coordinating 
with NICD. So, I will get the information from the NICD 
and get back to the hon. Member through you. 

SHRIMATI MANEKA GANDHI: Mr. Speaker, Sir, one 
of the predictions which has come out spot on is the 
spread of malaria and mosquito-borne diseases which 
will move above climatic lines as it gets hotter and hotter. 
In India, since malathion Is worse than useless and DDT 

is positively dangerous to any living being, what has the 
Health Ministry planned to stop the spread and increase 
of malaria because if no other disease comes, this 
certainly will? 

DR. ANBUMANI RAMADOSS: Sir, for controlling 
malaria and all vector-borne diseases like filaria, Japanese 
encephalitis, dengue and chickengunya, DDT and 
malathion are just a part of the solution. In fact, we are 
taking a whole lot of preventive steps like carrying on 
Information Education Campaigns, using of bed nets, 
having gamboozia fish and larvicidal fish which eat all 
the mosquitoes. This has been very successfully 
implemented in Maharashtra, Madhya Pradesh and GuJarat 
and we are trying to do it all over the country. In Kerala 
we have large water bodies. We are doing fogging and 
spraying Insecticides. DDT, as we all know, has been 
banned earlier for agricultural uses. 

But the WHO said that for health purposes limited 
quantity of DDT can be used especially for Kala azar, 
which is prevalent in the four States In the country. We 
have been judiciously using them. But these vectors have 
become resistant to some of them and it Is a constant 
procedure and very new chemicals come. But we are 
trying to avoid the usage of more chemicals because 
they are detrimental to environment. 

In the bio-Iarvae side also, we are trying to use 
them. There are a lot of steps which the Government Is 
trying to take to prevent the vector borne diseases. 

SHRI BRAHMANANDA PANDA: Mr. Speaker Sir, I 
would like to draw the attention of the hon. Minister that 
as a consequence of super-cyclone In 1999, the people 
of coastal districts are suffering from cancer, heart 
diseases and white patches, which are now mounting up 
In the entire coastal district and in my constituency. I 
would like to know whether the hon. Minister will take 
any appropriate measures to overcome such alarming 
situation. 

MR. SPEAKER: These are specific subjects and 
questions. 

DR. ANBUMANI RAMADOSS: Sir, I am not aware 
whether super-cyclone would have an implication of 
cancer. But I am sure, it would have an Implication of 
communicable diseases rather than chronic diseases. But 
then, If that is the case, maybe I could ask my people 
to look into the issue. 
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SHRI BRAHMANANDA PANDA: Sir, a team of 
experts may be sent to that area to assess the situation. 

MR. SPEAKER: He has already said that the Ministry 
will look into it. Please relate to the main question. 

SHRI SANAT KUMAR MANDAL: Mr. Speaker Sir, 
according to the Fourth Assessment Report of Inter-
Govemmental Panel on Climate Change, the Sunderbans 
area of West Bengal would be the most vulnerable area 
due to the impact of climate change. It Is a low lying 
area and there is a heavy danger of submersion of 
Sunderbans soil. It may further cause floods and 
subsequent water bome and communicable diseases 
there. 

I would like to know from the hon. Minister whether 
the Central Govemment is implementing the Integrated 
Diseases Surveillance Programme in Sunderbans too. If 
so, what steps have so far been taken in this regard and 
the details and facilities being set up there to combat the 
situation in the event of heavy floods and climate change? 

MR. SPEAKER: Forget about the details, Mr. Minister. 

DR. ANBUMANI RAMADOSS: Sir, we are 
implementing the Integrated Diseases Surveillance Project 
all over the country, including the Sunderbans area. In 
fact, under this project is, every district we are having IT 
personnel and we are upgrading all the testing labs for 
diseases, we are modemizing them, giving training to the 
personnel of these labs and a whole lot of programme 
has been going on all over the country. including West 
Bengal are also. 

Yes. Sir. the hon. Member is right when he said that 
due to global warming. ozone depletion, gas effects, there 
has been rise in temperature and then due to the melting 
of glaciers, there is going to be rise of sea. There may 
be some occasional floods and in fact. there may be an 
increase in the level of sea where some part of the land 
is going to be inundated. 

Under the Disaster Management Authority. which was 
recently formed by the UPA Govemment to monitor this 
Issue. we are trying to survey that. In fact, Shrimati 
Maneka Gandhi was also right in saying that there are 
going to be increase of vector borne diseases because 
of climate change. The Govemment is aware of these 
Issues and definitely the Govemment will take all possible 
steps to prevent it. 

{Ttansl8lionJ 

SHRIMATI RANJEET RANJAN: Mr. Speaker. Sir. 
through you, I would like to state that eartler also I have 
raised this Issue that at least 50 lakh people residing In 
and around Kosi area are drinking arsenic-contamlnated 
water. due to climate change. The arsenic content is 
Increasing day by day. During last three years, I have 
been told every time. . .. (InftJnupiions) 

MR. SPEAKER: This supplementary does not arise 
out of it. 

SHRIMATI RANJEET RANJAN: Sir. the arsenic level 
is rising in potable water due to climate change and 
consequent of cases of goiter are increasing. Today. there 
are around one and half lakh patients of Kalazar, but 
every time it is said that efforts are being made? Will 
any steps be taken only If the reports of casualities start 
pouring dally? When our family members start drinking 
arsenic contaminated water. will the Govemment take 
action then? 

[English} 

MR. SPEAKER: She is angry. 

DR. ANBUMANI RAMADOSS: I understand the 
anguish of the hon. Member. Pertaining to the second 
part about kala azar. today kala azar is only in 52 districts 
in four States. We are, in fact. going all out to eliminate 
and eradicate kala azar from our country. ... (InlBnupfions) 

MR. SPEAKER: Please. It is not permmed under 
any.rule. 

... (Inttlnuplions) 

DR. ANBUMANI RAMADOSS: Let me answer; then 
you could put up your questions. 

Pertaining to kala azar, we have newer drugs today. 
Earlier we used to have MSG which was a Imle toxic. 

MR. SPEAKER: Look into her area about which she 
is complaining. 

DR. ANBUMANI RAMADOSS: I am telling what the 
Govemment is trying to do to elimi'l'ate and eradicate 
kala azar. That is why I said for kala azar, now we focus 
only on four States. namely. Bihar. eastem part of Uttar 
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Pradesh, Jharkhand and West Bengal. We are definitely 
coordinating. In fact the WHO has agreement with India, 
Bangladesh and Nepal for crosa border transmission of 
diseases. Today, for kala azar, we have new drugs. We 
have drugs called mllt8foctn, paramomyctn which are non-
toxic. Milelfocin, the oral drug, could be given. Then we 
have rk39 kits for diagnostics. So, we are having a 
targeted implementation of this programme. I am very 
confident that In the next two to three years there is 
going to be drastic reduction of kala azar. 

M far as the arsenic Issue about West Bengal is 
concerned, in fact you are aware of the situation. Under 
the Rajiv Gandhi National Drinking Water Mission, there 
is a Sub-Mission for arsenic. The State Government as 
weR as the Central Governemnt have programmes; there 
are a number of techniques like absorption techniques 
and co-preservation techniques. In fact, during 1999-2000, 
there were three ongoing schemes under the Sub-Mission. 

MR. SPEAKER: She is interested about Saharsa, 
her constituency. Please look Into it. 

. . . (Inftlnuptions) 

MR. SPEAKER: I am pleading your case. 

... (Inftlnuptions) 

[Tmnslafionj 

MA. SPEAKER: Please sit down. I have told to make 
supply in Saharsa. 

... (IntsnupfiO/1s) 

{Englishj 

MR. SPEAKER: Nothing Is being recorded. 

... (Intsnupfions)· 

MR. SPEAKER: Because of its importance, I am 
allowing the eighth Supplementary, which is the last one. 
I cannot go on. Shri Shivanna. 

"SHRI M. SHIVANNA (Chamarajanagar): Thank you 
Sp~aker Sir, In the wake of climatic changes the diseases 
like Malaria, Phelasna and others spread. I would like to 

·Not recorded. 
··English translation of !he speech originally delivered in Kannada. 

know from the Hon. Minister whether the Government 
would further strengthen the Inf/lUltructure for the primary 
health facilities in all the coastal villages In the country. 

MR. SPEAKER: He knows fluent English but never 
uses It because his constituency people would understand 
Kannada better. 

DR. ANBUMANI AAMADOSS: In fact, I have already 
answered this question about the Vector Borne Disease 
Control Programme. Definitely, the Government Is aware 
and we are taking all steps under the National Vector 
Borne Disease Control Programme. I have already said 
about steps for bed nets, biolarvicides, Insecticides 
spraying, fogging etc. 

MR. SPEAKER: You are answering as assumed 
question because you have not heard it. 

[Tmnslafionj 

Talks with aanglade.h and Nepal 
on Antl-lndla Actlvltl •• 

+ 
·486. SHRI MANSUKHBHAI D. VASAVA: 

SHRI HARISINH CHAVDA: 

Will the Minister of EXTERNAL AFFAfRS be pleased 
to state: 

(a) whether the Government has taken up the matter 
with Bangladesh and Nepal regarding anti-India activities 
being carried out on their soil; 

(b) If so, the details thereof; and 

(c) the outcome thereof? 

{English} 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) A statement is placed 
on the Table of the House. 

SIIltIJMnt 

Government have been regularty taking up with the 
Government of Bangladesh, the issue of anti-India 
activities emanating from Bangladesh. Assurances have 
been provided by the Government of Bangladesh at the 
highest level that its territory win not be allowed to be 
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used for activities inimical to India. Govemment of India 
have emphasised to them the need for concrete and 
sustained action towards fulfilling this assurance. 

Besides taking up the matter regularly with the 
Govemment of Bangladesh, Govemment have also taken 
various measures to curb illegal influx into the country. 
which, inter alia, include strengthening of Border Security 
Force (BSF), accelerated programme of construction of 
border melds and border fencing and improved surveiUance. 

With regard to Nepal, all cross-border security issues, 
including criminal and anti-social activities are discussed 
in bilateral institutional mechanisms set up with the 
Govemment of Nepal. Govemment of Nepal have assured 
us that they will not allow such activities to take place, 
and will render their full cooperation to address such 
problems. 

[Trans/ation} 

SHRI MANSUKHBHAI D. VASAVA: Mr. Speaker, Sir, 
anti-India activities are being carried out in Bangladesh 
and Nepal. I had raised a question in this regard. The 
hon'ble Minister has stated in the reply that the 
Govemment has taken steps like construction of border 
roads and border fencing and strengthening of security 
forces. The Govemment has taken so many steps, even 
the thousands of people from Bangladesh and Nepal are 
infiltrating into our country. Is the Govemment aware of 
it and if so, the details of steps taken to check it? 

[English} 

SHRI PRANAB MUKHERJEE: The hon. Member is 
aware of the fact that so far as Nepal is concemed, 
there is trade and transit treaty with Nepal and people 
can come freely from Nepal to India or go freely 'rom 
India to Nepal. 

So far as Bangladesh is concemed, it is true that 
some infiltration, Illegal migrations are taking place. We 
have taken up these issues with the Bangladesh 
Govemment. 

Apart from taking it up with the Bangladesh 
Govemment. we have also taken certain preventive steps, 
which I have referred to in the Statement, including 
fencing, strengthening the border, construction of the 
border roads. All these measures are to prevent Illegal 
migration from Bangladesh. 

[Tlllns/stion} 

SHRI MANSUKHBHAI D. VASAVA: Mr. Speaker, Sir, 
the Govemments of Nepal and Bangladesh are just giving 
assurances. The infiltrators from Nepal and Bangladesh 
support anti-India activities being carried out in Bangladesh 
and Nepal, is the Govemment aware that these infiltrators 
are extending co-operation in anti-India activities being 
carried In Nepal and Bangladesh. If so, the details of the 
steps taken by the Govemment to check these activities? 

{English} 

SHRI PRANAB MUKHERJEE: Sir, the hon. Member 
Is confused between Nepal and Bangladesh. Sir, as I 
have mentioned to you, there is no question of Illegal 
migration from Nepal because people can come hera, 
and there Is free movement. 

So far as Bangladesh is concemed, yes, Illegal 
migration is taking place, and in order to prevent that, 
throughout the border of 4,096 kilometres we have taken 
certain steps to prevent it. In respect of anti-India activities 
indulged by some insurgent groups, we have taken it up 
with the Bangladesh Govemment. During my last visit to 
Bangladesh on 19th February, I have received an 
assurance from the highest in the Govemment that they 
would not allow the Bangladesh territories to be used by 
persons inimical to India, and I hope that they will keep 
their commitment. 

[Trans/ation} 

SHRI HARISINH CHAVDA: Mr. Speaker, Sir, the 
entire country is aware of two facts-infiltration from 
Bangladesh and terrorist activities being carried out in 
Nepal. Mr. Speaker, Sir, through you, I would like to 
know from the hon'ble Minister the number of people 
have infiltrated from Bangladesh till date, number of 
Infiltrators who have been deported back to Bangladesh 
and the steps taken by the Govemment to check this? 

[English! 

. SHRI PRANAB MUKHERJEE: Sir, there Is no firm 
estimate about the illegal migrants. But at one point of 
time, a figure was assessed, and about 15 to 16 lakh of 
illegal migrants are still staying in India. As the hon. 
Member would appreciate, iUegal migrants do not stand 
in the queue and say: "I am an Illegal migrant. I am 
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going to enter Into your country: Therefore, these are all 
estimates. 

So far as Nepal is concemed, perhaps the hon. 
Member is aware of the recent development. It Is true 
that for more than a decade, the Maoists Groups spread 
their activities in Nepal and they believed in armed 
revolution. But In the latest development in Nepal, the 
Maoists have given up violence. The armed cadres are 
now put in different cantonments; they are quarantined. 
They have surrendered their arms and those are 
deposited under the supervision of the UN representatives. 
The most important part of it is that the Maoists have 
declared that they would joint the mainstream of the 
Nepalese political activities, and they have joined so. 
Therefore, we do hope that these kinds of activities will 
come to an end. 

MD. SALIM: Sir, there is no doubt that the 
Government has taken up this matter with the Nepal and 
Bangladesh Governments on a very long-term basis so 
that the land of Nepal and Bangladesh cannot be used 
for anti-India activities. 

But despite that, we also know that such things are 
happening, and particularly the North Bengal and the 
North-Eastern States are affected. Now, there are a lot 
of changes Inside Nepal and Bangladesh. So, with this 
changed domestic and political scenario in their respective 
countries, whether the Government of India has taken up 
with renewed vengeance, keeping in mind the changed 
scenario with the Governments of Bangladesh and Nepal. 
Only reiterating or renewing the same old assurance would 
not help much. But some effective steps can be taken to 
curb the anti-India activities utilizing the soil, particularly 
of Bangladesh. 

SHRI PRANAB MUKHERJEE: Sir, it Is a continuing 
exercise. As I mentioned, even during the last talk 
between our BSF and the BDR, we had given them a 
list of 176 Indian insurgent group camps, and a list of 
about 339 criminals. They had also given us a list of 
some criminals, who are from Bangladesh committing 
crimes. Those criminals are not political activities or 
extremists; they are ordinary criminals; and they have 
also taken shelter in some parts of India including Kolkata. 
So far as India is concerned, whenever we get the 
information, we promptly act on it. We have requested 
the Government of Bangladesh also to act on it, and I 

do hope that it would be possible for the Government of 
Bangladesh to take appropriate action. 

Sir, In the course of discussion, particularly, when 
their outgoing Prime Minister, the former Prime Minister 
visited India, I, myself as the then Defence Minister, ral8ed 
this issue and requested her to take note of the existence 
of the problem. Sometimes, it happens that they simply 
deny the existence of the problem. Therefore, I had 
suggested to their former Prime Minister to recognize the 
problem, because once you recognize the existence of 
the problem, then perhaps, ways to solve the problems 
could be found out. I do hope that the new dispensation 
In Bangladesh will adhere to their commitment, which 
they have made to us. 

[Translation} 

SHRI MOHAN RAWALE: Mr. Speaker, Sir, I was 
astonished with the reply of the hon'ble Minister since he 
stated that only 15-16 lakh Bangladeshis are residing in 
India. Lakhs of our jawans and our political leaders too 
sacrificed their lives when Bangladesh was created. 

the previous Governments, be it N.D.A. or even the 
Congress Government, stated there could be one or two 
crore Bangladeshis residing In India, but he maintains 
that there are only 15-16 lakh Bangladeshis. Through 
you, Sir, I would like to know from the hon'ble Minister 
as to what criteria has been adopted by him to oust 
those people from the country? One of the measures 
could be to check their birth certificate which should be 
Indian. If it is checked their certificates would be of 
Bangladesh. These should be verified, only then those 
people could be sorted out of the country. 

Secondly, he has agreed it from time to time that 
some anti-India activities camps are being organized in 
Bangladesh from where people pour In to our country 
after receiving training. Is Bangladesh is destroying those 
camps or not, if not, what steps are likely to be taken by 
him in this regard? 

{English} 

SHRI PRANAB MUKHERJEE: Sir, the hon. Member 
will have to appreciate that when we deal with a sovereign 
country, we have to depend on them. I cannot enter into 
their territory and destroy the camps. It is not possible. 
Therefore, it will have to be understood. . .. (Inl8nuplions) 
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MR. SPEAKER: Hon. Member, please, let him reply. 

SHRI PRANAB MUKHERJEE: Secondly, the hon. 
Member should also know that It was a commitment by 
the independent country starting from Pandlt Jawahar1al 
Nehru to Mrs. Indira Gandhi that those, who came from 
the then East Bengal, East Pakistan to India up to 24th 
March, 1971, will be extended the Indian citizenship 
automatically. But If you start talking that every Boogali-
speaking person is an Illegal migrant, in that case I would 
also come in that categoryl ... (Inl8nuplions) 

SHRI MOHAN RAWALE: I never said like that. 
... (IntslTllptions 

MR. SPEAKER: Do nol record anything except the 
answer of the hon. Minister. 

... (Intsnuptions 

SHRI PRANAB MUKHERJEE: Therefore, let us 
assume. . .. (InltNTuptions I have already stated about the 
figure that 'it is estimated'. Nobody can give you the 
accurate figure. If we could give you the accurate figure, 
then we would have prevented them. These are the 
estimates. It may be 10 lakhs; it may be 15 lakhs; It 
may be 20 lakhs. . .. (IntslTllptions 

PROF. VIJAY KUMAR MALHOTRA: But, Sir. 
... (Intsnuph"ons 

MR. SPEAKER: Nothing would go on record except 
the reply of the hon. Minister. 

... (InMnuptions· 

SHRI PRANAB MUKHERJEE: Let us not go into that 
aspect. . .. (InltNTuptionsButthis also Is being denied by 
the Govemment of Bangladesh. Therefore, the steps, the 
physical preventions, which we are taking, I hope, would 
prove to be very effective, and with the cooperation of 
their Government, it would be po88ible for us to prevent 
them. 

·Not recorded. 

WRITTEN ANSWERS TO QUESTIONS 

(TflII7SIalionj 

Non-luuance of VI... and Pa •• port. 
to india,. living Abroad 

*487. SHRI AVINASH RAI KHANNA: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Indian embassies and High Commissions 
are not issuing visas and passports to several Indians 
living abroad for years to allow them to return to India; 

(b) if so, the details thereof and the reasons therefor; 

(c) the steps being taken by the Govemment to issue 
visas and passports to them; 

(d) whether the Government has prepared any list of 
persons to whom these facilities are not to be extended; 
and 

(e) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) No, Sir. 

(c) Pusports facilities are provided to Indian citizens 
by our Missions abroad expeditiously and according to 
the preacribed procedures. Indian nationals living abroad 
do not require a visa to return to India. Persons of Indian 
Origin with a foreign nationality are granted visas 
expeditiously in keeping with the relevant norms. 

(d) and (e) Separate lists of persons are maintained, 
keeping in mind the interests of the country, who are to 
be denied a visa or are to be given a passport or a visa 
with the prior approval of the Govemment. Passport facility 
is denied or restricted only in cases covered by the 
relevant provisions of the Passports Act, 1967 or In the 
case of those who seek/obtain asylum abroad. 

Allocation of Fund. during the Eleventh 
Five Year Plan 

*488. SHRI K.C. SINGH -BABA-: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Draft Approach Paper of the Eleventh 
Five Year Plan has heen finalised; 
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(b) if so, the details thereof; 

(c) the percentage of GOP by which allooation of 
funds has neen enhanced for health and child weHare 
under the Eleventh Plan vis-a-vis the Tenth Five Year 
Plan; 

(d) whether the allocation of funds for the purpose is 
less In comparison to the allocations being made in the 
developing countries; 

(e) if so, the details thereof; 

(f) whether the Govemment proposes to Increase the 
allocation to these sectors as compared to the other 
developing countries; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
Yea, Sir. The Approach Paper to the Eleventh Five Year 
Plan (2007-08 to 2011-12), as approved by the National 
Development Council, has set the growth target for the 
Eleventh Five Year Plan period at 9% per year and aims 
at putting the economy on a sustainable growth trajectory 
with a growth of approximately 10% by the end of its 
period. For the rural economy the Approach Paper to the 
Eleventh Five Year Plan aims at achieving a growth rate 
of 4% in agriculture sector. For that there Is a focus on 
Improving rural connectivity, scaling up of irrigation 
potential creation, watershed management, rainwater 
harvesting and ground water recharge, revitalization of 
the extension system which links universities and best 
practices to farmers, etc. The Approach Paper mentions 
about reducing the disparities across regions and 
communities by ensuring access to basic physical 
infrastructure as well as health and education services to 
all. The Approach Paper has also set monitorable targets 
for other dimensions of performance such as, in the area 
of income and poverty, education, health, women and 
children issues, infrastructure and environment, reflecting 
the inclusiveness of this growth. 

(c) The allocation of funds for Eleventh Plan have 
not been decided. 

(d) to (g) In view of (c) above, do not arise. 

{English} 

Sports Infnlatructure Schem .. 

·489. SHRI ABDUL RASHID SHAHEEN: 
SHRI GANESH SINGH: 

WHI the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to atate: 

(a) whether the discontinuation of the assistance for 
creation of sports facilities through Centrally Sponsored 
Sports Infrastructure Schemes to States w.e.f. 1 April, 
2005 has affected the development of sports activities in 
the country, particularly in the matter of development of 
cost Intensive infrastructure such as synthetic surface etc.; 

(b) If 60, the reaction of the Govemment thereto; 

(c) whether the State Govemments are reluctant to 
invest in the coat Intensive sports infrastructure 
development projects as a result of non-assistance from 
the Central Govemment; 

(d) If so, whether the Govemment has formulated or 
is conSidering any alternative scheme/proposal for 
replacing the previous one; and 

(e) if so, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVelOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) After the transfer 
of the sports Infrastructure Schemes to the State sector 
w.e.f. 1.4.2005, It has been left to the State Govemments 
to make their own plans for the development of aporta 
infrastructure, Including cost Intensive projects, as per their 
respective State plans. It is also possible for the States 
in the North East to secure funding from the North Eastem 
Council in the Non-Lapsable Central Pool of Resources 
(LNCPR) of the Ministry of Development of North Eastem 
Region (DONER). Nevertheless, in view of the very 
considerable shortage of sports infrastructure In both rural 
and urban India, it does appear necessary to revisit this 
requirement. The Ministry is engaged in doing 80 on the 
direction of the Cabinet to prepare a ·Comprehensive 
Sports Policy". 

(c) In view of the limited spending by most State 
Governments on the creation of sports infrastructure, 
including sophisticated cost-intensive infrastructure, there 
would appear to be constraints in resource availability to 
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States which needs to be addressed. This wHI be done 
in the framework of the preparations of the forthcoming 
"Comprehensive Sports Policy". 

(d) and (e) The Sports Authority of India has sports 
infrastructure spread all over the country, which Is utilized 
to operate a number of sports coaching and training 
schemes such as the National Sports Talent Contest 
Scheme, the SAl Training Centre Scheme, the Special 
Area Games Scheme, the Army Boys Sports Company 
and SAl Centres of Excellence. At present Boys Sports 
Company and SAl Centres of Excellence. At present, 
approximately 13000 trainees are getting training and other 
requisite scientific support under these schemes at 230 
centres all over the country. 

Moreover, in recognition of the shortage of sports 
infrastructure, particularly in rural areas, the Ministry of 
Youth Affairs & Sports is proposing to launch a nation-
wide scheme entitled "Panchayat Yuva Krida aur Khel 
Abhlyan" with the objective of reaching down to the rural 
grassroots to develop basic sports infrastructure and 
promote games and sports activities at the Village 
Panchayat & Block Panchayat level, both as an essential 
Ingredient of youth development and to significantly 
expand the tatent pool available to the country to promote 
excellence in sports. Consultations are being held In this 
regard with an stakeholders with a view to finalizing the 
proposals as soon as possible. 

/Tl7ll7Slationj 

Setting up of De-Addlctlon Centres 

*490. SHRI VIJAY KUMAR KHANDELWAL: 
SHRI DANVE RAOSAHEB PATIL: 

Will the Minister of PANCHAYATI RAJ be pleased to 
state: 

(a) whether the Govemment proposes to Implement 
Centrally Sponsored Schemes for de-addictlon Centres at 
Gram Panchayat level in the country; 

(b) If so, the details thereof Including the de-addiction 
centres likely to be set up, State-wise and location-wise; 

(c) whether the Union Govemment has also received 
proposals from the voluntary organizations working for 
de-addiction through various State Governments, in 
particular through the State Government of Madhya 
Pradesh for setting up the de-addiction centres during 
2005-06; 

(d) if so, the details thereof; and 

(e) the action taken by the Union Government 
thereon? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) The Ministry of Social 
Justice and Empowerment have been implementing since 
1986, a Scheme for the Prevention of Alcoholism and 
Substance [Drugs] Abuse since 1985-86 revised in 1999, 
but the scheme Is run through NGOs and various types 
of Centres without involving the Gram Panchayats. 
Moreover, some of vast-affected States or areas within 
such States fall outside the ambit of Part IX of the 
Constitution. 

(b) The information Is being collected from the Ministry 
of Social Justice and Empowerment and will be placed 
subsequently on the Table of the House. 

(c) to (e) A statement respect of Madhya Pradesh. 
Information about other States Is being ascertained from 
the Ministry of Social Justice and Empowerment is 
enclosed. 

Proposals of voluntary organizations received through State Govemments during 2005-06 were considered In the 
Ministry of Social Justice and Empowerment and two drug de-addiction centres were setup In Madhya Pradesh during 
the year 2005-06. The details are given below:-

SI.No. 

1. 

2. 

Name of Voluntary Organizations 

New Pratap Shiksha Samiti, Bhopal, Madhya Pradesh 

Nivedita Kalyan Samiti, Reeva, Madhya Pradesh 

Project Location 

Seehore. 

Reeva 
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fEng/iIIIIJ 

VI .. Norma Rel8tlng to Pald_n 

*491. SHRI PRALHAD JOSHI: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government has effected any 
changes in the visa norms relating to Pakistan after 
Samjhauta Express bomb blast event; 

(b) if so, the details thereof; 

(c) the time by which such change are likely to be 
brought into effect; and 

(d) if not, the reasons therefor? 

THE MINISTER OF EXTERNAL AFFAIRS (SHAI 
PRANAB MUKHERJEE): (a) to (d) No changes in the 
visa norms have been effected by the Govemment after 
the blast In the Delhi-Attan express. Govemment had 
however, facilitated issuance of visas expaditiously to the 
relatives of deceased and injured in the above incident. 
A new bilateral visa agreement has been under discussion 
with Pakistan since October 2005 to liberalise the existing 
visa regime. 

SAARe Summit 

*492. SHRI JYOTIRADITYA M. SCI NOlA: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the 14th SAAAC Summit was held 
recently on April 3-4, 2007 in New Deihl; 

(b) if so, the details of the issues discussed therein 
and the outcome thereof; 

(c) the bilateral agreements signed on the occasion; 

(d) whether some countries were present in the 
Summit as observers; and 

(e) if so, the names of those countries along with 
their views and suggestions in the Summit? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): <a) to (e) The 14th SAARC 
Summit was held in New Delhi on April 3-4, 2007. The 
salient features of the deliberations of the Fourteenth 
SAARC Summit were: 

• For the first time in Its history, SAARC expanded 
its membership to welcome Afghanistan as its 
eighth member. Again, for the firs time, five 
Observers from outside the region-China, Japan, 
Republic of Korea, the United States of America 
and the European Union-attended the Summit. 
The Summit also decided to give a similar status 
to Iran. 

• The Summit adopted a comprehensive and a 
forward-looking Declaration, to promote regional 
co-operation. It underilned the collective vision 
of the Heads of State/Government of SAAAC 
countries of an interconnected South Asia where 
there was a free flow of people, goods, services 
and ideas. 

• In terms of atmosphere, this was the smoothest, 
least contentious Summit ever. The constructive 
deliberations at various meetings of the Heads 
of State/Government, of the Council of Ministers 
and Senior OffIcials and the high-Ievet presence 
of Observers, Including the expression of Interest 
of others, are all testimony to the fact that this 
was recognised not just within the region, but 
also outside of it. 

• There was recognition that In its third decade of 
existence, there was a need to move SAARC 
from a declaratory to an Implementation phase. 
The focus of SAARC would be on implementing 
collaborative projects that would bring concrete 
benefits to the people of the region. In this 
context, SAARC countries committed themselves 
to early ooperationallsation of the SAARC 
Development Fund (SDF). 

• It was agreed to improve intra-regional 
connectivity, particulariy physical, economic and 
people-to-people connectivity. The full benefits 
of an integrated regional multi-modal transport 
system were recognised. It was agreed that the 
SAARC Regional Multimodal Transport Study 
would be extended to Afghanistan. It was also 
agreed that pilot projects for Improving 
connectivity would be identified and Implemented. 
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• During the Summit, two important Agreements 
on the establishment of the South Asian 
University and the SAARC Food Bank were 
$igned. The Food Bank is an exemplary model 
of regional cooperation to meet collectively the 
South Asian University will be developed as a 
centre of excellence in higher education for the 
entire region. 

• There was full agreement that SAFT A was one 
of the most successful outcomes of SAARC's 
collective efforts. To realise its full potential, 
SAFT A should integrate trade in services. The 
importance of implementing trade facilitation 
measures was also underlined. 

• The SAARC countries agreed to work together 
on a roadmap, inter sha, in the fields of poverty 
alleviation, food aecurity, energy, water, 
environment, climate change, trade and transport, 
information and communication teChnology, 
tourism, education, culture and counter-terrorism. 

• The importance of people-to-people contact as 
a key constituent in regional connectivity was 
stressed. 

• The SAARC countries committed themselves to 
combat telTorism and agreed to consider India's 
proposal to work towards finalising an Agreement 
on Mutual Legal Assistance in Criminal Matters. 

Mobile Phone Service In Vlllege. 

·493. SHRI DUSHYANT SINGH: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment proposes to connect all 
the villages of the country by mobile phone service by 
November 2008; 

(b) if so, the details thereof State-wile; 

(c) whether the Govemment has set a target to 
extend mobile phone service to the far-flung rural areas; 

(d) if so, the details thereof, State-wise; and 

(8) the time by which all the villages would be 
provided with this facility especially In Rajasthan? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) No, Sir. 

(b) Does not arise in view of (a> above. 

(c) and (d) A scheme has been launched by the 
Government to provide support for setting up and 
managing 7871 number of infrastructure sites spread over 
500 districts across 81 clusters in the country for provision 
of mobile services including other Wireless Access 
Services like Wireless in Local Loop (WLL) using Fixed! 
Mobile terminals in the specified rural and remote areas, 
where there is no existing fixed wireless or mobile 
coverage. A statement indicating State-wise details of 
towers to be set up in specified rural and remote areas 
of the country are given in the enclosed. 

(e) It is expected that with additional towers proposed 
to be set up in year 2008 & 2009, all villages will be 
covered by the year 2010. 

Stste-wiss dstsiJs of tOWSI7I to bB sst up in sptJCirltld fIIfBl snd ",mots SIWIS of ths counhy 

SI.No. State Number of Number of Number of 
Districts Towers Villages getting 

covered by 
the proposed 

Towers 

2 3 4 5 

1. Andhra Pradesh 22 581 9&81 

2. Arunachal Pradesh 12 82 936 
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2 3 4 5 

3. Assam 20 90 3118 

4. Bihar 37 489 23586 

5. Chhattisgarh 16 560 10929 

6. Gujarat 04 66 822 

7. Haryana 08 14 273 

8. Himachal Pradesh 11 295 5653 

9. Jammu and KashmIr 12 178 2150 

10. Jhar1chand 18 305 12529 

11. Kamataka 26 427 9309 

12. Kerala 11 48 140 

13. Madhya Pradesh 45 985 24505 

14. Maharashtra 33 1017 18520 

15. Manipur 09 95 695 

16. Meghalaya 07 102 2803 

17. Mlzoram 08 71 361 

18. Nagaland 07 56 474 

19. Oriaaa 30 432 15930 

20. Punjab 03 13 501 

21. Rajasthan 32 411 10839 

22. Sikklm 03 08 87 

23. Tamil Nadu 27 371 6430 

24. Tripura 04 147 655 

25. Uttar Pradesh 66 666 36767 

26. Uttaranchal 13 217 8086 

27. Weat Bengal 16 167 9125 

Countrywide T atals 500 7871 212304 
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{Translation} 

Committee on Examine the Quality of Roads 

*494. SHRI CHANDRABHAN SINGH: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has formed a teaml 
committee to examine the quality of roads under 
construction with the funds from the Central Road Fund; 

(b) if so, whether the said teamlcommittee has 
submitted its report; 

(c) if so, the details thereof; and 

(d) the action taken by the Government on the 
inspection report? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) The proposals 
for improvement of State roads from the Central Road 
Fund Scheme are only administratively approved by this 
Ministry and responsibility for their execution Including 
ensuring the quality of works as per the spectfic:atlons 
vest with the State Govemments and Union Territories 
concemed. This Ministry has not formed any team or 
committee to examine the quality of such roads. 

(b) to (d) Do not arise in view of reply to (a) above. 

Setting up of National Science and 
Social Science Foundation 

*495. SHRIMATI KIRAN MAHESHWARI: 
SHRI GIRDHARI LAL BHARGAVA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has considered the 
recommendation of the National Knowledge Commission 
to set up a National Science and Social Science 
Foundation; 

(b) if so, the details thereof and if not, the reasons 
therefor; 

(c) the proposed relationship of the foundation with 
the present network of research organisations in ttle field 
of science and social science; and 

(d) the manner in which the Government proposes 
to avoid any likely overtapping of mandates of different 
organisations and the foundation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): (a) and (b) 
Government has received the Report of the National 
Knowledge Commission (NKC) on "National Science and 
Social Science Foundation" which has been sent to the 
Departments of Science & Technology and Higher 
Education for their comments. 

(c) The objectives of the National Science and Social 
Science Foundation are: 

• Suggest policy initiatives to make India a leader 
in the creation and use of new knowledge in all 
areas of natural, physical, agrtcultural, health and 
social SCiences, with an emphasis on those 
areas which cut across traditional disciplines; 

• Ensure that science and technology are 
maximally used for betterment of the lives of 
our people; 

• Develop a scientHic temper. 

(d) The decision of the Govemment of India would 
take Into consideration all relevant aspects. 

Domestic Savings during the 
Tenth Five Year Plan 

*496. SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH "LALAN": 

Will the PRIME MINISTER be pleased to state: 

(a) whether the rate of domestic savings in the 
country has Increased manifold during the Tenth Five 
Year Plan which ended on 31st March, 2007; 

(b) if so, the break up of the rate of domestic savings 
during the Tenth and Ninth Five Year Plans separately; 
and 

(c) the break up of rate of savings in Government 
and Non-Govemment sectors during the Tenth Five Year 
Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) As per 
the latest estimates available from the Cent,ral Statistical 
Organisation (CSO), the domestic savings rate Increased 
from 26.4% in 2002-03 (the base year of Tenth Five 
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Year Plan) to 32.4% in 2005-06 (the penultimate year of 
the Tenth Plan). The data on savings rate for 2006-07 
(the terminal year of the Tenth Plan) is not available. 

(b) The break-up of the rate of domestic savings 
during the Tenth and Ninth Five Year Plans are given in 
the Table below. 

StlCtor-wistJ RIllS of Gross Oom/JStic Ssvings 
(88 P6r ctlnt of GDp) 

SI.No. Sectors Ninth FIVe Year Tenth Five Year 
Plan (1997-2002) Plan (2002-07,-

1. Household Sector 20.3 22.6 

2. Private Corporate Sector 4.1 6.3 

3. Public Sector -1.0 1.4 

4. Gross Domestic Savings 23.3 30.2 

'Average for first four years of the Tenth Plan, that Is, 2002-03 to 2005-06 

(c) The domestic savings rate of 30.2% during the 
first four years of the Tenth Five Year Plan, that is, 
2002-03 to 2005-06 is composed of 1.4% in the Public 
sector and 28.8% in the Non-Govemment sector. 

cal Raldallnve.ugatlon. 

*497. SHRI HEMLAL MUMRU: Will the PRIME 
MINISTER be pleased to state: 

(a) the details regarding the raids conducted and 
investigations carried out by the Central Burau of 
Investigation in various parts of the country during the 
last three months; 

(b) whether CBI conducted raids on income-tax 
officers and other persons in various parts of the country 
and unearthed substantial movable and immovable assets 
during the above period; 

(c) if so, the details thereof; 

(d) whether the Government proposes to strengthen 
the hands of CBI and departmental vigilance organisation 
in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) During the period from 1.1.2007 to 
31.3.2007, CBI has conducted searches In 155 c .... in 
various parts of the country. 

(b) and (c) Out of these 155 cases, 4 cases relate 
to possession of Disproportionate Aseets by Income Tax 
officers. Discl08ure of details of seizures/recoveries made 
would not be appropriate at this stage, as it may impede 
investigation. 

(d) and (e) A number of measures have already 
been taken by the Government to strengthen CBI and 
departmental vigilance organizations. These measures, 
Inter-alia, include enactment of the CVC Act, modernization 
and upgradation of infrastructure of the CBI, capacity 
building of officers and staff of the CBI, and the 
appointment of the CVOs on the recommendations of 
the CVC and formulation and implementation of Annual 
Action Plans for vigilance activities. 

[Eng/ish} 

New GuldeUne. for I .. ulng P ... porta 

*498. SHRI BALASHOWRY VALLABHANENI: 
SHRI CHANDRAKANT KHAIRE: 

Will the Mlnieter of EXTERNAL AFFAIRS be pleased 
to state: 
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(a) whether the Govemment hal recently revised the 
guidelines for issuing passports; 

(b) if so, the details of the revisions made; 

(c) . the extent to which it has helped in issuing 
passports faster; and 

(d) the average time taken now for issue of 
passports? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHEFiJEE): (a) Yes, Sir. 

(b) A statement on the Revised Passport Issuance 
Guidelines Is enclosed. 

(c) and (d) These guidelines have made the issuance 
of passports simpler and speedier for the passport 
appHcanta. The average time taken for iuuing a pauport 
is now 30 day. subject to completion of requisite 
formaHties. 

A number of decisions have been taken to simplify 
further the Passport Issuance Procedures with effect from 
23 December 2006. 

Salient features of the new scheme are as under: 

1. Ant ... Au'" relating to lauefrelaue of puaporta 

Presently fresh passports are i88ued under Normal 
and Tatkal categoriee-(1) Under first category, pusports 
are issued on receipt of clear police verification reports 
and (2) Under the Tatkal scheme, a passport valid for 10 
years is issued on the basis of Verification Certificate 
(VC) obtained from the authorities indicated in para 2(B) 
and on payment of additional fee of Rs. 1500/- in case 
the applicants desire to have the passports In 1-7 days 
(as opposed to the earlier slab of 1-10 days) and 
additional fee of Rs. 1000/- in case the applicant desires 
to have the passport in 8-14 days (as opposed to the 
earlier time slab of 11-20 days). 

Under the Tatkal scheme, passports are issued on 
post-police verification baala. 

OR 

on submission of (I) three documents from the last 
of following 14 documents given at 2(A), provided one of 
the three documents is a photo indentlty document and 
at least one of the three is amongst the documents 
indicated at (a) to (i) below, and (Ii) a standard affidavit 
duly attested by a Notary: 

2(A) List of 14 document.: 

(a) Electors Photo Identity Card (NEPIC) 

(b) Service Identity Cards issued by State/Central 
Govemment, Public Sector Undertakings, Local 
bodies or Public Limited Companies 

(c) SC/STIOBC Certificates 

(d) Freedom Fighter Identity cards 

(e) Arms Licences 

(f) Property Documents such as Pattas, Registered 
Deeds etc. 

(g) Ration Cards 

(h) Pension Documents luch 88 Ex-Servicemen's 
Pension book/Pension Payment Order, Ex-
Servicmen's Widow/Dependent Certificates, Old 
Age Pension Order, Widow Pension Order 

(I) Railway Identification Cards 

0) Income Tax Identity (PAN) cards 

(k) BanklKiaanlPost Office Passbooks 

(I) Student Identity Cards issued by recognised 
educational institutions 

(m) Driving Licenses 

(n) Birth Certificates issued under the Registration 
of Births & Deaths (RBD) Act 

2(8) Uat of authorltlea competent to I .. ue Verification 
Certlflcatea (Yea) 

(a) An Under SecretarylDeputy SecretarylDirector/ 
Joint Secretary/Special Secretary/Secretary/ 
Cabinet Secretary in the Govemment of India; 

(b) A Director/Joint Secretary/Additional Secretary/ 
Special Secretary/Chief Secretary in a State 
Govemment; 
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(c) A Sub-DIvi8ionaI MagistratelFIr8t Class Judicial 
Magistrate/Additional DMlDistrict Magistrate of the 
District of residence of the applicant; 

(d) A District Superintendent of Police, DIGlIGlDGP 
of District of residence of the applicant; 

(e) A Major and above In the army, Lieutenant 
Commander and above in the Navy and 
Squadron Leader and above In the Air Force; 

(f) General Manger of a Public Sector Undertaking; 

(g) A member of an All India Service or Central 
Service, who is equivalent to or above the rank 
of an Under Secretary to the Govemment i.s. in 
the pay scale of Rs. 10,000-15,200 or above; 

(h) Resident Commissioners/Additional Residential 
Commissioners of all State Govemments based 
in Delhi; 

(i) Concerned Tehsildars or concerned SHO for an 
applicant staying in the area under his/her 
jurisdiction; and 

(j) Chairman/Chairperson of Apex Business 
Organisations such 88 Federation of Indian 
Chambers of Commerce and Industry (FICCI), 
Confederation of Indian Industries (CII) and 
Associated Chambers of Commerce and Indl.8try 
(ASSOCHAM) in respect of owners, partners or 
directors of the companies that are members of 
the concemed Chamber. 

2(C) As is the practice the passports under the Tatkal 
categories would be issued subject to post-police 
verification. The Police authorities would be requested to 
send the Police verification reports within a period of 
three months. If not report is received within this period 
or a clear report is received, the passport will be allowed 
to run its normal course. However, if an adverse report 
is received at any stage after issuance of a passport, 
the PIA (Passport Issuing Authority) shaD impound the 
passport and take nec8l8ary action under the Passports 
Act. Tatkel fees as mentioned at Para 1 above would be 
payable in all Tatkal categories. No proof of urgency is 
required to be produced by any applicant desiring to apply 
under Tatkal scheme. Thole appllCllnts, who are unable 
to produce either of the th.... documents or VC for 
obtaining pes.ports under Tatul .cheme woutd be 
I .. ued pa .. porta after police verification. 

2(0) There may be instances where an applicant 
has a verification certificate and/or the three documents 
as prescribed in para 2(A), but he or she does not want 
to pay the additional fee as required under Tatka!. In 
such cases, Passport Officers will issue the passport within 
a period of 30 days on post-police verification basis. The 
applicant will also have to fumish a Standard Affidavit. 

3. Employees in the Govemment Service and PSUs 
and their immediate family members (wife and minor 
dependent children only) whose identity Is certified in 
prescribed proforma by the Head of Department or the 
Head of the PSU or a person duly authorised by them 
for this purpose, may be issued a passport valid for ten 
years without any pre or post-police verification. 

4. The necessary certificate in respect of categories 
at Para 2(B) and 3 above will be given in duplicate by 
the certifying authority indicating cleariy the full name, 
designation and address of the certifying authority. One 
copy of the certificate 80 given will be retumed by the 
Passport Office by post to the certifying authority after 
issuance of passport. In case, any indication of a forged 
certificate is received from the authority so intimated, the 
passport in question wlU be impounded and suitable action 
taken against the holder under the relevant provisions of 
the Passport Act, 1967. Passport Issuing Authorities will 
compuleortty check Pauport Information Services on 
Net (PISOH) and Prior ApprovaJ category (PAC) In 
each and avery ca .. before issuing passports on Post-
Police Verification basis. 

5. In addition, the following provisions will apply for 
issuance of fresh passports in the case of the relevant 
categories of applicants mentioned below: 

(a) Minora: No pre post-issuance police verification 
will be required in the case of applicants upto 18 years 
of age. However, in all cases of minor applicants, 
concurrence of the parents need to be submitted in each 
and every case. For identification purposes, such minor 
applicants may submit the following: 

(a) Valid passports held by the parentsllegal 
guardians along with suitable proof of parentage 
and prescribed affidavit from a parent. 

OR 

(b) Three documents in respect of the parents as 
per Para 2(A) above to establish the identity of 
one of the parents together with suitable proof 
of parentage and standard affidavit from a 
parent. 
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In case of minor applicants up to the age of 18 
years, passports would be Issued for five years at a time 
due to frequent change In appearance. 

(b) R....... ca ... : Passports would be renewedl 
reissued for a period of 10 years within three working 
days under Tatkal scheme on payment of additional fee 
of Rs. 1500/-. Altematively, passports would be renewedl 
reissued for 1 0 years on payment of normal fee of 
Rs. 10001- within a maximum period of 15 days from the 
date of application. Further, In the absence of anything 
adverse against the applicant in the notice of IPA, no 
police verification will be required for renewaVrelssue of 
a passport. In the case of change of address of an 
applicant, only a document establishing the latest address 
would be insisted upon. 

Mere change of addre.. will not warrant police 
verlfle_lon. In the case of major change of physical 
appearance of an applicant, anyone of ths procedures 
listed at paras 1-3 above, as the case may be, for 
lsauance of fresh passports, may be followed to establish 
the Identity of the applicant. An applicant may be allowed 
to apply for a new passport in lieu of an expiredlabout 
to expire passports upto 3 years after and one year before 
the expiry of the passport. In case a new passport is 
applied after more than three years after expiry of the 
old passport, the procedure listed at paras 1-3 above as 
the case may be, will be followed. 

(c) Duplicate pa .. port.: In this case, if there is no 
adverse report in the notice of the passport Issuing 
authority, a duplicate passport In lieu of a lost passport 
would be issued an applicant for a period of 10 years 
subject to production of a police report regarding loss of 
passport and subject further to the details of the applicant 
tallying with those in the file of the lost passport in the 
PISON/PAC system. No pre/post issuance police 
verification will be needed in these cases. Lost passport 
circulars are to be issued immediately and Damagedl 
RevokedllmpoundedlLost (DRIL) passport entries made 
in PISON system. 

(d) Chairman/Chairperson of Apex Business 
Organisations i.6. Federation of Indian Chambers of 
Commerce and Industry (FICCI), Confederation of Indian 
Industry (CII) and Associated Chambers of Commerce 
and Industry (ASSOCHAM) would lasue Verification 
Certificates (VCs) in respect of owne,., partners or 
directors of Companies that are members of the 

concerned Chamber. Based on the.e Verification 
Certificates (VCs) and the standard affidavit, passports 
would be issued to such applicants for ten years and 
would be subject to post-police verification. 

Cyber SecurHy M ... ure. 

*499. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to provide 
cyber aecurlty in collaboration with intematlonal companies; 

(b) if so, the details thereof; 

(c) the level of security of the Net traffic In India 88 

compared to the position in the developed countries; 

(d) whether the critical sector organisations are 
foolproof from the attacks of virus; 

<e) if not, the reasons therefor; and 

(f) the steps taken by the Government to safeguard 
the Government sites and critical sector orgalaatlona? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) No, Sir. 

(b) Does not arise. 

(c) According to the information complied by 
International Information Security Management System 
(ISMS) User Group, India stands third, after Japan and 
UK, in adopting Cyber security standards prescribed by 
the International Standards Organisation (ISO). 
Organizations in the country are becoming increasingly 
conscious of the cyber security requirements. As such, 
more & more organizations are adopting security best 
practices and using state-ol-the-art tools/equipment to 
protect their computer systems and networks while 
transacting on the net. 

(d) to (f) A policy on protection of ~rItlCaI infrastructure 
is In place. The policy ia aimed at enabUng Government 
and critical sectors In improving the aeourity of th,elr IT 
systems and networks and verification flrough periodic 
risk assessments and annual audita by third party auditing 
organisations. 
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In support of the above security policy, Indian 
Computer Emergency Response Team (CERT-In) hal 
created a panel of 55 IT security auditors to help the 
organisations to get their IT infrastructure and information 
systems audited from the point of view of Risk 
assessment, penetration of network and vulnerability 
usessment. 

Connection through Non-Exchange Line. 

*500. SHfU MADHUSUDAN MISTRY: 
SHRI ANANTA NAYAK; 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to connect 
horizontal offices in districts and talukas through Non-
Exchange lines which can be extended ful1her to the 
villages in future; 

(b) If so, the details of the proposal; 

(c) the target set by BSNL to provide telephone 
connections through satellites in all vUIages In the country; 
and 

(d) the progl'888 made 80 far in this regard, State-
wise? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (a) and (b) Bharat Sanchar Nigam Umited 
(BSNl), the Govemment telecom operator provides leased 
lines for connectivity of offices in Districts & Talukas and 
further to the villages on specific requests of State 
Govemments and as per feasibility. 

(c) As per the agreement between Universal Service 
Obligation Fund Administration and BSNl, the Company 
is planning to provide 14183 VUlage Public Telephones 
(VPTs) using sateHlte baaed technology, by November, 
2007. Details are given in the endOled Statement. 

(d) The hub equipment is being installed at 
Sikandrabad earth station near Bulandshahar, Uttar 
Pradesh. Equipment testing Is under progress. Network 
shall be rolled out after allotment of transponder by 
Department of Space and identification of custodians of 
DigItal Satellite Phone Terminals (DSPTs) in the respective 
villages. 

s.1WntInt 
StlhIIIlttI b8s8d con~ of VH/BgtPs through OSPTs 

StIIItI-wiss plan of SllrlIIIM btI6tJd COllflf'llgtl of ~ 

SI.No. Name of the State No. of DSPTs 

1. Andhra Pradesh 115 

2. Assam 279 

3. Jharkhand 1694 

4. Himachal Pradesh 275 

S. Jammu and Kashmir 465 

6. Madhya Pradesh 443 

7. Chhattiagarh 88 

8. Maharashtra 483 

9. Goa 13 

10. Meghalaya SOO 

11. Mizoram 20 

12. Trlpura 58 

13. Nagaland 16 

14. Manipur 730 

15. Arunachal Pradesh 543 

16. Orissa 4899 

17. Rajasthan 18 

18. Uttaranchal 3544 

Total 14183 

Cancer Ca ... 

*501. SHRI SURESH PRABHAKAR PRABHU: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of HEAlTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether International Agency for Research on 
Cancer (IARC) has indicated that the number of clagnoaed 
cancer C888S is expected to be more than doubfe between 
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2000 and 2030 as reported in "The Hindustan Times" 
dated April 4, 2007; 

(b) if so, the facts of the matter reported therein; 

(c) whether the Government has examined the report 
of the t.A.R.C.; and 

(d) the measures taken or likely to be taken by the 
Governrnent to cure the menace of cancer in the country? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) 
According to Indian Council of Medical Research (ICMR), 
International Agency for Research on Cancer (tARC) has 
stated that the number of diagnosed cancer cases will 
be more than double between 2000-2030. In 2000, there 
were 11 million new cases of cancer diagnosed world 
wide, 7 million deaths from cancer and 25 million people 
living with cancer. By 2030, the agency expects that 27 
million people will be diagnosed with the disease annually, 
17 million will die from the disease and 75 million people 
will be living with cancer. 

As per revised scheme of National Cancer Control 
Programme (NCCP), special emphasiS is now being laid 
on early detection of cancer by promoting health 
education, creating awareness. Financial assistance is 
provided for setting up Radiotherapy unit in Government 
Medical Colleges/Hospitals for providing cancer treatment 
facilities. In addition, comprehensive cancer detection 
testing facilities In respective regions/States are provided 
by 25 Regional Cancer Centres developed over the years 
under NCCP. Financial assistance is also provided to 
persons below poverty line from Rashtrlya Arogya Nidhi 
for treatment of cancer. During 11 th plan, special focus 
is made to expand District Cancer Control Programme 
for early detection and management of cancer, and to 
create Infrastructure by upgrading eXisting RCC, creating 
more RCC, setting up of cancer treatment centres across 
the country with a view to producing quality manpower 
and treatment facilities. 

/Translation} 

Knowledge-beMd Examination 

4605. SHRt KULDEEP BISHNOI: Win the Minister of 
HEALTH AND FAMilY WELFARE be pleased to state: 

(a) whether the Government proposes to made it 
mandatory for all doctors practicing in the country to 
appear in the knowledge-based examination to update 
with the latest development taking place In the field under 
the Continuing Medical Education (CME) Scheme; 

(b) if so, the details thereof; and 

(c) if not, the reasons ther.for? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) At present, there i8 no 
proposal to make It mandatory for doctors to appear In 
a knowledge based examination. However, there has been 
a scheme in vogue for quite sometime for providing 
Continuing Medical Education to registered medical 
practitioners. 

{English} 

Outstanding Amount again.. Non-core Sector 

4606. SHRI JOACHIM BAXlA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any amount has been kept outstanding 
against non-core sector on account of coal supply through 
railways as on December 31, 2006; 

(b) if so, the details thereof and the reasons therefor; 

(c) the time period for which the said amount has 
been kept outstanding; 

(d) whether any amount had been written off as on 
December 31, 2006; and 

(e) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) Yes, Sir. 

(b) and (c) A sum of Rupees 66.39 lakh has been 
kept outstanding against non-core sector on account of 
coal supply through railways as on 31.3.2006. An amount 
of Rs. 47.34 lakh of Western Coalfields limited (WCl) is 
outstanding for a period of more than 15 years and 
As. 19.05 lakh of Bharet Coking Coal Limited (BCCL) is 
outstanding since 1994 and these are pending either on 
account of closure of the unit of the linked consumer or 
due to the fact that matter Is sub-judice. 
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(d) No, Sir. 

(e) Does not arise in view of reply given at (d) above. 

Construction of New CGHS Dlspenaarl .. 

4607. SHRI N. JANARDHANA REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the new CGHS Dispensaries are under 
construction in Delhi; 

(b) if so, the details thereof, location-wise; 

(c) whether the construction of some dispensaries 
has been suspended; and 

(d) if so, the details thereof alongwith the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The location-wise 
CGHS dispensaries under construction of Delhi are as 
under:-

1. Shaiimar Bagh 

2. Yojana Vihar 

3. Dilshad Garden 

4. Ghaziabad 

(c) Yea, Sir. 

(d) Due to resource constraints during 2006-2007, 
adequate funds could not be released to complete the 
construction. 

Mitochondrial DNA 

4608. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

<a) whether the diseases caused by Mitochondrial 
DNA Mutations are incurable; 

(b) If so, the number of cases reported in the country, 
every year, 

(c) whether the CCMB, Hyderabad, has set up in an 
Indian Mitochondrial Society to create awareness on 
diseases linked to Mitochondrial DNA; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes, Sir. 

(b) The data is not Centrally maintained. 

(c) and (d) According to Indian Council of Medical 
Research, CCMS, Hyderabad has set up Indian Society 
for Mitochondrial Research and Medicine with a motto to 
create awareness of the mitochondrial disorders, find the 
possible methods to diagnose the mitochondrial disorders 
and suitable therapy for the patients. 

Dispatch of Coal 

4609. SHRI SUBRATA BOSE: Will the PRIME 
MINISTER be pleased to state: 

(a) the percentage of coal dispatched by rail which 
were weighted on electronic weight bridge in 2005-2006 
and 2006-2007; and 

(b) the percentage of coal unweighed and the 
deduction in Rupees per tonne on account of short 
receipts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) The 
percentage of coal weighed on electronic welghbrldgea 
and despatched by rail from Coal India limited aources 
during 2005-2006 and 2006-2007 was 97.67% and 98.37 
respectively. 

(b) The percentage of coal despatched by Rail un-
weighed was 2.33% and 1.63% in 2005-06 and 2006-07 
respectively. Deduction on account of short receipt was 
Rs. 0.76 per tonne in 2005-06 and As. 0.21 per tonne 
during 2006-07. 

International Money Order 

4610. SHRI K.C. PALLANI SHAMY: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 
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(a) whether the Government proposes to launch 
International Money Order Scheme; 

(b) if so, the details thereof; and 

(c) the time by which it will be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Sir, Department of Posts 
offers paper based International Money Order Services 
with various countries for several years. Now, Department 
of Posts is examining to Introduce Electronic Intemational 
Money Order Service for speedy transmission of 
remittances. 

(b) India Post has International Order Service with 
27 countries to receive money orders from these countries. 
Outward money order service is available for Nepal and 
Bhutan. Details in case of proposed Bectronic Intemational 
Money Order Service are yet to be finalized. 

(c) Decision Is yet to be taken. 

Economic Aeform. for North-E •• t 

4611. SHRI NARAYAN CHANDRABORKATAKY: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the pace of economic growth during the 
Tenth Plan period is satisfactory for all the regiOns/sectors 
of the country; 

(b) if so, the extent to which the economic refonns 
have boosted the prospects of economic growth of the 
North Eastern States; 

(c) whether there is any proposal to adopt new 
strategy for the North Eastem Region during the Eleventh 
Plan; and 

(d) if so, details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (d) The 
average growth for the 10th Plan period is estimated to 
be around 7.2%. Though, this is below the 10th Plan 
target of 8%, It is the highest growth rate achieved In 
any plan period. The estimatoo growth of .industry sector 
during tenth plan period is 8.3% against the- target of 
8.86%. The estimated growth of Service sector is 9% 

against the target of 9.35%. However, Agriculture lost its 
growth momentum during the plan period with a growth 
of around 1.7% against the target of 4%. 

Differences exist in the pace of development across 
the states and imbalances within the states as well. 
According to the available estimates, performance of 
Nagaland, Sikkim and Tripura had been good. However, 
performance of remaining five states of the North East 
had not been as expected. 

The Approach to the 11th Five Year Plan has 
recognized the special problems of North-East, such as 
its geographical location, inadequacy of physical 
infrastructure, low level of entrepreneurship, etc. The 
document has accorded high priority to improving the 
transport infrastructure, exploration of natural resources 
and encouragement to tourism, horticulture, agriculture and 
forestry. 

Overs... Citizens of India 

4612. SHRI E.G. SUGAVANAM: Will the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) whether the Govemment has any proposal to 
extend wide range of benefits to the OCI cardholders; 

(b) If so, the details thereof; 

(c) whether there is also a proposal to allow the 
Overseas Indian Members to practice In India; 

(d) if so, the details thereof; 

(e) whether the Government has any proposal to 
sign bllatend agreements with some countries on labour 
issues; and 

(f) if so, the details thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (d) A proposal to confer 
all rights to Overseas Citizens of India as available to 
Non-Resident Indians including the right to practice and 
excluding those rights specified under Section 78(2) of 
the Citizenship Act, 1955 and any othElr rights based on 
national security and strategic interests of the country, is 
under consideration of the Government. 

(e) and (f) The Government has r~ently signed a 
Memorandum of Understanding (MOU) with the state of 
UAE and with the state of Kuwait in the field of Labour, 
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Employment and Manpower Development. The 
Government proposes to sign MOUs on Labour, 
Employment and Manpower Development with Oman, 
Bahrain and Malaysia. These MOUs envisage bilateral 
cooperation for promotion of overseas employment of 
Indian workers and their protection and weHare in the 
host country. 

Compenutlon to Employ ... 

4613. SHRI BRAJA KISHORE TRIPATHV: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has dual policy for grant 
of compensation to the Central Government employees 
working in various naxaVinsurgency affected States in the 
country; 

(b) if not, the details of compensation provided by 
the Government to the employees of the Department of 

Posts as compared to the employees of the Ministries of 
Home and Defence; 

(c) whether the employees of Department of Posts 
are equally affected by such violence In the States; 

(d) if so, the reasons for such dual policy for grant 
of compensation; and 

(e) the steps taken by the Government to bring 
uniformity in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Famiiies of the 
Central Government Civilian employees, who die In 
harness In the course of performance of their bonafide 
official duties under various circumstances, are paid 
following ex-gratia lump sum compensation: 

(I) Death Occurring due to accidents In the course of 
performance of duties 

Rs. 5.00 lakh$ 

(ii) Death occurring in the course of performance of 
duties attributable to acts of violence by terrorists, 
anti-social elements etc. 

Rs. 5.00 lakhs 

(Iii) Death occurring during (a) enemy action in 
international war or border skirmishes and (b) 
action against militants, terrorists, extremists etc. 

Rs. 7.50 lakha 

(iv) To the Gramin Oak Sevaks of Department of Posts. Rs. 50,000/-

The ex-gratia compensation 0 Rs. 7.50 lakh is 
restricted to only those cases where Central Government 
employees are killed in actual field operations, which is 
applicable only to the personnel of Central Para Military 
forces deployed along the borders, line of control etc. as 
well to those engaged In combating terrorism. 

(c) Yes, Sir. 

(d) The higher rate of compensation has been 
prescribed in the cases involving higher intensity and 
magnitude at hardship and also the higher risk involved 
in the field operations. 

(e) Does not arise in view of (d) above. 

Security for Indian Cricket T .. m 

4614. SHRIMATI MANORAMA MADHAVARAJ: Wili 
the Minister of YOUTH AFFAIRS AND SPORTS be 
pleaeed to state: 

(a) whether the host countries and the International 
Cricket Council (ICC) are responsible for providing security 
for the visiting Indian Cricket Team for their participation 
in the World Cup event; 

(b) if so, the details thereof and if not, the reasons 
therefor; 

(c) whether the Government proposes to provide 
National Security Guard (NSG) cover for the Indian Cricket 
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Team participating in the ICC World Cup 2007 being 
held in the Carribean countries; and 

(d) if so, whether the expenses are bome by the 
Board of Control for Cricket in India (BCCI) in this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) Yes, Sir. The 
security of all visiting teams Is the responsibility of ICC 
and the Host Country. This was provided. 

(c) and (d) BCCI has Informed the Ministry that one 
DCP (Security, Delhi Police) was nominated by the 
Ministry of Extemal Affairs as Security Officer with the 
Indian Cricket Team. All expenses incurred during his 
stay in the Carribean countries for the ICC World Cup 
2007 have been bome by the BCCI. 

Maintenance of Road. In Kamllillkll 

4615. SHRI MILIND DEORA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether nearly fifty per cent of the 3900 krns of 
the National Highways in the State of Kamataka are not 
being maintained properly; 

(b) if so, the reasons therefor; 

(c) whether the Union Government is allotting 
Rs. 30,000 per km for road maintenance as against 
the Indian Road Congress (IRC) stipulated norms of 
Rs. 1 lakh per km; 

(d) if so, the reasons therefor; 

(e) whether the funds allocated by the Union 
Govemment to the State is not sufficient and the State 
has asked for substantial increase in the allocation of 
funds; and 

(f) if so, the response of the Union Govemment 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Overall availability of funds 

for the maintenance and repairs of National Highways in 
the country is below the requirement as per approved 
Ministry's norms. Efforts are being made to maintain the 
National Highways in traffic-worthy condition within the 
available resources. 

(c) and (d) During 2006-07, funds to the extent of 
Rs. 1.39 lakhs per km of National Highways have been 
allocated for the maintenance and repairs of National 
Highways in Kamataka as per availability of funds against 
the requirement of Rs. 3.01 lakhs per km. 

(e) Yes, Sir. 

(1) Funds are allocated to States as per availability 
of funds. 

Upgradatlon of Pay Sc .... 

4616. SHRI BACHI SINGH RAWAT 'BACHDA~: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment has upgraded the 
pay scale of the Assistants of the Central Secretariat 
Service (CSS) from Rs. 55001- to As. 65001- and excluded 
the Assistants working in the pay scale of Rs. 5500/- in 
other attached/subordinate Departments/Offices of the 
Central Govemment from the benefit of upgradation of 
pay scales; 

(b) if so, the reasons therefor; 

(c) whether matter regarding upgradation of pay 
scales of Assistants of non-CSS cadre has been referred 
to the Sixth Central Pay Commission; and 

(d) if so, the details of the terms of reference and 
the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) and (b) The pay scales of Assistants! 
Personal Assistants of Central Secretariat Service (CSS)I 
Central Secretariat Stenographer's Service (CSSS) have 
been revised upward with effect from 15.09.2006. The 
upgradation of pay scale of Assistant of CSS and 
Personal Assistants of CSSS was done as \ an exception 
specific to these two categories of posts. 
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(c) and (d) The proposal relating to upgradation of 
pay scaies are considered by the administrative Ministry 
in consultation with the Department of expenditure in the 
Ministry of Finance. The Department of Expenditure in 
their OM dated 21.12.06 informed all Ministries that all 
matters relating to the upgradation of pay scales, cadre 
review etc. may be brought before the 6th Central Pay 
Commission which would make its recommendations to 
the Government. The Pay Commission being an expert 
body appointed specifically for such matters, would be in 
a position to take a holistic view of issues pertaining to 
Government pay structures, benefits etc. The terms of 
reference of the Pay Commission provide for 
recommendations in respect of pay, allowances and other 
facilities of various categories of employees. 

Common Service Centre. 

4617, SHRI NAVEEN JINDAL: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government proposes to open 
Common Service Centres in the rural areas across the 
country; 

(b) if so, the details thereof, State-wise; 

(c) the services which will be provided by these 
centres; 

(d) the number of jobs likely to be created as a 
result thereof; 

(e) whether it is contemplated to involve private sector 
in the scheme; and 

(f) if so, the number in which the private sector is 
expected to contribute? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Government of India 
approved the Common ServiceS Centres (CSC) Scheme 
on 26th September, 2006 for facHltating the establishment 
of 100,000 + Broadband internet enabled CSCs across 
rural india. 

(b) The Scheme envisages establishment of a one 
(1) CSC per six (6) CenIUS Villages covering all the 
States and UTs of the country. 

(c) CSC will provide a mix of Citizen Centric G2C 
(Government to Citizen) Services and Private domain 
services. 

(d) The scheme is likely to generate more than 
300,000 employment opportunities. 

(e) Yes, Sir. 

(f) The CSC Scheme would be implemented in a 
Public Private Partnership (PPP) framework. At the first 
(CSC) level would be the local Village Level Entrepreneur 
(VLE-loosely analogous to a franchisee). At the second 
level would be an entity termed the Service Centre 
Agency (SCA-Ioosely analogous to a franchiser) who 
would be selected through a competitive process. The 
SCA would invest In setting up the CSC infrastructure & 
operating & managing the VLE network and business. 
The Govt. would provide the support as determined 
through a bid, for the SCA to continue managing the 
CSC's on an ongoing basis for a maximum period of 
4 years. 

u.. of IRS Data by Qu)aret 

4618. SHRIMATI JAYABEN B. THAKKAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the State Government of Gujarst has 
started the use of Indian Remote Sensing (IRS) Data in 
almost all the sectors for the development of the State; 

(b) if so, the details thereof; 

(c> whether the Union Government proposes to 
reduce the cost of satellite data to support development 
planning in the State; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): Ca> 
and (b) Yes, Sir. The Bhaskaracharya Institute of Space 
Applications and Gao-informatics (BISAG) at Gandhinagar, 
the nodal agency for providing the value added and need 
based services in remote sensing and GIS technologies 
for the State of Gujarat has been maldng use of IRS 
data on regular basis for various applications towards 
the development of the State. BISAG uses extensively 
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the IRS data in the sectors of rural development, land 
and water resources management, agriculture, Irrigation, 
coastal zone management, disaster management support, 
infrastructure development, urban planning and such other 
applications for the development of the State. The notable 
projects include Hydrogeomorphology mapping under the 
National Drinking Water Mission, geo-referenclng of 
cadastral data to high resolution remote sensing data, 
Natural Resources Information System at district level, 
Zoning Atlas for natural resources themes, EIA for 
Narmada command area, Minerai Information System, 
Health Information System, Road GIS, maps for Election 
Commission, to name only a few. 

(c) and (d) Yes, Sir. The satellite data products prices 
have recently been drastically reduced to the extent of 
around 30%. The archived data beyond 3 years Is offered 
at 50% of the current price. Special concessional prices 
have also been aMounced for academic purposes. 

(e) Does not arise. 

[Trsnsllltionj 

Implementation of Project. by Nle 

4619. SHRI MAHAVIR BHAGORA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the details of the projects being implemented by 
the National Informatica Centre (NIC) during the last three 
years, State-wise; 

(b) the number of projects completed so far; and 

(c) the time by which the pending projects are likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) National Informatics 
Centre (NIC) is providing e-governance support to the 
Central Government Departments, State Governments, 
District Administrations and other Government bodies. It 
Is providing technical support in the formulation, 
development, implementation and maintenance of projects 
of above user departments. Training is provided to the 
Government employees and officers on a regular. basis 
to enable them to use the IT based systems and 

e-govemance applications. The technical support provided 
by NIC is regular and continuous in nature under which 
NIC keeps on augmentlngupgrading the IT based systems 
keeping In view the user requirements. It is the user 
department who owns the project with regards to Its 
implementation and day-to-day operatlonallsatlon. The 
Government projects are continuous in nature and are 
provided NIC technical support on that basis. The major 
e-Governance applications Implemented by NIC are 
available at website http://offeringslnlc.in. NIC has set up 
ICT infrastructure for the above purpose as indicated In 
enclosed statement. 

Mlljor NIC-leT Infrsstructurs 

• The satellite baaed Wide Area Network with DVB 
technology Hub and VSATs. It has about 300 
nodes. 

• Integrated Network Operations Center (I-NOC) 
for round the clock monitoring of NICNET. 

• Internet Data Center at NIC Hq. with storage 
capacity of 110 Tera Bytes for hosting websltes 
and databases. 

• Data Centres at State capitals for their local 
storage needs having storage capacity from 
2-5 T era Bytes. 

• National long distance high speed (4/8116134145 
Mbps) leased data circuits connecting all state 
capitals. 

• Connectivity from State to Districts using 2MBPS 
leased circuits. 

• About 30,000 nodes of Local Area Networks in 
all the Central Government oHices and State 
Government Secretariats. 

• Video conferencing facilities in state capitals and 
districts. Total number of locations is 490. 

• Internet Gateway bandwidth enhanced to 418 
Mbps for incoming and 384 Mbps outgoing traffic 
with multiple alternate paths. 

• NICNET peering with NIXI with a bandwidth of 
68 MBPS. 
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• Certifying Authority for Digital Signature In G2G 
domain. 

• Training facilities at NIC Hqr. and State 
Government Secretariats. 

• Network Security. 

• DR Centre at Hyderabad. 

/English} 

Tranafer of Centrally Sponlored Schemel to Stat.1 

4620. SHRI K.S. RAO: Will the PRIME MINISTER 
be pleased to state: 

(a) the status of implementation and achievements 
of Centrally Sponsored Schemes being contemplated for 
transfer to States; 

(b) whether the Government proposes to formulate a 
set of procedures and criteria for providing financial 
assistance to the States for implementing such transferred 
schemes and programmes; 

(c) if so, the details thereof; and 

(d) the mechanism to ensure achievement of targets 
within the stipulated time-frame? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (d) 
Schemes are discontinued on the basis of Zero Based 
Budgeting (ZBB) exercise. The primary purpose of ZBB 
exercise Is to ensure convergence, efficiency and efficacy 
of schemes according to Plan objectives and priorities 
and also the use of available resources in the most 
judicious and economically efficient manner. Such an 
exercise is done regularly. There is not proposal for 
transfer of Centrally Sponsored Schemes to States. 

/TlaI1SIalion} 

Indo-Chlna Talks 

4621. DR. RAJESH MISHRA: WHI the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the ninth round of the talks between 
India-China at Tawang in Arunachal Pradesh was held 
recently; and 

(b) If so, the datal. thel'8Of and the prog ..... made 
therein? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) The ninth round of 
talka between the Special Representatives of India and 
China was held in New Delhi from 16-18 January 2007. 
Subsequently, the Tenth round was held in New Delhi 
and Coonoor from 20-22 April 2007. The two Special 
Representatives continued their discussions on a 
framework for the boundary settlement on the basis of 
the Agreement on Political Parameters and Guiding 
Principles signed in New Deihl on 11 April 2005. Both 
sides agreed to hold the next (eleventh) round of talka 
between the Special Representatives at a mutually 
convenient time, which will be decided through diplomatic 
channels. 

/English} 

Jumbling up 0' Mobil. Phone Servlc. 

4822. SHRI M.K. SUSBA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has noticed the problem 
of jumbling up of various frequencies for the mobHe phone 
sarvic:e providers In Assam and other States In the North-
East; 

(b) H 10, the nature and extent of the problema faced 
by various mobile phone service providers in these States; 
and 

(c) the stepa taken or proposed to be taken by the 
Government to resolve these problems? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. Radio interference 
was reported by some Mobile Phone Service Providers 
on GSM 900 MHz band frequencies in Assam Telecom 
Service Area due to some wireless IInka of MIs OIL India 
Ltd. 

(b) and (c) Discussions were held with Oil India 
offlciala and concerned Mobile Phone Service Providers. 
The interference has been resolved. 
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Penalon Scheme for Employee. of NLC 

4623. SHRI A.V. BEllARMIN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Apex Court has given any direction 
to the Neyvell Ugnlte Corporation (NlC) to introduce a 
8ultable pension scheme for Its employees; 

(b) if Sl), the details thereof; 

(c) whether the Government has any plan to cover 
the employees of the NlC under any penSion scheme; 

(d) if so, the details thereof; 

(e) whether the Government is contemplating to grant 
ad-hoc payment to retired employees till pending 
formulation and implementation of pension scheme; 

(f) If so, the details thereof; and 

(g) the steps taken or likely to be taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) and (b) The 
Apex Court gave direction to NlC to adopt Employees 
Pension Scheme (EPS), 1995, which was implemented 
for all eligible members. 

(c) and (d) NlC Employees have already been 
covered under the EPS 1995 scheme. 

(e) Does not arise in view of reply to part (c) and 
(d) above. 

(f) and (g) The EPS, 1995 Scheme is under 
implementation including In respect of employees already 
retired If they fuHII the criteria laid down under the 
Scheme. 

{TnmslaiionJ 

Computer and Int • .".t Facllltl.. In Rural A ..... 

4624. SHRI KASHIRAM RANA: Will the Mlniater of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the computer and the Internet facilities 
have been provided In the rural areas of the country, 
especially in Gujarat; 

(b) if so, the details thereof, State-wise; and 

(c) the names of the schemes launched by the 
Government to provide computer and the internet facHilles 
in the rural areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) to (c) Yes, Sir. Bharat 
Sanchar Nigam Ltd. (BSNl), under Its 'Internet Ohaba' 
scheme provides Intemet Access to franchisees of Internet 
Dabha In rural Block Head Quarters in the country. As 
on March 2007, a total of 3722 Internet Dhabas have 
been set up through franchisees in various states of the 
country. In Gujarat 125 Internet Dhabaa have been set 
up. 

State-wise details of Internet Dhabas are given in 
the enclosed Statement. 

The Government has issued licenses to Internet 
Service Providers for providing Internet Services In the 
country. 

In addition a Universal Services Obligation Fund 
(USOF) has been established under the Indian Telegraph 
(Amendment) Act with a primary objective to provide 
broaclland connectivity to all villages in a phased manner. 

The Department of Information Technology (Om has 
provided Computer and Internet through its various 
programmes: 

National Informatics Centre (NIC) has estabHshed 555 
Community Information Centres (CICs) at block level In 8 
North Eastern States, 38 CICs in Andaman & Nicobar 
and 30 CICs in lakshadweep Island. 127 CICs have 
also been set up In Jammu & Kashmir. 

Education Research Network (ERNeT) Society under 
DIT is providing computer with Intranet and Internet to 
140 Government and Government aided Schools in 7 
districts spread over 6 States. 
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StlhllMnl 

Citr:l6-wiss Intsmst Ohsbtl connecllons of BSNL 
liS on MilICh 2007 

SI.No. Name of Circle No. of Internet Dhaba 

1. Andaman and Nicobar 

2. Andhra Pradesh 964 

3. Assam 14 

4. Bihar 96 

5. Chennai 23 

6. Chhattiagarh 96 

7. Gujarat 125 

8. Haryana 122 

9. Himachal Pradesh 48 

10. Jammu and Kashmir 23 

11. Jharkhand 30 

12. Kamataka 149 

13. Kerela 152 

14. Kolkata 19 

15. Madhya Pradesh 248 

16. Maharashtra+Goa 348 

17. North East-I 8 

18. North East-II 

19. Orissa 164 

20. Punjab 117 

21. Rajasthan 194 

22. Tamil Nadu 292 

23. Uttar Pradesh (E) 187 

24. Uttar Pradesh (W) 102 

25. Uttaranchal 76 

26. West Bengal 123 

Total 3722 

/English] 

Sponaorahlp to Sport. Dlaclplin.. by BSNL 

4625. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOlOGV be pleased to state: 

(a> whether the BSNL has provided sponaonthip to 
certain sports disciplines; 

(b> if so, the details of such sponsorships provided 
by the BSNL during the last two years; 

(c) whether the BSNL has set up any Panel! 
Committee for this purpose; 

(d) If 50, the composition of the Panel alongwith the 
terms of reference thereof; and 

(e> the funds aUocated and spent by BSNL head 
quarter for conducting All India BNSL tournaments of 
various sporta dlaciplines alongwlth the funds allocated to 
each teiecom circle during the said period? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a> Vea, Sir. 

(b) Details .of sponsorships provided by BSNL to 
certain sports disciplines are given In the enclosed 
Statement-I. 

(c) and (d) No, Sir. All requests for sponsorship for 
any event are considered on case to case basis. 

(e) DetaIls of funds allocated and spent by BSNL for 
various All India BSNL tournaments In past two years 18 
given in the encloeed Statement-II. Detail. of fund 
allocated to various telecom circles during the peat two 
years are given In the enclosed Statement-III. 

-..".",1 

SI.No. Details of Sports Events 

2 

1. CaIicut Dlatrict League Foot Ball 

2. State Baaket Ball Charnpic)Mhlp at Alleppey 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 
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2 

Tennis Ball Cricket Tounament-Palakkad 

Sports & Cultural meet of Association of 
Engineers, TVM 

23rd All India RBI Sports meet 

National Ranking Tennis at Vellayani Agri. 
College 

23rd Sub Junior National Aquatic Championship 

Sr. State Foot Ball Championship at Trichur 

Kottayam Boat Race-2005 

National Power Ufting Championship at Calicut 

Nehru Trophy Boat Race 2005 

Kerala State Volley Ball at Kayyur 

8th National Aerobic Gymnastics 

Kerala State Badminton Championship at 
Kannur 

Kerala State Sr. Women's Cricket 
Championship 2005 

Junior National Badminton at C8licut 

Basket Ball Assn. Golden Jubilee Meet Trichur 

Kerala Federation of Blind-Chees 
Championship 

49th State Junior Athletic Championship at 
Kollam 

Santosh Tropthy Cluster Match at Trlvandrum 

National Basket Ball of Deaf at Calicut 

58th National Aquatic Championship at Trlchur 

India Pak Veteran Cricket Match Toumament 

All India Celestial Trophy Cricket Tournament 

All India Inter-University Aquatic Championship 

All India Volley Ball Tournament at Pala 

Run against Drug Abuse Organized, by Health 
Fitness Trust 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

so. 
51. 

52. 

53. 

54. 
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2 

Silent Chess Championship 

WhuStJ 

Bhubaneswar District Tennis Association 

Display of BSNL Services Banners during 36th 
Summer National Bridge Champlonsh~2005 

5th All India BSNL Cycling Meet-2005-06 at 
Jaipur 

Distt. Tennis Championship at Bhilwara 

Adventure Sports Festival-2006 at Bundl 

Health Fitness Trust 

Silence Sports Promotion 

Wushu Association of India 

Krishnan Tennis Chennai 

T Nagar Sports Club Chennai 

Ace Basketball Chennai 

BSNL Tamil Nadu Circle Sports and Cultural 

Sri Poobesh Anand 

Krishnan Tennis Center, Chennal 

The Mylapore Club, Chennai 

Tamil Nadu Bridge Association 

Professional Basketball Ace Club 

Tamil Nadu Billiards & Snookers 

Spastic Support Society 

Inner Wheel District 

Tamil Nadu Throw Ball ASS 

Indian Red Cross Society 

Thiruvalluvar District Body Building ASS 

Tamil Nadu Foot Ball ASS 

Tamil Nadu Handicapped Federation 

• 
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55. 

2 

Association for Non Traditional Employment tor 
Women 

56. Lotus Blind Welfare Trust of India 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

66. 

66. 

67. 

68. 

69. 

70. 

71. 

72. 

73. 

74. 

Singaram PlAai Tennis Centre . 

Anna Nagar Basketball Club 

New Gold's Gym & Fitness Centre 

KESPA-Chennai 

All India BSNL Athletic Meet 

Jr. State Badminton Champs 

Disbaled Sports & WeHare Academy, Patna 

Bharat-Pak 2nd Veteran Hockey Test Match 

BSNL Marathon for Polio Eradication 
Awareness 

All India FootbaU Tournament, Gorakhpur 

BSNL Tamil Nadu Sports and Cultural Board 
for Bridge and Basket Ball Tournament 

California Cricket Club at Chennai 

13th World Cu-Youth Volley Ball Championship 

Cricket Championship for DEAF 

6th All India BSNL Lawn Tennis 

DisU. Chess Tournament 

National Net Ball Championship at Vijayawade 

Senior Noble Klan, Wokha, Nagaland 

Yea, 2006-07 

1. 

2. 

E.K. Nayanar Memorial Gold Cup Foot Ball, 
Kanpur 

Cricket Match between Kerala Ministers & Film 
Stars 

3. 3rd All Kerala Bhima Bhattar Memorial Cricket 

4. 36th Kerala Police Athletic Meet 2006 
Trivanclrum 

2 

5. 19th Kerala Forest Sporta & Gam .. Meet 

6. Thazhathangadi Boat Race-Kottayam 

7. Kurnarakaom Boat Race-Kottayam 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Callcut District Athletic Championship of Deaf 

Kerala State Women's Cricket Championship 

14th Vlawappan Memorial Basket Ball 
Tournament ALP 

Kalady Volley Ball-36th All Kerala Tournament 

Nehru Trophy Boat Race 2006 

International Che88 Championship at Calicut 

Calicut-Beach Foot Ball Tournament 

Idukki District Chess Championship 

16. Veteran Hockey Championship at Trichur 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

India England Cricket Match 

Haryana Badminton Asaoclatlon, Panchkula 

Orissa State Badminton Aa8oclation. Cuttack 

Bhubaneewar District Tennis Auociatlon 

OIapIay of BSNL Servlcee Banners during 4th 
National Badminton Championship of Deaf at 
Jaipur 

All India Wrestling Tournaments at Kota 

Publishing of BSNL Service Advertisement In 
the Souvenir of All India Sporta Basket BaH 
Toumament-2006 

6th All India BSNL Kabaddi Toumament-2006 
at Jalpur 

Display of Banners at Event site and Publishing 
of Advertisement of BSNL Service in the 
Souvenir of 6th Pink CIty International Rating 
Chess Tournament at Jalpur 

Sponsorship of 39th All India Central Revenue 
Sports Meet-2006 at AJwar 
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27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

48. 

so. 

51. 

mItsn AnlJWtJl'S MAY 9, 2007 

2 

Display of BSNL Services Banners in All India 
PSU Badminton Tournaments at Jaipur 

Display of BSNL Services Banners in the 
WrestJjng Championship at Jaipur 

All India Tennis Association 

Rajiv Gandhi Sports Federation 

All India Tennis Association 

Nehru Yuva Kenra 

T Nagar Sports Club Chennai 

Tamil Nadu Association for Welfare of 
Physically Handicapped Chennal 

Ace Basketball Club, Chennai 

BSNL-TNCSCB 

VoUys Club 

Sri Ragavendra Basketball Club 

Indian Hockey Federation 

Krishnan Tennis Centre, Kottivakkam, Chennai 

Krishnan Tennis Centre, Kottivakkam, Chennai 

Japan Karate do Gojuryu Ohshikl 

Tamil Nadu Association for the WeHare of the 
Physically Handicapped 

Young Blood Football Club 

Tamil Nadu Tennis Association (Spon08red by 
Corporate Office) 

lAM Sports 

Tamil Nadu Inter Engg. Sports 

All India Sports Council of the Deaf 

Tamil Nadu Weight Lifting Aasociatlon 

National Swimming Competition on River 
Bhagirathl 

Inter Districts Tennis Tournament' 2007 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

69. 

70. 

71. 

72. 

73. 

74. 
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India Pakistan Devis Cup the CCI Murnbai 

Cricket & Kabbaddi Tournament, Jai Hind 
Nehru Club 

Disabled Sparta & Welfare Academy, Patna 

35th Jr. National Carrom 

All India Kabaddi Tournament 

National Badminton Toumament 

National Volley Ball Toumament 

National Bridge Championship 

Punjab International Folk Music, Dance and 
Gymnastic Festival 2006 by Malwa Heritage 
Foundation Bathinda 

Sports Event held at Govt. Rajlndra College 
Bathinda 

Sports Event held at Giani Zall Singh College 
of Engineering & Technology Bathinda 

National Hand Ball Championship of Woman 

Weet Bengal Table Tennis Association 

Dum-Dum Football Utsab 

West Bengal Basket Ball Association 

Rajpal Trophy Cricket Toumament Gorakhpur 

Talent Search Tennis Toumament by LOT A, 
Lucknow 

UP Judicial Officers Sports meet, Lucknow 

CRSB Inviatlon Badminton Tournament, 
Lucknow 

Gymnastics Championship at Salem 

BSNL Tamil Nadu Sports and Cultural Broad 
for Bridge and Basket BaH, Tournament 

Rajiv Gandhi 10th Federation Boxing 
Championship 2006, Sec~derabad 

Asian Hop Man's cup 2006 
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2 2 3 4 

75. 6th AU India Badminton Toumament to APCS 14. Volley BaO 6.00 6.21 
& SB 

15. Chea8 4.00 4.19 
76. State Level Tenncoit Tournament-MaN SSA 

16. Footbafl 6.12 9.65 
77. National Ranking Table Tennis Championship 

17. Aquatic 2.30 
78. AP Inter District and State Championship 

Toumament for Table TeMiI Total 76.60 97.37 

79. State Level Roller Scatting Competition at Buru """""HI 
80. 33rd National Junior Volley Ball Champi0n8hip $poIt6 GI1II7I ~ to 1M cbr:ItM for 1M )lMr 

2001 2005-06 WId 2006-07 

81. Sumi Football Association, Nulland, Nagaland 
51.No. Name 01 CiIde AnIDIn SfttIDned AInculI s.ICIoned 

Year 2OO5.Q6 Year 2008-07 
$M1tHntln1 1/ (As. in 1aIchs) (As. in 1aIchs) 

Spotts Grant SIII7CfiontJd to 1M clrcltls lor 0tgM1ising 2 3 4 
1M AlllndiIJ SSM Tournstn8I7t duting Ills yNr 

2005-06 snd 2(J(J(J.()7 1. HimachaJ Pradesh 5.20 2.30 

51.No. EYII1I8 FIIId IIIocIIed & FIIId aIIocaIed & 2. Harvan. 1.00 1.75 

Spn 2IJOS.06 SpIf\t 2OQ6.07 
3. Madhya Pradeeh 6.00 2.50 (Rs. in 1Ikhs) (As. in 1Ikhs) 

4. U.P. (E) Lucknow 4.85 4.71 
2 3 4 

5. Rajasthan 6.25 5.06 
1. Basketball 4.50 5.70 

6. Karnataka 4.50 5.13 
2. Table Tennis 7.00 5.88 

7. N.E. I 1.00 1.75 
3. WUPUBP 3.49 4.75 

8. WeatBengal 5.94 4.48 
4. Cricket 11.48 

9. A.P. 4.57 3.14 
5. Bridge 3.25 3.86 

10. Jammu and Kaahmlr 1.00 1.75 
6. Kabaddi 6.00 5.84 

11. Gujerat 3.57 3.90 
7. Athletics 4.14 5.14 

12. UttaranohaI 1.38 1.85 
8. Carrorn 1.50 7.55 

13. Ori8aa 5.50 3.87 
9. Badminton 6.00 7.88 

10. Cycling 2.33 2.35 
14. Assam 3.88 4.97 

11. Lawn Tennis 3.32 3.99 15. Tamil Nadu 5.50 6.87 

12. Cultural 4.65 5.44 16. Jhalkhand 1.25 1.51 

13. Hockey 6.00 7.36 17. NTR Delhi 6.31 6.57 
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2 3 4 

18. Kerala 0.75 3.20 

19. Maharaahtra 5.50 2.37 

20. Bihar 4.00 4.50 

21. Punjab 2.00 2.00 

22. U.P. (W) 1.00 

Total 79.95 75.24 

4626. SHRI HARIBHAU RATHOD: Will the PRIME 
MINISTEA be pleased to state: 

(a) whether the Hon'ble Prime Minister has sanctioned 
an amount of As. 34750 crore as Vidarbha Package for 
the development of the Vidarbha region of Maharashtra; 

(b) if so, the details thereof; 

(c) the present status of the fund Including the amount 
of funds released till date; and 

(d) the various schemes for which the fund has been 
released? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
.- PLANNING (SHAI M.V. RAJASEKHARAN): (a) Govemment 

of India has approved a special rehabilitation package 
for six districts of Maharashtra namely; Wardha, Yavatmal, 
Amravati, Akola, Buldhana and Washim involving an 
amount of Rs. 3873.26 crore. 

(b) Details of the Vidharbha Package announced 
by Hon'ble Prime Minister is given In the enclosed 
Statement-I. 

(c) and (d) The scheme-wise progress of funds 
released under the Vidharbha Package Is given In the 
enclosed Statement-II. 

StlltlnHlnt I 

• lMlllils of /he RelMbilil.tion Pscksf}IJ snnotlllnld by 
IhtI Pnine Minisltfr lor Vid8rb118 IfIgIon of MIIh8rt1Shlnl 

(I) Ex-gl1ltle a"'Nnee from PMNRF:. To alleviate 
the sufferings of debt stressed farmers, a sum 
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of Rs. 50 lakhsldlstrict would be placed at the 
disposal of respective District Collectors. 

(Ii) Debt relief to farmera: Debt relief package 
announced by the Government of India on 18th 
June, 2004 will be further liberalized to provide 
relief to the farmers in the identified districts. It 
Is estimated that As. 1296 crore of overdue loan 
amount as on 30th June, 2006 in the identified 
districts of Vidarbha in Maharuhtra will be 
restructured/rescheduled under the debt relief 
package for farmers in distress or farmers in 
arrears. Debt relief will be provided to the 
farmers and they will become eligible for fresh 
loan under the package. Detailed guidelines to 
operationalise the special debt relief package will 
be issued by ABVNABAAD. 

(iii) Credit Flow: An additional credit flow of 
Rs. 1275.00 crore will be ensured in these six 
districts in 2006-07. Special teams comprising 
NABAAD and the Lead Banks will be deputed 
to ensure that the distressed farmers' accounts 
are restructured/rescheduled in a time bound 
manner and fresh credit starts flowing. 

(iv) Inte ... at Waiver: The entire interest on overdue 
agricultural loans as on 1 st July 2006 will be 
waived in the six affected districts so that all 
the farmers will have not past interest burden 
as on that date. This measure will make them 
immediately eligible for fresh loan from the 
banking system. The amount of Interest on 
overdue loans in these six districts as on 1 st 
July 2006 is estimated to As. 712 crore. The 
burden of interest waiver will be shared equally 
between the Central and the State Government. 
WhUe apportioning the burden of overdue interest 
waiver equally between the Government of India 
and the states, due care would be taken to 
offset releases, if any, already made by the State 
Governments on this count. 

(v) Asaured Irrigation Progremme: 1 .59 lakh ha . 
area will be brought under assured irrigation 
facilities at a cost of Rs. 21Z7.00 crore over a 
period of three years through completion of all 
major, medium, minor irrigation projects. 
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(vi) Seed Replacement Progremme: A massive 
Seed Replacement Programme will be 
undertaken with SO% subsidy In the identified 
districts. The entitlement for quality seed is being 
Increased from half acre per farmer to one 
hectare per farmer. This Programme Is expected 
to cost Rs. 180 crore over a period of three 
years. 

(vii) Watershed Deyelopment: Watershed 
Development programme will be undertaken 
covering foHowing components: 

• Construction of SOO check dams per year 
per district over the next three years. The 
programme will cost As. 60.00 crore per year. 

• Treatment of 15,000 ha. per year per district 
under watershed development programme for 
which grant support of Rs. 60 lakhs per 
watershed of 1000 hectare area each, 
entailing an outlay of Rs. 54.00 crore per 
year will be provided. 

• Rain water harvesting structures covering 
1000 beneficiaries per district per year for 
accelerated growth of irrigation potential to 
benefit SC/ST beneficiaries including small 
and marginal farmers. Financiai assistance 
for the scheme will be provided in the form 
of 50% back ended capital subsidy aJongwlth 
50% bank loan. The scheme will Involve 
subsidy assistance of Rs. 1.00 crore per 
district per year. 

(viii) Horticulture Deyelopment: All the identified 
districts will be covered under the National 
Horticulture Mission. A Technology Mission on 
Citrus for addressing the problems of citrus 
production, protection, post harvest technology 
and processing in Vidarbha wUI be launched 
under the supervision of National Research 
Center on Cltrus-Nas;pur. 

(ix) Micro IrrtgatIon: All the six districts are covered 
under 'the scheme of micro irrigation. The 
programme wIH be Intensified to cover 53400 
hectare under drip and sprinkler Irrigation 
involving an Investment of Rs. 78.00 crore 
o Rs. 26.00 crore per year. 

(x) Extenalon Servlcea: Effective and efficient 
extension service mechanism wlH be put In place 
In the identified districts for empowering the 
farmers. Agrlcuhure Technology Management 
agencies (ATMA) will be operationalised in all 
the districts tu ensure extension support and 
convergence at district level. 

(xl) Sub_diary Income: The components relating 
to livestock and fisheries will Involve: 

• Induction of 100 High Yielding Milch Animals 
per district per year with 50% subsidy 
(balance bank credit). 

• Induction of 500 female ca/ves per district 
per year providing SO% of rearing cost. 

• Supply of fodder blocks for feeding Inducted 
animals with 25% subsidy. 

• Establishment of four-fodder block making 
units with 50% subsidy (balance bank credit). 

• Provision of adequate health care to all 
animals. 

• Taking up massive A I programme and estrua 
synchronization of 70010 breedable animals. 

• Establishment of 10 milk chilling plants. 

• Fisheries in 100 hectares per district prOviding 
40% of capital and Input coat as sub8ldy 
and reat to be sourced through bank credit. 

• The package for IIvestooklfisherieslfodder 
bank will Involve support of Rs. 135 crores. 

(xii) Implementation Mechanism 

• State Level Coordination & Supervision 
Committee including representatives of the 
Government of India and the State 
Govemment, and 

• Implementation through District Level 
Committee, Panchayati Raj Institutions. 

• Creation of appropriate Institutional Structures 
and Special Purpose Cooperatives/CommunIty 
Bued Organizations at local level for delivery 
of the package and optimum utilization of 
resources In a time bound manner. 
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lmp/6mtmtslion of RBhsbllit8lion PlICksge 

Particulars of item 

Ex-gratla a •• latanee from PMNRF 

(I) 

(ii) 

(iii) 

Inatltutlonal Credit 

Credit Flow (Year 2006-07) 

Aeachedulement of loan-debt relief 

Waiver of overdue interest as on 30.6.2006 

Scheme Aaalatance 

(i) Assured irrigation 

(II) Micro Irrigation 

(III) Watershed Development, Water 
harvesting scheme and check dams 

(Iv) Extension services 

(v) Seed Replacement Ratio 

(vi) National Horticulture Mission 

(vii) Subsidiary Income through 
Uvestock, Cattle, Fodder 

Sub-Total (Scheme Assistance) 

Grand Total (Rs. 712.00+3158.26) 

Pennl •• lon for Rellglou. Pilgrimage 

4627. SHRI NARAHAAI MAHATO: 
SHRI JAOCHIM BAXLA: 

Will the Minister of EXTEANAL AFFAIAS be pleased 
to state: 

(a) the number of persons who were granted 
permlsalon to go abroad for religious pilgrimages during 
the last three years, year-wise and State-wise; 

(b) the names of the coUntries for which permission 
were granted for undertaking such pUgrimage; and 

3.00 

1,275.00 

1,296.00 

712.00 

2,1n.26 

78.00 

360.00 

3.00 

180.00 

225.00 

135.00 

Revised 
Aehabilitation 

Package 

3.00 

712.00 

3,158.26 

3,873.26 

(As. in Crores) 

Fund Releases 
(till 30th 

March, 2007) 

3.00 

808.44 

794.15 

12.18 

14.07 

3.83 

25.46 

21.20 

17.49 

888.38 

1699.82 

(c) the details of the grant provided and taxes 
collected annually during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) and 
(b) Govemment's permission is not required for Indian 
citizens to go abroad for religiOUS pilgrimage. The 
Govemment are asaistinglfacilitatlng pilgrimages for Hal 
to Saudi Arabia, KaHash Mansarovar Yatra in China and 
pilgrimages to Sikh Gurudwarss and Hindu Temples In 
Pakistan. 

In case of Haj pilgrimage, Saudi Arabia fIXes an 
aMual quota for pilgrims from different countries to 
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perform Haj. The persons going for Haj to Saudi Arabia 
through the Central Haj Committee (CHC) are provided a 
special document called the Pilgrim Pass <in lieu of 
Passport) which Is valid for travel to Saudi Arabia only 
for Haj; those who go to Saudi Arabia for Haj through 
private tour operators travel on the basis of regular 
passports. The number of pilgrims who performed Haj 
through the Central Haj Committee, State-wise, during the 
last three years are given in the enclosed Statement-I. 

The KaiJash Mansarovar Yatra in China is conducted 
on the basis of regular passports. The number of pilgrims 
who performed this Yatra In the last three years Is as 
follows: 

Year No. of Pilgrims 

2004 537 

2005 529 

2006 592 

(State-wise break-up is not collected) 

The pilgrimages to Sikh Gurudwaras and Hindu 
Temples in Pakistan are also performed on the basis of 
regular passports. The number of pilgrims, who undertook 
this pilgrimage under Bilateral Protocol on visits to 
Religious Shrines in the last three years, state-wise are 
given in the enclosed Statement-II. 

The Govemment heve been providing subsidy towards 
airfare for Haj pilgrims going through the Central HaJ 
Committee to Mecca. The amount of subsidy in the last 
three years Is as followa: 

Year Subsidy (in Rupees crores)* 

2004 160.70 

2005 179.66 

2006 280.00 

°Flgurae are provisional 

(c) The Govemment of India have not Imposed any 
tax on such pilgrimages. The Governments of Seudi 
Arabia, China and Pakistan do not charge any taxes 
from the pilgrims going for the above pilgrimages. 

St.."""" I 

States 2004 2005 2006-1 2006-11 

2 3 4 5 

Andaman Nlcobar 37 23 38 39 

Andhra Pradesh 4584 5299 6172 6980 

Assam 1240 1461 2020 2157 

Bihar 1436 1517 2100 2324 

Chandigarh 37 36 33 28 

Chhattlegarh 310 395 579 641 

Dadra and Nagar HaveH 5 14 4 15 

Daman and Diu 9 24 14 10 

Delhi 2623 3000 2617 2419 
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1 2 3 4 5 

Goa 20 25 36 74 

Gujarat 5168 5901 6351 4760 

Haryana 515 926 947 1489 

Himachal Pradesh 51 70 94 110 

Jammu and Kashmir 8923 8593 9197 10616 

Jharkhand 832 921 1043 1310 

Kamataka 3653 4057 5488 6735 

Kerala 7503 9121 10714 7870 

Lakshadweep 123 159 226 247 

Madhya Pradesh 2588 3306 5270 3n5 

Maharuhtra 9180 9625 11300 11639 

Manlpur 172 206 191 195 

Orissa 284 306 423 525 

Pondicherry 53 59 85 145 

Punjab 237 230 255 351 

Rajasthan 3348 3862 5498 4923 

Tamil Nadu 2621 2578 3799 3608 

Tripura 25 18 23 39 

Uttar Pradesh 12923 14401 18339 20726 

Uttarakhand 596 697 1372 1966 

West Bengal 2336 2231 3308 4561 

Govt. Quota 279 1476 2154 2240 

Next kin of the stampede 
victims of Haj 2004 

Total 71711 8On2 99680 108816 

Period of Haj 2006·1 : From 06.01.2006 to '1.01.2006 

Period of Haj 2006-11 : From 27.12.2006 to 31.12.2006 
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S/6t.m.nt H 

SI.No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

States 

Andhra Pradesh 

Bihar 

Chhattisgarh 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Uttar Pradesh 

West Bengal 

Chandlgarh 

Uttarakhand 

Deihl 

Total 

Grlevancel Red,. ... , Mechllnllm by thll 
Acceal Provldera 

4628. SHRI ASADUDDIN OWAISI: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether as per the Govemment's directives all 
Access Providers have to set up a Consumer Grievances 
Redressal Mechanism at the call centre level and also 
an Appellate Authority within the company; 

(b) if so, whether the said condition has been 
complied to by all the Access Providers; 

2006 2006 2004 

58 50 

35 30 

47 

37 

575 

38 

90 

40 

27 

28 

225 

27 

5105 

124 

86 

17 

212 

64 

1802 

8637 

40 

30 

545 

30 

80 

30 

20 

20 

200 

20 

5000 

100 

80 

10 

150 

44 

1700 

8179 

State-wise break-up 
not collected 

7636 

(c) if so, the details thereof and If not, the reasons 
therefor; 

(d) whether with the growing complaints of telecom 
servicea and absence of direct complaint and redrea881 
mechanism for consumers, TRAI propoees to review the 
TRAI Act and aent a proposal to the Govemment In this 
regard; and 

(8) if so, the responae of the Govemment thereto 
and the stape taken or proposed to be taken by the 
Government to ensure that grievances of the consumers 
are adhered to promptty? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) and (c) Yes, Sir. The Access Providers have 
already set up a Consumer Grievance Redressal 
Mechanism at the Call Centre Level and an Appellate 
Authority within the company. 

(d) and (e) Telecom Regulatory Authority of India 
has submitted a consolidated revised proposal to 
Department of Telecommunication in February, 2007, to 
conaider various amendments in the TRAI Act, 1997. 

/TrsnsI6lionJ 

Upgreclatlon of Poet OffIce. 

4629. SHRI HARIKEWAL PRASAD: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the names of the Post Offices propoaed to be 
upgraded in the country particularly in Uttar Pradesh and 
Karnataka during the current financial year, State-wtee; 
and 

(b) the number of Post Offices upgraded so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) At the time of periodical 
review of Posl Offices, an assessment for their 
upgradation is made. Upgradation of Post Offices is 
governed by prescribed criteria. During the current financial 
year as many 16 Branch Post Offices/Sub Post Offices 
have been proposed for upgradation. Of these nil and 9 
are located in Uttar Pradesh and Kamataka respectively. 
Names of the Post Offices likely to be upgraded during 
the current financial year are given in the enclosed 
statement. 

(b) During the 10th Five Year Plan, 198 Post Offices 
have been upgraded in the country. 

Citr:l6-wirN nu~, and 118mt1 of Post Officss propostKI to b6 UpgIBc/8d 

SLNo. Circles 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chhattisgarh 

5. Delhi 

6. Gujaral 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

No. of Post Offices 
proposed 10 be 

upgraded 

3 

2 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Name of the Post Offices 
proposed fo be 

upgraded 

4 

Poppalguda BO 

Ganganpahad EDSO 
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1 2 

10. Jharkhand 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharashtra 

15. North East 

16. Orissa 

17. Punjab 

18. Rajasthan 

19. Tamil Nadu 

20. Uttarakhand 

21. Uttar Pradesh 

22. West Bengal 

Total 

SO-Sub Poet OffIce 
EDSO-Extra Departmental Sub OffIce 
eo-Branch Post OffIce 

(English] 

Allocation of Funda for Telecom Servlen 

4630. SHRI G.M. SIDDESWARA: WUI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

3 

Nil 

9 

Nil 

Nil 

4 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

Nil 

16 

4 

Benandur eo 
Rajajlnagar SO 
Carmelram EOSO 
Jlgsnl eo 
Hoskote SO 
Thandavapura BO 
Southem Em. SO 
Devraja Ura layout SO 
Vidyanagar BO 

Kaaarvadavall eo 
Kalher eo 
Lonere eo 
Vadvanl eo 

Chitalo BO 

(a) the detaila of the funds aHocated for providing 
telecom service. in the country especially In Kamataka 
during the lut three years and the current financial year. 
State-wile and location-wise; 

(b) whether the telecom circles have achieved their 
targets; 
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(c) If 10, the details thereof alongwlth the expenditure 
incurred thereon; 

(d) if not, the realOns therefor; 

<e) the time by which it is likely to be achieved; 

(f) the number of telephone exchanges with their 
capacity in the State of Kamataka which are earmarked 
for upgradation during the current financial year; 

(g) whther the Bharat Sanchar Nigam Umited (BSNL) 
Is contemplating to cover the whole State of Kamataka 
with WLL during the current financial year; and 

(h) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) Sir, details of funds allocated 
State-wise for expansion of telecom services during the 
last three years are given in the enclosed Statement-I. 
Allocation of funds for the year 2007-08 is being 
examined. 

(b) The targets and achievement in respect of DELs 
for last 3 years and Broadband for last 2 years are 
given in the enclosed Statement-II and IIA. 

(c) The State-wise expenditure incurred for the last 
3 years is given in the enclosed Statement-III. 

(d) There Is some shortfall in broadband connections 
due to non supply of equipment. 

(e) The shortfall in broadband connections Is likely 
to be achieved by September, 2007. 

(f) All the telephone exchanges in the state of 
Kamataka are State of the art electronic exchanges and 
no upgradation is needed. 

(g) Yes, Sir. 

(h) BSNL plans to cover State of Kamataka fully by 
providing adequate number of Base Transceiver Stations 
(BTSs) in the circle except for few pockets which may 
remains uncovered due to technical reasons. The details 
of Wireless In Local Loop (WLL) equipment In Kamataka 
Circle are as below: 

Item No. of BTS Equipped 
capacity (in lines) 

Installed capacity 330 2,76,950 

Under installation 53 39,750 

Ordered for 2007-08 281 2,00,000 

SIll.",.", I 

Y68r-wiss, St6ts-wiss Funds 6/1ocs1tld lor providing Ts/tICOf71 Ssrvictls 

SI.No. Name of State Funds allocated 

2004-05 2005-06 2006-07 

2 3 4 5 

1. Andaman and Nicobar 11.10 10.02 17.61 

2. Andhra Pradesh 637.03 603.96 505.00 

3. Assam 117.92 227.36 137.22 

4. Bihar 254.68 246.82 219.66 

5. Chhattisgarh 58.16 108.18 220.24 

6. Gujarat 296.66 374.16 481.87 

7. Haryana 289.17 329.10 200.87 
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2 3 4 5 

8. Himachal Pradesh 158.64 169.61 101.27 

9. Jammu and Kashmir 117.64 162.69 155.95 

10. Jharkhand 140.26 208.10 152.51 

11. Kamataka 610.42 528.76 444.25 

12. Kerala 770.04 920.11 419.17 

13. Madhya Pradesh 211.38 318.13 350.01 

14. Maharashtra 631.67 759.48 1081.44 

15. North East 123.31 158.95 179.86 

16. Orisea 141.25 234.0a 223.03 

17. Punjab 288.63 687.02 343.11 

18. Rajasthan 448.94 473.77 404.30 

19. Tamil Nadu 820.46 632.78 744.98 

20. Uttar Pradesh 847.61 1053.35 775.18 

21. Uttaranchal 98.50 159.03 112.67 

22. West Bengal 703.14 777.27 469.39 

23. Others 926.32 1349.74 1271.76 

Total 8584.93 10472.48 9011.14 

Note: 

1. North Eaat8m States Include Telecom Circle HE· I & HE·II, Tamil tadu Includes Chenl18i Telephones, Uttat Pr.dHh Includee 
Telecom Circle UP (E) & UP (W), West Bengal Includes Koikata Telephones. 

2. Others Include Telecom Project eifel .. , MMltenanoe Regions & Training CentrM etc. 

$11.",.,,1 H 

Citr:ltl-wistl DELs TIlIfltII" Achltlllf!Jmtlf1l for IhtI IIIsI Ihl'tltl )"MIS 

SI.No. Telecom DUring the year 
ClrclealMetro 2004-05 2005-06 2006-07 

Dlatt. Target Achievement Target Achievement Target AchIevement 

2 3 4 5 6 7 8 

1. Andaman and Nicobar Islands 4,950 4,047 6,282 22,209 1,400 4,797 

2. AndhraPradesh 319,850 295,671 477,548 333,141 580,600 386,282 

3. Assam 106,800 153,502 141,119 251,531 41,200 222,807 
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2 3 4 5 6 7 8 

4. Bihar 219,150 179,635 449,167 448,605 160,000 162,593 

5. Chhattisgarh 51,450 47,969 101,857 73,885 408,100 264,085 

6. Gujarat 331,500 127,918 429,571 169,303 937,000 44,372 

7. Haryana 187,500 113,344 215,738 218,280 334,300 392,997 

8. Himachal Pradesh 73,850 45,838 104,762 142,503 166,100 273,792 

9. Jammu and Kashmir 51,050 136,652 141,643 3n,914 112,600 315,245 

10. Jharkhand 75,500 87,053 157,524 211,863 51,300 146,875 

11. Kamataka 217,200 412,887 545,145 S63,S83 284,500 394,109 

12. Kerala 509,000 710,685 708,071 1,101,915 310,600 533,719 

13. Madhya Pradesh 166,100 202,668 212,571 198,456 739,100 641,559 

14. Maharashtra 482,750 384,831 580,952 357,558 1,494,300 1,121,513 

15. North East-I 58,400 49,317 48,881 51,696 63,300 102,706 

16. North Eat-II 11,500 47,858 48,952 93,487 54,200 114,137 

17. Orleea 169,600 181,940 241,857 311,313 216,200 224,532 

18. Punjab 274,000 97,884 266,310 -133,346 256,100 531,190 

19. Aajllllthan 320,850 234,226 484,714 805,493 876,100 885,401 

20. Tamil Nadu 274,300 581,741 433,595 863,209 833,700 820,093 

21. Uttaranchal 69,950 . 85,509 84,476 166,350 103,900 202,623 

22. Uttar Pradesh (Eat) 293,300 388,035 622,714 8n,515 951,900 1,201,225 

23. Uttar Pradeeh (West) 181,250 122,576 272,143 167,423 312,300 129,892 

24. West Bengal 266,000 195,046 304,714 440,238 385,900 364,269 

25. Kolkata 175,850 222,111 216,190 183,272 300,700 210,008 

26. Chennai 118,350 197,101 203,524 126,849 253,600 213,529 

Total 6,000,000 5,286,404 7,500,000 8,224,225 10,000,000 9.564.350 
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SIIItMMnt IIA 

CllCItI-wiss iJfrNH:IJIInd TMgtJI " AchitIWII1ItIIIf for 1M I11III two ,..,. 

SI.No. Telecom Circleal 2005-06 2006-07 
Metro Distts. 

Target Achievement Target Achievement 

1. Andaman & Nicobar 200 204 100 600 

2. Andhra Pradesh 53000 45n2 46400 19893 

3. Assam 5000 3915 5800 3696 

4. Bihar 16000 12948 20400 1421 

5. Chhattisgarh 8000 5764 8000 4608 

6. Gujarat 42000 41304 44900 28290 

7. Haryana 12000 12487 9000 6119 

8. Himachal Pradesh 1700 2179 1200 1843 

9. Jammu and Kashmir 4000 4035 2400 1682 

10. Jharkhand 6000 5404 8700 4733 

11. Kamataka 110000 80086 83200 47052 

12. Kerala 29000 24975 27000 25050 

13. Madhya Pradesh 28000 26017 25600 6061 

14. Maharashtra 55000 4n09 59600 41682 

15. North East-I 1500 1022 2100 1197 

16. North East-II 750 360 2100 704 

17. Ori88a 7000 3787 7500 7481 

18. Punjab 35000 24535 35000 26089 

19. Rajasthan 24000 20082 18500 15340 

20. Tamil Nadu 18500 20323 1nOO 42524 

21. Uttaranchal 2500 2700 1400 3359 

22. Uttar Pradesh (East) 29000 19355 29600 20148 

23. Uttar Pradesh (West) 11000 11084 7200 5790 

24. West Bengal 3000 2647 3900 5930 

25. Kolkata 82000 71231 67000 34276 

26. Chennai 85000 62642 65800 35006 

Total 669150 552467 600000 390574 
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~IHI 

YiMlWlSB, StIIls-wIstJ ACIU8/ tlXptlfldittHs lor providing TIIIBcom StNVIctJs 

(As. In Croree) 

SI.No. Name of State Actual expenditure 2006-07 
2004-05 2005-06 (Provisional) 

1. Andaman and Nlcobar 7.70 7.24 19.25 

2. Andhra Pradesh 429.33 353.22 246.88 

3. Assam 131.45 167.62 124.62 

4. Bihar 233.84 143.45 168.48 

5. Chhattlsgarh 58.86 61.55 128.42 

6. GUjarat 211.20 233.82 210.28 

7. Haryana 279.61 190.82 130.69 

8. Himachal Pradesh 46.43 148.71 97.19 

9. Jammu and Kashmir 102.45 171.09 74.47 

10. Jharkhand 103.12 115.58 106.04 

11. Kamataka 379.07 328.75 186.42 

12. Kerala 758.48 721.92 398.28 

13. Madhya Pradesh 195.84 211.23 265.28 

14. Maharaahtra 579.76 296.99 531.73 

15. North East 125.86 119.46 102.60 

18. Ori88a 156.88 192.05 135.04 

17. Punjab 432.77 398.61 201.87 

18. Rajasthan 385.28 220.54 224.32 

19. Tamil Nadu 495.33 680.11 391.88 

20. Uttar Pradesh 879.74 369.36 446.61 

21. Uttaranchal 50.88 86.01 60.23 

22. West Bengal 443.59 626.35 368.25 

23. Others 1092.53 993.61 1691.58 

Total 7578.00 6838.09 6330.41 

Note:-
\ 

1. North Eastem Statee Include Telecom circle. NE-I & NE-II, TamB Nadu Inciudu Channal Telephonea IJtIar Predeah Includes 
Telecom circle UP (E) & UP (West) west Bengal Include. Kolka. Telephones. 

2. Others Include Telecom Project circle., Malntenilnce RegIons & Training centers etc. 
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Condition. of NH 121 

4631. SHRI KISHANBHAI V. PATEL: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the condition of National Highway 121 
between Ramnagar to Beironkhal has deteriorated; 

(b) If so, the details thereof alongwlth the funds 
allocated by the Union Govemment for maintenance, 
widening and upgradation of NH 121 between Ramnagar· 
Belronkhal section during 2005·06 and 2006·07; 

(c) the funds utilized during the said period; and 

(d) the time by which the condition of NH 121 is 
likely to be improVed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) Condition of NH·121 
between Ramnagar to Beironkhal has not deteriorated. 
Two years to improve this stretch of National Highway 
121. Expenditure on this stretch of NH 121 under NH(O) 
and Maintenance & Repair Wol1<s during the last two 
years is Rs. 11.05 crores. 

(d) Development and maintenance of National 
Highways is a continuous process. Development wol1<s 
on the National Highways are taken up depending upon 
traffic intensity. availability of fund and inter·se priority of 
works. 

Kalla.h Manaarovar Yatra 

4632. SHRI S.K. KHARVENTHAN: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) the number of people who undertook the KalIuh 
Mansarovar Yatra during the last three years. year·wise; 

(b) whether the Nepal Tourism Board has offered 
special packages to the Indian Tourists visiting Kailash 
Mansarovar; 

(c) If so. the details thereof; 

(d) whether there is a long pending demand to restart 
flights between Murnbai-Kathmandu; and 

(e) if so, the action taken by the Government 
thereon? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Pilgrim. who performed the 
Kallash Mansarovar Yatra organised by Kumaon Mandai 
Vikas Nigam during the last three years Is as follows: 

Year No. of Pilgrims 

2004 537 

2005 529 

2006 592 

(b) and (c) Nepal Tourism Board seeks to promote 
Nepal as a route to visit Kailaah Mansarovar. Private 
travel agencies in Nepal offer packages for visit by Indian 
pilgrims to Kailash Mansarovar. 

(d) and (e) Murnbal·Kathmandu sector is among the 
approved routes in terms of bilateral arrangements 
between the two countries. It is for the designated air 
carriers of the two countries to select routes to operate. 

/Tl7lnsIstIonj 

Indo-Pak Paace Dialogue 

4633. SHRI CHANDRA MANI TRIPATHI: 
SHRI DHARMENDRA PRADHAN: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Pakistan has propoeed to resume peace 
dialogue with India on the Kashmir Issue; 

(b) If 80. the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) The Isaue of Jammu 
and Kalhmlr is being dlecu88ed between India and 
PaIdstM within the framewor1< of the Composite Dialogue. 
Foreign Secretaries of both countries have 80 far 
completed four rounds of talks on Jammu and Kalhmir. 
The fourth round of talks was held in March 2007 In 
Islamabad. 
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Widening of Jhlln ....... rzapur NH 

4634. SHRI RAJNARAYAN BUDHOLlA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government proposes to widen and 
strengthen the National Highway between Jhansl and 
Mlrzapur; 

(b) If so, the details thereof; and 

(c) the time by which the said work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) and (c) National Highway No. 76 connec:ts Jhansi 
and Mirzapur Development and maintenance of National 
Highways is a continuous process. During last three years, 
13 numbers of works amounting to Rs. 55.13 crore were 
sanctioned for widening, strengthening and improvement 
of riding quality of NH 76. These works are at different 
stages of progress and are targeted to be completed by 
March 2008. 

Mobile Health Units 

4635. SHRI ASH OK ARGAL: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) -whether the Government proposes to operate 
Mobile Health Units in the rural areas to check the spread 
of Chlkungunya di ..... ; 

(b) the number of Mobile Dispensaries operating In 
the country and the scheme under which these are being 
operated, State-wise; and 

(c) the expenditure being Incurred on the said mobile 
units, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The National Rural 
Health Miasion (NRHM) launched on 12.4.2006 by Hon'ble 
Prime Minister of India. is being operationalieed throughout 
the country, with special focus on 18 States which 

includes 8 Empowered Action Group States (Bihar, 
Jharkhand, Madhya Pradesh, Chhattiagarh, Uttar Prade8h, 
Uttaranchal, Orissa and RaJasthan), 8 NE States, 
Himachal Prade8h and Jammu and Kashmir. 

The main aim of. NRHM Is to provide accessible, 
affordable, accountable, effective and reliable primary 
health care facilities, especially, to the poor and wlnereble 
sections of the population. The NRHM further aims to 
provide overarching umbrella to the existing prograrnmes 
of Health & Family Welfare including RCH-II, Malaria, 
Blindness, Iodine deficiency, Filaria, Kala-azar, T.B., 
Leprosy and Integrated Disease Surveillance. Since the 
Mission aims to coverall existing programmes, control of 
chlkungunya will also be covered under this. NRHM seeks 
to Improve the outreach services to remote, rural areas 
by the provision of a Mobile Medical Unit (MMU) per 
district. MMUs are proposed to be provided to 595 districts 
in the country, in a phased manner. 

States have already operationalised more than 224 
Mobile Medical Units from their own sourceS/NRHM. 
NRHM has approved MMUs for 318 districts and most of 
these units are expected to be operationalised in the 
current financial year. Some of these States have set up 
effective systems for mobile units to Improve outreach of 
services in remote areas. The total capital expenditure Is 
estimated to be Rs. 175 crores with total recurring 
expenditure of Rs. 122.21 crores for the whole country. 

{Engilsh/ 

Indian Student. In canada 

4636. SHRI DALPAT SINGH PARSTE: Will the 
Minister of OVERSEAS INDIAN AFFAIRS be pleased to 
state: 

(a) whether the university where a group of Indian 
students got admitted to pursue their MBA degree, has 
been doled down by the Local Govemment in Canada 
as reported in "The Times of India- dated April 12, 2007; 

(b) if so, the details thereof; 

(c) whether the Indian Government has approached 
the Government of Canada In this regard; and 

(d) if 80, the ruction of Canaclan Govemment In 
this regard? 
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THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) and (b) Yes, Sir. The 
provisional Government of British Columbia, Canada 
ordered in February 2007 closure of the Lanabridge 
University with effect from 1st May 2007, after the 
authorities found serious violation of provincial laws by 
the University. 

(c) and (d) The Consul General of India in Toronto, 
has taken up the matter with the provincial Government 
of British Columbia, Canada. He also had a meeting with 
the Minister of Advanced Education of the Govt. of 
Canada. The British Columbian Government has appointed 
a liasion Officer to help the concemed students by 
making altemative arrangements to transfer the students 
to other Universities. Of the total 60 Indian students 
affected, about 50 students have already been transferred 
to other Universities. 

{Transllltion} 

Indo-Chine Ag .... ment for Coal MIning 

4637. SHRI RAKESH SINGH: Will the PRIME 
MINISTER be pleased to atate: 

(a) whether any agreement has been signed between 
India and China for ~ation in the field of coal mining; 

(b) if so, the detalls thereof; 

(c) whether India is self-reliant in matters peft8Ining 
to coal mining; and 

(d) if not, the reasons therefor alongwith the fields 
where it laga behind? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) and (b) 
During the bUeteral di8cu8siona held In China In January 
1994, it wae dacidecI to set up a Joint Working Group 
for providing formal framework to identify new ..... of 
cooperation. This Working Group meets once in a year 
altematively In China and India. According to a decision 
taken during the second meeting of the Working Group 
during December, 1994 a Task Force was set up in 
1995 in order to monitor the progress of projects under 
bilateral cooperation in the coal sector between India and 

China. Eleven meetings of the Working Group and nine 
meetings of the Task Force have been held so far. The 
last meeting 0' the Working Group was held on 3rd April, 
2007 in New Delhi. The last Task Force meeting of the 
Indo China Joint Working Group was held on 2nd April 
2007 in New Delhi. 

In September 1995, three bilateral agreements were 
signed between the South Eastern Coalfields limited and 
the CME, ChIna for installation and commissioning of three 
Longwall projects i.1I., in Rajendra, New Kunda and 
Balrampur Areas of South Eastem Coalfields ltd. The .. 
have already been implemented. Another project for 
induction of short longwall technology. in Balrampur area 
was also taken up. The equipment hu arrived at the 
mine site and is under installation. Apart from the above, 
dIacuaaIonI are held on sharing of information/experience 
relating to issues such as hard roof management 
techniques, resin capsule manufacturing, technology for 
deep shaft sinking, coal mining safety etc. 

(c) and (d) India Is by and large self reliant pertaining 
to coal mining. However, new technologies and allied 
developments .... constantly taking place. In order to 
benefit from such developments regular eXChange 
knowhow and materials Is undertaken regularly with the 
roreign countriea. 

{English} 

SettIng up of NatIonal Road Freight Exchange 

4838. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of SHIPPING, ROAO TRANSPORT AND HIGHWAYS be 
pleased to Itate: 

(a) whether the Govemment proposes to set up 
National Road Freight Exchange Portal to facilitate cuh-
leas transactiona in the transport sector; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. 

(b) Don not arise. 
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[Tranm.tion} 

Mlsu .. of Government Funds by NOOa 

4639. SHRI JIVABHAI A. PATEL: 
SHRI HARISINH CHAVDA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether some Non- Govemmental Organisations 
which are getting grants under the AIDS Control 
Programme are not functioning properly and are missing 
the Government funds; 

(b) If so, the details thereof; and 

(c) steps taken by the Government in this regard 
alongwith the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Under the National AIDS 
Control Programme, 1151 NGOs are implementing 1231 
Targeted Intervention projects among High Risk Groups 
and 107 NG06 are running 122 Community Care Centres 
(CCCs) across the country. As per NACO guidelines the 
NGOs have to submit, monthly activity reports, audited 
statement of expenditure and Utilization Certificate on half 
yearly and annual basis. No reports of misutllization of 
funds have been received from the State AIDS Control 
Societies to whom the above reports are submitted. 

(b) and (c) Question does not arise. 

PM'. ReUef Fund for KargU Martyr. 

4640. SHRI PUNNU LAL MOHALE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the employees of Coal India Umlted and 
Its subsidiaries had collected money and deposited it in 
the Prime Minister National Relief Fund to help the 
famiUes of Kargll martyrs; 

(b) if 60, the details thereof; and 

(c) the details of the funds collectec:t from the 
subsidiary companies including SECL, company-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) to (0) The 
information is being collected and will be laid on the 
Table of the House. 

[Eng/ish} 

Cracka on National Highways 

4641. SHRI ABU AYES MONDAL: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has any Information 
regarding cracks on the National Highways; 

(b) if so, the details thereof; 

(c) whether the Government has set up any 
Committee to investigate the cracks on National Highways; 

(d) if so, the details of the report submitted by the 
Committee; 

(e) whether the Govemment has made any alternative 
routes of transportation in this regard; 

(f) if so, the details thereof; and 

(g) the time by which the said routes are likely to be 
restored? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The assessment of oracles 
and other damages to the National Highways Is a 
continuous process. Based upon such assessments, the 
repairs/remedial measures, both immediate and long-term 
are taken up within available resources and inter-se 
priority. 

(c) and (d) The Govemment has not set up any 
committee for investigation of cracks on National 
Highways. 

(e) to (g) The National Highways are maintained in 
traffic worthy condition within the available resources. 
However, in case of disruption of traffic movement due 
to severe damages and breaches Oh any section of 
National Highway, traffic Is diverted through alternative 
routes. Necessary actions are taken for Immediate repair 
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and pennanent remedial measures on such damaged 
sections of the National Highways within the available 
funds. 

Expansion of Health FacIHtI.. In Delht 

4642. SHRI JU~L ORAM: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has a proposal to 
expand health care facilities in Delhi before the 
commencement of the Commonwealth Games 2010; 

(b) if so, the number of dispensaries, hospitals and 
trauma centres etc. proposed to be set up and upgraded; 
and 

(c) the total additional health care facilities proposed 
to be provided before that period? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) 
Health being a state subject, It is the Govemment of 
NCT of Delhi who are taking action for provision of 
additional health care facilities that may be required for 
the Commonwealth Games, 2010. 

Upgradation is a continuous dynamic process as per 
the need and the availability of resources in the Central 
Government hospitals. 

Health Hazard, 

4643. SHRI AMITAVA NANDY: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the people en~ged in the production of 
salt are highiy exposed to adversities of environmental 
conditions and are suffering from various kinds of 
occupational health problems; and 

(b) if so, the remedial steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The studies conducted by the 

Indian Councn of Medical Research (leMR) amongst the 
workers engaged in salt manufacturing revealed higher 
prevalence 0' headache, giddiness, joint pains, muscular 
pains and heat crams in salt workers. The skin symptoms! 
signs like scaling, dryness of skin soreness, burning 
sensation, fissures, warts and plantar keratodermia was 
alao Significantly higher. 

(b) Evaluation of use of gumboota and goggles by 
salt workers as remedial measures was conducted by 
ICMR. The results suggests that theae measures are 
comfortable for working In salt pans and regular use 0' 
them has resulted in decreased absorption of sodium 
and potassium. 

[Translation} 

4644. SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI KAILASH MEGHWAL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether any Government website Including the 
NIC website has been hacked; 

(b) if so, the number of cases of hacking of 
Government website have come to the notice of the 
Govemment along with the names of MinlstrleslDepartment 
whose webslt .. have been hacked during the lut three 
years; 

(c) the action teken by the Government against tho 
hacker groups; and 

(d) the steps taken to make the Govemment websites 
more secure? 

THE MINISTER OF STATE IN THE M1NISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The list of 
Govemment websltes thet are hosted on NICNET and 
have been hacked during the last three years are: 
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Website Website DetailslSlte Owners 

1. http://govtenders.nic.in Indian Govemment Tenders Information Systems 

2. http://Isidev.delhLnic.in Institute of Studies in Industrial Development 

3. http://punjab.gov.ln Executive Information System of Punjab State Govemment 

4. http://delhipolice.nic.in Delhi Police 

5. http://akshaya.kerala.nic.in Kerala State IT Mission, Govemment of Kerala 

6. http://foreat.and.nic.in Govemment of Andaman 

7. http://labour.and.nlc.in Government of Andaman 

8. http://alhw.and.nlc.ln Govemment of Andaman 

9. http://darpg.nic.in Dept. of Administrative Reforms and Public Grievance, Min. of 
Personnel 

10. http://08S.keralanic.in Govemment of Kerala 

11. http://treasury.kerala.nic.in Govemment of Kerala 

12. http://cae.keraia.nic.ln Govemment of Kerala 

13. http://gi8t.ap.nic.ln alSTNIC, National Informatics Centre 

14. http://aphmhldc.ap.nic.ln 

16. http:// www.sanwad.nic:.in Govt. of Assam, Sivanagar 

16. http://webjk.nic.in 

17. http://tdll.mit.gov.ln Department of Information Technology 

18. http://www.mlt.gov.in Department of Information Technology 

19. http://knowledgecommlaslon.gov.in National Knowledge Comm. 

(cl The matter for taking action against hacker group 
Is generally initiated through concemed network service 
providers. However, the attacks on computer servers of 
the country are largely being launched from computer 
servers outside the country, which are not under our 
control. Due to lack of information about the actual identity 
of hacker, it is difficult to take action against the hackers. 

(d) All NICNET computer systems that host website 
are located in a physically protected ZOAe and access to 
them is controlled using access control, intrusion 
prevention systems, antivirus software and application level 

firewall policies. All website are audited from the point of 
view of wlnerabillties before hosting on computers. 

Compenutlon for Land L.oeera 

4645. SHRI TEK LAL MAHTO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment proposes to commlasion 
Damodar River Diversion Area (DRDA) unit of C.C.L. 
under the Bokaro district of Jhalkhand State; 

(b) if so, the details thereof; 
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(c) whether the Govemment has paid compensation 
and employment to the land losers; 

(d) If so. the details thereof; 

(e) whether coal production from thl8 unit has not 
start8d80 far; 

(f) if 80, the reasons therefor; and 

(9) the time by which coal production Is likely to be 
started? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COAL (DR. DASARI NARAVANA RAO): (a) and (b) Vee. 
Sir. The Damodar River Diversion (ORO). Phusro-
Jarangdlh Rail Diversion (PJRD) and Coal Mining Projects 
are three integrated projects proposed In this area. The 
Advance Action Proposal (AAP) for Darnodar River 
Diversion was approved by Government in 1983 with a 
capital outlay of Rs. 2.00 cror88. Revised Coat Estimate 
(RCE) of Rs. 5.59 cror.. was approved in 1993. The 
Project Report (PR) for Phusro-Jarangdih Rail Diversion 
Project was sanctioned in 1982 for a cost of Rs. 15.93 
crores. The RCE of the project was approved in 1991 for 
a capital of Rs. 48.78 crores. Exploration is going on in 
order to decipher the geological structure as well as coal 
reserve in the Damodar River Diversion Area. 

(c) and (d) Central Coalfields Umited has provided 
employment to 631 Project Affected Persons (PAPs) 
against land acquired for Damodar River & Rail Diversion 
Project. An amount of Rs. 3.60.22.152.00 has been paid 
as compensation till date. 

(e) to (g) Coal Production has not yet started. The 
project has been delayed due to demand of employment 
by project affected persons beyond the norma/provisions 
of rehabilitation & Resettlement (R&R) Policy of the 

2003-2004 Port Blair - Chennai - Port Blair 
Port Blair - Kolkata - Port Blair 

Company. Coal production 18 lIkety to start In 2010-11 
from this area. 

[English} 

P ..... r Traffic In Andllman and NlcoHr 

4646. DR. P.P. KOVA: WHI the MInister of SHIPPING. 
ROAD TRANSPORT AND HIGHWAVS be pleu.d to 
state: 

(a) the details of the passenger traffic between the 
island territory of Andaman and Nlcobar and the mainland 
Indian Ports during the last three years. year-wise; 

(b) the number of the local natlv", tourlata and 
employment related pusengers among the outgoing 
passengers; 

(c) whether there are sufficient Port facilities and 
passenger ships to meet the existing demands of 
passenger movements and cargo movement. of the 
territory; 

(d) the number of ships which are operating between 
the Andaman and Nicobar Islands and mainland Porte 
and the number of ships which are operating between 
Port Blair and other Islands; 

(e) the number of ships of Andaman and Nicobar 
Islands which are under repair; and 

(f) the time by which this repair work is likely to be 
completed? 

THE MINISTER OF SHIPPING. ROAD TRANSPORT 
AND HIGHWAVS (SHRI T.R. BMLU): (a) The passenger 
traffic between the Island territory of Andaman & Nlcobar 
and mainland Indian Ports in the last three years Is as 
under:-

2004-2005 
Port Blair - Visakhapatnam - Port Blair 
Port Blair - Chennai - Port Blair 

102826 
59272 
17940 
95547 
60191 
22507 
94272 
59471 
16640 

2005-2006 

Port Blair - Kolkata - Port Blair 
Port Blair - Visakhapatnam - Port Blair 
Port Blair - Chennai - Port Blair 
Port Blair - Koikata - Port Blair 
Port Blair - Visakhapatnam - Port Blair 
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(b) The details of passengers as local native, tourists 
and .employment related passengers are not ascertained 
while issuing tickets. 

(c) and (d) Port facilities to meet the existing demand 
of passenger movement and cargo movement were 
available through 66 berthing structure namely 8 mainland-
island wharves/jettie$, 14 Inter-island jetties, 7 vehicle ferry 
jetties and 27 local ferry jetties prior to the Tsunami that 
occurred on 26.12.2004. Tsunami caused severo damage 
to the port infrastructural facilities. Thereafter restoration 
activities were geared up In a time bound manner to 
ensure that minimum port facilities to meet the demand 
are available. 

At present five Ships are operating between A&N 
Islands to Mainland ports and 78 vessels are operating 
between Port Blair and other Islands, which includes 
passenger, cargo, touring vessels and other utility vessels 
which are adequate to meet the demand. 

(e) At present 28 vessels are under repair/Annual 
Passenger Ship Survey. 

(f) It Is a continuing process however average period 
taken for repair/Annual maintenance of vessels is 5-6 
months. 

Seneflt. of Grant. 

4647. SHRI RAGHUNATH JHA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the population living below the poverty 
line have not received any benefit from eight per cent 
growth rate of the country during the last four years and 
about 10 per cent of the all-India rural population 18 living 
at just Rs. 9 per day; 

(b) If so, the reasons therefor; and 

(c) the steps taken uplift their conditions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The annual 
average growth rate of economy measured in terms of 
Gross State Domestic Product (GSDP) at 1999-2000 
prices during the year 1999-2000 to 2004-05 was 
6.0 per cent. The percentage of poor in ,2004-05 is 
21.8 comparable with the poverty estimate of 1999-2000, 

which was 26.1 percent. It shows that poverty has 
reduced and the poor have received the benefit of the 
growth rate of the country. 

Based on the percentage of rural population below 
specified levels of monthly per capita consumption 
expenditure (MPCE) given in the Report No. 508(61/1.01 
1), MLevel and Pattem of Consumer Expenditure, 2004-
2005", of NSS 61st Round (July 2004-June 2005) brought 
out by the National Sample Survey Organization (NSSO), 
Ministry of Statistics and Programme Implementation, 
Government of India, the per capita consumption 
expenditure of 9.9% of the rural population In the country 
is less than Rs. 9.00 per day or Rs. 270 per month in 
2004-05. 

(b) The benefit of the growth of the economy of the 
country to the people living below the poverty line depends 
on a complex set of factors. In addition to the Income 
growth (measured by the rate of growth of Gross 
Domestic Product), its distribution across sectors and 
regions, and between occupation and social class, as 
well as the rate of growth of population also need to be 
taken into account to explain the change in the Incidence 
of poverty in the country. 

(c) The Govemment has adopted a three pronged 
strategy to uplift the living conditions of the poor people 
in rural areas: (i) acceleration of economic growth with a 
focus on sectors which are employment intensive; (Ii) 
human and social development through prOvision of basic 
minimum services; and (iii) targeted anti-poverty 
programmes. 

In ru,al a,eas, the programmes which are being 
implemented by the Ministry of Rural Development for 
upllftment of BPl families are (I) Sampooma Grameen 
Rozgar Yolana (SGRY), (iI) Swaranjayantl Gram 
Swarozgar Yojana (SGSY), (ill) Indira Awu Yojana (lAy), 
and (iv) National Rural Employment Guarantee Act. 

NH Accident Relief Service 

4648. CH. MUNAWAR HASSAN: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased :0 state: 

(a> the total number of National ~ys and their 
length in each State in the country Including Uttar Pradesh 
and Uttarakhand, State-wile; 
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(b) the number of ambulances provided in respect of 
each of the National Highways In Uttar Pradesh and 
Uttarakhand to carry victims of accidents during the last 
three years; and 

(b) Providing medical facility to the accident victims 
is primarily the responsibility of the State Govemments. 
However, this Ministry provides ambulances to States! 
UT sh-IGOs to evacuate victims of accidents to the nearest 
medical centre under National Highways Accident Relief 
Service Scheme (NHARSS). During the last three years, 
for Uttar Pradesh 12 ambulances and for Uttarakhand 
2 ambulances had been provided under NHARSS. 
Besides, National Highways Authority of India (NHAI) has 
also provided 6 ambulances in Uttar Pradesh for National 
Highways No.2, 3, 24 and 27. NHAI has not provided 
any ambulance in Uttarakhand. 

(c) the details of the victims of accidents carried by 
ambulances under National Highways Accident Relief 
Service (NHARSS) in Uttar Pradesh and Uttarakhand 
during the last three years, year-wise and NH-wlee? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The details of National Highways 
and their length In each state in the country Including 
Uttar Pradesh and Uttarakhand state-wise is given in the 
enclosed statement. 

(c) Complete details regarding the accident victims 
carried by the ambulances provided under NHRASS Is 
not maintained In the Ministry. Ambulances provided by 
NHAI in the state of Uttar Pradesh had carried 395 
accident victims during the last three years. 

SLNo. Name of State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chandigarh 

6. Chhattlsgarh 

7. Delhi 

8. Goa 

9. Gujarat 

10. Haryana 

11. Himachal Pradesh 

8tMIImMI1 

Lisl of SItIltl-wiH N81ion81 Highwllys In 1M Counlty 

National Highway No. 

3 

Total Length 
(in km) 

4 

4, 5, 7, 9, 16, 18, 43, 63, 202, 205, 214, 214A, 219, 221 & 222 4472 

52, 52A & 153 392 

31, 31B, 31C, 36, 37, 37A, 3S, 39, 44, 51, 52, 52A, 52B, 53, 2836 
54, 61, 62, 151, 152, 153 & 154 

2, 2C, 19, 2S, 28A, 28B, 30, 30A, 31, 57, 57A, 77, SO, 81, 3642 
82, 83, 84, 85, 98, 99, 101, 102, 103, 104, 105, 106, 107 
& 110 

21 24 

6, 12A, 16, 43, 78, 200, 202, 216, 217, 111 & 221 2184 

1, 2, 8, 10 & 24 72 

4A, 17, 17A & 17B 269 

NE-I, 6, 8, 8A, 8B, SC, SO, 8E, 14, 15, 59, 113 & 228 3245 

1, 2, S, 10, 21A, 22, 84, 65, 71, 71A, 72, 73, 73A, 71B & NE-II 1512 

lA, 20, 21, 21A, 22, 70, 72, 88 & 73A 1208 
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2 

12. Jammu and Kaahmir 

13. Jhat1<hand 

14. Kamataka 

15. Kerala 

16. Madhya Pradesh 

17. Maharashtra 

18. Manipur 

19. Meghalaya 

20. Mizoram 

21. Nagaland 

22. Orissa 

23. Pondicherry 

24. Punjab 

25. Rajasthan 

26. Sikkim 

27. Tamil Nadu 

28. Tripura 

29. Uttarakhand 

30. Uttar Pradesh 

31. West Bengal 

32. Andaman and Nic:obar 

Total 

MAY 9, 2Oa1 

3 

1A, 18, 1C & 10 

2, 6, 23, 31, 32, 33, 75, 78, 80, 98, 99 & 100 

4, 4A, 7, 9, 13, 17, 48, 63, 67, 206, 207, 209, 212 & 218 

17, 47, 47A, 49, 208, 213 & 220 

3, 7, 12, 12A, 25, 26, 26A, 27, 59, 59A, 69, 75, 76, 78, 86 & 
92 

3, 4, 48, 4C, 6, 7, 8, 9, 13, 16, 17, 50, 69, 204, 211 & 222 

39, 53, 150 & 155 

40, 44, 51 & 62 

44A, 54, 54A, 548, 150 & 154 

36, 39, 61, 150 & 155 

5, 5A, 6, 23, 42, 43, 60, 75, 200, 201, 203, 230A, 215, 217 & 
224 

45A & 66 

1, 1A, 10, 15, 20, 21, 22, 64, 70, 71, 72 & 95 

3, 8, 11, 11A, 118, 12, 14, 15, 65, 718, 76, 79, 79A, 89, 90, 
113, 112, 114 & 116 

31A 

4, 5, 7, 7A, 45, 45A, 458, 46C, 46, 47, 478, 49, 66, 67, 68, 
205, 207, 208, 209, 210, 219, 220, 226 & 227 

44 & 44A 

58, 72, 72A, 73, 74, 87, 94, 108, 109, 123, 119, 121, 
87 Ext. & 125 

2, 2A, 3, 7, 11, 12A, 19, 24, 24A, 248, 25, 25A, 26, 27, 28, 
288, 28C, 29, 56, 56A, 56B, 58, 72A, 73, 74, 75, 76, 88, 87, 
91, 91A, 92, 93, 96, 97, 119 & NE-II 

2, 28 6, 31, 31A, 31C, 32, 34, 35, 41, 55, 60, 6OA, 80, 
81 & 117 

223 

136 

4 

1245 

1805 

3843 

1440 

4670 

4176 

959 

810 

927 

494 

3704 

53 

1557 

5585 

62 

4462 

400 

1991 

5874 

2377 

300 

66590 
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4649. SHRI HITEN BARMAN: Will the PRIME 
MINISTER be pleased to atate: 

(a) the concept of 'Land Bank' per lie to simplify the 
process of compensatory afforestation for lands acquired 
for coalfields; 

(b) whether this concept has actually been 
implemented; 

(c) If so, the outcome thereof; and 

(d) If not, the time by which such concept is likely to 
be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) Compensatory 
afforestation is allowed to be raised on equivalent non-
forest land or degraded forest land twice in extent of 
forest area being diverted. The user agency has to deposit 
the amount for compensatory afforestation with the 
concerned State Government on receiving the demand 
and the actual transfer/use of forest land Is effected only 
after the reoeipt of the demanded amount. 

(b) Yes, Sir. The State Government of Madhya 
Pradesh and Rajasthan have identified degraded forest 
land in their St&tea for compen_tory afforestation of 
central projects in their respective States. The pool of 
degraded forest land in Madhya Pradesh and Rajasthan 
is also available for the Central Government projects of 
other States If the concemed State Governments fall to 
identify the requisite land. The Nodal OffIcer (Fore.t 
Conservation), State Forest Department identifies the pool 
of such degraded forest lands in consultation with the 
concerned Chief Conservator of Forests (C), Regional 
Officers of the Ministry of Environment and Forests. 
Compensatory afforestation scheme is prepared by the 
Forest Department of the concerned State Government 
and non receipt of demand the coal companies deposit 
the amount in favour of Compensatory Afforestation Fund 
Management and Planning Authority (CAMPA). 

(c) Delay in identifying and transferring suitable 
equivalent non-forest land to the concerned Forest 
Department has reduced to some extent. 

(d) Does not arise. 

In .... ment . PropOMd by NCAER 

4850. SHRI REWATI RAMAN SINGH: WID the PRIME 
MINISTER be pleased to state: 

(a) whether the National Council of Applied Economic 
Research (NCAER) has estimated an inve.tment of 
Rs. 1,58,310 crore In the areas of Telecommunication, 
Power, Roads and Transport, Water and Sanitation in 
the next Five Year Plan; 

(b) If so, the status of the above proposal; and 

(c) the likely achievements projected as a result 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) The 
India Rural Infrastructure Report prepared by the National 
Council for Applied Economic Research (NCAER) has 
estimated a total Investment of Rs. 1,58,313 erores (at 
2002-03 price level) on telecommunication, power, roads 
and transport and water and sanitation. The report wu 
sponsored by the Shri Ratan Tata Trust and released on 
the occasion of the NCAER's golden jubilee celebrations, 
December 2006. 

The likely achievements with the projected 
investments are: 

(I) Telecommunicatlon-A teledensity of 4.2 DEI per 
100 population 

(Iij Power-AH the villages not yet coverad would 
be covered 

(iii) Rural Roade-All habltatione not yet connected 
would be connected 

(iv) Drinking Water-All the uncovered and partially 
covered habitations would be provided with 
drinking water. 

Exploitetion of COlli R • .",.. 

4651. SHRI RANEN BARMAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether only easy open cast rninea are being 
operated in many of the coal fJeids leaving the deep 
seated reserves of coal unexplolted; 
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(b) if so, the detail. thereof and the reasons therefor; 

(c) whether the State Governments loose royalty due 
to unexploltatlon of such reserves; 

(d) If so, the details thereof; 

(e) whether the coal producing companies do not 
pay royalty to the State Govemments on the coal stocks 
which are found to be short; and 

(f) if so, the provision of law under which such royalty 
Is not being paid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) and (b) More 
number of opencast mines are being planned/opened at 
present because the nature of the deposit allows large 
volume of coal production from these mines with low 
gestation period and better economics of operation. 
However, Coal India Limited also operates a number of 
underground mines in various coalfields, some of which 
In Eastem Coalfields Limited and Bharat Coking Coalfields 
Limited are more than 400 M deep. Decision of selecting 
opencast and underground mining method depends on 
assessment of overall economy of the project and not on 
depth of coal reserves only. 

(c) No, Sir. 

(d) Does not arise In view of reply at (c) above. 

(e) and (f) Yes, Sir. Coal companies are not paying 
royalty to the State Governments on the coal stock found 
short, if any. 

Computer Hardware Technology Parke 

4652. SHRI E. PONNUSWAMY: Will the Minister of 
COMMUNICATIONS' AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether India is lagging behind In the setting up 
of Computer Hardware Technology Parks; 

(b) the number of Hardware manufacturing units 
functioning in the country; 

(c) whether the Government proposes to give epeeial 
tax exemption for setting up Technology Parl<a so that 
they can compete with Taiwan and China; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The Electronics 
Hardware Technology Park (EHTP) scheme of the 
Government of India Is governed by the Foreign Trade 
Policy of the Department of Commerce. Upto December, 
2006, 108 units were operational under the EHTP 
Scheme. 

(c) and (d) Income Tax benefit is available to the 
developers under the MSpeclal EconomIc Zones (SEZ) 
Scheme", promoted by the Department of Commerce and 
also under the Mlndustrial Park Scheme", promoted by 
the Department of Industrial Policy and Promotion under 
Section SO·lA of the Income Tax Act. Technology Parks 
can be set up under either of the above Schemes. 

DDT Content In Meat 

4653. MS. INGRID MCLEOD: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government permits a higher level 
poisonous pesticide DDT content In meat and poultry as 
compared to Maximum Residual Level (MRL) permitted 
by the Intematlonal Codex Allmentarlus Commission (CAC) 
controlled by the World Health Organisation (WHO) and 
the Food and Agriculture Organisation (FAO); 

(b) if so, the details thereof and the reasons therefor; 

(c) whether there is a proposal on the part of Codex, 
India to bring it down to the lower level as recommended 
by the CAC; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b) 
There Is a ban on the use of DDT in agriculture. DDT 
is however, allowed to be use for vector control (malaria 
Programme) in the country. 

The maximum residue limit (MRL) for DDT in various 
foods commodities has been prescribed under Prevention 
of Food Adulteration Rules, 1955 for the reason that even 
though, DDT is not permitted to be used in agriculture, 
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being one of the pesticides, which persists in the 
environment, It is generally detected In food commodities, 
feed and fodder. 

The maximum tolerance limits (MRl) for DDT on 
Meat, Poultry and fish (on whole product basis) has been 
prescribed as 7.0 ppm. in consultation with the Central 
Committee for Food Standards, the statutory committee 
under the PFA Act, 1954 to advise the Central 
Govemment on implementation of the Act. 

The current Codex level (as in 2006) for DDT in 
meat (from mammals other than marine mammals) is 
5.0 mglkg (on fat basis) and In the poultry meat, It is 
0.3 mglkg. 

(c) to (e) There is no such proposal at present. 

Aatlo 01 the Population vl ... ·vl. Length of NH 

4654. DR. K.S. MANOJ: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the length of the National Highway in 
Kerala is less in comparison to the ratio of its population 
vis-a-vis the other States; 

(b) If so, the details thereof alongwith the status in 
other States; and 

(c) the steps taken by the Union Government to 
reduce the said disparity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The length of National 
Highway per lakh of population in Kerala is 4.79 km., 
which is higher compared to some States and lower to 
some other States in the country. At present the All India 
Average is 6.5 km. 

(c) The declaration of new National Highways Is not 
based on the region, State, Its area and population, but 
on the basis of laid down guidelines. 

/Tf'lUlSmtionj 

Public Grievance. Aedra ... 1 Machinery 

4655. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI NARAHARI MAHATO: 

Will the PRIME MINISTER be pleased to state: 

(a) the average number of public grievances reoeived 
by Prime Minister's Office on monthly balis; 

(b) the number of grievances redreued .. weU as 
number of grievances pending for the lut three ye.... In 
PMO and other Ministries; 

(c) the nature of such grievances; 

(d) whether the Government has any proposal to set 
up any public grievances redressal machinery at the block 
level; 

(e) If so, the details thereof; 

(f) If not, the reasons therefor; and 

(g) the number of such ca88S relating to the State of 
West Bengal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) Every month, over a 3-year period (2004-
06), the Public wing of the Prime Minister's OffIce has 
received an average of about 6000 petitions relating to 
public grievances. 

(b) All the actionable petitions received were 
scrutinized In the Prime Minister's Office and forwarded 
for appropriate action to the authorities concemed. 

(c) These petitions mainly related to complaints 
against public servants, service related grievance., 
unemployment, law & order, financial aaslstance, propertyl 
land disputes, civic facilities, etc. 

(d) to (f) The State Govemmente h.. adopted an 
Action Plan for Effective and Responsive Administration 
In the Chief Ministers Conference held on May 24, 1997, 
organized by the Department of Administrative Reforms 
& Public Grievances. Govemment of India. This plan 
enjoined that all State Governments would publicize 
widely, the facilities at varioUl levels for prompt and 
effective redress of public grievances from the Secretariat 
downwards to the viHage level. The State Govemments 
are required to decide the measures for streamlining them 
with a built-In system for effective redress of grievances. 
The Department of Administrative Reforms & Public 
Grievancea RUes instructions to State Govemments for 
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prompt redress of public grievances in a time bound 
manner from time to time. 

(g) the number of such petitions received from West 
Bengal during the period 2004-06 Is 11,087. 

/English} 

Ban on Tobacco or Nicotine In Food Product. 

4656. PROF. M. RAMADASS: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to I .. ue 
instructions to change the proves of packing the products 
by food companies; 

(b) H so, the details thereof; 

(c) whether the Govemment has proposed to ban 
the use Tobacco or Nicotine in food products; 

(d) if so, the details thereof; and 

(e) the steps proposed to be taken against the 
persons/companies violating the ban? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b) A 
notHication, amending the labelling requirements for pre-
packaged foods under Prevention of Food Adulteration 
Rules, 1955 has been published in the Gazette of India 
vide G.S.R. 491(E) dated 21st Aug., 2006, which wHI 
come into force from 20th August, 2007. The amended 
provisions among other requirements, broadly cover the 
following aspects: 

• Quantitative ingredients declaration on the label; 

• Giving complete nutritional information per 100 
grams of the product and the manner in which 
these are to be declared; 

• Declaring presence of pork fat, lard and beef 
fat or extract, by specific namee thereof on the 
label; 

• Mentioning the Country of OrIgIn on label in 
cue of imported food; 

• Pictures of fruita not to be used on the label of 
food product where fruit has nol bee!' used as 
ingredient; 

• Added water to be declared, except where it 
forms the part of the ingredient, such as brine, 
syrup or both; 

(c) to (e) As per above amendment in PFA Rules, 
tobacco and nicotine shall not be used as ingredients in 
proprietary food products. Any violations of the provisions 
of Prevention of Food Adulteration Act, 1954 and rules 
made there under attract legal action prescribed under 
the Act. 

Health Cltle. 

4657. SHRI ADHIR CHOWDHURY: 
SHRI AJIT JOGI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government proposes to make Health 
Cities in Delhi and some other States; 

(b) H so, the details thereof, State-wile; 

(c) the expenditure likely to be incurred for this 
purpose; and 

(d) the time by which the proposal is likely to become 
functional? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) there is no proposal to 
set up 'Health Cities' In Delhi or any other State. 

[Tl1IMI8t1on} 

Theft of Coal by Tranaportera 

4658. SHRI CHANDRA SHEKHAR DUBEY: 
SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the PRIME MINISTER be pleased to state: 

(a) whether some vehicles belonging to private 
contractors were seized in February, 2007 canying huge 
quantity of clean coal stolen from SECL' under the cover 
of transportation of rejected coal; 
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(b) if 80. the details thereof indicating the quantum 
and value of coal stolen .. a result thereof; and 

(c) the remedial &tepa being taken by the Government 
to check the recurrence of such incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) and (b) Since 
there is no wuhery unit owned/operated by SECL, the 
queetion of produdionltransportation of clean coal and 
rejected coal by SECL does not arise. However, two 
vehicles canying 04 tonnes and 16.650 tonnes of stolen 
coal respectively were seized In Hudeo Area and Ralgarh 
Area of SECL respectively In February 2007. FiRs were 
lodged in the matter. 

(c) Law and order is a State subject, hence the coal 
companies maintain close liaison with the State authorities. 
In addition, the following steps are being taken by the 
subsidiary companies to CIL to prevent theft/pHgerage of 
coal: 

(i) Collection of InteUigence reports about Ulegal coal 
depots and illegal movement of coal and 
informing district authorities of the same for 
taking preventive action. 

(Ii) Installation of check-posts at vulnerable points 
to check transport documents. 

(ill) Construction of watCh-towers and providing 
lighting arrangements around the coal stacking 
area. 

(Iv) Erection of barbed-wire/wall fencing around 
pithead depots, static security maMlng Including 
deployment of armed guards chlring the night 
hours. 

(v) Escorting of loaded rakes upto railway 
weighbrldges by armed guards and joint 
patrolling with Railway Protedion Force (RPF) 
in the long railway tracks which are prone to 
wagon looting. 

(vi) Stringent action against transport vehiclee caught 
in the ad of theft or pilferage. 

(vii) Engagement of lady security guards for 
preventing women and children indulging in theft! 
pilferage of coal, strengthening of the security 
discipline by reassessing the requirement of 
security personnel, horizontal movement of 

executives with aptitude for security work and 
Inducting qualified eecurity peraonne/ at junior, 
middle and senior levels. 

(viii) Training of existing security personnel, relraeher 
training of Central Industrial Securtty Force 
(CISF) personnel and basic training to new 
recruits In security dlacipllne for strengthening 
the security set up. 

[English] 

Performance of Indian Hockey Team 

4659. SHRI M. SHIVANNA: 
SHRI JAI PRAKASH (MOHANLAL GANJ): 
SHRI MIl/NO DEORA: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether several former Hockey players organized 
a demon&trallon in Delhi against the negative attitude of 
Indian Hockey Federation as a result of which the 
standard of Hockey in the country II constantly declining; 

(b) if 80, the detaHa thereof; 

(c) whether the Government had epent huge amount8 
on the training of the players and on the partk:ip8tIon of 
men'. Indian Hockey team In the last World Cup and the 
Asian Gam .. ; 

(d) If 80, the total expenditure incurred thereon; 

(8) whether the Government has sought any 
explanation from the IHF for poor performance of the 
Indian Hockey Team in the Intemational tournaments; 

(1) if 80, the details thereof; 

(g) the detalis of the guidellne8 prescribed for the 
Sports Federations to be eUglble to receive grants! 
monetary assiatance from the Govemment and the basis 
on which the funds are disbursed to them; 

(h) whether there Ie any proposal to constitute a 
Steering Committee for future guidance; 

(I) If 80, the time by which such Committee II likely 
to be constituted; and 
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(j) the corrective steps taken or propoeed to be taken 
to Improve the performance of the Indian Hockey Team? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR): (8) and (b) Yes, Sir. Some 
former Olympians took out a procession in Delhi on the 
dismal performance of the Indian Hockey Team in the 
Doha Asian Games and submitted a Memorandum to the 
Minister for Youth Affairs & Sports and the President 
Indian Olympic Association requesting an inquiry into the 
financial dealings of the Indian Hockey Federation; 
dissolution of the present IHF set-up and the formation 
of an Ad-hoc Committee of Experts to take immediate 
measures to enable the team to qualify for the 2008 
OlympiCS. 

(c) and (d) Government spent a amount of 
Rs. 35,11,935 on National coaching camps for men's 
hockey team In 2006. Apart from this, an advance of 
RG. 23,80,&50 was given to the Indian Hockey Federation 
for meeting the board & lodging expenses of the Indian 
Hockey team for participation in the World Cup, 2006 
and Rs. 26,61,436 towards passage costs of the team. 
For participation in the Doha Asian Garnes, a total amount 
of Rs. 18,63,015 was incurred on passage cost; board & 
lodging, and kit of the Indian hockey team. In addition to 
this, an amount of Rs. 41,66,181 was spent for holding 
the National championships and participation of the Indian 
Hockey Team in intemational events held in India and 
abroad. 

(e> and (f) Govemment are concemed over India's 
performance in hockey, which has been much below 
expectations in recent years and has sought the 
intervention of the Indian Olympic Association in this 
regard. The Indian Hockey Federation which is primarily 
responsible for the development of the sport in the country 
and the performance of Indian Teams in intemational 
events, has stated that they are making sustained efforts 
to restore the country to its rightful place in the worid of 
hockey, and despite excellent preparations for the last 
World Cup and Asian Games, with the cooperation of 
the Sports Authority of India (SAl), in terms of well-
structured coaching camps, scientific support, involvement 
of trained professionals and adequate match exposure, 
and through asaistance from this Ministry, the performance 
of the teams was not upto expectations beCause of 

unfortunate accidents, injuries involving some key players, 
and unexpected poor showing in some match ... 

(g) Under the Guidelines for assistance to National 
Sports Federations, the sporting organizations must meet 
the following criteria: 

(I) The National Sports Federations will become 
eligible for assistance Immediately after 
recognition by the Ministry; 

(ii) They will follow proper democratic and healthy 
management practices which provide for greater 
accountability and transparency at all levels; 

(iii) They will have proper accounting procedure at 
all levels and produce annual financial 
statements; 

(iv) They will produce an annual report within 6 
months of completion of the year; 

(v) They will have impartial and transparent selection 
procedures; 

(vi) They will provide a positive exposure to the 
Ministry of Youth Affairs & Sports as a major 
sponsor of sports In India; and 

(vii) They will ensure that dope tests of all players 
are conducted regularly ~ per norma/standards 
laid down by the Intemational Federation of the 
discipline concerned. 

Govemment have categorized the recognized NSFs 
in three categories, based on their performance in the 
OlympicalAaianlCommonwealthiSAF Games and World 
Championships. Under 'Priority' and 'General' category, 
financial assistance is given for participation in International 
competitions and training abroad; purchase of equipment; 
coaching camps organized by SAl; and holding national! 
intemational toumaments in India; while for the 'Others' 
category, financial assistance Is given only for holding 
the annual National Championships. Men's Hockey has 
been demoted from the 'Priority' category to the 'General' 
category owing to the continuous poor performance of 
the Indian Hockey Team in all major toumaments in the 
recent past. 

(h) to m the Indian Hockey Federatio'1 have Informed 
the Ministry that they propose to nominate a amaU team 
of experts, led by a tufly declcated Coaching Director, to 
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meticulously plan the Coaching Camps and arrange 
suitable facilities and scientific support in collaboration 
with the SAl and the Sports Miniatry, with the immediate 
aim being to build the team and qualify for the Olympics. 
The Federation has also launched the Youth Development 
Programme for the next four years for which discuaaions 
have been held with former captains of winning teams of 
Olympics, World Cup and Asia Games, Including s/Shri 
Balbir Singh, Ajit Pal Singh, V. Bhaskaran and Dhanraj 
Pillai. 

Nexua betw .. n Cellular Operators-Bank-TRAI 

4660. SHRI P.S. GADHAVI: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Cellular Operators, the BankaJ 
Financial Institutions and the TRAI have been termed 88 

an 'Unholy Trlnty" by the Consumers State Commission 
of Delhi In Its order dated December 26, 2006; 

(b) if so, the details thereof; and 

(c) the corrective steps proposed to be taken by the 
Government to remedy this situation in the larger public 
interest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The State 
Commission, Delhi In its order dated 26.12.2006 has made 
following remarks on ·Unholy Trinity": 

"31. It is not that regulatory authority, i.e. TRAI Is 
not aware of this problem, which has spread like epidemic 
but TRAI has not been able to arrast this. It has not 
taken any effective steps or measures In this regard and, 
therefore, we do not find any escape from arriving at the 
conclusion that Cellular service providers, banks, financial 
institutions and other companies who market their products 
through telemarketing and the TRAI, who always turn a 
blind eye to these problems, are jointly, severely and 
vicariously liable. Theirs is an 'Unholy trinity' ... • 

(c) To address the issue of unsolicited telemarketing 
calls, Government has instructed all the Telecom Service 
Providers to take strict measures to stop any possible 
unauthorized sale of their customer information by their 
employees. 

Telecom Regulatory Authority of India (TRAI) has 
released a draft regulation on 23rd April, 2007 for putting 
in place a mechanism called "National Do Not Call 
Registry (NDNC,- for curbing the unwanted telemarketing 
calls. 

Keeping in mind the concems of their consumers, 
mobile service providers have already Introduced "Do Not 
Disturb" facility, for the subscribers who do not wish to 
receive Information on product and services of their rnobile 
service provider. Also, TRAI has advised the mobile 
subscribers through adverttaement In leading newspapers 
to use this facility. 

fTrwISI6tionJ 

Ut/llZlltlon of Budgetary Alloc.tlon 

4661. SHRI PRABHUNATH SINGH: 
SHRI RAM KRIPAL YADAV: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(8) the break-up of the amounts apent on each of 
the sports disciplines out of the allocations made by the 
Government during the Iut three yea ... , year-wiM; 

(b) the reasons for the amounts lying unutlHeed, If 
any; 

(c) whether the Government propoeea to ... up a 
National Level Cricket Stadium In Bihar; 

(d) If ao, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) The Ministry providea 
financial asaistance to recognized National Sports 
Federations (NSFa) for training, holding coaching campe, 
participation of Indian teams in international tournaments, 
holding toumamenta within the COLntry, equipment support, 
etc. Year-wise detal .. of funds provided to the NSF, 
relating to various dlaclpJin8s are Indicate in the statement 
enclosed. 
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(b) No funds are lying unutUized under the 
aforementioned Scheme. 

(c) There Is no proposal to .. t up a National Level 
Cricket Stadium In Bihar. 

SI.No. Name of the Federation 

2 

1. All India Carrom Federation 

2. AU India CheN Federation 

3. All India Karate-Do-Federation 

4. AI India Sports Council of the Deaf 

5. Amateur BuebaII Fedenition of India 

6. Amateur Handball Federation of India 

7. Atya Patya Federation of India 

8. Ball Badminton Federation of India 

9. Baaketball Federation of India 

10. Cyae Po~ Federation of India 

11. Fencing Aaeoclatlon of India 

12. Gyrmaatica Federation of India 

13. Indian Body BuUclng Fedn. 

14. Indian Kayalclng a canoeing AeaocIation 

15. Indian Polo Aaocialion 

16. Indian Power Lifting Federation 

17. Judo Federation of India 

18. Kho-kho Federation of India 

19. KortbaH Federation 0' India 

20. AU India Tennis AII8ociaIIon 

21. National Rlfte Asaoclation of India 

(d) 0081 not arile. 

(e) 'Sports' being a State subject, It Is prlmartly the 
reaponalbility of State Governments to create aporta 
1nfraIIructure, Including NationaI-IeveI Cricket Stadia. There 
are also tree to approach Beel In thI8 regard. 

2004-2005 

3 

14.25 

111.90 

0.00 

30.02 

12.50 

14.00 

7.60 

5.50 

49.61 

6.75 

17.07 

18.88 

0.00 

16.06 

1.62 

13.00 

56.37 

18.92 

12.50 

138.87 

218.37 

2005-2006 

4 

13.98 

78.94 

0.00 

13.43 

07.00 

34.57 

12.00 

0.00 

41.21 

0.00 

43.78 

14.88 

0.00 

38.50 

01.10 

15.00 

64.88 

12.00 

09.00 

n.46 
433.43 

2006-2007 
31.3.2007 

5 

12.68 

112.46 

3.45 

19!14 

15.49 

38.84 

15.50 

0.00 

38.31 

30.00 

45.70 

66.47 

0.00 

21.23 

1.55 

8.50 

48.62 

2.00 

12.50 

SO.07 

373.19 
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1 2 3 4 5 

22. Netball Federation of India 7.50 11.50 8.50 

23. RoUer Skatting Federation of India 15.00 9.00 0.00 

24. Rowing Federation of India 118.43 51.85 9.75 

25. Sepak Takraw Federation of India 7.50 10.50 13.50 

26. Shooting Ball Federation of India 12.00 0.00 0.00 

27. Softball Federation of India 14.00 9.80 10.00 

28. Squash Racket Federation of India 119.37 15.42 21.84 

29. Swimming Federation of India 11.76 53.33 13.59 

30. Table Tennis Federation 0' India 116.78 186.10 178.75 

31. Taekwondo Federation of India 6.00 0.00 0.00 

32. T ennl·Koit Federation of India 10.50 11.00 13.00 

33. Tennis Ball Cricket F .... ation of India 7.00 17.00 11.50 

34. Tug of War Federation of India 12.50 11.50 20.75 

36. Vc:.lleyball Fedenltion of India 32.17 94.97 68.17 

36. Yachting Association of India 159.88 141.30 78.40 

37. Wuahu AssocIation of India 10.50 7.10 10.50 

38. ThrowbaU Fedn. of India 0.00 9.00 1.50 

39. Para Olympic 0.00 13.50 48.71 

40. Archery Association of India 58.95 51.75 96.48 

41. BIlUards & Snooker Federation of India 23.52 28.67 16.13 

42- Indian Amateur Boxing FedMlltion 81.28 142.74 97.81 

43. Indian Hockey Fedn. 194.21 98.48 92.08 

44. Indian Women Hockey Federation 110.35 78.81 111.64 

45. Indian Amateur Kabaddi Federation 25.00 24.89 13.95 

46. Indian Weighttiftlng Fedendion 79.88 51.41 3.28 

47. Athlet1c8 Federation of India 215.08 227.95 86.83 

48. 8admit Il0l1 Aaaociation of India 1 eo. 16 271.84 117.65 

49. Equestrian Federation of India 32.78 31.20 29.06 
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2 

SO. Football 

51. Indian Go" Union 

52. Wrestling Federation of India 

53. Winter Games Federation of India 

54. Women's Cricket Federation of India 

65. Cycling Federation of India 

56. Special Olympic Bharat 

Total 

/EngIIsh} 

Sport. Training Centraa 

4682. SHRI MANJUNATH KUNNUR: Will the Miniater 
of YOUTH AFFAIRS AND SPORTS be p1eued to state: 

(a) the number of Sports Training Centres established 
in the country, State-wise and location-wise; 

(b) whether the Sports Authority of India (SAl) has 
any propoaal to start Sports Training Centre (STC) In 
Haver! District of Kamataka; 

(c) if 80, the details thereof; and 

3 4 5 

119.36 70.37 30.55 

32.48 37.84 33.65 

225.35 209.82 32.58 

9.64 12.51 1.65 

0.00 0.00 1.00 

16.38 11.73 1.00 

0.00 0.00 4.50 

2806.98 2888.39 2221.92 

(d) the action taken in this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) At present there are 230 
Training Centres being run by Sports Authority of India 
(SAl). A list of these training centres, and their location 
State-wise, is given in the enclosed Statement. 

(b) There Is no proposal with SAl to start an Training 
Centre (STC) in Haverl District, Karantaka. 

(c) and (d) Questions do not arise. 

~I 

SI.No. Stats(s) 

2 

1. Andaman Nicobar 

2. Andhra Pradesh 

National Sports Talent 
ContestJlocation 

3 

01 
Rangath 

05 
Vijaywada, 
HyderIbad, 
Viaalchapatnam. 
Distt. Rallgll ~, 
Di8tt. SrIk8kuIam 

Spec:iaI Area 
Game8I 
location 

4 

01 
Port Blair 

SAl Training 
Cantrell 
location 

5 

05 
Secundenlbed, 
EhJra, 
Medak, 
Vilaktlapalnam 
Kumool 

Anny Boys 
Sports 

Companyl1ocatlon 

6 

Centra of 
ElcceIIerIcW 

location 

7 



157 Wnbn An6wtNs VAISAKHA 19, 1928 (s./rs) '" au-titJM 158 

2 3 4 5 8 7 

3. Arunachal Pradesh 01 01 
Distt. Lohir Naharlagum 

4. 04 02 02 
Guwahati, Diltl Tinaukia Guwahali, 
Dharang, Dislt. GangIok 
Sonitpur, DiIIt. 
Kamrup 

5. Bihar 04 03 01 01 
NaIanda, Beguaarai, Muzzaffarpur, Patna Dlnapur 
Bhojpur, Kallhar Kiahanganj, 

Dictlaur 

6. Chandigarh 03 01 
Chandigarh Chandigarh 

7. Chhattiagarh 04 01 
Surguja, Dislt. Rajnandgaon 
Dantewada, BlIupur, 
Bastar 

8. Daman Diu 

9. Delhi 07 01 01 01 
Qutabgarh, ~, Delli Delhi Cant!. Delhi 
CIvil lines, Gunnandl, 
Azadpur New Sabzl Mandi 

10. Gee 01 01 
Canacona DiIIt. South Goa Panda 

11. Gujarat 02 01 01 
Distt. Kheda, Distt. Gandhinagar Gandhlnagar 
Porbanclar 

12. Haryana 09 03 01 
Ali, Sonepat, Gurgaon, BhIwanI, ~t 

Ambala. KaithaI, HIsar, HIIar, 
Jind, JhajJar KurukIhetra 

13. Himachal Pradesh 02 02 
Una BIIaIpur 

~ 

14. Jammu and Kashmir 03 01 01 
Doha, BIrImuIa, UdhMIpur I.8h 
Kathua 

16. Jharkhand 06 01 01 
GumIa, Ranchi, Ranchi Ramgarh 

Ohanbad. KtUIIi C8ntt. 

Bokaro 
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16. Kamataka 03 03 02 01 
Bangalore, DIstt. Bangalore, ASC BangaIoN 
Kodagu Oharwad, . BangaIorI, 

Mderi MEG, 8angIIort 

17. Kala 03 02 04 01 
Palakkad Dilll., AlIeppey, Trivanclrum, Trivandrum 
Distt. Kaeargod, Tellichery KoIlam, 
Emakulam Callcut, Trichur 

18. I..akIhIdweep 

19. Madhya PI'Ideah 09 05 02 01 
Indore, Dhar, Bhopal, BhopIJ 
Jabalpur, Ext. Khandwa, Jabalpur 
Bhopal, Bhopal, 
Beetu, GwaIIor, Tikamgarh, 
01811. Jhabua, Mahu, JabaIpur, 
Ujjain Indore 

20. Maharuhtra 17 02 02 
Pune, Nasik, Kanclivali, Kirkee, 
01111. AnIanMIIhI, Aurangabed Ahmadnagar 
DiItt. SoIapur, 
Aurangabad. SIngH, 
KoIhapur, AhrnacNgar 

2" Manipur 04 02 01 01 
Imphal, SiatnJpur Imphal, Imphal ImphaI 

UtIov. 

22. MeghaIaya 01 01 
ShlUong ShUIong 

23. MIzoram 01 
Alzwal 

24. Nagallnd 01 01 
Dittt. Phek OImapur 

25. Oriaaa 08 02 02 
SundargIrh, Jagatpur, CuIIIk, 
Bhubaneahwar, Tatcher SIJt:IcIergarh DhankanaI 
Angul, Mayutbhanj, 
NuIpIda 

28. Pondicherry 01 01 
Pondictlerry PoIIdicherry 
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27. Punjab 06 03 01 
Jalandhar, Patiall, PatIaIa 
Kurali, Kapurthala Bada~ 

Gurdaspur, Mutana Sahib 
Amritsar 

28. Rajasltlan 07 02 01 
Sriganganagar, Nwar, 
Udaipur Oistt. Ohosa JocIIpur 
Sirohi, Oistt. JoctIpur, 
Distt. Douse, 8hilwara 

29. Sikkim 01 01 
Gangtok Namchi 

30. Tamil Nadu 01 02 02 
Ambur Nagarcoil, Chennai, 

Mayiladuturai Salem 

31, Tripura 02 01 
Agartala Agartala 

32. Uttar Pradesh 07 06 03 01 
Varanasi, Ralbariely, Meetut, Lucknow 
Sultanpur, Safai Etawah, Faizabad, 
Mathura, Balla, Sltapur, Allahabad, luctUlow, 
Goralchpur Jhansi, 

BareiUy, 
luclcnow 

33. Uttaranc:hal 02 01 01 
Distt. Udham Sin~ Kashipur Roorkee 
Nagar, Haridwar 

34. Welt Bengal 02 04 01 
Samake City., DIItt. Burdwan, Kolkata 
Dinljpur KoIkaIa, 

lebong, 
SIIiguri 

Total 126 19 57 18 10 

Term Structure In the Porta (b) if 10, the detde thereof; and 

4663. SHRI M. SREENIVASULU REDDY: Will the (c) the mee8ures taken by the Union Government to 
Minister of SHIPPING, ROAD TRANSPORT AND revise the tariff 8lNclUre to attrec:t International Shipping 
HIGHWAYS be pleased to state: 

Companies? 
<a) whether the bu8ln818 of ports In India has 8hifted 

to the neighbouring IntemationaJ Porte due to preeent THE MINiSTER OF SHIPPING, ROAD TRANSPORT 
tariff structure in the porte; AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) No 
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such information has been received which may indicate 
that the business meant for the major ports in India has 
shifted to the neighbouring intemational ports due to the 
present tariff structure in the Major Ports. 

(c) The Ministry of Shipping, Road Transport & 
Highways, Department of Shipping has approved the 
revised set up tariff guidelines for fixing tariff in Major 
Port Trusts In March 2005 after extensive consultation, 
both at the level of Tariff Authority for Major Poris (TAMP) 
and the Government, with all the relevant stakeholders. 
The salient points of the revised guidelines of 2005 are 
a8 follows: 

(i) A cap of 15% prescribed on return on capital 
employed by major port trusts/private operators. 

(Ii) Royalty/revenue share payable by private 
operator to land lord port is not allowed as pass 
through In tariff so that users will not bear the 
burden. 

(iii) Rates fixed by TAMP act as ceiling. Ports! 
operators have flexibility to reduce the tariff or 
allow discounts based on the commercial 
requirements. 

(Iv) Users not responsible for delays caused by the 
port/operator. 

(v) Composite pilotage fees are unbundled so that 
users will pay only for those services availed by 
them. 

(vi) Three tier sliding pilotage fee prescribed with 
lower rates for bigger vessels. 

(vii) Concesslonal tariff is prescribed for handling 
transshipment containers in order to promote 
transshipment at Indian Ports. 

New Alignment for By-P..... of NH-49 

4664. SHRI P.C. THOMAS: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Government has ordered for 
new alignment for by-passes of NH-49 in Kerala; 

(b) If 80, the details thereof and the reuons therefor; 

(c) the present status of these by-passes; and 

(d) the proposed date of commencement of 
construction of these by-passes alongwith the time set 
for their completion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) There are these bypasaed 
proposed by NH-49 in Kerala namely Trlpunlthura, 
Muvattupuzha and Kothamangalam. The alignment of all 
the bypasses has been approved by the Ministry. 

(c) Land acquisition is in progress in part length of 
Trlpunithura bypass. The land acquisition estimates for 
Muvattupuzha and Kothamangalam bypasses and the 
balance length of Tripunithura bypass have not been 
received from the GoV!. of Kerala. 

(d) The construction of these bypasses will depend 
upon availability of funds, Inter-se priority of works and 
completion of land acquisition. Therefore, it is too early 
to indicate the date of commencement/completion of these 
bypasses at this stage. 

/Translation} 

Age Rel.xatlon for Departmental candidate. 

4665. SHRI HARISINH CHAVDA: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the PRIME MINISTER be pleased to state: 

(8) whether the Government proposes to make 
relaxation in the upper age limit for the departmental 
candidates while making direct recruitment in various 
MinistriesIDepartments; 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) and (b) Under the existing policy, Central 
Government (Civilian) employees having rendered 
minimum three years' regul.r service, are eHglbie for 
relaxation In the upper age-Umlt for diiect recruitment to 
the following extent: 
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(I) For recruitment to Groups 'C' and '0' posts! 
services under the Central Government, age 
relaxation upto 40 years (45 years for SCiST 
person). 

(ii) For recruitment to Group 'A' and 'B' posts fHled 
by the advertisement through the UPSC or other 
agencies, age-relaxation of a maximum of 5 
years. Such age relaxation is not admissible for 
Group 'A' and 'B' posts filled on the basis of 
Competitive Examinations held by UPSC etc, 
unless specifically provided for In the Scheme 
of the Examination. 

[English} 

New Guidelines for Maternity Leave 

4666. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the post-graduate Medical Education 
Committee of the Medical Council of India in Its meeting 
held on April 24, 2002 has finalized new guidelines for 
maternity leave; 

(b) if so, the details thereof; 

(c) whether recommendations of the po&t-graduate 
Medical Education Committee have been implemented; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e) The 
information is being collected and shall be laid on the 
Table of the House. 

Dredging at Ambedkar Port 

4667. SHRI TUFANI SAROJ: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Dredging Corporation of India was 
awarded a contract for cleaning the channel and 
deepening of Dr. Ambedkar Dock Basin of Channai Port 
Trust in August, 2003; 

(b) If so, the details thereof; 

(c) whether the corporation had conducted a surv.y 
of the Dock Basin before signing the contract; 

(d) if so, the details thereof and If not, the reasons 
therefor; 

(e) whether the corporation has suffered any loss in 
the said contract; and 

(f) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (f) Chennal 
Port Trust had awarded the work for 'Deepening of Dr. 
Ambedkar Dock Basin and Maintenance Dredging In the 
Outer Harbour, Entrance Channel and Sand Trap' to 
Dredging Corporation of India Umited (DCI) In June, 2003. 
It involved dredging of about 8.67 lakh cubic metres In 
the specified area at Dr. Ambedkar Dock Basin and 7.15 
lakh cubic metre. in Bharathi Dock and Approach 
Channel. The completion time for the project wu alx 
months. DCI had engaged National Institute of Ocean 
Technology (NIOT) to conduct a survey of the Dr. 
Ambedkar Dock Basin before signing the contract In 
accordance with the generally accepted guidelines of the 
Intematlonal Association of Dredging Companies. DCI 
incurred a 1088 of Rs. 3.76 crorea and has taken up with 
Chennai Port Trust for reaolving the matter. 

Bla-Medlcal R .... rch 

4668, SHRIMATI JHANSI lAKSHMI SOTCHA: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Union Government has rsquealed 
the State Govemment of Andhra Pradesh to allot land 
for the establishment of National Animal Resources Facility 
for bIo-medlcal Research at Genome Valley, Hyderabad; 

(b) if so, the details thereof; 

(c) the response of the State Government thereto; 
and 

(d) the time by which the institution II HkeIy to be 
set up? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) Government of Andhra 
Pradesh has allotted 1 03 acres land on the request of 
Indian Council of Medical Research (ICMR) for 
establishment of National Animal Resource Facility for 
bio medical research at the Genome Valley, Hyderabad. 

The proposal to establish National Animal Resource 
Facility during Xlth Plan is subject to availability of funds. 

Under-Developed Dlatrlcta of North Bengal 

4669. SHRI HANNAN MOLLAH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the districts of North Bengal are suffering 
from the problem of under development; 

(b) if so, the reasons therefor; 

(c) whether the Government has any proposal to treat 
the North Bengal districts at par with the other Backward 
Hill Districts In the country; 

(d) If so, the details thereof and if not, the reasons 
therefor; 

(e) whether the Government has any plana to give 
special assistance for the development of those regions 
at par with Sikkim, Himachal Pradesh and Uttarakhand; 
and 

(f) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (d) Under 
Rashtriya Sam Vlkas Yojana, launched In the Tenth Five 
Year Plan, 3 Districts of North Bengal, namely, Jalpaigurl, 
Uttar Dlnajpur and Dakshin Dlnajpur, are covered. These 
Districts were selected on the basis of criteria of 
population of SCIST, agricultural productivity and 
agricuhural wage rate of giving equal weightage to all 
three. The Rashtriya Sam Vlkas Yojna was replaced by 
the Backward Regions Grant Fund (BRGF) In the year 
2006-07. Four Distric:ta of North Bengal • .,.".Iy. Jalpelgurl. 
Uttar DlnaJpur. Dakahln DlnaJpur and Maida, are C9Yered 

under BRGF. These Districts would be allocated Central 
assistance as per BRGF norms during the Eleventh Five 
Year Plan period. Major part of Darjeeling Dlatrict of West 
Bengal is also covered under Hill Area Development 
Programme and border Blocks of Darjeeling, Jalpaiguri, 
Coochbehar, Uttar DinaJpur, Dakshin Dinajpur and Maida 
are also covered under Border Area Development 
Programme (BADP). 

(e) and (f) The proposal to give special assistance 
for the development of those regions at par with Sikklm, 
Himachal Pradesh and Uttarakhand was not agreed to 
as the concessions and incentives for promoting industries 
in the States of the North-Eastern Region and other 
special category States like Slkklm, J&K, Himachal 
Pradesh and Uttarakhand were granted because of 
geographical isolation, Inaccessible terrain,· poor 'resource 
base' and remoteness to larger market and poor 
infrastructure in these States. 

NSsa Report 

4670. SHRI SUGRIB SINGH: Will the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the National Sample Survey Organisation 
(NSSO) has released their survey report for 2004-05; 

(b) if so, the details thereof; 

(c) whether Orissa was the lowest among the States 
in terms of attendance rate of children in the Education 
Centres; and 

(d) if so, the steps taken by the Government to 
improve the situation in the States which figure lowest in 
terms of literacy rate In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) and (b) Out of 14 reportl 
expected from the 2004-05 survey, 10 reports (as given 
in the statement) have been published. 

(c) No, Sir. 

(d) Does not arise. 
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List 01 RtIpOItS IfIIH8tId 

Report No. Title 

515 Employment & Unemployment Situation in 
India 2004-05 

516 Employment & Unemployment Situation 
among Social Group in India 

517 

508 

518 

512 

Status of Education & Vocation Training In 
India 2004-05 

Level & Pattem of Consumer Expenditure-
2004-05 

Participation of Women Specified Activities 
along with Domestic duties 

Perceived adequacy of food consumption 
in Indian households 2004-05 

520 Employment & Unemployment Situation in 
City & Towns in India 

521 

509 

Employment & Unemployment Situation 
among various religious groups In India 

Household consumption of various goods 
and services in India, 2004-05 

511 Energy Sources of Indian Households for 
Cooking & lighting 2004-05 

Revl8lon 01 Small Family Norm. 

4671. SHRI M. APPADURAI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has proposed to Increase 
the amount given to a Central Govemment Employee for 
adopting small family norms; 

(b) if so. the details thereof; 

(c) whether the Govemment proposes to revise the 
small family norms and make it one child for a couple in 
view of an alarming increase in the country's population; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) No Sir. There is no 
proposal at present to change the provision in respect of 

Centrlll Govemm.nt employee adopting small family 
nann •. 

(c) and (d) As per National Population Policy, 2000, 
the Government is committed towards voluntary and 
informed choice and consent of citizen while availing of 
reproductive healthcare services and continuation of the 
target-free approach in administering famlty planning 
services. As such, there is no proposal to present to 
revise the small family norms. 

SIll. of POltal Stamp 

4672. SHRI VIKRAMBHAI ARJANBHAI MADAM: WiU 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pI .... d to state: 

(a) whether the Govemment proposes to sell postal 
stamp through private sector; 

(b) if so, the details thereof; and 

(c) the time by which it will be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per existing 
policy of the Department of Posts, postage stamps and 
stationery are being sold through Licensed Stamp 
Vendors, Licensed Postal Agents, Panch.yat Sanchar 
Sewa Kendras and Postal Franchisees. The Divisional 
Superintendents of Post Offices are vested with powers 
to grant Hcences only to Stamp Vendors and Postal 
Franchisees subject to the fulfillment of prescribed 
conditions. However, fresh licences to Postal Agents are 
no longer being issued. In a Gram Panchayat where a 
post office does not exist though justified, the Gram 
Panchayat concerned nominates a candidate to Nn the 
Panchayat Sanchar Sewa Kendra. The Ucenaed Stamp 
Vendors, Licensed Postal Agents, Postal Franchises and 
the candidates who Nn the Panchayat Sanchar Sewa 
Kendras are from amongst the general public. 

(c) Does not arise in view of (a) and (b) above. 

ala.. In SIImJhlluta Exp ..... 

4673. SHRIMATI BHAVANA PUNDALlKRAO GAWALI: 
SHRI BAPU HARI CHAURE: 
SHRr SANJAY DHOTRE: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 
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(a) whether intelligence inputs gathered during the 
investigations into the Samjhatua Express bomb blast case 
are likely to be made available during the meeting of the 
Joint-Anti Terrorist Mechanism to be held In Islamabad 
as reported In the Rsshtriys Sshsfl1 on February 22, 
2007; and 

(b) if so, the details of the facts reported therein 
alongwith the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) The first meeting of 
India-Pakistan Jolnt Anti-terroriam Mechanism took place 
on 6-7 March 2007 In Islamabad. At this meeting, both 
sides agreed that specific information would be exchanged 
through the mechanism. It was also agreed that while 
the Anti-terrorism Mechanism would meet on a quarterly 
basis, any information, which Is required to be conveyed 
on priority baRis, would be immediately conveyed through 
the respective heads of the mechanism. 

Financial Assistance to Polio Affected Children 

4674. SHRI AJIT JOGI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has formulated or 
proposes to formulate scheme for providing Rs. 10,000 
(Rs. Ten thousand) to every Polio affected child for the 
treatment of the disease as well as for providing artificial 
limbs to them; 

(b) If so, the details thereof; 

(c) the criteria laid down for providing the financial 
assistance to the Polio affected children; 

(d) whether this. scheme has been implemented; 

(e) if so, the details thereof; and 

(f) if not, the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) Yes Sir, Under the 
scheme of corrective surgery and rehabilitation existing 
Polio affected children in the age group of 3-,18 years in 
the country will be covered. 

The scheme is functional through the States Health 
and Family Welfare Societies which will use SlatelOistrict 
level hospitals for corrective surgeries. The States Health 
and Family WeHare Societies may entrust the work relating 
to identification, asseS8ment of polio patients requiring 
corrective surgery, arrangements for their transportation, 
food, stay etc. during pre, post and the time of actual 
surgery to the NGOs who are already engaged In this 
field and having a good reputation and proven record of 
at least five years of work. 

The Ministry of Health & Family Welfare will release 
funds to the Health Family WeHare Societies of the Statest 
UTs Included in the Scheme. The State Society 
reimburses up-to a maximum of Rs. 6000/- per case to 
the col'lCerned Hospital for undertaking corrective surgery 
which can be used for capacity building of the Operation 
Theatres/Indoor Wards of the Hospital as well as for 
meeting the cost of medical and surgical consumables 
required during the corrective surgery. The NGO may be 
paid up-to a maximum of Rs. 2000/- per case for aids 
and appliances only once and up-to a maximum of 
additional Rs. 2000/- per case for food, stay, 
transportation, physiotherapy etc. of the patient. 

(d) and (e) Yes Sir, The funds for corrective surgery 
and rehabilitation have already been disbursed to the 
State Government of Bihar, Uttaranchal, Haryana, Madhya 
Pradesh and Maharashtra. 

(f) The States has been requested to send their 
proposal for implementation of the scheme. 

E-Govemance Prolecta 

4675. SHRI THAWAR CHAND GEHLOT: 
SHRI JUAL ORAM: 
SHRI P.S. GADHAVI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Union Government has recer.'8d 
proposals from various State Governments on e-
governance projects; 

(b) If so, the details thereof, Stat,-wlse; 

(c) the action taken by the Government thereon; 
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(d) whether the Govemment has allocated funds for 
the implementation of e-govemance projects; 

(e) if so, the total amount allocated to the States 
under various e-govemance projects during each of the 
last thlee years, State-wise; and 

(f) the success achieved/progress made by the 
various States in the implementation of these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) The Govemment of 
India has received proposals from time to time from State 
Governments for sanctioning e-Governance Projects. 
Based on appraisal and the suitability of the said 
proposals, sanctions have also been accorded by the 
Government for implementation of these e-govemance 
projects. The details of the e-governance projects 
sanctioned by the Government for implementation In 
various States during the last three years is available at 
http://www.mit.gov.ln. 

(f) These Projects have been sanctioned at different 
points in time and hence are at different stages of 
implementation. These projects are also monitored and 
reviewed on an ongoing basis till their final implementation. 

fEngli6hJ 

Cultivation of Medicinal Plant. 

4676. SHRI ANWAR HUSSAIN: 
SHRI E.G. SUGAVANAM: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Government has any scheme to provide 
financial help for medicinal plants in Assam; 

(b) If so, the details thereof; 

(c) the details of the programmes being implemented 
by the Govemment for the cultivation of medicinal plants 
in Tamil Nadu; 

(d) the areas identified for the purpose; and 

(e) the progress made so far under the programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Medicinal Plants Board 
has been setup to coordinate maters, related to 
development of medicinal plants sector. The Board has 
formulated and Implemented schemes for cultivation & 
development of med'lClnai plants throughout the country 
including Stale of Assam. So far the Board has sanctioned 
26 proJects Involving finanCial implication of amount 
Rs. 294.65 lacs to various organizations in Govemment 
and Non-Government sector for development and 
cultivation of medicinal plants In the State of Assam. 

(c) to (e) Schemes of Medicinal Plants Board have 
been implemented in the State of Tamil Nadu also. The 
schemes of the Board are demand driven, therefore, no 
areas have been Identified specifically. However, 
64 projects invoMng financial outlay of Rs. 171.85 lacs 
have been sanctioned under Contractual Farming 
Schemes for CUltivation of medicinal plants covering 
22 districts. 

Ministry of Agriculture, Department of Agriculture & 
Cooperation has launched a Centrally Sponsored Scheme 
on National Horticulture Mission (NHM) In the country 
during Tenth Five Year Plan w.e.f. 2005-06 for holistic 
development of Horticulture sector. Promotion of cultivation 
of Medicinal Plants has been included as one of the 
components under NHM during 2006-07. 

Border Dispute with Chine 

46n. SHRI SANTOSH GANGWAR: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI J.M. AARON RASHID: 

Will the Mlnleter of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether China has shown Kashmir and Arunachal 
Pradesh as the integral part of its territory; 

(b) If so, the action taken by the Govemment In this 
regard; 

(c) whether the Govemment has held the ninth and 
tenth round of talks with China on the Issue of border 
dispute; 
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(d) If 80, the details thereof alongwlth the progress 
made 80 far: and 

(e) the details of the area in which the dispute is not 
being resolved alongwlth the reasons therefor? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (e) China is in illegal 
occupation of approximately 38,000 square kilometres in 
the Indian State of Jammu & Kashmir. In addition, under 
the so-called Sino-Pakistan Boundary Agreement of 1963, 
Pakistan Illegally ceded 5,180 square kilometres of Indian 
territory In Pakistan Occupied Kashmir to China. China 
also illegally claims approximately 90,000 square 
kilometres of Indian territory in the State of Arunachal 
Pradesh, and about 2000 square kilometres In the Middle 
Sector. Govemment have conveyed to the Chinese side 
that Jammu and Kashmir and Arunachal Pradesh are 
integral parts of India. 

India and China are engaged in discussions to arrive 
at a fair, reasonable and mutually acceptable solution to 
the boundary question. The ninth and tenth rounds of 
talks between the Special Representatives of India and 
China were held In India from 16-18 January 2007 and 
from April 20-22, 2007 respectively. The two Special 
Representatives continued their discussions on a 
framework for the boundary settlement on the basis of 
the Agreement on Political Parameters and Guiding 
Principles signed on 11 April 2005. Both sides agreed to 
hold the next (eleventh) round of talks at a mutually 
convenient time, which will be decided through diplomatic 
channels. 

Quality Inapectlon of Damoh-Kundalpur Road 

4678. SHRI CHANDRABHAN SINGH: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the quality of road from Damoh to 
Kundalpur in Darnoh district of Madhya Pradesh has been 
examined: 

(b) if so, the details thereof; and 

(c) if not, whether the quaHty of the above road is 
proposed to be examined? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRJ.NSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA): (a) to (c) The construction work of 
Damoh-Kundalpur road was sanctioned under Central 
Road Fund Scheme (CRF) In 2001 and has since been 
completed. The work has been Inspected by State PWD 
Officers of the rank of Sub-Engineer, Assistant Engineer, 
Executive Engineer and Superintending Engineer. 
Necessary quality control tests have been carried out 
periodically. Remedial measures have been taken as and 
when required. 

{English} 

Iran'8 Nuclear Programme 

4679. SHRI SWADESH CHAKRABORTIY: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Intemational Atomic Energy Agency 
(IAEA) has found any evidence of the nuclear programme 
being run by Iran for military purposes; 

(b) if so. the details thereof; 

(c) if not, the reasons for punitive action taken against 
Iran; 

(d) whether the member countries of NAM has 
defended the right of countries like Iran to develop nuclear 
energy for peaceful purposes; 

(e) if not, the details thereof; 

(f) whether US is reluctant to dlscusa 18rael's nuclear 
programme in the United Nations Security CouneH; 

(g) if so, the reaction of the Indian Government 
thereto; and 

(h) the role played or being played by India to .. ert 
the rights of majority countries to develop nuclear energy 
for peaceful purposes? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) The Intemational 
Atomic Energy Agency (IAEA) has stated that while It is 
able to verify the non-diversion of declared nuclear 
material in Iran, it is unable to verify the absence of 
undeclared nuclear material and activities in Iran unless 
Iran addresses outstanding verification issues. 
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(d) and (e) In a Statement on the Islamic Republic 
of Iran's Nuclear .I88ue, issued in Havana on 16th 
September 2006, the Heads of State or Government of 
NAM, Inhlr.n., reaffirmed the basic and lna~nable right 
of all Stat .. , to develop research, production and use of 
atomic anergy for peaceful purposes, without any 
discrirnination and in conformity with their respective legal 
obligations . 

(f) and (g) Do not arise. 

(h) Government have always maintained that countries 
should pursue their right to peaceful uses of nuclear 
energy in accordance with their intemational obligations 
and commitments. 

Review of Funding Pattern for State. 

4680. SHRI MITRASEN YAOAV: 
SHRI BADIGA RAMAKRISHNA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government is considering review of 
funding pattern ratio of 75:25 between Centre and State 
for release of grant-In-aid Centrally Spon80red Schemes 
In various States; 

(b) if 80, the details thereof; 

(c) whether any State Govemment hu requested 
the Centre in this regard; 

(d) if 80, the reaction of the Government thereto; 

(e) whether the Centre has agreed to enhance the 
funding pattern from 75:25 to 90:10 in the final approach 
paper of the Eleventh Plan; 

(f) if 80, the details thereof; and 

(g) if not, the reuons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (dj The 
percentage share of State and Central contribution in the 
Centrally Sponsored Schemes varies from scheme to 
scheme depending upon the nature and the objectives to 
be achieved. Requests of the State Governments for 
enhancement in the Central share are con.idered 
accordingly. 

(e) to (g) There is no propoeal for enhancing the 
funding pattern from 75:25 to 90: 1 0 In the final Approach 
Paper to the Eleventh Plan. 

/TfllnsllllionJ 

Upgr8datlon of NH between Begodar and 
Bhavnagar 

4681. SHRI V.K. THUMMAR: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whettler the Government is contemplating to 
upgrade the National Highways between Bagodar and 
Bhavnagar; 

(b) if so, the details thereof; and 

(c) if not, the reuons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) Bagodar and Bhavnagar 
are connected through the National Highways No. 8A, 
8S. 80 and 8E. The ItatU8 of the National Highways 
between Bagodar and Bhavnagar is given u under: 

NH No. 

8A Bagodar-Bamanbore 

88 Samanbore-Jetpur 

80 Jetpur-Somnath 

BE Somnath-Bhavnagar 

Preeent atatua of 
upgradlltion 

4 Ianed. 

Four lanlng In prog ..... 
in 36 km. Balance 
length 4 l&ned. 

Included for 
Upgradatlon In NHOP 
Phue-IIIB. 

Improvement and 
maintenance works are 
being taken up In 
pha.. baed on the 
inter-.e priority, 
condition of road and 
availability of funda to 
keep the road In traffic 
worthy condition. There 
Is no plan of four 
Ianing of the stretch at 
present. 
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FDI In Telecom Sector 

4682. SHRI KAILASH NATH SINGH YADAV: 
SHRI IQBAL AHMED SARADGI: 
SHRI P.C. THOMAS: 
SHRI SHISHUPAL N. PATLE: 
SHRI RASHEED MASOOD: 
SHRI ASADUDDIN OWAISI: 
SHRI K.J.S.P. REDDY: 
SHRI DEVIDAS PINGLE: 
SHRI MOHO. TAHIR: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has enhanced the FDI 
in telecom sector to seventy-four per cent recently; 

(b) if so, the details thereof; 

(c) whether the DoT has spelt out stringent security 
measures for compliance by the Telecom Companies if 
they wish to enhance their Foreign Direct Investment from 
forty-nine per cent to seventy-four per cent w.e.f. July 
2007; 

(d) If so, the details thereof and guidelines S8t for 
this purpose; 

(e) whether the Govemment has amended Press Note 
No. 5 to this effect; 

(f) if so, the details thereof; 

(g) whether the Government proposes to set up any 
monitOring machinery during the Eleventh Five Year Plan; 

(h) If so, the details thereof; 

(i) whether other issues such as Remote Access from 
abroad etc. have been resolved; 

m if so, the details thereof; and 

(k) the steps taken or being taken by the Government 
to ensure that telecom companies do not take undue 
advantage of Government's liberalization policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNqLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) To enable a 

sustainable growth in Telecom Sector and also In IT sector 
which is dependent on telecom, Government has I9VIewed 
the FDI guidelines and issued revised guidelines vide 
Press Note No.3 (2007 series) dated 19.04.2007. This 
contains set of security conditions at Para 2B, which is 
to be complied by all the operators irrespective of FDI 
limit. A copy of Press Note No. 3 (2007 Series) is given 
in the enclosed statement. 

(e) and (f) Yes, Sir. It has been superseded vide 
Press Note 3 (2007) dated 19.04.2007. 

(g) and (h) Yes, Sir. 'Centre for Cornmunication 
Security, Research and Monitoring' is proposed to be set 
up during the 11th Five Year Plan. 

(i) and (j) Yes, Sir. Remote Access has been 
addressed vide Paras 28 (xi) to (xv) of Press Note 3 
(2007). 

(k) The conditions listed In Press Note 3 (2007 
Series) will form part of the licensing conditions to be 
strictly enforced by the licensor. 

GOWJmmtlnt of Indls 
Minislty of CommelC6 & Induslfy 

06paffmsnt of Induslrisl Policy & Promotion 
SIA (Fe Division) 

PRESS NOTE NO. 3 (2007 SERIES) 

SubJect: Enhancement of the Foreign Direct 
Inye.tment ceiling from 48 per cent to 74 
per cent In the Telecom .. ctor--revlHCI 
guideline. 

The Government, vide Press Note 5 (200~ Series) 
dated 03.11.2005, had notified the enhancement of 
Foreign Direct Investment (FDI) limits frorn 49 per cent 
to 74 per cent In certain telecom services subject to 
specified conditions. 

2. The Government has on a review of the policy in 
this regard, decided to enhance the Foreign Direct 
Inveatment limit from 49 per cent to 74 per cent in 
te\ecom services subject to the following conditions: 

A. Foreign Direct Inveatment (FDI): 

(i) The enhancement of the FDI ceiling will be 
applicable in cue of Bulc, Cellular, Unified 
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Access Services, National/International long 
Distance, V·Sat, Public Mobile Radio Trunked 
Services (PMRTS), Global Mobile Personal 
Communications Services (GMPCS) and other 
value adder Services. 

(Ii) Both direct and indirect foreign Investment in 
the licensee company shall be counted for the 
purpose of FDI ceiling. Foreign Investment shall 
include investment by Foreign Institutional 
Investors (Fils), Non-Resident Indians (NRls), 
Foreign Currency Convertible Bonds (FCCBs), 
American Depository Receipts (ADRs), Global 
Depository (GDRs) and convertible preference 
shares herd by foreign entity. Indirect foreign 
investment shall mean foreign investment in the 
company/companies holding shares of the 
licensee company and their holding company/ 
companies or legal entity (such as mutual funds, 
trusts) on proportionate basis. Shares of the 
licensee as mutual funds, trusts) on proportionate 
basis. Shares of the licensee company held by 
Indian public sector banks and Indian public 
sector financial institutions will be treated as 
'Indian holding'. In any case, the 'Indian' 
shareholdlng will not be less than 26 percent. 

(iii) FDI up to 49 percent will continue to be on the 
automatic rout~. FDI in the licensee company/ 
Indian promoteralinvestment companies including 
their holding companies, shall require approval 
of the Foreign Investment Promotion Board 
(FIPB) if It has a bearing on the overall ceiling 
of 74 percent. While approving the investment 
proposals, FIPB shall take note that investment 
is not coming from countries of concern and/or 
unfriendly entities. 

(iv) The investment approval by FIPB shall envisage 
the conditionality that Company would adhere 
to licence Agreement. 

(v) FDI shall be subject to laws of India and not 
the laws of the foreign country/countries. 

B. Security Conditions: 

(i) The Chief Officer Incharge of technical network 
operations and the Chief Security Officer should 
be a resident Indian citizen. 

(II) Details of infrastructure/network diagram 
(technical details of the network) could be 

provided on a need basis only to telecom 
equipment suppliers/manufacturers and the 
affilliate/parents of the licen.ee company. 
Clearance from the licensor (Department of 
Telecommunications, Government of India) would 
be required if such information Is to be provided 
to anybody else. 

(iii) For security reasons, dom.stic traffic of such 
entitles 88 may be identified/specified by the 
licensor shall not be hauled/rout.d to any place 
outside India. 

(Iv) Th. licensee company shall take adequate and 
timely measures to ensure that the Information 
transacted through a network by the subscribers 
Is secure and protected. 

(v) The officers/officials of the IIcenaee companies 
dealing with the lawful Interception of measagea 
will be resident Indian citizens. 

(vi) The majority Directors on the Board of the 
company shall be Indian citizens. 

(vii) The positions of the Chairman, Managing 
Director, Chief Executive OffIcer (CEO) and/or 
Chief Financial Offlc.r (CFO), If held by foreign 
nationals, would require to b. aecurlty vetted by 
Ministry of Home Affairs (MHA). Security vetting 
shall be required periodically on y.arty ·buls. In 
case som.thing adv.rse i8 found during the 
security vetting, the direction of MHA shall be 
binding on the lic.n •••. 

(viII) The Company shall not transfer the following to 
any person/place outside India: 

(a) Any accounting information r.lating to 
subscriber (.xcept for int.rnatlonal roaming! 
billing) (Note: It does not reetriot a .tatutorily 
required disclosure of financial nature); and 

(b) User information (except pertaining to foreign 
subscribers using Indian Operator'. network 
whil. roaming). 

(ix) The Company must provide traceable identity of 
their aub8crlbera. Howevsr. In cue of providing 
aervlce to roaming lubacrlbs, of foreign 
Companies, the Indian Company IhaII endeavour 
to obtain traceabl. identity of roaming 
.ubecrlbera from the foreign company as • pert 
of ill roaming agreement. 
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(x) On request of the licensor or any other agency 
authorized by the Uncesor, the telecom service 
provider should be able to provide the 
geographical location of any subscriber (BTS 
location) at a given point of time. 

(xi) The Remote Access (RA) to Network would be 
provided only to approved locatlon(s) abroad 
through approved location(s) in India. the 
approval for location(s) would be given by the 
Licensor (DOT) in consultation with the Security 
Agencies (IB). 

(xli) Under no circumstances, should any RA to the 
suppliers/manufacturers and affiliate(s) be 
enabled to access Lawful Interception System 
(LIS), Lawful Interception Monitoring (LIM), Call 
contents of the traffic and any such sensitive 
sector/data, which the licensor may notify from 
time to time. 

(xiii) The licensee company is not allowed to use 
remote access facility for monitoring of content. 

(xiv) Suitable technical device should be made 
available at Indian end to the designated security 
agencyllicensor in which a mirror image of the 
remote access information is available on line 
for monitoring purposes. 

(xv) Complete audit trial of the remote access 
activities pertaining to the network operated in 
India should be maintained for a period of six 
months and provided on request to the licensor 
or any other agency authorized by the licensor. 

(xvi) The teJecom service providers should ensure that 
necessary provision (hardware/software) is 
available in their equipment for doing the Lawful 
interception and monitoring from a centraliz8d 
location. 

(xvii) The telecom service providers should familiarize! 
train Vigilance Technical Monitoring (VTM)/ 
Security agency officers/officiala In respect of 
relevant operationslfeatures of their systems. 

(xvii) It shaH be open to the licensor to restrict the 
Licensee Company from operating in any 
sensitive area from the National Security angle. 

(xix) In Ofder to maintain the privacy of voice and 
data, monitoring shaY only be upon aL.dhOrization 

by the Union Home Secretary or Home 
Secretaries of the Statea/Unlon Territories. 

(xx) For monitoring traffic, the licensee company shall 
provide access of their network and other 
facilities as well as to books of accounts to the 
security agencies. 

(xxi) The aforesaid Security Conditions shall be 
applicable to all the licensee companies 
operating telecom services covered under this 
Press Note irrespective of the level of FDI. 

(xxii) Other Service Providers (aSPs), providing 
services like Call Centres, Buslne.. ProeMS 
Outsourcing (BPO), tele-marketing, tele-
education, etc. and are registered with DoT as 
aSP. Such aSPs operate the service using the 
telecom infrastructure provided by licensed 
telecom service providers and 100% FDI is 
permitted for aSPs. As the security conditions 
are applicable to all licensed telecom service 
providers, the security conditions mentioned 
above shall not be separately enforced on aSPs. 

3. The conditions at para 2 above shall also be 
applicable to the existing companies operating 
telecom service(s) with the FDI cap of 49%. 

4. The relevant provisions of FDI policy for 
'investment companies', as given in Pre.. Note 
2 (2000 series) dated 11.02.2000 issued by 
Department of Industrial Policy and Promotion 
wiD no longer be applicable to telecom sector. 

5. Presa Note 15 (1998 series) and Preas Note 2 
(2000 series) issued by Department of Industrial 
Policy & Promotion stand modified to the above 
extent. 

6. An unconditional compliance to the aforesaid 
conditions shall be submitted by the existing 
te\ecom service providers to the licensor within 
3 months from date of the Press Note and, 
thereafter, compliance report shall be submitted 
on 1 at day of July and January on six monthly 
basis. 

7. Press Note 5 (2005 Series) dated 03.11.2005 
stands superceded by this Press Note. 

SeII-
(Gopal Kriahna) 

Joint Secretary to the Government of India 
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(Eng/ish/ 

Amendment of IT Act, 1000 

4683. SHRI KAILASH MEGHWAL: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleaaed to state: 

(a) whether the Govemment propoaea to amend the 
IT Act, 2000 for the appointment of Chief Information 
Security Officers (CISOs) in most critical sector 
organisation.; 

(b) if so, the details thereof; 

(c) the neceaeary guidelines likely to be I8aIed to 
the Private Sector companies In this regard; and 

(d) the time by which it is likely to be amended? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) A bill wu introduced 
in Lok Sabha on 15.12.2006 to amend the Information 
Technology Act 2000. The pr0p088d amendmenta include 
provision for protection of critical sector organizations In 
the country. 

The policy on protect«»n of critical InfraatNCture is in 
place. This policy requires designation of a Chief 
Information Security Officer (CISO) by each critical sector 
organization. 

(d) The proposed amendments to the Indian IT Act, 
2000 have been referred to the Pariiamentary StandIng 
Committee for IT. 

Violence agalnat Indl.ne In Uganda 

4684. SHRI S. AJAYA KUMAR: 
DR. THOKCHOM MEINYA: 
SHAI CHANDRA BHUSHAN SINGH: 
SHAI S.K. KHARVENTHAN: 

Will the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to state: 

<a) whether many people of Indian origin (PIO) have 
lost their lives and property during the recent outbre_ of 
riots in Uganda; 

(b) if so, the details thereof including the total number 
of casualties inVOlving PIO.; 

(c) whether the Indktn Government has taken up the 
matter with Uganda Authorities for the safety and security 
of the Indians living there; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHAt VAYALAA RAVI): (a) and (b) One Indian national 
w.. killed ancI two persona of Indi.n origin suffered 
injuries during the disturbances in Kampala on 12th April, 
2007. As per report received from the Indian Ernbaesy in 
Kampala, damagee to window gt ..... of Bank of B.roda 
(Uganda) Ltd.'. building; darnages to pillara and lighting 
poata on boundary fence and window panes of Shri 
Swamlnarayan Mancllr, Kampala; damage to one-.ign-
board gl... of Gurdwara Singh Sabha, Kampala and 
damages to a couple of vehicles were reported. 

(c) to (e) The matter was taken up by the 
Government with the GcMNnment of Uganda forcefully. 
An immediate request w.. lodged wiltt the Ugandan 
Govemment for providing protection to Ugandans of Indian 
Origin and Indian nationals in Uganda. This subject was 
also taken up with the Ugandan Foreign Minister and 
Security Minister to convey concern for the sa'ety of the 
Indians/PIOs and requested that their lives and properties 
should be protected. It was assured by the Govemment 
of Uganda that all possible measures were being taken 
to ensure the aafety of IndlanalPIOa and their properties. 
The Govemment i. in constant touch with the Government 
of Uganda and continues to monitor the situation. 

fTnmslllllonJ 

Proapecta of Indl.n InVRtment In Kazakhatan 

4686. SHRI BAPU HARI CHAURE: 
SHRI SANJAY DHOTAE: 
SHAIMATI BHAVANA PUNDAlIKRAO GAWAlI: 

WUI the Mlnitter of EXTERNAL AFFAIRS be pleased 
to atate: 

(a) whether the Central Asian country Kazakhstan 
has invited the Indian companiea to set up their units In 
sectora such as Textile., Medicine and Information 
Technology in their country; 
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(b) If so, the details thereof; 

(c) whether the Government of Kazakhstan has also 
expressed Its willingness for cooperation with India in the 
power sector; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
Kazakhstan is open to foreign investments in various 
sectors under its foreign direct investment (FOI) policies. 
There 18 no specific invitation for investments from India. 

During the Sixth India-Kazakhstan Inter-Govemmental 
Commission meeting on Trade, EconomiC, Scientific, 
Technological, Industrial and Cultural Cooperation held in 
October 2006 in New Delhi, the two sides expressed 
Interest In joint ventures including in the areas of textiles, 
petrochemcials and pharmaceuticals. 

(c) and (d) In the energy sector, India and Kazakhstan 
are cooperating in the areas of 011 and gas. MIs ONGC 
Vldesh Ltd. (OVL) has signed a Memorandum of 
Understanding (MoU) with the Kazakhstan state-owned 
oil and gas company Kazmunalgaz and discussions are 
in progress. 

[English} 

Implementation ot NRHM 

4686. SHRI M.P. VEERENORA KUMAR: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has formulated any 
scheme to identify . the existing health providers, under 
the various systems of medicines and to bring them within 
an accredited network with a view to accelerate the 
implementation of National Rural Health Mission; 

(b) if so, the details thereof; 

(c) the steps taken/proposed to be taken by the 
Govemment to organize training programme for existing 
health providers; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) The Government has 
launched National Rural Health Mission (NRHM) all over 
the country to provide accessible, affordable, accountable, 
effective and reliable primary health care facilities, 
especially, to the poor and vulnerable sections of the 
population. 

The NRHM envisages augmentation of manpower at 
all levels. In this regard, resource mapping of critical 
manpower including the health providers under various 
systems of medicines is undertaken as part of. the 
Integrated District Health Action Plan (IDHAP). 

A task group has also been constituted under NRHM 
for preparing the framewori( for identification, training and 
accreditation of rural health providers for accelerating the 
implementation of NRHM. The training of existing health 
provides including traditional birth attendants Is part of 
the overall training calendar prepared by the District as 
part of the IDHAP. 

Soft Loan from Japan 

4687. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether Japan has offered 80ft loan for the uJban 
transport and port sectors as reported in the TimBs of 
Indi. dated March 31, 2007; 

(b) the details of the projects identified for the 
purpose, State-wise; and 

(c) the time by which these projects are likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir as informed by the 
Ministry of Urban Development and Department of 
Shipping. 

(b) Urblln Tranaport: Japan h~ offered soft loan of 
Japanese Yen (JPY) 13,683 million (equal to As. 503 



189 VAtSAKHA 18, 1928 (SMrM) 180 

erore approx.) for Delhi Mass Rapid Tranaport System 
Project, Phue II (Tranche II). Govt. of Japan had earlier 
sanctioned JPY 14,900 million (equal to As. 590 crore) 

SI.No. Name 01 Name oI1he EaIinaIed 

for Tranche I of this project In March, 2008. Datalla In 
reaped of other projects aVall1ng JBtC aaatatanoe and 
thoee PI'OpOll8 to avail (In the RoIling Plan) are as under: 

Period 01 JBIC WhIIIer 
the Project StaIeICnal PIA cost (As. il crores) ~ IIIIistInce CtnIIII or Stall Sedor 

1. Kolkata Not yet decided 4195 5 years Not Not yet 
East-West known· decided 
Metro Project 

2. Bangalore BMRC 6396 5 years 1796 Agreement 
Metro signed on 
Rail 30.3.2006 
Project 

·Into-Japan consultations took place on 26.4.2007. MInutes yet to be racelved. 

Port Sector: The Visakhapatnam Port Expansion 
Project has been selected for financial year 2006 
Overseas Development Assistance (ODA) loan package 
from Japan. This project will be implemented at 
Visakhapatnam Port, a Major Port under the Central 
Government located in the State of Andhra Pradesh for 

Corridor 

1. Vishva Vidyalaya-Jahangir Puri 

2. Central Secretariat-Qutab Minar 

3. Shahdara-Dilshad Garden 

4. Indraprashta-New Ashok Nagar 

5. Yamuna Bank-Anand Vihar ISBT 

6. Kirti Nagar-Mundka 
(along with operation link to 
Inderlok) 

As regards the other projects for Koikata & Bangalore 
the period of implementation Is 5 years as stated above. 

Project of Port Sector is to be completed by Januaty, 
2011. 

au Pipeline from Myanmar to Indltl 

4688. OR. THOKCHOM MEINYA: Will the Miniater 
of EXTERNAL AFFAIRS be pleased to state: 

upgradatlon of iron ore handling facilities at outer harbour 
of Vlaakhapatnam Port. 

(c) The time by which the various corridors of Ph .. e 
1\ of Deihl Mau Rapid Traneport System Project are 
planned for completion a.. given below: 

Length (Km) Target date 

6.36 Oct., 2009 

12.525 June, 2010 

3.09 Dec., 2008 

8.07 June, 2009 

6.16 Dec., 2009 

18.47 Mar., 2010 

(a) whether there Is any proposal to lay a gas pipeline 
from Myanmar to India; 

(b) If so, the details thereof; and 

(c) the time by which 1he I8id prapoeal Ie likely to 
be f1na1i1ed or signed? 

THE MINISTER OF EXTERNAL AFFAIRS (SHAI 
PRANAB MUKHERJEE): (a) to (c) Gas Authority of India 
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Limited (GAIL) has finalised a Detailed Project Report 
(DPR) of the proposed gas pipeline from Myanmar to 
India. As per this, the proposed gas pipeline will pass 
fron) Myanmar to India through our North Eastern States 
and then on to West Bengal and Bihar. The .Myanmar 
Government are yet to take a decision to sell gas to 
India. The question of finalising the proposed gas pipeline 
will arise only after that. 

Website for Indian Languages 

4689. SHRI HARILAL MADHAVJI BHAI PATEL: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether any website has been created for the 
technologicai development of Indian languages; 

(b) the languages which have been included In the 
programme; 

(c) whether any request has been received from the 
State Government of Gujarat for Inclusion of the Gujarati 
language In the programme; and 

(d) if so, the reaction of the Union Government 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. The website is 
http://tdll.mit.gov.in. 

(b) All 22 Constitutionally recognized Indian languages 
have been included in the programme. 

(c) No, Sir. Gujarlti language is included. 

(d) Does not arise. 

{TltIf18I8fionj 

Fissile Material Cut Off Treaty 

4690. DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH -LALAN": 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the USA had presented a draft on the 
Flasible Material Cut Off Treaty during the Disaster 
Management Conference held In Geneva; 

(b) if so, the details of the said draft; 

(c) whether India has also given Ita opinion thereto; 

(d) if so, the details thereof; and 

(e) the present status of the said treaty? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Yes. The United 
States of America tabled a draft of Fisslble Material Cut-
off Treaty (FMCT) at the Conference on Disarmament 
(CD) in Geneva on 18th May 2006. The US draft 
proposes that no Party shall, after the entry into force of 
the Treaty for that Party, produce fissile material for 
nuclear weapons and other nuclear explosive devices, or 
use of any fissile material produced thereafter in nuclear 
wetq:ons or other nuclear explosive devices. It envisages 
a treaty of 15 years duration after Its entry into force 
upon ratification by China, France, Russia. UK and USA. 

(c) to (e) The draft proposed by USA Is one of 
many proposals submitted to the CD by Member States 
on the FMCT. Negotiations on FMCT have not yet started. 
Government continue to attach Importance to a non-
discriminatory, multilateral and internationally and 
effectively verifiable treaty, prohibiting the future production 
of fissile material for nuclear weapons and other explosive 
devices. 

[English} 

Population Control 

4691. SHRI UDA Y SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

<a) whether the United Nations has recently lauded 
India's effort towards Population Control; 

(b) If 80, the details thereof; 

(c) whether the United Nations Popul.~n Fund has 
spent several million dollars in India to cOntrol population 
in the past few years; 
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(d) If so, whether the results of population control 
are not convincing inspite of huge spendings; and 

(e) if so, the steps taken/proposed to be taken by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) United Nations 
Population Fund (UNFPA) has taken note of the 
achievements made by the Country on fertility reduction, 
as stated in the India Country Report, Population and 
Development: 10 years since Intemational Conference of 
Population and Develop (ICPD) and other statistics 
brought out by the Govemment. UNFPA also agrees that 
these achievements are as per the Plan of Action agreed 
to the ICPD, to which India is a signatory. UNFPA has 
been assisting the Govemment of India in their national 
efforts on Population since 1974 through Its five year 
Country Programmes. Under the current 6th Country 
programme for 2003-2007, UNFPA has been technically 
and financially supporting the efforts of the Govemment 
in stabilizing populating through implementation of 
reproductive and child health programme which focus 
primarily on addressing unmet need for contraceptives 
through provisions of quality services along with other 
reproductive health needs. 

(e) Recognizing the importance of health for social 
and economic development and for improving the quality 
of life and outreach of quality contraceptive services, the 
Govemment of India has launched National Rural Health 
Mission (NRHM) In 2005. Provision of accessible, 
affordable, accountable, effective and reliable primary 
health care facilities especially to the poor and vulnerable 
sections of the popuiation, bridging the gap in rural health 
care services through creation of Q cadre of Accredited 
Social Health Activities (ASHA), improved hospital care, 
decentralized planning, intersectorai convergence, 
maintaining gender balance and ensuring population 
stabilization constitute the basic features of the NRHM. 

The NRHM also includes the second phase of 
Reproductive and Child Health Programme which intends 
to improve the performance of family welfare for reducing 
matemal and Infant morbidity and mortality and unwanted 
pregnancies. The Programme aims at providing need 
based, client centred, demand driven, high quality services 
to the beneficiaries with a view to enhancing the quality 
of reproductive life of the population enabling the country 

to achieve the goal and objective envisaged In National 
Population Policy, 2000. 

{TnmsIa/ionj 

Export of Nuke Technology to Iran 

4692. SHRIMATI NEETA PATERIYA: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a, whether India has put a ban on the export of 
nuclear technology to Iran; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether India hu discussed the isaue with Iran 
in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) The Director General 
of Foreign Trade iasued a notification on 20 FebNary 
2007 (Notification No. 47 (RE-2006)I2004-2009) under the 
Foreign Trade (Development & Regulation) Act, 1992 to 
prohibit direct or indirect export and import of all items, 
materials, eqUipment, goods and technology which could 
contribute to Iran's enrichment related, reprocesaing or 
heavy water related activities. or to the development of 
nuclear weapon delivery systems. This is in pursuance of 
India's obligations under UN Security CouncY Resolution 
1737 of 23 December 2006 adopted unanimously by the 
UN Security Council under Article 41 Chapter VII of the 
UN Charter. 

(c) and (d) The issue of Iran's nuclear programme 
has been discussed during interactions with Iran at which 
Govemment has conveyed Its consistent stand that all 
possible efforts should be made to reeolve the luue 
through peaceful means, by dialogue and negotiations 
and IAEA should play a central role in resolVing 
outstanding lseues. The UNSCR 1737 underscores the 
need for more active and transparent cooperation with 
IAEA for resolution of outstanding issues. 

Private Telecom Operatora 

4693. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Win the Minister of COMMUNICATIONS 
AND INFORMATION TECHNOLOGY be pleased to state: 
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(a) whether the private basic tel800m operators have 
failed in fulfilling their obligation of providing telephone 
facilities in the rural areas; 

(b) if so, the reasons therefor; 

(c) whether the Govemment proposes to make the 
provisions of IT and Telecom agreements more stringent; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
(DR. SHAKEEL AHMAD): (a) and (b) All the Basic Private 
Sorvice Operators (BPSOs), who had roll-out obligation 
for providing Village Public Telephones (VPTs) on the 
basis of old licenses, have migrated to Unified Access 
Service License (UASL) in November, 2003. According 
to the guidelines of UASL, there is no requirement of 
mandatory coverage of rural areas by the licenses. The 
requirement of access in rural areas is now met from 
Universal Service Obligation Fund (USOF). All telecom 
service providers except value added service providers 
like Internet Service Providers (ISPs), Voice Mail and E-
Mail etc. are contributing Universal Service Levy (USL) 
o 5% of Adjusted Gross Revenue (AGR) for meeting 
Universal Service Obligation. 

(c) No, Sir. 

(d) Does not arise In view of (c) above 

(e) Does not arise In view of (a> and (b) above. 

Damage to Ports by Tsunami 

4694. SHRI RAMDAS ATHAWALE: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether heavy damage has been caused to the 
ports of Country struck by Tsunami in the Indian Ocean 
on December 26, 2004; 

(b) if so, the details thereof; 

(c) whether the Government has formulated a scheme 
for reconstruction of these ports; and 

(d) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAVS (SHRI T.R. BAALU): (a) Ves, Sir. 

(b) In the Andaman and Nicobar group of Islands, 
56 berthing structures suffered damages during Tsunami 
which occurred on 26th December, 2004. Till now, 49 
berthing structures have been made functional Balance 
works In these structures as also works on restoring the 
remaining berthing structures are in progress. The Major 
Ports of Chennai, Visakhapatnam and Tuticorin and the 
Office of National Institute of Port Management (renamed 
National Maritime Academy at Chennal) also reported 
certain damages to their structures. Damages to Ports! 
Jetties in the States of Kerala, Pondicherry and Tam" 
Nadu under the jurisdiction of respective State 
Governments were also reported. 

(c) and (d) A Tsunami Rehabilitation Programme 
(TRP) has been formulated for inter-alia reconstruction of 
ports and jetties. In so far as works in Anciaman and 
Nicobar group of Islands are concerned, under TRP in 
December, 2005, an amount of Rs. 897.31 crore. had 
been approved by the Government of India for 
rehabilitation/reconstruction and upgradation of port 
structures as well as creation of additional facilities. 
Besides, an amount of Rs. 31.02 crores had been 
approved for repair/reconstruction in other organizations 
under the Department of Shipping namely major ports at 
Chennai, Tuticorin, Vlsakhapatnam,· Minor Ports Survey 
Organisation (MPSO) and National Institute of Port 
Management (renamed National Maritime Academy). In 
so far as ports and jetties under the jurisdiction of State 
Governments are concerned, arnounts of Rs. 74.70 crores 
for Tamil Nadu, Rs. 44.02 crore. for Kerala and 
As. 75.00 crores for Puducherry had been approved under 
the TRP. 

Coal Production 

4695. SHRI SRICHAND KRIPLANI: 
SHRIMATI KALPNA RAMESH NARHIRE: 
DR. K. DHANARAJU: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to Increase 
the coal production and also to fix norms essential for it; 

(b) if so, whether any target for production of coal 
during the Eleventh FIVe Vear Plan and also for the year 
2007-08 has been set; 
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(c) if EO, the details th,reof separatltly; and 

(d) the steps proposed to be taken by the 
Govemment to achieve the target? 

2006-07 
(Provisional 
production) 

Coal Indta limited 361.04 

Singareni Collieries Co. ltd. (SCCl) 37.71 

Others 26.36 

Total 425.11 

Following steps have been taken to increase coal 
production: 

1. 130 coal blocks have been allotted to different 
consumers to be operated by private/public 
sector captive end uses/commercial mining. 

2. To reduce the gap between demand and supply 
of coal, 119 mining projects of Coal India limited 
and 25 mining projects of Singareni Collieries 
Company limited are envisaged to be 
undertaken in XI Plan. 

3. Improvement in equipment utilization and 
mechanization/modemization of existing mines. 

4. Coal India limited under "Emergency Coal 
Pfoduction Plan" has identified 16 open cast 
projects/mines where production from the existing 
mines/projects will be enhanced to a higher level 
yielding additional 71.3 Mt. 

{English} 

Indo-lran Ga. Pipeline Project 

4696. SHRI C.K. CHANDRAPPAN: 
SHRI GURUDAS DASGUPTA: 
SHRIMATI SUMITRA MAHAJAN: 
PROF. VIJAV KUMAR MAlHOTRA: 

WHI the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

THE MINISTER OF STATE IN THE MINISTRV OF 
COAL (DR. DASARI NARAVANA RAO): (a) to (d) Vea, 
Sir. The productlon In 2006-07 and the target of coal 
production for 2007-08 (18t year of XIth Plan) and during 
tennlna! year of XI Plan ,:". 2011-12 are ae under: 

(figure In Mt.) 

2007-08 2011-12 

384.51 520.60 

38.04 40.80 

37.95 118.70 

460.60 680.00 

(a) whether the Power Secretary of USA visited India 
recently; 

(b) if so, whether he advised India to backout from 
the Indo·lran Gas Pipeline Project; 

(c) If 80, the details thereof; 

(d) the present status of the Indo-Iran Gas Pipeline 
Project; and 

(e) the time by which the agreement 18 likely to be 
signed In this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) U.S. Secretary of Energy, 
Mr. Samuel W. Bodman visited India on March 20-22, 
2007. 

(b) and (c) During the recent meeting of Secretary 
Samuel Bodman with Minister of Petroleum and Natural 
Gae on 20th March 2007, when the Issue of Iran-Paki8tan-
India pipeline project came up for discussion, he wae 
informed that India was free to pursue its energy option 
with any country and would act Independently to pursue 
its interest. 

(d) and (e) In January 2005, Ministry of Petroleum 
and Natural Gas was authorised to conduct negotiations 
for an overland pipeline from Iran through Pakistan taking 
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into account cost effectiveness, security concems and 
assured supplies. So far, three Special Joint Working 
Group meetings between India and Iran, and four JWG 
meetings between India and Pakistan have been held. 
Secretary-level tripartite talks were held in Tehran on 
March 14-15, 2006, in Islamabad on May 22-24, 2006, in 
Delhi on August 3-5, 2006, and in Tehran on January 
24-25, 2007. Various issues are under discussion amongst 
the participating countries. The signing of the agreement 
can take place after the issue under discussion are 
resolved. 

Sub-Standard Data by CSOINSSO 

4697. SHRI A. SAl PRATHAP: Will the Minister of 
STATISTICS AND PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the data collected by the Central 
Statistical Organisation and the National Sample Survey 
Organisation, especially on Agriculture, Health and 
Education is grossly sub-standard, as reported in the 
Hindustan Times dated April 11, 2007; 

(b) if so, the fact in this regard; and 

(c) the corrective measures taken/proposed to be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) and (b) No, Sir. The National 
Sample Survey Organization is one of the foremost 
sample survey organizations in the world and It quality is 
widely acknowledged. The Central Statistical Organization 
on the other hand, does not itself collect any primary 
data. Its main task is to collate data from diverse sources, 
such as State Governments, Central Ministriesl 
Departments, PSUs etc. in order to generate national 
level statistics. All primary data collection involves a certain 
degree of error and continuous efforts are made to further 
improve the quality of the data. 

(c) In order to strengthen the statistical system 
including the quality of offiCial statistics and the following 
steps have been taken: 

(' ) To facilitate better collection of primary statistics, 
the Collection of Statistics Act, 1963 is being 
amended. 

(2) The National Statistical Commission is mandated 

to evolve national strategies for the collection, 
tabulation and dissemination of core statl8tics. 

(3) The Ministry has initiated a project aimed at 
strengthening the State Statistical Systems as 

part of India Statistical Strengthening Project 
(ISSP). 

(4) As the primary data mostly flow from the States 
in order to ensure greater coordination between 
Central and State agencies, the Conference of 

Centre and State Statistical Organization has 
been institutionalized and senior level Indian 
Statistical Service (ISS) Officers have been 
posted in the States. 

Double Shift. In CGHS DI.penurie. 

4698. SHRI G. KARUNAKARA REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to atate: 

(a) the details of CGHS dispensaries in the country, 
State-wise; 

(b) whether the Govemment proposes to operate 
CGHS dispensaries in the double shifts in the major 
cities; 

(c) if so, the detail. thereof; and 

(d) the time by which the decision is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) A statement showing the 

details of CGHS dispensaries under systems Is enclosed. 

(b) No, Sir. 

(c) and (d) Question does not aOse in view of the 
reply to part (b) of the Question. 



201 m.rt.7Ant1wr1m VAISAKHA 19,1928 (SIIIaI) /DQ:....". 202 .. ,.".", 

ThtI dM6iIs of CGHS dispBnssritJIs undIIr III SyB/fIm6 

City AJIopathy Ayurvedic Homoeopathy Unanl SIddha Yoga 

Ahmedabad 5 1 0 0 0 

Allahabad 7 1 0 0 0 

Bangalore 10 2 0 0 

Bhopal 0 0 0 0 0 

Bhubaneshwar 2 1 0 0 0 0 

Chandlgarh 1 0 0 0 0 0 

Chennal 14 0 0 

Dehradun 1 0 0 0 0 0 

Guwahatl 3 0 0 0 0 

Hyderabad 13 2 2 2 0 0 

Jabalpur 3 0 0 0 0 0 

Jaipur 5 0 0 0 

Kanpur 9 2 0 0 0 

Kolkata 17 2 0 0 

Lucknow 6 0 0 

Meerut 6 0 0 0 

Mumbal 26 2 3 0 0 0 

Nagpur 10 2 0 0 0 

Patna 5 0 0 0 

Pune 7 2 0 0 0 

Ranchi 2 0 0 0 0 0 

Shillong 0 0 0 0 0 

Trivandrum 3 0 0 0 

Deihl 87 13 13 5 2 4 
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International Long Distance Telecom Operators 

4699. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJRAO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the TRAI has proposed for Imposing an 
entry fee and bank guarantee of the same amount for 
the operators to be allowed for buying Bulk Bandwidth 
for International Long Distance Telecom Companies as 
reported In the nmss of IndiB dated March 24, 2007; 

(b) if so, the facts of the matter reported therein; 

(c) whether TRAI has recommended not to fix any 
ceiling on the number of players In the segment to 
encourage new companies to get Into this business and 
help reducing prices for retail consumers; 

(d) If so, the details thereof; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) Sir, Telecom 
Regulatory Authority of India (TRAI) has issued 
recommendations on terms and conditions for Resale in 
Intemational Private Leased Circuits (IPLC) segment on 
23rd March 2007. TRAI has recommended entry fee and 
financial bank guarantee of Rs. 1 Crore each without 
any ceiling on the number of entrants for the proposed 
category. The recommendations are under consideration 
by the Department at present. 

Carbonated Water In Soft Drinks 

4700. DR. ARVIND SHARMA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any case conforming to the standards of 
carbonated water in soft drinks has come to the notice 
of the Govemment; and 

(b) If so, the details thereof alongwith the .effect of 
such soft drinks on health due to their consumption? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The Standards of 
carbonated water have been prescribed under the 
Prevention of Food Adulteration Rules, 1955. 

The implementation of the PFA Act, 1954 & Rules, 
1955 is carried out by the StatefUT Governments, who 
take action in case of any violation of the PFA Rules. 

The detaiis of cases of soft drinks conforming to the 
standards of carbonated water are not maintained by this 
Ministry. 

Growth of New Mangalora Port 

4701. SHRI IQBAL AHMED SARADGI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the new Mangalore Port has witnessed 
growth in the container cargo and the rail-bound traffic 
during the first nine months of the financial year 2006-07 
as against the previous year 2005-06; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether commissioning of Hassan-Mangalore 
railway line for freight traffic in May, 2006 has also helped 
in the growth of rail-bound traffic to the port; 

(d) if so, whether the old railway lines have been 
strengthened at the railway marshalling yard at Panambur; 
and 

<e) if so, the efforts being made by the Union 
Government to improve the situation in the New 
Mangalore Port? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (e) During 
the first nine months of 2006-07, New Mangalore Port 
handled 13,320 TEUs container cargo and 21,45,218 
tonnes of rail bound cargo, including 8,27,882 tonnes 
moved through the Hassan-Mangalore railway line. As 
against this, the Port handled 9,646 TEUs container cargo 
and 8,99,500 tonnes rail bound cargo during the 
corresponding period In 2005-06. The eXisting Railway 
lines in the marshalling yard have been strengthened. 
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Improvement of infra.tructure, equipment and 
operational procedures to meet the traffic requirements Is 
an ongoing process. In respect of New Mangalore Port, 
these include widening of National Highwaya (NH-17 and 
NH-48) providing road connectivity to the Port and 
devefopment of a mechanised Iron-ore handling facility 
and a Coal jetty. 

Referring Maternity Patient to CGH8 RecognlMCI 
Private· Hosplta .. 

4702. SHRI SHAILENDRA KUMAR: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to etate: 

(a) the procedure prescribed under the CGHS for 
referring a maternity patient to the Private Hospitals 
recognizedlempanelled by CGHS; 

(b) whether there is any policy Is existence In the 
CGHS not to refer an expectant mother and CGHS 
beneficiary to a CGHS recognised private hospital of her 
cholce; 

(c) if so, the details thereof; 

(d) whether any complaints have been received by 
the Government in this regard; 

(e) whether the Government has assessed the 
performance of the doctors of CGHS dispensaries In view 
of the problems being faced by the matemlty patients 
while undergoing treatment at the CGHS dispensaries; 

(f) if so, the details thereof and if not, the reasons 
therefore; and 

(g) the action taken against the negligence of doctors 
in the CGHS dispensaries attending to the expectant 
mothers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) On the basis of diagnoslsl 
conformation of pregnancy by the GovemmentlCGHS 
doctors including the medicai officer working at the 
dispensary level, the beneficiary can obtain permission 
from his/her DepartmentlMinistry for confinement in private 
hospitals recognized under CGHS as per the choice of 
the beneficiary. 

(b) No, Sir. 

(c) and (d) In view of <a> above, qU88tions do not 
arise. 

<e) to (g) Review and .. esement of performance of 
staff at dispensaries is a continuous process and 
periodically Inspections by Senior Officers and meetings 
are held. Meetings of dispensary laval Advisory 
Committeas are being held regularly for this purpose. 

Setting up of Internet Exchanges 

4703. SHRI HARIN PATHAK: 
SHRIMATI JAYABEN B. THAKKAR: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the various State Governments have 
requested the Union Govemment for setting up of Intemet 
Exchanges; 

(b) If so, the details thereof, State-wise and location-
wise; and 

(c) the present status of the projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) Request from Orissa Government for setting up 
Internet Exchange at Bhuvneshwar; Punjab Govemment 
for setting up Internet Exchange at Mohall and Gujarat 
Government for setting up Internet Exchange at 
Ahmedabad have been received. 

(e) Grant-in-aid of Rs. 2.50 crores has been released 
to Software Technology Par1<s of India (STPI) as a first 
installment towards setting up of Internet Exchanges at 
Ahmedabad, Bangalore, HYderbad, Lucknow and Mohali. 

Attacka on Indian Flahermen 

4704. SHRI M. RAJA MOHAN REDDY: 
SHRI PARSURAM MAJHI: 
SHRI A.V. BELLARMIN: 

WUI the Minister of EXTERNAL AFFAIRS be pleased 
to state: 
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(a) whether there has bean Increasing incidents of 
attack on Indian fishermen by the Sri Lankan Navy; 

(b) if so. the details thereof alongwith the number of 
fishermen killed in such incidents; 

(c) whether India has taken up the issue with the 
Govemment of Sri Lanka during the SAARC Summit; 

(d) if so. the details thereof and the outcome 
therefrom; 

(e) whether the State Govemment of Tamil Nadu 
has granted solatium to the next kin of the killed fishermen 
who were killed; 

(f) if so, the details thereof; 

(g) whether the Union Govemment also proposes to 
grant compensation to the next of the klns killed or injured 
In the Incident; and 

(h) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) There have been 
Incidents of firing on Indian fishermen by the Sri Lankan 
Navy in the recent past. During January-April 2007. there 
have been seven such incident in which three fishermen 
have been killed. 

(c) and (d) Yes. Govemment have strongly taken up 
the matter of incidents of firing on Indian fishermen by 
the Sri Lankan Navy with the Govemment of Sri Lanka. 
The need for the Sri Lankan Navy to act with restraint 
and for our fishermen to be treated In a humane manner 
has been repeatedly emphasised to them. In response, 
the Govemment of Sri Lanka have denied that their Navy 
ever enters Indian territorial waters and claimed that their 
Naval Ships were not deployed in areas where the 
incidents occurred. 

(e) to (h) An immediate cash relief of Rs. 1 Lakh is 
being paid to the legal heir of the deceased by the 
Government of Tamil Nadu from the Chief Minister's Public 
Relief Fund. Apart from this, the family of the deceased 
fish$rman is being paid a sum of Rs. 50,000 under the 
Fishermen Accident Group Insurance Scheme, if the 
deceased is a member of any Fishermen Cooperative 
Society. 

Inflation and -Fannera' .Sulcicla 

4706. DR. M. JAGANNATH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a meeting of the Planning Commlaalon 
was convened recently to discuss, issues pertaining to 
price rise and farmers suicides etc.; 

(b) if so, the outcome of the meeting; and 

(c) the steps proposed to be taken by the 
Govemment to control Inflation and mitigate the conditions 
of the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M. V. RAJASEKHARAN): <a) Last Full 
Planning Commission Meeting was held on 18th October, 
2006 to consider draft Approach Paper to the 11th Five 
Year Plan. No Full Planning Commission has been 
convened recently to discuss the specific Issues 
montioned. 

(b) and (c) Questions do not arise. 

(Translation} 

StrIke by Doctor. In Hoapltala 

4706. SHRI PARAS NATH YADAV: 
SHRI CHANDRA DEV PRASAD RAJBHAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

<a) the number of occalons when the doctors went 
on strike at the All India Institute of Medical Sciences 
(AIIMS) and other Government Hospitals in the NCT of 
Deihl during the last three years; 

(b) the reasons for the strikes by the doctors In the 
said hospitals; 

(c) the reaction of the Govemment with regard to 
the difficulties faced by the common people on account 
of strike by the doctors; 

(d) the action taken by the Government against the 
doctors who go on strike; and 
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(e) the plan of the Govemment to check such strikes 
in future and streamline the process treatment of the 
patients in such contingencies? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e) The 
doctors of hospitals in NCT Delhi including AIIMS were 
on strike during the period from 14.5.06 to 31.05.06 in 
protest against the implementation of reservation in Central 
Educational Institutions. In order to minimize the difficulties 
faced by common people, on account of strike, faculty 
members on leave/vacation were recalled on duty. The 
salary of doctors who participated in the strike was 
deducted on the basis of the principle of 'no work no 
pay'. However, the same was released in view of the 
Supreme Court's order dt. 30.05.2006 that no punitive 
action would be taken against the doctors, who were on 
strike during May, 2006. 

The doctors in AIIMS were however, again on strike 
during the period from 5.7.06 to 7.7.06 to protest against 
the resolution of Institute Body to terminate the term of 
Director, AIIMS. The services were restored only on the 
orders at 7.7.06 of High Court of Delhi saying the 
resolution of Institute Body. The Institute Body at Its 
meeting held on 18.10.2006 sought the response from 
Director, AIIMS on the action taken to enaure that patient 
care services were not affected during the Period of strike. 
His response is yet to be considered by Instltute Body. 

Irregularltle. In Procurement of M.:hl.,.. 

4707. SHRI RASHEED MASOOD: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether any irregularities have come to light 
regarding the issue of tender for the procurement of 
machines in the AIIMS; 

(b) if 80, the details thereof; 

(c) whether the Stores and Purchase Committee of 
the AIIMS has recommended for referring the C8I8 of 
purchase of Auto Analyser to the Vigilance Committee; 
anc:I 

(d) if so, the detalI8 of the action taken 80 far by the 
said Vigilance Committee in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATJ 

PANABAKA LAKSHMI): (a) to (d) It has been reported 

by AIIMS that no such irregularities have come to light In 

issuing tender for procurement of machines in AIIMS and 
that Stores Purchase Committee of AIIMS has not 

recommended the purchase of Auto Analyser to the 

Vigilance Committee. 

/English} 

Expanllon of Poetel Network 

4708. SHRI B. MAHTAB; Will the Mini8ter of 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

be pleased to state: 

(a) the details of the steps taken by the Govemment 

for the expansion of p08taI network during the Tenth 

Five Year Plan; 

(b) the amount spent and the re8ult achieved in 

various Stat.. under that programme during the plan 

period, year-wlae; and 

(c) the target ..... In thIa regard for Eleventh AYe 
Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 

(DR. SHAKEEL AHMAD): (a) In the Tenth Plan provi8ion 

was made under the Plan Scheme -Expansion of Postal 

Network- for opening of Panchayat Sanchar Sewa 

Kendraa (PSSKa), Extra Departmental Branch Poet 0ffIce8 

in rural and tribal a..... and Departmental Sub Poet 

Offices. 

(b) Year-wile expenditure under the 8Cherne and the 

postal outlets opened under the scheme are given In the 
encloeed Statement. 

(c) Since Planning Commi88lon has not finalized the 
Eleventh FIVe Year Plan targets tor the Department. the 

sam. have not been fixed. 
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Physical Achievemsnt and £xpenditunJ Booked lor opt/nlng 01 Post 0IIictJs lind Pancnayst SIInchllr Sen KtIfKhas 
(PSSK) during 10th Five Year Plan 

Year Physical 
Achievement 
(Opening of 
Post Offices) 

Expenditure 
Booked 

Physical Achievement 
(Opening of 

Panchayat Sanchar 
Sewa Kendra) 

Expenditure 
Booked 

2002-2003 266 649737.85 1482 9353940.39 

2003-2004 219 3140327.55 889 18062213.70 

2004-2005 Nil 2802354.00 Nil 1n32n2.74· 

2005-2006 Nil Nil Nil 16312642.30· 

2006-2007 10 1449092.00 Nil 14564468.42· 

Total 495 8041511.40 2371 76026037.55 

.,.his includes recurring expenditure Incurred on PSSKs for fixed monthly allowance and commission for sale of stamps and stationery, 
booking of Registered letters etc. 

[TnmslstionJ 

Trade Imbalance batween Ind18 and aangladesh 

4709. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SANTOSH GANGWAR: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether a dialogue regarding trade imbalance had 
taken place between India and Bangladesh during the 
SAARC Summit; 

(b) if so, the details thereof; 

(c) whether Bangladesh has sought permission for 
direct trading with the North-Eastem States; 

(d) If so, the details thereof along with the action 
taken by the Govemment in this regard; and 

(e) whether the Govemment has al.o ral~ed the issue 
regarding anti-India activities from the soli of Bangladesh? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Yes. On the sidelines 
of the 14th SAARC Summit, the Chief Advisor and Foreign 
Advisor to the Caretaker Govemment of Bangladesh met 
Prime Minister and EAM respectively. The discussions 
with the Bangladeshi leadership centered on bilateral 
relations and the SAARC Summit, including addressing 
concems of Bangladesh over its trade deficit with India. 

(c) No. 

(d) Does not arise. 

(e) Yes. Govemment have raised the Issue of anti-
India activities from the soli of Bangladesh with the 
Govemment of Bangladesh. Govemment of Bangladesh 
have assured us at the highest level that Its territory will 
not be allowed to be used for activities Inimical to India. 
Govemment of India have emphasised to them the need 
for concrete and sustained action towards fulfilling this 
assurance. 

/English] 

Using of Forest Land by ell 

4710. SHRI NIKHIL KUMAR: Will the PRIME 
MINISTER be pleased to state: 
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(a) whether the Coal India Limited (CIL) and its 
subsidiaries are using forest land in violation of the 
existing policies/guidelines; 

(b) if so, the details thereof; 

(c) whether the South Eastern CoaHields Limited has 
been asked to pay Rs. 300 crore as compensation for 
using forest land in Chhattisgarh; 

(d) if 80, the details thereof; 

(e) whether any responsibility has been fixed in the 
matter; 

(f) if so, the details thereof; and 

(g) the action taken against the erring officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) and (b) No, 
Sir. 

(c) and (d) South Eastern Coalfields Limited (SECl) 
had field a writ petition in the Hon'ble Supreme Court of 
India for exemption from payment of Net Present Value 
(NPV) for underground mining in Chhattisgarh and Madhya 
Pradesh on the ground that surface forest is not disturbed 
due to underground mining. Supreme Court permitted 
operation of the mine subject to the appllcant-5ECL 
depositing an amount of Rs. 50 Crores towards NPV 
and an undertaking to deposit the remaining amount with 
Central Empowered Committee (CEC). Accordingly, SECL 
complied with the order. 

SECL had also field another petition in Hon'ble 
Supreme Court of India for deletion of the condition of 
penal compensatory afforestation, as imposed by Ministry 
of Environmental Forests, Government of India while 
granting approvals towards renewal of forest land leases 
of SECL mines in Chhattisgarh and Madhya Pradesh 
states, on the ground that three has been no violation of 
FC Act, 1980 by SECL in the matter as application for 
renewal of forest land leases have been submitted by 
SECL to State Forest Departments of Chhattlsgarh and 
Madhya Pradesh states waH before the expiry of forest 
land leases. 

Upon Hon'ble Supreme Court's order, SECL has 
deposited Rs. 300 crores within the stipulated time 
towards NPV and Penal Compensatory Afforestation 
against renewal of forest land leases. 

(e) to (g) Do not arise as the final verdict of the 
Hon'ble Supreme Court in this case Is yet to come. 

Opening up of PHC. In Tamil Nadu 

4711. DR. K. DHANARAJU: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has received 
representations from various ends to open Primary Health 
Centres at various places in Tamil Nadu; 

(b) if so, the details thereof; 

(c) the decision taken by the Union Government to 
open the said Public Health Centres; and 

(d) the other places where Public Health Centres are 
likely to be opened during the year 2oo7·08? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes, Sir. The 
Programme Implementation Plan (PIP) 2008-07 under 
National Rural Health Mission (NRHM) had proposed 
opening up of 178 new Primary Health Centres (PHCs). 

(c) As against the requirement of 1173 PHCa as per 
2001 census in the State of Tamil Nadu, there were, 
1380 PHCs functioning in the State as on September, 
2005 which means as surplus of 207 PHC. already. 
However, the State was requested to modify the proposal 
to construct 40 PHCs buildings functioning in rented 
premises, subject to 25% ceiling on civil works under 
NRHM. 

(d) Needs to opening up of Public Health Centre& 
are incorporated in the PIP submitted under NRHM by 
the State. 

Function. Statue of NEIGAIMS 

4712. DR. ARUN KUMAR SARMA: Will the Minleter 
of HEALTH AND FAMILY WELFARE be pIeued to stat.: 

(a) whether the Government is considering to provide 
fuU Functlonaf Status to the North·Eastern Indira Gandhi 
Regional Institute of Medical Sciences (NEIGRIMS); 

(b) if 80, the details thereof; 
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(c) whether the Government proposes to give 
additional Incentives to attract qualified and experienced 
Faculty; 

(d) whether the proposal for declaring NEIGRIMS as 
a National Institute Is under consideration of the 
Government; 

(e) if so, the details thereof; and 

(t) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The Government of 
India has approved the NEIGRIHMS project at Shillong 
at an estimated cost of Rs. 422.60 crore which provides 
for teaching at P08t-graduate level in 35 specialties/super-
specialties with a 500 bedded referral hospital and a 
Nursing College. The Civil Works of the Institute is 
substantially completed and It is In the process of 
procuring eqUipment. As of now, the hospital of the 
Institute has started functioning with 315 beds with 
functional departments In 5 clinical departments of 
Paediatrics, Cardiology, Urology, General MediCine, 
Gastroenterology and Radiation Oncology, 5 surgical 
departments of Orthopaedics, CTVS, Obstetrics & 
Gynaecology, GI Surgery and 4 supporting departments 
of Radio diagnostics, Pathology, Microbiology and 
Anaesthesiology. The School of Nursing has already 
started functioning from the academic year 2006-07. The 
process of recruitment for faculty and other posts Is 
underway. With the appointment of faculty and other staff 
and commissioning of equipment, the Institute will start 
functioning to Its full strength. 

(c) The Institute had submitted a proposal for grant 
of additional incentives to its faculty. After consideration 
of the proposal. the lnatitute has been advised to recast 
the proposal for each incentive proposed, keeping in view 
orders of Government of India on the subject. 

(d) to (f) A proposal for declaring NEIGRIHMS as a 
National Institute was received from the Institute. After 
examination, the Institute was advised to initiate the 
propoaal after operationaHsing the hospital and Institute 
fully. 

Moratorium on Hal SUb,ldy 

4713. SHRI K.J.S.P. REDDY: 
SHRIMATI MANORAMA MADHAVRAJ: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether in view of the moratorium imposed by 
the courts on the contribution of Central subsidies for 
Haj Pilgrims from the next year. the Govemment has 
devised any guidelines tor assistance for the Hej Pilgrims; 

(b) if so, the details thereof; 

(c) whether the Sachar Committee has also called 
for continuation of subsidies/assistance to the Haj Pilgrims; 

(d) if so, the details thereof; 

(e) whether the Govemment proposes tq provide fund 
assistance after 888888ing the requirements of the Haj 
Pilgrims; and 

(f) If so, reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
The High Court of Judicature at Allahabad, Lucknow 
Bench through its interim order of 25.08.2006 had 
restrained the Govemment from providing financial subsidy 
to Haj Yatra or other pilgrimage of any community. The 
Hon'ble Supreme Court. in Its judgment of 18.09.2006 
stayed for 2006, the ordera of the Lucknow Bench of the 
Allahabad High Court to the extent that they restrained 
the Govemment of India from providing funds or giving 
financial subsidies to Haj. It requested the High Court to 
hear and expeditiously decide the Writ Petition. The case 
Is continuing In the Lucknow Bench and the next date of 
hearing is scheduled on 09.05.2007. The Govemment 
has meanwhile filed an SLP on 25th April 2007 in the 
Supreme Court of India requesting that the benefits of 
Supreme Court's order dated 18.09.2006 may be extended 
to Haj 2007, as well. This has been heard by the apex 
court on 7th May 2007. An interim order has been p8IMd 
in favour of the Govemment plea. 

(c) No. 

(d) Does not arlee. 
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(e) and (f) The matter is subjudk:e. ~propriate action 
can be taken in the matter only once the decisions of 
the courts are known. 

Special Facilitle. to Norttt-eaatem Stuclenta 

4714. SHRI NAKUL DAS RAI: Will the Minister of 
DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether the Government proposes to provide 
special facilities to the students of the North·Eastern 
States and Sikkim for making them capable of competing 
in the Government sector Jobs; and 

(b) if so, the details in this regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) The Central 
Government is giving priority to the development of 
academic and technical education in the NE Region for 
making the youth of the Region capable of competing for 
both government and private sector jobs. The major 
initiatives taken In this regard are as under: 

(i) The Directorate General of Employment & 
Training is implementing the Prime Minister's 
package on the establishment of 22 new ITls 
and upgradation of 35 existing ITls at a cost of 
Rs. 100 crore in the North-East States. The 
Planning Commission have also approved the 
establishment of three new ITIs-two in the State 
of Sikkim and one in Assam, with an additional 
allocation of 13.7 crore. Five ITls from the NE 
Region are also being upgraded into Centres of 
Excellence (CoE). 

(iI) Legislation for the conversion into Central 
Universities of the Rajiv Gandhi State University 
In Arunachal Pradesh and Tripura University, as 
also for the establishment of new Sikkim 
University has been enacted. 

(iii) The Northern Eastern Regional Institute of 
Science & Technology (NERIST), ltanagar; the 
Indian Institute of Technology (lIT); Guwahatl and 
National Institutes of Technology (NITs) in Sllchar 
and Agartala are looking after the needs of 
technical and professional education in the North-
East. 

(iv) The Government have approved • proposal for 
the aetting up an Indian Institute of Management 
in ShiHong. 

(v) The University Grants Commission (UGC) Is 
providing financial assistance for the welfare of 
SCJSTJMlnlstry students for making them capable 
of competing in Government sector Jobs through 
their schemes viz., (.) Scheme of Coaching 
Classes to prepare for National Eligibility Test 
(NET); and (b) Coaching Classes for Entry in 
Services. 

(vi) The North East Project (NEP) undertaken by 
the Indira Gandhi National Open Univeralty 
(IGNOU) and funded by Prime Mlnl.ter's non· 
lapsable funda has been conducting several 
training programmes .tr •• alng on 
vocationallsation aimed at the upgradation of 
relevant akilis. 

(vii) The Ministry of DoNER under ita Scheme of 
Capacity Building, and the North Ea8tem Council 
have also taken up a number of programmes 
for skill upgradatlon of the youth of the Region 
through National Level Institutes of Organizations. 

[Translation} 

Fake Abunce and Termination 01 ubourera 

4715. SHRI HANSRAJ G. AHIR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment has received complaints 
from the Workers' Organizations and Public 
Representatives regarding cases of shocking fake abeence 
of labourers and their termination from the jobs in eeveral 
coal mine projects of Vekoll, a subsidiary company of 
Coal India Limited (Cll); 

(b) if so, the details thereof and the reaction of the 
Government thereto; 

(c) whether the Government is contemplating to give 
any opportunity to such labourers; and 

(d) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) to (d) No 
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instance where services of workers have been terminated 
on account of false absenteeism has been brought to 
the notice of management of Westem Coalfields limited. 
In the case of habitual and long absenteeism, action Is 
initiated against the employees after due compliance of 
the procedures contained in Certified Standing Orders of 
Westem Coalfields Limited. 

Eradication of Bllndn ••• 

4716. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the State Govemments has been given 
rights to provide grants to the Non-Governmental 
Organisations working for eradication of blindness; 

(b) if so, the details thereof; 

(c) the proposals received under the programme for 
eradication of blindness; 

(d) If so, the details thereof; and 

(e) the funds allocated for the said purpose during 
the last three years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes, Sir. The schemes 
for release of grant to Non-Govemment Organisations 
has been decentralized to States slnee 2005-06 under 
the National Programme for Control of Blindness (NPCB). 
The details of the decentralized schemes are as under:-

(i) Non-recurring grant-in-aid for expansion/up-
gradation of eye care units for underserved 
population. 

(II) Non-recurring grant-in-aid for settlng-upl 
strengthening of Eye Banks and Eye donation 
Centres. 

(iii) Non-recurring grant-in-aid for setting upl 
strengthening Vision Centres. 

(iv) Recurring grant-In-aid for performing free cataract 
operations in hospitals. 

(v) Recurring grant-In-aid to Eye Banks and Eye 
Donation Centres. 

(c) to (e) Funds are released to StatesiUTs as per 
the requirement for Implementation of various Eye care 
activities under the National Programme for Control of 
Blindness. A statement showing allocation of funds to 
StatelUTs for eradication of blindness during the last three 
years Is enclosed. 

Nationsl ProgfB/TUT1S lor Control of Blindness 

StalB-wiss alloc.ttlon of funds during 2004-05, 2005-06, 2006-07 

(Rupees In lakh) 

StatesiUTs 2004-05 2005-06 2006-07* 
(ProviSional) 

2 3 4 

MAJOR STATES 

Andhra Pradesh 325.86 278.10 642.60 

Bihar 72.00 101.28 422.42 

Chhattisgam 2n.52 317.84 152.14 

Goa 21.29 29.69 43.80 

Gujarat 464.23 487.98 489.20 
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2 3 4 

Haryana 160.12 137.22 230.75 

Himachal Pradesh 103.00 97.21 122.84 

Jammu and Kaehmir 188.21 112.48 15.00 

Jharkhand 169.78 111.20 269.80 

Kamataka 499.47 598.38 740.50 

KeraJa 194.09 260.47 114.80 

Madhya Pradeeh 879.49 524.91 782.57 

Maharaahtra 351.53 846.92 637.00 

Orissa 344.05 280.01 250.00 

Punjab 23.06 97.29 140.80 

Rajasthan 602.58 755.20 688.10 

Tamil Nadu 1310.18 1310.90 1393.80 

Uttar Pradesh 1003.74 949.17 1134.40 

Uttaranchal 110.24 194.66 108.00 

West Bangal 122.60 475.31 423.80 

Sub-total 7223.04 n66.22 8781.72 

NORTH-EASTERN STATES 

Arunachal Pradesh 45.87 90.22 141.00 

Assam 48.02 298.15 330.00 

Manlpur 12.54 31.00 124.41 

MeghaJaya 39.49 76.00 159.73 

Mizoram 11.16 45.37 107.00 

Nagaland 13.25 35.95 62.67 

Slkkim 6.19 22.75 17.00 

Tripura 24.34 101.34 219.00 

Sub-Total 200.88 700.78 1160.81 

UTa 

Andaman and Nicobar Islands 6.22 11.16 3.00 

Chandtgarh 11.96 28.57 16.00 
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2 

Dadra and Nagar Havell 1.05 

Daman and Diu 6.24 

Delhi 48.07 

Lakshadweep 4.47 

Pondicherry 8.03 

Total 86.04 

Grand Total 7509.94 

Retrieval of Hletorlcel Bridge 

4717. SHRI AVINASH RAI KHANNA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether a bridge has been found under the sea 
near Rameshwaram believed to be of the Ramayana 
period; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to take steps 
to retrieve the hlatorical bridge; and 

(d) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) There 
is no scientific evidence regarding the exi.tence of any 
ancient man-made structure in the proposed 
Sethuaamudram Ship Channel alignment. 

(c) and (d) Do not arise. 

[English} 

Programme outcome and Rupon.. Monitoring 
OlvlaJon 

4718. SHRI KULDEEP BISHNOI: Will the PRIME 
MINISTER be pleased to atate: 

<a> whether the Government had ~et up a 
·Programme Outcome and Response Monitoring Division" 
in the year 2005; 

3 4 

3.00 0.00 

10.61 11.00 

147.42 166.60 

4.47 0.00 

9.98 62.00 

215.21 258.60 

8682.21 10201.13 

(b) If so, the work done by the Division so far vis-
a-vis the total expenditure incurred thereon; and 

(c) the steps taken by the Govemment to improve 
the quality of Implementation of development programmes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a> Yes, Sir. 

(b) The Programme Outcome and Response 
MonitOring Division compiled the responses received from 
different ministries and departments of Govemment of 
India for Outcome Budget 2005-06. However, the mandate 
given to that Division for preparation of Outcome Budget 
for flagship programmes has been revised and the same 
is now being attended by Department of ExpendIture since 
November 9, 2005. The expenditure incurred on this 
Division Is as follows: 

(i) Fees paid to consultants from 30.03.2005 to 
30.09.200s-Rs. 185,010/-

(iJ) Salary to officials/staff of the Dlvision-
Rs. 8,85,8251-. 

(c) With a view to improve the quality of 
implementation of Development Programmes, the Planning 
Commission is considering making It a firm condition that 
all proposals submitted to it must require sufficient 
benchmarking before approval. It also plans to strengthen 
Its evaluation capacity by involving research institutes and 
civil society organizations which have the capability of 
undertaking rigorous evidence based evaluation. State 
Govemments would also be well advised to take simOar 
steps to improve the quality of Plan programmes. 
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Recruitment of EmployeH 

4719. SHRI GANESH SINGH: Will the PRIME 
MINISTER be pleased to atate: 

(a) the number of labourers and other employees 
working in various coal companies of the country, 
company-wise, category-wise; 

(b) the number of years since when recruitment of 
employees has been stopped; 

(c) whether it has adverse effect on the functioning 
of coal companies; and 

(d) if so, whether the Government proposes to 
consider the recruitment of employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAl (DR. DASARI NARAYANA RAO): (a) The categoty-
wile and company-wise compoaitlon of manpower in 
various coal companies In the country as on 1.4.2007 Is 
es per the enclosed statement. 

(b) No outside recruitment has been made by Coal 
India Limited (Cll) during May 1999 to 2005 In the 
executive cadre. 

(c) and (d) At present Cll and Its subsidiaries are 
having surplus manpower, though there iEl some shortage 
in statutory and skilled categories. During last two yeat'S 
Cll has made recruitment of Management trainees, 
Medical Officers, Accounts officers etc. and subsidiaries 
of Cll have made recruitment of statutory and other 
essential personnel (non-executive) under special 
recruitment drive for filling up the backlog vacanci .. , 
General recruhment in executive cadre Is In progress In 
CIL. Action has also been initiated to fill up vacant posts 
in statutory and essential categories In non executive 
cadr. In the subsidiaries of Cll. 

$l6h1mtllll 

Category Eastern BhII1I CenIIII Western SoIMI Mahanadi NoI1hem No!th Central Coal India Total 
Coalfields Coking COIIIieIdI Coalfields Easlem CoaIIeIdI COIIfieIda EIItem Mile UmIIed ColI IrQ. 

I..imIted Coal Limited LimiIed Coalfields LinItd Limited CoaIhIda PIII'Iing (HOI \.lmAed 
limited LimIIed & DeaifI including 

InIIIuIe . DanIcuIi 
LinIed coal 

complex 

Executive 2334 2318 2486 2303 2718 1215 1371 101 n4 366 15986 

Monthly Rated 19866 17238 13510 13899 14729 4582 3n8 875 1390 1207 91074 

Dany Rated 54160 44992 34741 43492 62854 14484 11577 2069 963 181 269513 

Piece Rated 21064 18033 10478 5429 3645 291 0 165 0 0 59105 

eaaual 120 172 3 0 0 0 0 0 0 296 

Badli 10 151 0 21 0 0 0 0 0 0 182 

Company Trainee 1345 726 223 452 422 19 0 0 0 0 3187 

Total 98780 83578 61610 65599 84368 20591 16726 3210 3127 1754 439343 

Dispute Over McMohan Una (b) if so, the details thereof; 

4720. SHRI RAGHUVEER SINGH KOSHAL: WHI the (c) whether the ... II any di8pute over the McMahan 
Minister of EXTERNAl AFFAIRS be pleased to state: Una at eome places; and 

(a) whether the McMahan Una demarcate the border (d) If so, the dMaIIe thereof? 
between India and China; 
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) The India-China 
boundary in the Eastem Sector has been established by 
the Indo-Tibetan Agreement of March 1914. This 
Agreement was signed by Sir Henry McMohan, Secretary 
to the Government of India, Foreign and Political 
Department and Lonehen Shatra, Tibetan Plenipotentiary. 
China illegally claims 90,000 square kilometres of Indian 
territory in the Indian state of Arunachal Pradesh in the 
Eastem Sector. 

/English! 

Micro Credit· to Farmer. by NEDFC 

4721. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of DEVELOPMENT OF NORTH EASTERN 
REGION be pleased to state: 

(a) whether the North Eastem Development Financial 
Corporation (NEDFC) is helping the farmers through Micro-
Credit; 

(b) if so, the details thereof; and 

(c) the funds allocated to the farmers by NEDFC 
during the current financial year? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) Under the Micro 
Finance scheme, the North Eastem Development Finance 
Corporation (NEDFI) does not lend directly to the farmers 
but finances the Non-Govemmental Organizations (NGOs) 
who on-lend to the farmers for various agricultural activities 
wr. agriculture, piggery, dairy, vermi-compost, cultivation 
of medicinal and aromatic plants, fishery, etc. 

The cumulative status of micro credit to famlers by 
NEDFi as on 31.3.2007 is given below: 

Number of 
NGOs assisted 

120 

Total number of 
fsrmelS assisted 

5713 

Total amount disbursed 
(in As. Isleh) 

475.00 

(c) There is no specific funds allocation under micro-
credit for the currant financial year. However, on the basis 
of historical trends, NEDFi expects aanctIona; through the 
NGO route, of upto As. 1.00 crore to farmers 'through 
this Scheme during the year 2007-08. 

[Tmns/ation! 

Bettlng In Cricket Match •• 

4722. SHRIMATI RUPATAI D. PATIL: 
SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether cases of betting ~ave come to light in 
some of the matches in the recently concluded one-day 
series between India and the Weat Indies; 

(b) If so, the details thereof; 

(c) whether the Government has conducted an inquiry 
into the matter; 

(d) If so, the outcome thereof and the details of the 
action taken against the guilty persons; 

(e) whether the nexus between the bookies and the 
underworld have also been exposed; 

(f) if 80, the details thereof; and 

(g) the reaction of the Govemment thereto? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (g) The Ministry has not 
received any report of betting In the one-day cricket series 
concluded recently between India and the Weet Indies. 
BCCI have also stated that except for some media reports 
about a West Indies player at Nagpur, nothing has come 
to their notice. It has further been reported by BCCI that 
the Maharaahtra State PoDee have submitted a report to 
the ICC Anti-Conuptlon Unit on the matter and ICC Is 
dealing with this case. 

/English! 

Attempt. for Civil Servlcea EXIImlnation 

4723. SHRI BADIGA RAMAKRISHNA: Win the PRIME 
MINISTER be pleased to .tate: 
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<a) the number of attempts allowed to the candidates 
belonging to the General, the OBC and the Physically 
Handicapped categories in the Civil Services Examination 
(CSE); 

(b) whether the Physically Handicapped (PH) 
candidates are allowed less number of attempts to appear 
in the CSE as compared to their counterparts in the 
OBC category; 

(c) If so, the reasons therefor; 

(d) whether the Govemment proposes to allow equal 
number of attempts for all the candidates belonging to 
the OBC and the PH categories in the CSE; 

(e) If not, the reasons therefor; 

(f) whether any discrimination in the allotment of the 
cadre of Physically Handicapped candidates has come to 
the notice of the Govemment; 

(g) If so, the details thereof; and 

(h) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) to (e) At present, four chances are 
allowed to the candidate. belonging to the general 
categories, seven attempts are allowed to OBC 
candidates, unlimited attempts to SCIST candidates. A 
PhyslcaHy Handicapped candidate gets as many attempts 
as are available to other non-physically handicapped 
candidate of his or her community. However, recently a 
policy decision has been taken that physically handicapped 
candidates belonging to general category will get 7 
attempts. This is being implemented with prospective 
effect. 

(f) No, Sir. 

(g) Question does not arise. 

(h) Question does not arise. 

DI.mentling of Mumbal Dock. 

4724. SHRI MILIND DEORA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether two of the Mumbal's oldest docks, the 
Victoria and the Princes will soon be buried to make way 
for a parking lot of an off-shore terminal; 

(b) if so, the details thereof; 

(c) the quantity of cargo handled by these docks 
during the last three years; 

(d) the proposal of Mumbai Port Trusts (MPT) to 
make use of the area after dismantling them; 

(e) whether there was an improvement In cargo 
handling by the Port during 2005-08; 

(f) if ao, the extent to which It Is feaaible to dismantle 
these two Docks; and 

(g) the way in which the cargo will be handled during 
the period of its dismantling? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) the 
Prince's and Victoria Docks being very old, built In 188Oa, 
small and shallow, have almost become obsolete .. the 
present vessels are bigger in size and deeper In draught. 
Mumbal Port proposes to fill up the Prince's and Victoria 
Dock Basins and develop Into Container Yard for stacking 
of containers to be handled at tfle proposed Offshore 
Container Terminal and not for a parking lot. 

(c) The quantity of cargo handled in Prlnce'a & 
Victoria Docks from the year 2004-05 Is as under:-

Year 

2004-06 

2006-06 

2006-07 

cargo Handled at Prince'. & VIcIoril Docka 

(in toMeI) 

9,04,667 

10,57,013 

10,91,216 

% 01 total Catgo 
Hancltd in MbPT 

2.57 

2.39 

2.08 
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(d) The Mumbai Port proposes to use the area as a 
Container Yard for stacking of nearly 1.00 Million 
Containers per Annum, to be handled at the Offshore 
Container Terminal. 

(e) to (9) About 98% of the total cargo handled during 
the year 2006-07 at Mumbai Port was handled outside 
Prince's and Victoria Docks. Since a very small quantity 
of cargo is being handled in Prince's and Victoria Docks, 
this would be handled at Indira Dock and Bunder Areas. 
Hence. the cargo operations in Mumbai Port will not be 
affected during the period when the dismantling work will 
be in progress. 

Taak Force for Skilled Manpower 

4725. SHAI JASHUBHAI DHANABHAI BAAAD: Will 
the PAIME MINISTEA be pleased to state: 

(a) whether the Task Force for skilled manpower has 
submitted its report to the Government; 

(b) If so, the recommendations given by the Task 
Force; and 

(c) the action taken or likely to be taken by the 
Government thereon? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
PLANNING (SHAI M.V. AAJASEKHAAAN): (a) to (c) The 
Task Force on Skill Development has prepared its draft 
report. The final report of the Task Force is expected to 
be submitted to the Planning Commission by May, 2007. 

Eleventh Plan Outlay. tor North-Eastern State. 

4726. SHAI M.K. SUBBA: Will the PAIME MINISTEA 
be pleased to state: 

(a) whether Plan outlays for the Eleventh Five Year 
Plan for the State of Assam and other States in the 
North-East have been determined; 

(b) if so, the details thereof indicating the salient 
features of the outlays and targets for different sectors of 
economy and social development in the region; 

(c) the comparative outlays and targets for the Tenth 
and Ninth Five Years Plans vis .. -.,. Eleventh Plan; and 

(d) the steps so far taken for implementation of the 
plan? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
PLANNING (SHAI M.V. RAJASEKHARAN): <a) to (d) Plan 
outlays for the 11th Five Year Plan for the State of Aaum 
and other states in the North East have not been 
determined. However outlays for Annual plan 2007-08 
have been approved and state-wise details are given in 
the enclosed Statement-I. 

The Approach paper to the Eleventh Plan has 
recognized the special problems of North-East, such as 
its geographical location, inadequacy of physical 
infrastructure, low level of entrepreneurship, etc. It has 
accorded high priority to improving the transport 
infrastructure, exploration of natural resources and 
encouragement to tourism, horticulture, agriculture and 
forestry. The outlays and priorities during the Eleventh 
Plan, both Central and State, would be determined 
accordingly and considering the resource availability. 

The comparative outlays for the Ninth & Tenth Five 
Year Plan and for Annual Plan 2007-08 are given In the 
encloeed statement-II. There were no state-wise growth 
targets for 9th Plan. The state-wise growth targets fixed 
for 10th Plan are given in the enclosed Statement-III. 
The State-wise growth targets for 11 th Plan have not 
been finalized. 

PIIII1 Outlays for North E8stsm Stslss including Sikkim 
for AnnUIII Pl8n 2007-08 

(As. In crore) 

51.No. States Annual Plan Annual Plan 
2007-()8 2007.()8 
Proposed Agreed 

Outlay Outlay 

1. Arunachal Pradesh 1320.00 1320.00 

2. Aasam 7523.70 3799.99 

3. Manipur 1374.30 1374.30 

4. Meghalaya 1360.00 1120.00 

5. Mizoram 895.00 850.00 

6. Nagaland 958.94 900.00 

7. Sikkim 864.32 691.14 

8. Trlpura 1275.08 1219.76 
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(R.. In crore) 

SI.No. States Ninth Plan Tenth Plan Annual 
(1997-2002) (2002-07) Plan 2007-08 
Approved Approved Agreed 

Outlay Outlay OUtlay 

1. Arunachal Pradeah 3,191.00 4150.35 1320.00 

2. Assam 8,140.28 12212.00 3799.99 

3. Manipur 2,281.00 4073.09 1374.31 

4. Meghalaya 2,214.00 3516.34 1120.00 

5. Mizoram 1,794.26 2989.52 850.00 

6. Nagaland 1,637.00 2842.79 900.00 

7. Sikkim 1,257.22 2296.07 691.14 

8. Tripura 2,399.91 3729.27 1219.78 

Total 22,914.67 35,789.43 11,276.20 

S/I.",.", IN 

SlIIts-wIstJ lind 8IICIrJM¥Istg Growth Ttltg6I-Ttlnth FivtI Ytlllr Pllln 

(I" % age) 

SI.No. Name of the State Agriculture Industry Services GSDP Growth 

1. Arunachal Pradesh 4.00 8.90 10.50 8.05 

2. Assam 3.82 5.00 9.00 6.17 

3. Manipur 3.59 8.33 7.39 6.48 

4. Meghalaya 4.00 6.87 7.05 6.30 

5. Mizoram 2.00 4.16 6.84 5.29 

6. Nagaland 4.00 7.29 5.78 5.58 

7. Sikkim 5.00 5.21 10.36 7.87 . , ,. 
8. Tripura 3.90 9.37 8.43 7.31 

All India 4.00 8.88 9.35 8.00 
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Financial Support to ITI 

4727. SHRI A.V. BELLARMIN: WUI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether there is any proposal to provide adequate 
financial support to enable the Indian Telephone Industries 
Ltd. to produce equipment worth about Rs. 4000 crores 
during the current year; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per the 
Memorandum of Understanding of the Company of the 
year 2007-08, the targeted production is Rs. 4,770 crore. 
Government is supporting ITI in their endeavour to 
increase production. Financial Support is also being 
provided to Mis ITI Limited by way of 75% advance from 
BSNLlMTNL for the orders placed on ITI by BSNLlMTNL 
which will enable ITI to achieve the tumover target for 
the current year. 

Primary/Community H .. lth Cent .... 

4728. SHRI K.C. PALLANI SHAMY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of the Primary and the Community 
Health Centres (PHCs and CHCs) located in the country, 
State-wise; 

(b) whether the PHCs and CHCs are not having 
adequate number of doctors particularly in Tamil Nadu; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) State-wise numbers of Primary 
Health Centres and Community Health Centres (PHCs & 
CHCa) in the country functioning as on March, 2006 is 
enclosed as Statement. 

(b) and (c) In the State of Tamil Nadu, there were 
2537 doctors in position in the PHCs as a~inst the 
sanctioned number of 3089 posts and requirement of 1252 

doctors, as on March, 2006. In the CHCs, there are 48 
Specialists i.8. Surgeons, Obstetrics/Gynecologists, 
Physicians and Pedlatrlctans in position .. against the 
sanctioned number of 48 posts and requirement of 140 
Specialists, as on September, 2005. 

Number of PHCs & CHCs Functioning 

SJ.No. StatelUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattlagarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Kamataka 

13. KeraJa 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orleaa 

21. Punjab 

(As on March, 2006) 

PHCa 

3 

1570 

85 

610 

1641 

518 

19 

1072 

408 

439 

374 

330 

1679 

909 

1192 

1800 

72 

101 

57 

84 

1279 ' 

484 

CHCa 

4 

167 

31 

100 

70 

118 

5 

273 

82 

68 

80 

194 

254 

107 

229 

407 

16 

25 

9 

21 

231 

126 
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2 3 4 

22. Rajasthan 1713 325 

23. Sikkim 24 4 

24. Tamil Nadu 1252 165 

25 . Tripura 73 10 

26. Uttaranchal 222 49 

27. Uttar Pradesh 3660 386 

28. West Bengal 922 346 

29. Andaman and Nicobar 20 4 
Islands 

30. Chandigarh 0 

31. Dadra and Nagar Havell 6 

32. Daman and Diu 3 

33. Delhi 8 0 

34. Lakshac:lweep 4 3 

35. Pondicherry 39 4 

All India 22669 3910 

Exploitation of Coal and Coal Bed Methane 

4729. SHRI IQBAL AHMED SARADGI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any meeting was held between the 
Ministry of Coal and the Ministry of Petroleum and Natural 
Gas on exploitation of Coal and Coal Bed Methane 
(CBM); 

(b) If so, the details thereof and the decision taken 
therein; 

(c) whether any action has been initiated to develop 
a road map for harmonious exploitation of Coal and CBM 
in areas where the respective blocks overlap; and 

(d) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) to (d) The 
issue related to simultaneous exploitation of coal and coal 

bed methane (CeM) in the same area hu been discussed 
by Ministry of Coal and Ministry of Petroleum and Natural 
Gas along with other concemed agencies. 

In order to address the issues of simultaneous coal 
mining and CBM operations an Expert Committee has 
been constituted in March' 07 under the Chairmanship of 
Adviser (Projects), Ministry of Coal with repreaentativea 
of Directorate General Hydrocarbons (DSH), 011 Industry 
Safety Directorate (OISD), Central Mine Planning and 
Design Institute (CMPDI), Directorate General of Mine 
Safety (DGMS) and Coal ControHer and an Invitee with 
a Deputy Secretary of Ministry of Petroleum and Natural 
Gas as Member Secretary. The i88ues for conslderatlonl 
Terms of reference by the Expert Committee are as 
under:-

(a) The techno-feasibility of producing CBM along 
with coal mining without any compromise to 
safety and technological problems. 

(b) Coordination arrangements, sharing 
arrangements and consultation and information 
exchange mechanism between the CBM and 
coal mining operator. 

(c) Pattem of inter-face between these two dHferent 
activities with regard to legal, fiscal and 
technological aspects. 

(d) Regulatory framework for environmental Issues 
for simultaneous production of ooal and CBM. 

(.) Clearly demarcate rights and obligations of coal 
and mining operators and CBM operato,. to 
avoid/minimize any dispute during 8imultaneous 
operations. 

(f) Any other matter deemed fit for examination by 
the committee. 

The Committee deliberated on the ie8ues In three 
meetings held 80 far and the Committee is to submit Its 
report within sixty days. 

Population Control Programme. 

4730. SHRI G.M. SIDDESWARA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment provides aaaistancel 
incentives to the State Governments to impJement 
Population Control Programmes; 

(b) If 50, the details thereof, State-wise; 
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(c) whether lOme Statn have implemented the policy 2 3 4 of two-child norm; 

(d) H so, the details thereof; and 3. Goa 1.12 0.46 

(e) the States which recorded the least and the 4. Gujerat 93.63 49.35 

highest population growth rate in the country conSidering 5. Haryana 34.32 30.13 
the ratio of population as per the last census? 

6. Himachal Pradesh 30.29 6.18 
THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI 7. Kamataka 84.38 73.20 
PANABAKA LAKSHMI): (a) and (b) Yes, Sir. The 
Government Ie prOviding Central assistance to the Statest 8. Karala 44.60 31.20 
UTs under National Rural Health Mission (NRHM) and 

9. Madhya Pradesh 136.62 114.35 second phase of Reproductive and Child Health (RCH) 
programme for implementation of various family welfare 10. Maharashtra 113.94 119.25 schemes to achieve population stabilisation In the country. 
The statement Indicating State/UT -wise funds released 11. Orissa 66.91 60.01 
under these schemes is given in the enclosed Statement. 

12. Punjab 42.41 23.72 
(c) and (d) Yes Sir, in spite of non-c06rcive approach 

and spirit of voluntarism envisaged in National Population 13. Rajasthan 138.06 105.22 
Policy, 2000, some States have gone ahead with adoption 
of two child norm for elected members of local self bodies 14. Tamil Nadu 97.93 74.80 
w:z Andhra Pradesh, Haryana, Himachal Pradesh, Madhya 

15. Uttar Pradesh 241.77 156.00 Pradesh, Maharashtra, Rajasthan, Orissa and Delhi. The 
States of Haryana and Himachal Pradesh have withdrawn 16. West Bengal 115.71 65.82 
the legislation on two-child norm in their respective States. 

17. Jammu and Kashmir 31.39 10.53 
(e) According to 2001 census findings, highest 

decadel growth rate was recorded in Nagaland (64.53%), 18. Chhattisgarh 61.75 43.96 
Dadra and Nagar Havell (59.22%) and Daman and Diu 
(55.73%). The lowest decadal growth rate was recorded 19. Jhari<hand 46.53 21.41 
in Kerala (9.43%), Tamil Nadu (11.72%) and Andhra 

20. Uttaranchal 15.92 12.91 Pradesh (14.59%). 

s.t.",.nt 21. Arunachal Pradesh 31.07 6.74 

Funds Rs/eassd under NRHM and RCH Progmmf17lJS 
22. Assam 246.41 55.76 

for the ytNIr 2006-07 23. Manlpur 20.48 4.32 

(Rs. In Crores) 24. Meghalaya 19.51 6.12 

SI.No. Name of Funds Funds 25. Mizoram 32.43 1.44 

the State Released Released 26. Nagaland 22.62 3.73 
under under 
NRHM RCH 27. Tripura 12.97 7.69 

2 3 4 28. Slkkim 18.22 2.18 

1. Andhra Pradesh 119.19 134.39 29. Delhi 4.54 13.38 

2. Bihar 125.79 113.14 30. Pondicherry 1.64 1.38 
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1 2 3 4 

31. Andaman and Nicobar 0.63 0.48 
Islands-UTs 

32. Chandlgarh 0.47 0.82 

33. Daman and Diu 0.67 0.59 

34. Dadra and Nagar 0.54 0.48 
Haveli 

35. Lakshadweep 0.28 0.58 

Total 2053.74 1351.72 

/TflInskItionJ 

Development of IT Sector 

4731. SHRI MAHAVIR BHAGORA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the details of the production targets fixed and the 
achievements made in regard to the development of 
Information Technology (IT) sector during the last three 
years; 

(b) the details of the amount spent for this purpose 
during the last three years; 

(c) whether the country is lagging behind in the field 
of Information Technology as compared to the other 
countries; 

(d) if so, the reasons therefor; and 

(e) the steps taken/proposed to be taken by the 
Govemment to improve the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEa AHMAD): (a) As per NASSCOM (National 
Aasociatlon of Software and Service Companies) total 
revenue in last three years from IT Sector are .s follows: 

Financial Year 2004-2005 : US$ 22.6 billion 

Financial Year 2005-2006 : US$ 30.3 bllNon 

Financial Year 2006-2007- : US$ 39.7 billion. 

"EstImated. 

As per the NASSCOM It is expected that IT and 
related service revenue (including domestic mart<et) will 
be US$ 76 billion by the year 2010. 

(b) as per NASSCOM, no such feedback or 
information is available. 

(c) No, Sir. As per the NASSCOM, the Indian IT-
ITES sector has recorded 31% growth rate during 2006-
07. 

(d) Does not arise. 

(e> Steps taken by the Govemment to promote the 
IT Sector are enclosed as Statement. 

S/tIpS /Ilksn by thtJ GoVtlmmt1f1/ to ptomO/e 
Ihfl IT SflCfor 

1. Approvals for all foreign direct investment 
proposals relating to the Information Technology 
Sector, with the exception of Business-to-
consumer (B2C) e-commerce are under the 
automatic route. 

2. Peak rate of customs duty has been reduced to 
10%. Customs duty on ITA-1 Items (217 Items) 
has been abolished from 1.3.2006. An goods 
required in the manufacture of IT A-1 items have 
been exempted from customs duty subject to 
Aetuaf user condition. Information Technology (IT) 
Software Is exempted from Customs duty. 

3. Excise duty on computers is 12%. 
Microprocessors, Hard Disc Drives, Floppy Disc 
Drives, CD ROM Drives, DVD Drives/DVD 
writers. Flash Memory and Combo-Drives have 
been exempted from excise dUty. 

4. Supplies of Information Technology Agreement 
(ITA-1) items and notified zero duty telecoml 
electronic items in the Domestic Tariff Area 
(DTA) by Electronics Hardware Technology Park 
(EHTP)/Export Oriented Unit (EOU)/Special 
Economic Zone (SEZ) units are counted for the 
purpose of fulfillment of positive Net Foreign 
Exchange Eammgs (NFE). 

5. Special Economic Zones (SEZs) are being set 
up to enable hassle 'ree manufacturing and 
trading for export purposes. Sales from Domestic 
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Tariff Area (DTA) to SEZs are being treated as 
physical export. This entitles domestic suppliers 
to DrawbackIDEPB benefits, CST exemption and 
Service Tax exemption. 100% Income Tax 
exemption on export profits is available to SEZ 
units for 5 years, 50% for next 5 years and 
50% of ploughed back profits for 5 years 
thereafter. 

6. Export Promotion Capital Goods scheme (EPCG) 
allows import of capital goods on payment of 
5% customs duty. The export obligation under 
EPCG Scheme can also be fulfilled by the 
supply of Information Technology Agreement 
(ITA-1) items to the DTA provided the realization 
is in free foreign exchange. 

7. 100% depreciation is available to computers and 
computer peripherals ovar a period of 5 years 
for units under EOUISTP/SEZ schemes. 

8. Second hand capital goods are freely importable. 

9. Weighted deduction of 150% of expenditure 
incurred on in house R&D in case of a company 
engaged in the business of electronic eqUipment, 
computers and telecommunication equipment is 
available under clause (1) of sub·section (2AB) 
of Section 35 of the Income Tax Act. 

10. Income by way of dividends or long-term capital 
gains of a Venture Capital Fund (VCF) or 
Venture Capital company from investment made 
by way of equity shares in a Venture Capital 
Undertaking, which has been expanded to 
include the Software and IT sectors, will 
henceforth not be included in computing the total 
income. To give thrust to Venture Capital 
finance, SEBI has been made the single point 
nodal agency for registration and regulation of 
both domestiC and overseas venture capital 
funds. 

11. Information Technology Act 2000 dealing with 
Cyber Security, Cyber Crime and other 
information security related legal aspects is in 
place to encourage expansion of e-commerce 
through Internet. 

{English! 

NatiOMI Highway. In Tamil Nadu 

4732. SHRI E.G. SUGAVANAM: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the names of National Highways in Tamil Nadu 
where widening, extension and repair works have been 
undertaken during the last three years; 

(b) the details of the amount allocated and the names 
of works completed; 

(c) the details of the pending projects alongwlth their 
present status; and 

(d) the time by which all pending works are likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Development, maintenance and 
repair of National Highways is a continuous process and 
these works have been carried out on all the National 
Highways, namely the National Highways No.4, 5, 7, 
7A, 45, 45A, 45B, 45C, 46, 47, 47B, 49, 88, 87, 88, 
205, 207, 208, 209, 210, 219, 220, 226 and 227 in the 
Stat3 of Tamil Nadu during last three years. 

(b) Total amount allocated during the last three years 
for National Highways entrusted to Government of Tamil 
Nadu is Rs. 389.15 crore. As regards the projects 
implemented by National Highways Authority of India 
(NHAI) under National Highways Development Project 
(NHDP), State-wise allocation of funds Is not made. The 
names of works completed during last three years include 
widening to two lanes/four lanes, strengthening, 
improvement of riding quality, construction of bridges! 
culverts, land acquisition, Survey & Investigation, various 
types of Road Safety works, Feasibility Study and 
Inventorisation, Periodic Renewal, Special Repairs, 
Ordinary Repairs, Flood Damage Repairs, Tsunami 
damage Repairs, etc. 

(c) and (d) Since Development and Maintenance of 
National Highways is a continuous process, the projects 
are taken up as per availability of funds and InltJr-ss 
priority of worka. No time frame can, therefore, be given 
for oompletlon of pending works. 

Pending ea... In Board of Arbitration 

4733. SHRI S.K. KHARVENTHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of cues referred to the Board of 
Arbitration (BOA) upto the year 2008; 
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(b) whether the cases referred have been dlsposad 
of; 

(c) if so, the details thereof; 

(d) if not, the number of cases which ara pending 
for disposal; and 

(a) the steps taken/proposed to ba taken by the 
Govemment for the disposal of all tha pending cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) to (a) A total of 259 cases have been 
referred to the Board of Arbitration upto the year 2006. 
Out of this, 257 cases hava been disposed of by tha 
Board of Arbitration. Only 2 casas ara pending for 
disposal. The process of appointment of Chairman, Board 
of Arbitration is in an advanced stage. 

{TfBnsl8lionJ 

NSSO Data on Poor People 

4734. SHRI CHANDRAMANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will tha Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be plaased to stata: 

(a) whether the Government has got nationwide 
survey conductad through the National Sample Survey 
Organisation (NSSO) to find out tha total number of poor 
peopla in the country; 

(b) if so, the datails thereof; 

(c) whether the number of poor in the country is 
increasing very fast as per the survey; 

(d) if so, the details of other indicators pointed out 
in tha survey; and 

(e) the steps taken by the Govemment for alleviating 
poverty and starvation in the country and the outcoma 
thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 

(SHRI G.K. VASAN): (a) No, Sir. National Sample Survey 
Organization (NSSO) has not carried out any survey to 
find out the total number of poor people In the country. 

(b) to (d) Does not arise. 

(e) Various poverty alleviation schemes like National 
Rural Employment Guarantee Scheme (NREGS), Pradhan 
Mantri Gram Sadak Yojna, Indira Awas Yojna, Sampooma 
Grameen Rajgor Yojna, Swaranjyanti Gram Swarojgar 
Yojna etc. being implemented by various central ministries 
for alleviating poverty. 

Four laning of NH between Muralna and awallor 

4736. SHRI ASHOK ARGAL: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the extension work of the proposed four-
lanlng of the National Highway between Muraina and 
Gwalior has not been carried out so far; 

(b) if 80, the detaUs thereof and the reuona therefor; 

(c) whether a by-paaa has been aanctioned on the 
said National Highway In Gwalior; 

(d) if so, the details thereof and the reasons for 
delay in the construction of the by-pass; 

(e) whether the work is likely to be extended; and 

(f) the time by which both these projects are likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) Muraina-Gwalior section of NH-3 18 already four 
laned. Extension work of six lanlng of Muralna-Gwallr 
section has been identified under NHDP Phase-Vasa 
part of Agra-Gwalior section of NH-3. The preparation of 
detailed project report for six lanlng Is yet to be taken 
up. For four laning of Gwalior-Dewas section of NH-3, on 
BOT (Toll) basis and invitation of bids, a Memorandum 
of Understanding (MOU) with State Govemment Is under 
consideration. 

(c) Yes, Sir. 
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(d) The work of construction of Gwallor bypass has 
commenced in April, 2007 on BOT (Annuity) basis. There 
Is no delay at present in the construction schedule. 

(e) No, Sir. 

(f) The construction of Gwalior Bypass is likely to be 
completed by October, 2009. It is premature to Indicate 
time frame for completion of six laning of Muraina-Gwalior 
section and four lanlng of Gwalior-Dewas sectom of 
NH-3. 

{English} 

Central Council for Over.... Employment 

4736. SHRI NAVEEN JINDAL: WUI the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) whether it is proposed to set up a Central Council 
for promoting overseas employment; 

(b) If so, the details thereof; 

(c) whether the Council will be responsible for the 
safety of Indian employees working overseas; 

(d) if so, the details thereof; and 

(e) the time by which the Council is likely to be 
constituted? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (e) Yes, Sir. The proposal 
to set up Council for Promotion of Overseas Employment 
(CPOE) is under consideration of the Government. 

Second Phase of RCH Programme 

4737. SHRIMATI MANORAMA MADHAVRAJ: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has launched the Second 
phase of the Reproductivity and Child Health Programme 
(RCH-II) to reduce the incidence of maternal and Infant 
morbidity and mortality and also unwanted pregnancies; 

(b) If so, the details thereof; and 

(c) the funds allocated to various States under the 
RCH-II during each of the last three years including the 
current year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes, Sir. The 
Govemment of India has launched the Second Phase of 
the Reproductive and Child Health (RCH-II) programme 
with effect from 01.04.2005 tor a period of five years. 

The programme aims to reduce Total Fertility Rate 
(TFR), Infant Mortality Rate (IMR) ~nd Maternal Mortality 
Ratio (MMR) in the country. Under the programme, 
flexibility is provided to the States to devise need based 
Programme Implementation Plans (PIP) to amongst others 
(i) address the unmet need for contraception; (II) promote 
Skilled Care at Birth; (iii) increase coverage of 
immunization; (Iv) Introduce Integrated Management of 
Neonatal and Childhood Illnesses; (v) enhance availability 
of facilities for institutional deliveries and emergency 
obstetric care; (vi) provide skilled care to pregnant women 
at the community level; (vii) improve coverage ante-natal 
and post-natal care; and (viii) address other related 
reproductive, maternal and child health care needs of 
their respective populace. 

(c) The funds allocated to the various States under 
the RCH-II programme since its Inception in 2005-06 as 
wen 88 those proposed for the current year are detailed 
in the enclosed Statement. 

StIItsmllnl 

ApproV«/ AHocstion for 11111 YlI8r 2005-06, 2006-07 & 2007-08 
(As. In Crorea) 

2005-06 2006-07 2007-08 
SI.No. Name of PIP approved PIP approved Funds Allocation 

States/UTs by the Ministry by the Ministry indicated to State 
to FY 2OO7~ 

2 3 4 5 

1. Andhra Pradesh 90.50 135.48 101.43 

2. Goa 1.50 1.92 1.80 
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2 3 4 5 

3. Gujarat 60.50 B1.41 87.77 

4. Heryana 25.00 33.44 28.24 

5. Himachal Pradesh 7.50 10.62 8.14 

6. Jammu and Kashmir 12.00 15.34 13.49 

7. Kamataka 63.00 88.37 70.64 

B. Kerala 38.00 49.61 42.86 

9. Maharashtra 115.50 154.40 129.60 

10. Punjab 29.00 36.12 32.63 

11. Tamil Nadu 74.00 106.56 83.20 

12. West Bengal 95.SO 117.33 107.45 

13. Andaman and Nlcobar 1.landa 0.50 0.80 0.48 

14. Chandigarh 1.00 1.23 1.21 

15. Dadra and Nagar Haveli 0.50 0.70 0.30 

16. Daman and Diu 0.50 0.72 0.21 

17. Deihl 18.50 19.3.- 0.08 

1B. Lakahadweep O.SO 0.62 18.46 

19. Pondicherry 1.00 1.93 1.30 

Sub Total 832.50 855.94 708.98 

EAG Statee 

20. Bihar 128.50 140.99 144.32 

21. Jharkhand 42.00 49.09 46.86 

22. Madhya Pradesh 93.SO 121.86 106.15 

23. Chhattisgarh 32.50 42.53 36.21 

24. Oriesa 57.00 71.4 83.92 

25. Rajasthan 87. SO 107.99 98.34 

26. Uttar Pradesh 257.50 291.73 289.15 

27. Uttaranchal 13.00 16.39 14.77 

Sub Total 71'.SO 840 .• 118.120 
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2 3 

HE State. 

28. Arunachal Pradesh 7.35 

29. Assam 116.05 

30. Manipur 11.93 

31. Moghalaya 9.00 

32. Mlzoram 13.57 

33. Nagaland 10.36 

34. Slkklm 1.82 

35. Tripura 9.67 

Sub Total 179.75 

Others 

Grant Total 1523.75 

Scheme. to Enlarge Surface Transport Network 

4738. SHRI PRALHAD JOSHI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment has drawn any specHic 
schemes to enlarge the surface transport network and to 
achieve 9% economic growth in the Eleventh Plan Period; 

(b) if so, the details thereof and the steps taken in 
this regard; and 

(c) the details of the funds proposed to be allocated 
for the construction of Golden Quadrilateral Roads across 
the country during the current financial year, State-wise? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNiYAPPA): (a) The Eleventh Five Year Plan 
(2007-08 to 2011-12) and schemes to achieve 9% 
economic groWth have not been formulated. 

(b) Does not arise. 

(c) Funds are provided to National Highway Authority 
of India (NHAI) for implementation of all the projects 

4 5 

5.25 4.68 

110.7 114.18 

10.46 9.88 

9.98 10.24 

4.66 3.82 

8.68 8.52 

2.46 2.32 

13.56 13.68 

165.75 167.32 

0.86 0.00 

1872.53 1675.02 

including Golden Quadrilateral being Implemented by them. 
No separate allocation has been made for the Golden 
Quadrilateral roads. The fund earmarked for the NHAI 
during 2007-08 from different heads for implementation 
of all projects including Golden Quadrilateral are as 
follows: 

Ceu 

Extemal Assistance 

Intemal & Extra 
Budgetary Resources 

Total 

Rs. 6541.06 Crofe 

Rs. 2236.00 Grore 

Rs. 2090.00 Crore 

Rs. 10,887.06 Crofe 

Central Statl.tlcal Orgenlutlon'. Report 

4739. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Central Statistical Organisation (CSO) 
has released his report on agricultural employment, land 
holding pattem, indebtedneas, productivity, willingnesa of 
farmers to continue with farming, etc.; 

(b) if so, the details thereof; and 
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(c) the action taken or likely to be taken by the 
Government on the basis of the findings of the report? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) The National Sample Survey 
Organisation has released the Reports on MSome Aspects 
of Land Holdings In India", ·'ndebtedness of Farmers 
Households· and ·Some Aspects of Farming 2003·, on 
the basis of its 59th round survey results. Agricultural 
productivity was not covered under this survey. 

(b) The highlights of the Reports mentioned above 
are given in the enclosed statement. 

(c) The Government of India has accorded the highest 
priority to revitalization of rural economy including 
agriculture sector and bringing improvement In the 
conditions of farmers. For this purpose a number of 
schemes are undertaken in various states and farmers 
are given assistance under different components. Most of 
the schemes are being implemented through the State 
Govemments. The policy decisions are (i) doubling of 
agricultural credit flow in next three years and provision 
of debt relief to the farmers affected by natural calamities, 
(ii) restructure the rate of interest in favour of famiers, 
(iii) revamping of cooperative credit structure, (iv) National 
Agricultural insurance Scheme (NAIS) & (v) special 
package of rehabilitation to mitigate the distress of farmers 
In the districts registering high Incidence of farmers suicide 
in the identified States, namely, Maharashtra, Andhra 
Pradesh, Karnataka and Kerala and effective 
implementation of poverty alleviation programmes in rural 
areas. 

Land Holdings in India 

Hlghlighta: 

• There were 101.3 million holdings operated 
during the kharif season of 2002-03 and 95.7 
miiNon holdings operated during the rabl season 
of the same agricultural year. 

• Average area operated per holding in 2002-03 
was 1.06 hectares compared to 1.34 hectares 
during 1991-92 and 1.67 hectares in 1981-82. 

• Marginal holdings (of size 1 hectare or less) in 
2002-03 constituted 70% of all operational 
holdings, small holdings (size 1 to 2 hectares) 
constituted 16%, &emimedium holdings (2 to 4 
hectares), 9% mf'ldium holdings (4 to 10 
hectares), 4% and large holdings (over 10 
hectares), less than 1%. 

• The share of marginal holdings in total operated 
area climbed by 6-7 perceQtage points since 
1991-92 to reach 22-23%, drawing level with 
the shares of the sl)ml-medium and medium 
holdings, which had the largest shares in 1991-
92. 

• Tenant holdings, that is, holdings with partly or 
wholly leased-In land, formed about 10% of 
operational holdings during 2002-03 compared 
to 11 % in 1991-92. On an average, a tenant 
holding operated 0.7 hectares of tenanted land 
In 2002-03. 

• The share of leased-in land in total operated 
area, which has been declining more or less 
steadily from 10.7% in 1960-61, was 6.5% for 
the kharif season of 2002-03. 

• At the all-India level, the size distribution of 
operational land holdings exhibited more or less 
the same degree of concentration (as measured 
by Glni's coefficient of concentration) as in 1991-
92. 

• In West Bengal, Bihar (including Jharkhand), and 
Orissa, the degree of concentration of the size 
distribution of operational land holdings was 
appreciably lower in 2002-03 than it was in 
1991-92. In Kerala, the degree of concentration 
registered a fall in each of the three decades 
prior to 2002-03. 

• Sharecropping remained the most widely 
prevalent form of lease contract, covering 41% 
of all tenanted land. However, the shares of 
"fixed money" and "fixed produce" appeared to 
be on the increase, together accounting for over 
50% of leased-in land in 2002-03. 

• Net IOWn area constituted 87% of operated land 
during the kharif season and 57% during the 
rabi season. 

• Irrigated land formed 42"4 of net sown area 
during the kharif season and 67% during the 
rabi seaeon. 
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• About 64% of net sown area was under cereal 
cultivation in both the seasons of the agricultural 
year. 

NSS Report No. 492: Operational Land Holdings, 
2002-03. 

Soms AsptlCls of Fanning. 2003 

Highlights: 

• An estimated 27% of farmers did not like farming 
because it was not profitable. In all, 40% felt 
that, given a choice, they would take up some 
other career. 

• The break-up of members of farmer households 
by educational level was very similar to that of 
the entire rural population. 

• Nearly S% of farmer households had a member 
who belonged to a self-help group. Only 2% 
had a member who belonged to a registered 
farmers' organisation. 

• About 18% of farmer households knew what bio-
fertilisers were and 29% understood what 
minimum support price meant. Only 8% had 
heard of the World Trade Organisation. 

• Only 4% of farmer households had ever insured 
their crops and 57% did not know that crops 
could be insured. 

• About 29% of farmer households included a 
member of a cooperative society. Only 19% had 
availed themselves of services from a 
cooperative. Most of these households availed 
themselves of either credit facilities, or services 
related to seeds or fertilisers. 

• Almost 48% of farmer households purchased 
their seeds and 47% used farmsaved seeds. 
Whereas 30% farmers replaced seed varieties 
every year, another 32% replaced them every 
altemate year. 

• Fertilisers were used by 76% farmer households 
during the kharlf and 54% during the rabi 
season. For 27% households. fertilisers were 
available within the village. 

• Organic manure was used by 56% farmer 
households during the kharif and 38% during 
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the rabi season. It was available within the 
village for 68% households during the kharif and 
75% households during the rabi season. 

• Improved seeds were used by 46% farmer 
households during the kharlf and 34% during 
the rabi season. They were available within the 
village for 18% farmer households. 

• Pesticides were used by 46% farmer households 
during kharif and 31% during rabi. Veterinary 
services were used by 30% during kharif and 
22% during rabi. Only 1.5-2% of farmer 
households said facilities for test In of fertilisers 
or pesticides were available to them. 

• Among the various agricultural activities covered 
in the survey, 96.2% of all land used for farming 
during the kharif and 95.1 % during the rabi 
season was devoted to cultivation, including 
horticulture, sericulture and vermiculture. In case 
of leased-in land, 98.2% during the kharif and 
97% during the rabi season was cultivated. 

• The share of orchards and plantations in total 
farmed land was 3% during the kharif and 4% 
during the rabl season. In land farmed by 
Scheduled Caste households, the share of 
orchards and plantations was 1-2%. 

• Farmer households possessing less than 0.01 
hectares of land-who devoted only 14% of 
farmed land to cultivatfon-reported 69% of 
farmed land as used for dairying, compared to 
0.35% for all farmer households taken together. 

• Almost 50% of all land irrigated during the kharlf 
season and 60% during the rabi season was 
irrigated by tube-wells. Wells were used to 
irrigate 19".4 of land during kharif and 16% during 
rabi. Canals accounted for irrigation of 18% land 
during kharif and 14% during rabl. 

• An estimated 62% of net irrigated area during 
kharif and 69% during rabi was devoted to 
cultivation of cereal crops. 

• Gross Irrigated area accounted for 42% of 
cropped area during the kharlf and 56% during 
the rabi season. 

• About 79% of gro88 irrigated area during the 
kharif and 83% during the r~i season was 
Irrigated without the use of any device. Around 
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5% was irrigated with the help of diesel pumps 
and 4% with electric pumps. 

• Of the farmer households using non-human 
energy for ploughing, about 47% used diesel 
tractors while 52% relied on animal power. 
Among those using non-human energy for 
harvesting, 59% used diesel-powered machines. 
Of those reporting non-human energy use for 
irrigation, 66% used diesel pumps and 33% used 
electric pumps. 

[NSS Report No. 496: Some Aspects of 
Farming, 2003) 

IndtJbfsdnBSS 01 Fsnntlr Houssholds 

Highlights: 

• At all-India level, estimated number of rural 
households was 147.90 million, of whom 60.4% 
were farmer households. 

• Out of 89.35 million farmer households, 43.42 
million (48.6%) were reported to be indebted 
':8. having a liability in cash or kind with value 
Rs. 300 or more at the time of transaction. 

• Estimated prevalence of indebtedness among 
farmer households was highest in Andhra 
Pradesh (82.0%), followed by Tamil Nadu 
(74.5%) and Punjab (65.4%). 

• Estimated number of indebted farmer households 
was highest in Uttar Pradesh (6.9 million), 
followed by Andhra Pradesh (4.9 million) and 
Maharashtra (3.6 million). 

• Going by principai source of income, 57% farmer 
households were cultivators. Among them 48% 
were indebted. 

• Households with 1 hectare or less land 
accounted for 66% of all farmer households. 
About·45% of them were indebted. 

• More than 50% of indebted farmer households 
had taken loan for the purpose of capital or 
current expenditure in farm business. Such loans 
accounted for 584 rupees out of every 1000 
rupees of outstanding loan. 

• Marriages and ceremonies accounted for 111 
rupees per 1000 rupees of outstanding loans of 

farmer households. Among the states the 
proportion was highest in Bihar (229 rupees per 
1000 rupees), followed by Rajasthan (176 rupees 
per 1000 rupees). 

• The moat important source of loan in terms of 
percentage of outstanding loan amount was 
banks (36"k) , followed by moneylenders (26%). 

• Average outstanding loan per farmer household 
was highest in the state of Punjab, followed by 
Kerala, Haryana, Andhra Pradesh and Tamil 
Nadu. 

[Translsh'onj 

[NSS Report No. 498: Indebtedness of 
Farmer Households, 2003) 

Outstanding Amount against MTNL and BSNL 

4740. SHRI GIRDHARI LAL BHARGAVA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has received any 
complaint regarding payment related dispute between the 
two telecommunication companles-the Bharat Sanchar 
Nigam Limited (BSNL) and the Mahangar Tlephone Nigam 
Limited (MTNL); 

(b) if so, the amount outstanding against the MTNL 
and the BSNL, year-wise; 

(c) the time by which the payments are due; 

(d) whether payments are due against both these 
companies in respect of network usage charges during 
the last three years; 

(e) if 80, the reasons therefor; and 

(f) the steps taken or proposed to be taken by the 
Govemment to recover the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (f) The information Is 
being eoIIectad and wHl be laid on the Table M the Houee. 
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National Sample Survey Orgenlatlon'. Report 

4741. SHRI RAJIV RANJAN SINGH "LALANn : 

DR. CHINTA MOHAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the National Sample Survey Organisation 
has given any report titled 'Level and Pattern of 
Consumers' Expenditure, 2004-05; 

(b) If so, the details thereof; 

(c) whether the report mentions about the fact that 
the substance level of every third person in the rural 
areas in the country Is rupees twelve per day; 

(d) if so, the reaction of the Govemment in this 
regard; 

(e) whether according to the said report the 
subsistence level of Ten percent people in rural areas is 
onl~' rupees thirteen per month; and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
Yes, Sir. The National Sample Survey Organization 
(NSSO), Ministry of Statistics and Programme 
Implementation, Govemment of India, has brought out 
the Report No. 508(61/1.01/1) titled, "Level and Pattern 
of Consumer Expenditure, 2004-2005; NSS 61 st Round 
(July 20Q4-June 2005)" based on the 61st Round of NSS 
Large Sample survey data on household consumer 
expenditure. 

(c) Table P3 on page no. 13 of the above said 
Report mentions that about 30% of the rural population 
has monthly per capita consumption expenditure (MPCE) 
below Rs. 365 (= Rs. 12 per day). 

(d) The Government has adopted a three pronged 
strategy to improve the living standard of the poor in 
rural areas: (i) acceleration of economic growth with a 
focus on sectors which are employment intensive; 
(ii) human and social development through provisions of 
basic minimum services; and (iii) targeted anti-poverty 
programmes. 

(8) Table P3 on page no. 13 of the apove said 
Report mentions that about 10% of the urban (not rural) 

population has monthly per capita consumption 
expenditure (MPCE) below Rs. 395 (= Rs. 13 per day). 

(f) In view of (e) above, does not arise. 

Medical Education 

4742. DR. DHIRENDRA AGARWAL: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the medical education is not being 
imparted in Hindi and other Regional Languages; 

(b) if so, the reasons therefor; 

(c) whether the Govemment proposes to impart the 
medical education in Hindi and other Regional Languages; 

(d) if so, the details thereof; and 

(e) the action taken or proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) Maintaining the standard 
of medical education Is the prime responsibility of Medical 
Council of India (MCI). The issue of fntroduction of Hindi 
medium in medical education was taken up with MCI for 
comments. The Council was of the view that in a country 
with a variety of languages, it is essential that medical 
education should be conducted in a common language 
throughout the country for mobility of students, teachers, 
doctors and examiners, etc. MCI is also of the opinion 
that since medical books in Hindi medium are not 
available at present, it is, therefore, not possible to 
conduct the medical education In Hindi medium for the 
time being. 

/English} 

Synergl.lng the Operation. of BSNL and MTNL 

4743. SHRI E. PONNUSWAMY: Will the Mini8ter of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 
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(a) whether the Government has appointed any 
advisor for synerglzing the operations of the Bharat 
Sanchar Nigam Limited (BSNl) and the Mahanagar 
TelephOne Nigam Limited (MTNl); 

(b) if so, whether any advise has been given by the 
advisor in this regard; 

(c) If so, the details thereof and the action initiated 
by the Government on the recommendations; 

(d) if not, the reasons for delay in submitting the 
report by the advisor; and 

(e) the time by which the report is likely to be 
submitted to the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The consultants appointed by the Government 
have given some options for restructuring MTNl and 
BSNL. Several complex issues relating to HR, differential 
wage structure in the two PSUs, stamp duty implications 
etc. are involved in restructuring process. The Government 
will finalize its view only after making careful analyals of 
the costs involved viS-II-vis benefits of different 
alternatives. 

(d) and (e) Do not arise in view of (b) above. 

Infrastructure Status of COlli Mining Industry 

4744. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to grant 
infrastructure status to coal mining industry; 

(b) if so, the details thereof; 

(c) the steps taken in this regard; and 

(d) the time by which such status wiN be granted to 
mining sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (OR. OASARI NARAYANA RAO): (a) to (d) The 
matter is under consideration. It requires Inter-Ministerial 
consultations, and therefore, It Is not possible to suggest 
a definite time at this stage. 

{Tmnsl8tionJ 

Retrenchment of Adlva .. a and Oallt persons 

4745. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the PRIME MINISTER be pleased to state: 

(a) whether adivasis, dalils and backward class people 
of Jharkhand are the most exploited people in Coal 
Industry and they are being retrenched for remaining 
absent and being offered V.R.S.; 

(b) If so, the details thereof and the reaction of the 
Government thereto; 

(c) whether the manpower in Coal India Limited (Cll) 
has come down to four lakhs from seven lakhs five years 
ago while the profit of Cil and Its ancillaries has Increased 
over the years; 

(d) if so, the details in this regard; 

(e) whether coal companies have different 
resettlement policies even though coal is a nationalised 
industry; 

(f) If so, the reasons therefor; 

(g) whether the Government has received any 
memorandum in this regard; 

(h) If 80, the action taken by the Government thereon; 
and 

(i) the steps taken by Government to stop exploitation 
of adlvasis and backward classes in the coal industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) and (b) As 
reported by Cil no retrenchment of workers has been 
done In Its subsidiaries. However, cases of unauthorised 
absenteeism are dealt with as per the provisions of the 
Standing Orders and adequate opportunity is given to 
such workmen for improvement. Only in case of failure 
to improve and on remaining unauthoriaed absent for a 
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long duration, the services of such workmen are 
terminated after observing due process of law. Advasia 
or Backward classes are not discriminated against. All 
workmen irrespective of caste, community, creed or 
religion are treated in the same manner without 

Year Executives Non-executives 

2002-03 18,013 4,83,406 

2003-04 17,461 4,67,242 

2004-05 16,862 4,51,588 

2006-06 16,343 4,35,944 

2006-07 15,986 4.23,357 

(e) and (f) Resettlement and Rehabilitation (R&R) 
Policy of Coal India Limited (Cll) is uniformly followed 
by all coal companies. However. with regard to the 
provision of employment to land losers, Cil's R & R 
policy stipulates that the subsidiary companies Ihall offer 
employment to land losers as per the norms announced 
by the concerned State Government In case there is no 
norm of the State Government for offer of employment. 
the same shall be regulated as per the guidelines laid 
down in the R & R Policy of CIL. 

(g) and (h) No Sir, Govemment has not received 
any memorandum regarding coal companies following 
different resettlement policies. 

(i) As explained in (a & b) all the employees are 
govemed by the Standing Orders. Adivasis and backward 
class people are not exploited in Cil and ita subaldiarl ... 

Employment toCoel Dump Labourer. 

4746. SHRI TEK lAl MAHTO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Baltharva Coal dump of Rohini Project 
meant for providing employment to the displaced people 
has not been able to provide employment to the labourers; 

(b) If so, the details thereof and the reasons therefor; 

(c) whether coal dumps of the various· aubaldiaries 
of the Cil namely BCCl. CCl. MCl. WCl, NCl are 

differentiation. Voluntary Retirement Scheme of Cll is 
optional. Under this scherne, employe.. with less than 
the stipulated attendance are not granted retirement. 

(c) and (d) Details of manpower for the last five 
years and profit before Tax & dividend is given below: 

Total 

5,01.419 

4,84,703 

4,68,450 

4,52,287 

4,39,343 

Profit 
(Rs. in crore) 

2865.50 

4889.16 

4801.52 

8676.72 

8212.69 (prov.) 

providing employment to the labourers for le8s than 
15 days on a month which Is not adequate to sustain 
their families; 

(d) whether adequate madical facilities have been 
provided to the ooal dump labourers In the above 
Institutions; 

(e) If so. the details thereof and if not, the reasons 
therefor; 

(f) the measures taken by the Govemment to provide 
adequate medical facilities and enhancement of the wages 
of the labourers; and 

(g) the time by which medical facilities and wages 
are likely to be providedlenhanced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) to (g) The 
information is being collected and will be laid on the 
Table of the House. 

[En¢sh} 

MilUM of Letrozole 

4747. CH. MUNAWAR HASSAN: Will the Minister of 
HEALTH AND FAMilY WELFARE be pleased to state: 

(a) whether the Medicine letrozole is 'particularly for 
the treatment of breast-cancer and is being misused; 
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(b) if so, the detalla thereof; 

(c) whether some drug companies are promoting 
through non-cancer specialista; and 

(d) if SO, the details thereof and the action taken 
against such companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) Letrozole wes Initially 
approved on 12.03.98 for treatment of Breast Cancer. 
Baaed on the recommendation of exper1a and safety and 
efficacy data generated In Indian population. Letrozole 
has also been approved on 10.04.2007 for IncJuctlon of 
ovulation In anovulatory Infertility, subject to the condition 
that It is to be sold in retail only on prescription of a 
Gynaecologist. 

(d) Does not arise in view of reply to parts (a) to (c) 
above. 

/TI'Bnslstionj 

Incident. of Oha.". ..,d DemonatraUon In SECL 

4748. SHRI CHANDRA SHEKHAR DUBEY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Incidents of dhama and demonstration 
took place in Gevara, Deepka and Bilaapur offices of the 
SECL; 

(b) if so, the details thereof and the reasons therefor; 

(c) the number of days for which these dhama/ 
demonstrations were continued; 

(d) whether the SECL has suffered huge losses as 
a result thereof; 

(e) If so, the details of the loases suffered by the 
SECL; and 

(f) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) Yes, Sir. 

(b) and (c) The demonatrationldhama took pJace to 
at Chief General Manager's Office, Gavra area from 

12.2.007 to 15.2.2007 and at SECL Head quarters on 
14th and 15th February, 2007 and it had disrupted the 
work of SeCL Hqrs. and GCM Offioe, Gevera. During 
the course of agitation, the agitators were pressing on a 
19-polnt charter of demands. 

(d) No loss of production is suffered due the said 
dhama. 

(e) Does not artse In view of reply given to part (d) 
above. 

(f) Chief Minister, Chhattlsgarh was requested to 
Intervene to avoid recurrence of such Incidents In future 
by the Minister of State for Coal. A Jetter was also 
addressed to Chief Secretary, Govt. of Chhattlsgarh by 
Secretary, Ministry of Coal with the request to instruct 
the concemed District OffIcials to ensure that functioning 
of the company Is not disrupted on account of such 
agitation. 

Dlacretlonary Quota for Allotment of Coal 

4749. SHRI GIRIDHARI YADAV: 
SHRI M. ANJAN KUMAR YADAV: 

Will the PRIME MINISTER be pleased to state: 

(_) whether the Minister of Coal has any di8cretlonary 
quota to release coal from the various mines under the 
various mines under the Coal India Ltd. to various firma! 
personsNlPIMPs; 

(b) If so, the details thereof; 

(c) whether huge quantity of coal has been released 
under such quota during the last three years; 

(d) If so, the names of finns/personaIVlPs allocated 
coal and the quantity of coal allocated to each thereunder 
during the lut three years; and 

(e) the purpose for which the quantum of coal was 
reJeued to each of them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) No, Sir. 

(b) to (e) Do not arlee in view of reply given at (a) 
above. 
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[English} 

International Mobile Equipment Identl.le. 

4751. SHRI M. SREENIVASULU REDDY: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Governrnent has any proposal to 
provide International Mobile Equipment Identities (IMEI) 
to the subscribers; and 

(b) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) International Mobile 
Equipment Identity (IMEI) ia not provided by the 
Government to the subscribers. IMEI is allocated to GSMA 
(Global System for Mobile Association) appointed agents 
to mobile handset manufacturer. The subscriber can 
retrieve the IMEI from the handset. It is also usually 
found printed on the phone underneath the battery. 

NRI Inv .. tment In India 

4752. SHRI P.C. THOMAS: Will the Minister of 
OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) whether Indians abroad are willing to invest in 
India; 

(b) if so. the steps taken to co-ordinate such ventures; 

(c) the countries having maximum NRls; 

(d) whether the Government has any plans to attract 
such Indians to invest In India; and 

(e) if so, the details thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) Yes, Sir. 

(b). (d) and (e) A list of faciHties to the NRls. other 
initiatives taken to coordinate such ventures and plans to 
attract the investment are placed in the enclosed 
statement. 

(c) The largest number of NRls are in GuH countries. 
USA, Canada. UK and Malaysia. 

Government has put in place a liberal and tranaparent 
policy for FDI, including investment from NRls. wherein 
most of the sectors are open to FDI under the automatic 
route. Under the FDI policy the following additional 
facilities are available to NRls only: 

(i) NRls can invest upto 100% under the automatic 
route in the Housing and Real Estate 
Development for the following activities: 

a. Development of services plots and 
construction of built up residential premlaea; 

b. Investment in real estate covering 
construction of residential and commercial 
premises including business centera and 
offices; 

c. Development of township; 

d. City and regional level urban infrastructure 
facilities, including roads and bridges; 

e. Investment in participatory venturea In the 
above activities; 

1. Investment in housing finance institutions; 

g. Press note 2 (2005) not applicable to NRls. 

(Ii) NRta can invest upto 100% in Indian companies 
engaged in Air Transport Service subject to no 
direct or indirect participation of a foreign airline. 
(For foreign companies FDI is pennitted only up 
to 49%.) 

Other fllcilitle. for NRI. 

In addition to the investments under the FDI policy. 
NRla can also invest under other schemes under various 
FEMA Regulation in the following activities/sectors: 

a. Mutual Funds. 

b. Investment in PSU Bonds 

c. Investment up to 100% equity In proprletaryl 
partnership concerns. except in agricultural 
plantation activity or real estate business. 
(Foreign companies are not allowed to invest in 
partnership finns/proprietary concerns.) 
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d. Portfolio investment schemes: NRIa/OCBs are 
permitted to invest in shares and debentures 
through secondary market purchases from the 
stock exchanges under the portfolio scheme. 
Investment limits are 5% and 10% respectively. 
These limits are over and above the FII portfolio 
investment limits so as to ensure that NRI 
investment are not crowded out by Fils. As per 
information given by RBI, NRI investment under 
the portfolio schemes since 2000 to July 2005 
are Rs. 614.71 crores. 

e. NRla can acquire invnovable property, other than 
agricultural land/plantation propertylfarm house 
and transfer such property to a resident, another 
NRI/PIO. 

(iii) In addition to the above, following initiatives have 
also been taken: 

a. The Govemment has approved establishing a 
Centre as a not-for-profit trust, in partnership 
with the Confederation of Indian Industry and 
register it under the Indian Trust Act, 1882 under 
the title 'Overseas Indian Facilitation Centre'. 

The ·Overseas Indian Facilitation Centre- will 
serve as a ·one stop shop· for the Indian 
Diaspora. The office of the trust will be at Delhi. 
the trust will function as a non-profit body with 
the objective of Promoting Overseas Indian 
Investment Business and overseas Indians and 
extend a host of advisory services to PIO's and 
NRI's. 

b. An electronic financial advisory portal called 
'Pravasi Bhartiya Seva' to extend online advisory 
services on investment, taxation and real estate 
to potential Overseas Indians has been launched. 

c. A "Compendium on Policies, incentives and 
investment opportunities for Overseas Indians-
has been published for utilizing the same as a 
ready reckoner. 

d. During Pravasi Bhartiya Divas (PBD) an 
exclusive session for discussing investment 
related matters is invariably organized every 
year. 

e. In Interactive sessions with State Govemment 
on such opportunities are discussed during PBD. 

Global TechnlCIII ReguletioM 

4753. SHRI SARVEY SATYANARAYANA: WUI the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Union Govemment Is establishing 
and enforcing the Global Technical Regulations for 
Wheeled Vehicles, Equipment and Parts; and 

(b) If so, the details thereof and the present status 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) India has joined 1998 
agreement of WP-29 (Working Party 29), a body of UN· 
ECE for global harmonization of vehicles regulations. 
Under 1998 agreement of WP·29, Global Technical 
Regulations . (GTRs) for Wheeled Vehicles, Equlpmems 
and parts are established by consensus of members 
present and voting. Till now, five GTRs have been 
established. Th... ar. as under: 

1. GTR on Latches & Hinges for Automotive 
Vehicles. 

2. GTR on emission measurement of two wheelers. 

3. GTR on Motor Cycle Braking System. 

4. GTR on commercial vehicles on·board 
diagnostic. 

5. GTR on emission measurement for heavy 
vehicles. 

Enforcement of these GTRs would arise after 
incorporation of the same in national regulations I.s., 
Central Motor Vehicles Rulee, 1989. 

Supply of Coal to Cement Induetrae. 

4754. SHRI ASADUDDIN OWAISI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether as per the modified guidelines' Coal 
Companies will agree to supply coal to the Cement 
Industries upto 80 per cent of sanctioned long-term Hnkage 
quantity w.eJ. 1st April 2006; 

(b) if 80, the details thereof; 
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(c) whether shortage of coal by 20 per cent will be 
met by the Cement Industries primarily through 
e-auctloning or through imports; 

(d) if so, whether Andhra Pradesh has requested the 
Union Government to allow SCl 100 per cent on long 
term linkage quantity to the cement units of Andhra 
Pradesh; 

(e) if 80, the details thereof; and 

(f) the steps taken or proposed to be taken by the 
Union Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) and (b) Yes, 
Sir. At present, Fuel Supply Agreements for Coal supply 
to Cement Industries are entered into by Coal Companl~ 
for 80% of their long term coal linkage. 

(0) The Cement CompanieS are free to procure the 
shortfall quantity of coal either through e-booklng or Import 
based on their preference, cost consideration/logistlcs, etc. 

(d) to (f) Yes, Sir. The Chief Minister of Andhra 
Pradesh had written to the then Union Minister of Coal 
for, infsr alia, permitting SCCl to supply 100% of the 
long term coal linkage quantity. However, the Government 
of Andhra Pradesh was informed that, based on the 
decision arrived at in consultation with Cement 
Manufacture Association, coal supply to Cement Plants 
has been restricted to 80% of the long term coal linkage 
irrespective of the source of supply. Further, SCCl has 
reported that the balance 20% coal was supplied to 
cement Industries at e-booking price to meet their demand 
during February/March, 2007. The Ministry, however, 
informed SCCl that the present cap of 80% has been 
provided on supply of coal to Cement Consumers at a 
lesser level of the linkage so as to provide coal linkage 
to consumers awaiting long term coal linkage. 

{TrsnslllHon} 

Public Call OffIc •• 

4755. SHRI TUFANI SAROJ: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the number of Public call OffIces (PCDs) 
has decreased In the country during the last three years; 

(b) if so, the details thereof, State-wise; 

(c) whether the number of PCOS of the private sector 
telecom companies is more In comparison to the pcas 
of public sector companies like BSNl and MTNL; 

(d) if so, the details thereof alongwlth the reasons 
therefor, and 

(e) the steps taken to improve the situation? 

THE MINISTER OF STATE IN THe MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (e) The information is 
being collected and will be laid on the Table of the House. 

{English} 

Enqulrl.. agalnal elL Official. 

4756. SHRI RANEN BARMAN: 
SHRI SUBRATA BOSE: 

WHI the PRIME MINISTER be pleased to state: 

(a) whether a large number of criminal cases and 
departmental enquiries are pending against the officials 
working in Coal India limited (Cll) 88 on March 31, 
2007; 

(b) if so, the details thereof, company-wise and 
category-wise; 

(c) the total number of the officers suspended, 
company-wise; and 

(d) the total number of charge aheeted officers to 
whom promotions have been given during the last three 
years and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) and (b) 
Number of criminal cases arising out of CBI investigations 
in the subsidiary companies of Coal India limited (Cll) 
is given below. This Includes regular cases under 
investigation and under prosecution In the Trial Court after 
obtaining sanction for prosecution from 'the competent 
authority. 
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Company No. of casn Executives Non-executlv .. Total No. of offlclele 

ECl 19 09 24 33 

BCCl 92 82 as 147 

CCl 52 108 65 173 

WCl 18 09 09 18 

NCl 00 00 00 00 

SECl 09 14 04 18 

MCl 07 01 07 08 

CMPDll 08 07 07 14 

Cil 00 00 00 00 

Total 205 230 181 411 

Number of departmental inquirle. artsing out of vigilance c.... .. weD .. CBI c.... in Cil and Its 8ubeidlary 
companies Is as under: 

Company No. of cases Executives Non-executives Total No. of offlciaJa 

ECl 18 22 17 38 

BCCl 30 48 12 58 

CCl 57 38 66 104 

WCl 12 09 03 12 

NCl 20 20 00 20 

SECl 12 29 07 38 

MCl 15 17 19 38 

CMPDll 00 00 00 00 

Cil 07 07 00 07 

Total 171 188 124 312 
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(c) Company-wise number of officers suspended out 
of CBI investigation/criminal caseslvigilance related cases 
are as under: 

Company No. of officers suspended 

ECl 11 

BCCl 19 

CCl 17 

WCl 01 

NCl 00 

SECl 03 

MCl 03 

CMPDll 00 

Cil 00 

Total 54 

In number of cases, suspension of officers have been 
revoked. However, inquiries against them are continuing. 
The above figures do not take into account suspensions 
by Management of Cil and ita subsidiary companies on 
grounds other than those mentioned above. 

(d) A charge-sheeted officer is not promoted during 
pendency of enquiry against him. 

/Trans/llfionj 

Acknowledgement of Letter. from M.P •• 

4757. SHRI TUKARAM GANPAT RAO RENGE PATll: 
SHRI HARIKEWAl PRASAD: 

Will the PRIME MINISTER be pleased to state: 

<a) whether receipt of letters from the Members of 
Partiament are not being acknowledged even in fifteen 
days time and a reply is not being provided even at the 
expiry of three months' time; 

(b) if so, the reasons therefor; 

(c) whether the Govemment has proposed to take 
any action against the officers who are' responsible for 

not acknowledging the receipts of letters and also not 
sending final reply to the Members of Parliament; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) and (b) The guidelines for handlIng 
references from Members of Parliament (MPs) are 
contained in the Central Secretariat Manual of OffIce 
Procedure (CSMOP). These guidelines are applicable to 
the Ministries/Department8 of Govemment of India only. 
The procedures contained in CSMOP provide for 
monitoring and disposal of communications from MPs In 
a timely manner and at senior level. In most cases, the 
replies to the communications received from MPs are 
fumished within the prescribed time. However, in certain 
cases where information has to be collected from multiple 
sources and authorities, the reply is sometimes delayed 
beyond the prescribed time. In 8uch cases, an interim 
reply is sent to the Member of Parliament. Where the 
matter is unduly delayed, the issue is taken up with 
Secretaries/Chief Secretaries of State Governments, 
Secretaries to the Govemment of India, Chief Ministers 
of the concemed State Govemment or Central Ministers 
for ensuring a prompt reply. The Government of India 
issues instructions from time to time to ensure strict 
compliance of the guidelines. The provisions of the 
CSMOP have also been circulated to the State 
Governments for formulation of their own guidelines. 

(c) to (e) Government is concerned about any delay 
on the part of the Ministries/Departments/Officers in 
responding to letters from MPs and instructions are issued 
from time to time at senior levels for strict compliance of 
the guidelines. Any specific instance of violation of these 
guidelines coming to the notice of the Government Is 
viewed seriously. 

Empha". on Social Sector Pr0ject8 

4758. SHRI HEMLAl MURMU: 
SHRI RAGHURAJ SINGH SHAKY A: , 

Will the PRIME MINISTER be pleased to state: 
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(a) whether the Government ~ advlaad all the State 
Governments to pay more emphaaia on Social Sector 
projects espec:ially bringing down the number of &chool 
dropouts and women development specific schemes 
before giving sanctIon to their plan outlay for the year 
2007-oB; 

(b) if so, the details thereof; 

(c) whether the Government has taken any steps to 
slash the plan outlay of the States which have not been 
able to execute Centrally Sponsored Schemes successfuHy 
during the year 2007-08; 

(d) if so, the amount sanctioned and released to 
each State during the financial year 2006-07 and 
2007-08, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
The size of the Annual Plan of States which basically 
consist of States own resources of Central assistance is 
decided by the Planning Commission after detailed 
discussions with the State Govemments and assessment 
of resource availability. Sectoral diatributlon of the Annual 
Plan outlay is made by the State Governments after 
Working Group diacusslons with the varioua Subject matter 
Divisions of Planning Commission. During Working Group 
discussions, States are advised to take up suitable 
schemes for Social Sectors. 

(c) No, Sir. 

(d) A statement Indicating State-wi.e outlay 
sanctioned for Social Sectors during 2006-07 is enclosed. 
The sector-wise outlay sanctioned to States for 2007-08 
have not been finalised. 

SI.No. 

1. 

2. 

St".",.", 

States 

2 

Andhra Pradesh 

Arunachal Pradesh 

(Rs. crores) 

Outlay for Social 
Sectors during Annual 

Plan 2006-07 

3 

5,710.25 

221.31 

2 

3. Assam 

4. Blhar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Karnataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharaahtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Oriasa 

21. Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

Total (States) 

278 

3 

963.13 

2510.59 

2,216.00 

530.18 

4,530.34 

1573.82 

890.14 

964.14 

1894.61 

5238.68 

1644.91 

2681.96 

5850.65 

432.66 

276.59 

287.24 

252.15 

920.32 

609.80 

3160.98 

197.60 

5446.72 

374.10 

7549.59 

1691.19 

2930.38 

61,548.Q,1 



279 Writlsn AnswslS MAY 9, 2007 280 

{English} 

Supply of Coal 

4759. SHRI BALASHOWRY VALLABHANENI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment proposes to exclude 
80me sectors such as Steel and Cement, etc. from the 
Core Sectors for the purpose of 8UPPly of coal; 

(b) H so, the details thereof and the reasons therefor; 
and 

(c) the likely impact a8 a re8uh thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) to (c) In 
compliance of the ordt'rs of Hon'ble Supreme Court a 
Commltt.. has been constituted by the Govemment to 
formulate Coal Distribution Policy. The Committee is yet 
to submit Its report. Therefore, the status of the consumers 
belonging to Steel. Cement, etc. would be known only 
after the approval of the said policy. 

Quality of Indian Medicine. 

4760. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Australia has expressed apprehensions 
on the quality of Indian medicines made out of herbs 
etc. as reported in the 'Business Standard' dated April 1. 
2007; 

(b) " SO, the details of the facts reported therein; 

(c) the reaction of the Govemment In this regard; 
and 

(d) the steps taken by the Govemment to control the 
production of these medicines and safeguard their quality? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) No formal 
communication has been received from Therapeutic Goods 
Administration of Australia regarding the alert· lIsued by 

them as mentioned in the Business Standard report on 
1st AprH, 2007. However, on the publication of a R..aroh 
Article in the Joumal of American MadicaJ Association 
(JAMA) some time ago Indicating presence of heavy 
metals above the permissible limits in .ome of the 
Ayurveda and Unani formulation collected by the 
Researchers from grocery stores from Boston area, some 
health alerts have been laued by some of the regulatory 
authorities regarding the presence of heavy metals above 
the permissible limit in some of the Ayurveda and Unanl 
formulations. 

(c) and (d) The Govemment have taken following 
steps:-

I. Govemment has Introduced mandatory testing 
for heavy metals in all purely herbal Ayurveda, 
Siddha and Unanl medicines to be exported with 
effect from 01.01.2006 onwards. This has been 
done to meet the regulatory requirements of 
importing countries. 

II. State Drug Licensing Authorhies have been 
directed to ensure full compliance by all ASU 
drug manufacturer of the provlaione of Rule 
181(1) and (2) relating to diaplaylng on the label 
of container or In a leaflet to be Inserted in the 
package of an ASU drug, the true list of all the 
Ingredients used in the manufacture of the 
preparation together wfth the quantity of each 
of the ingredients Incorporated therein. 

III. Under Centrally Sponsored Scheme 29 State 
Drug Testing Laboratories have been 
strengthened and 28 Pvt. Drug Testing 
Laboratorle. and other NABL accredited 
laboratories have been approved for testing of 
ASU drugs in the country. 

IV. A research project has been sanctioned to 
various laboratories of Council of Scientific and 
Industrial Research (CSIR) under the Golden 
Triangle Partnership Project to study the 
physiochemical characteristica of 8 m08t widely 
used Bhasrnas and to carry out their toxicity 
studies. 

V. Good Manufacturing Practices have been made 
mandatory for a" Ayurveda, SJddha and Unanl 
drug manufacturing unlta in the country. 
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Village Development Mapping In 'the Country 

4761. SHRI ANANT KUMAR HEGDE: Will the 
Minister of PANCHAYATI RAJ be pleased to state: 

<a) whether the Govemment has any proposal for 
village development mapping in the country; 

(b) if so, the details thereof; 

(c) if not, whether the Govemment has consulted the 
experts on the subject about the utilities of such village 
mapping; and 

(d) if so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (d) The Planning 
Commission in its guidelines for the preparation of District 
Plans In the 11th Five Year Plan, issued on 25 August 
2006, defines District Planning as "the process of 
preparing an integrated Plan for the local Govemment 
sector in a district taking into account the resources 
(natural, human and financial) available and covering the 
sectoral activities and schemes assigned to the district 
level and below and those implemented through local 
govemments in a state". This district plan should emerge 
through a district vision which is the collective vision 
emanating from the Gram Sabhas and Ward Sabhas, 
Panchayats and Municipalities. The stock-taking exercise, 
comprising an assessment of the human condition in the 
district as also the availability of natural, social and 
financial resources and infrastructure, requires data 
pertaining to aspects of development. 

The Census 2001 database already includes data on 
various socio-economic parameters relevant for 
development planning. However, this data is not easily 
identifiable with the assets that each Panchayat has. The 
Ministry of Panchayati Raj, Govemment of India has 
therefore, commenced an exercise to Identify and relate 
the census vlRagas with their respective Gram Panc:hayats. 
This is being done in collaboration with the National 
Informatics Centre (NIC) and State Govemments. The 
resultant map, available on the Geographic Infonnation 
System CGIS) platform, gives information on the 
boundaries of the village, the boundaries of, the Gram 
Panchayat and the details available in the Census date 

as applicable to the apacitic villages and the Gram 
Panchayat. The exercise has already been undertaken in 
250 districts. 

Besides facilitating planning by Panchayatl Raj 
Institutions, the development maps would also be available 
in the public domain and may be used by any of the 
Central and State Govemment Departments both to plan 
and measure the impact of planning. 

National Menl.. Immunization Progl'llmm. 

4762. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

Ca) whether fifty per cent children in Uttar Pradesh 
and one third children in Bihar have not been immunized 
under the National Measles Immunization Programme; and 

(b) if so, the steps taken to control the virus by 
immunizing, surveiHanee and other methods? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes Sir. As per the National 
Family Health Survey (NFHS)-III data, the coverage of 
Measles vaccine in Uttar Pradesh is 37.5% and in Bihar 
It is 40.4%. 

(b) Measles vaccine is given to children between the 
age group of 9-12 months under the Universal 
Immunization Programme. The Govemment of India has 
taken following steps under the Universal Immunization 
Programme to improve the measles coverage: 

1. To increase the window of opportunity for high 
measles coverage. the age for giving 1 at dose 
of measles vaccine has been extended to 
60 months of age for all children missed during 
9-12 months of age. 

2. The Government has initiated setting up 
surveillance systems in the country to assess to 
magnitude of meaales problem and ensure that 
quality date are available for action. Measles 
surveillance is currently being conducted in the 
States of Tamil Nadu, Kerala, Kamataka, Andhra 
Pradesh and' West Bengal. The plan is to 
expand aurveHiance in a phased manner to the 
rest of the country. 
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Upgradatlon and Construction of 
NH In W.st Bengal and Slkkim 

4763. SHRI HITEN BARMAN: 
SHRI JOACHIM BAXLA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the details of the construction undertaken on 
National Highways in West Bengal and Sikkim under the 
National Highways Development Programme; 

(b) the amount allocated and spent annually on 
widening, new construction works and improvement under 
National Highways Development Programme in the States 
during the last three years, year-wise and the details of 
the achievement made; 

(c) the details of the works and funds sanctioned for 
thase National Highways for 2007-08; and 

(d) the details of the allocation, expenditure and 
payments made to the contractors and the works 
undertaken by them for the construction of NH-78? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) In the State of West Bengal 
construction works under National Highways Development 
Project (NHDP) have been undertaken for 4 lanning of 
National Highways No.2, 6, 60, 41 and 31 in a length 
of 498 km. under NHDP Phase-I and 83 km of National 
Highways No. 31 and 31C under NHDP Phase-II. Under 
NHDP Phase-III, construction of Dalkhola Bypass on 
NH-34 having a length of 5.5 km has been undertaken. 
There is no proiect in the State of Sikkim under NHDP. 

(b) These wC!rks are being implemented by National 
Highways Authority of India (NHAI). No State-wise funds 
are allocated by NHAI for the implementation of projects. 
However, the expenditure incurred by NHAI on these 
projects in the State of West Bengal during 2004-05, 
2005-06 and 2006-07 is Rs. 990.77 crore, As. 576.01 
crore, Rs. 201.57 crore respectively. The achievements 
made in West Bengal during the years 2004-05, 2005-06 
and 2006-07 is 254.71 km, 43.45 km and 1.34 km 
respectively. 

(c) The estimated expenditure proposed to be Incurred 
in the State of West Bengal for the year 2007-08 on 
NHDP is Rs. 245.00 crore. 

(d) The NH-78 passes through the State of Madhya 
Pradesh, Chhattisgarh and Jharkhand. Allocation is made 
State-wise and not NH-wise or contract-wise. During last 
three years Rs. 63.08 crore were spent on various 
improvement works of NH-78. 

T.st-Flrlng of Half-VII Babur MI •• II. 

4764. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Pakistan has test-fired the Hatf-VII Babur 
Missile with a range of 700 K.M.; 

(b) if so, the details thereof; 

(c) whether the said missile is likely to pose threat 
to the Indian cities; and 

(d) the steps taken by the Govemment in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Yes. Pakistan test 
fired Hatf-VII named as Babur missile on 22nd March 
2007. It has been claimed that this cruise missile has a 
range of 700 km. 

(c) and (d) Govemment carefully monitor both Iong-
term trends and short-term developments in the security 
scenario in India's neighbourhood and are committed to 
taking all necessary steps to protect national security 
based on a realistic assessment of the security situation. 

Allocation of Funds under NRHM 

4765. SHRI DUSHYANT SINGH: 
SHRI RAM KRIPAL YADAV: 
SHRI VIJOY KRISHNA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a> whether the Government has achieved the targets 
fixed under the National Rural Health Mission (NRHM) 
for selection of Associated Social Heal\h Activists (ASHA) 
during 2006-07; 
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(b) if so, the details thereof, State-wise; 

(c) whether the block level Community Health Centres 
have been established to provide round-the-clock services 
against the target fixed under the Mission during the said 
period; 

(d) if so, the details in this regard; 

(e) the details of allocated funds utilised under the 
Mission during each of the last three years, State-wise; 

(f) whether some States have not utilised their 
allocated funds fully under the Mission; and 

(g) if so, the details thereof and the reasons therefor, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes, Sir. The 
Govemment has proposed to select an ASHA for every 

1000 populationl\arge Isolated habitations in 18 high focus 
states and tribal and underserved areas of other states. 
It was estimated that over 4 lakh ASHAI would be 
selected over the Miealon period. As on March 2007, 
states have already selected 4.58 lakh ASHAa. The state-
wise details are give In the enclosed Statement-I. 

(c) and (d) Block level Community Health Centres 
(CHCs) are set up to provide round the clock services. 
Under NRHM, Indian Public Health Standards (IPHS) have 
also been formulated for CHCs. All CHCs are envisaged 
to be upgraded to IPHS over the Mission period. As on 
date there are 3332 CHCs and statea have selected 2914 
CHCs for upgradation. 

(e) to (g) The state-wi&e funds released under Milaion 
Flexible pool during the years 2005-06 and 2006 and the 
utilization thereof (till Dec. 2006) are given in the enclosed 
Statement-II. States are reporting utilisation of the funds 
through quarterly Financial Management Reports (FMRs). 
Some of the states have reported slower utilisation of 
funds in view of lower capacity for absorption. 

SIlI."."t I 

Stslus of SBIBction of ASHAs 

SI.No. State No. of ASHAs selected during Total No. of ASHA No. of ASHA 
2005-06 2006-07 selected Till date trained till date 

2 3 4 5 6 

High Focus Non-NE 

1. Bihar 36488 20888 57356 41910 

2. Chhattisgarh 5030 24407 29437 29437 

3. Jharkhand 2~ 12327 14423 3446 

4. Jammu and Kashmir 2n3 6565 9338 5093 

5. Madhya Pradesh 16090 14214 31690 14019 

6. Orissa 12730 18090 30820 12729 

7. Rajasthan 20785 12417 33202 30437 

B. Uttar Pradesh 19887 99231 119118 95371 

9. Uttaranchal 4104 3783 7887 7591 

10. Himachal Pradesh 

Total Non-NE 119983 211902 333271 240033 
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2 3 4 5 6 

High Focus HE 

1. Assam 9058 16342 25400 14030 

2. Arunachal Pradesh 2027 2027 

3. Manlpur 2840 2840 

4. Meghalaya 

5. Mizoram 674 674 

6. Nagaland 1309 1309 1135 

7. Tripura 1229 1229 

8. Sikkim 450 450 

Total NE 9058 24871 33929 15185 

Grand Total 129041 238773 367200 255198 

S/I""'nlll 

SI.No. Name of the StatelUT Funds Released Fund Utilized Funds Released Funds Utilized 
In 2005-06 in 2005-06 In 2008-07 in 2008-07 

2 3 4 5 6 

1. Andaman and Nicobar Islands 148.70 63.00 0.00 

2. Andhra Pradesh 4620.20 483.45 11918.78 2748.18 

3. Arunachal Pradesh 1005.30 168.12 3108.98 345.82 

4. Assam 3602 11.06 24540.70 829.80 

5. Bihar 6837 58.S1 12578.70 1026.00 

6. Chandigarh 44 0.67 48.86 9.81 

7. Chhattisgarh 2910 489.17 6175.19 4443.19 

8. Dadra and Nagar Haveli 46.80 64.00 0.09 

9. Daman and Diu 59.10 67.00 0.94 

10. Delhi 137.20 464.21 16.70 

11. Goa 186.20 111.57 0.00 
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1 2 3 4 5 6 

12. Gujarat 4838.40 35.06 9382.80 2417.06 

13. Ha~na 2350.30 112.18 3431.87 206.36 

14. Himachal Pradesh 1614.70 39.36 3029.21 379.91 

15. Jammu and Kashmir 1867.79 11.12 3138.50 158.21 

18. Jharkhand 3247.54 95.22 4652.97 3n.20 

17. Kamataka 4884.30 8437.97 47.68 

18. Kerala 2625.40 4460.22 85.42 

19. Lakshadweep 94.40 28.00 0.04 

20. Madhya Pradesh 8223.35 68.09 13881.80 1056.38 

21. Maharashtra 6532.70 11394.00 299.83 

22. Manipur 752.00 2048.39 14.31 

23. Meghalaya 722.10 1.58 1951.20 53.61 

24. Mizoram 600.60 17.30 3242.84 73.94 

25. Nagaland 782.50 86.60 2261.58 532.81 

26. Oriasa 5931.78 698.26 6890.57 406.78 

27. Pondicherry 175.50 3.16 164.02 36.37 

28. Punjab 2437.80 195.41 4241.00 209.34 

29. Rajasthan 7055.64 104.72 13806.23 2904.80 

30. Sikkim 308.70 1821.51 66.42 

31. Tamil Nadu 3183.20 9793.25 0.00 

32. Tripura 391.90 29.78 1296.69 11.71 

33. Uttar Pradesh 12952.34 109.61 24176.84 3054.42 

34. Uttaranchal 1754.00 32.81 1592.11 49.01 

35. West Bengal 3609.60 416.94 11570.87 157.26 

Total 96214.18 3267.98 205371.01 22019.18 
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[Transllltion} 

Expenditure for Commonwealth Gam •• 

4766. SHRI RAMJI LAL SUMAN: 
DR. CHINTA MOHAN: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) the estimated expenditure to be incurred on 2010 
Commonwealth Games; 

(b) the details thereof; 

(i) SAl for Sports Infrastructure 

(iI) DDA for Intemational Zone, etc. 
Games Village and Sports 
Infrastructure 

(iii) Venue for Tennis (AlTA) 

(iv) Sports Infrastructure for 
Commonwealth Youth Games, 2008 

(v) OC for Conduct of the Games 

(vi) Preparation of Teams 

(vii) GNCT of Delhi for civic 
Infrastructure 

(viii) Security through MHA 

Total 

Besides the above, Government Planning Commission 
will also be providing for projects related to city 
infrastructure and Delhi Metro. 

(c) Current estimates indicate an expenditure of about 
Rs. 300.00 crores for developing the skills and 
performance level of individual sportspersons. Funds have 
not been projected sports-wise but they would be apent 
on the 17 sports disCiplines included in the Commonwealth 
Games. 

(c) the amount likely to be incurred on the 
development of individual skills of the sports persons, 
sport-wise; and 

(d) the manner in which the funds allocated for the 
purpose will be spent? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) Present estimates 
indicate that the expenditure on the Commonwealth 
Games, 2010 would be around Rs. 3566zRs. 300 crores. 
The details are as under.-

Rs. 1000.00 

Rs. 325.00 

Rs. 30.00 

RB. 110.00 

Rs. 767.00 

Rs. 300.00 

Rs. 770.00 

Rs. 264.00 

Rs. 3586.00 crores 
z Rs. 300 crores 

(As. in crores) 

%10% 

z25% 

z15% 

%15% 

(d) These funds will be spent on specialized training. 
international exposure, sports equipment, scientific backup 
& support and dietary supplements. 

/English} 

COlli Production during the Tenth Plan 

4767. SHRI ANANTA NAYAK: Will the PRIME 
MINISTER be pleased to state: 

(a) the target set for production of coal during the 
Tenth Plan and the achievements made· thereon, 
Company-wise; 



293 WIiIttIn Anawsr.s VAISAKHA 19, 1929 (Sau) 294 

(b) the actual domestic demand of coal during the 
period; 

(c) whether the Government had to import coal during 
that period; and 

Company 2002-03 2003-04 

Target Actual Target Actual 

ECl 28.00 27.18 28.00 28.00 

BCCl 25.50 24.15 24.00 22.68 

CCl 34.26 36.98 38.50 37.33 

NCl 45.00 45.10 46.50 47.03 

WCl 37.20 37.82 37.85 39.53 

SECl 66.50 66.60 69.00 71.01 

MCl 49.20 52.23 55.00 60.05 

NEC 0.65 0.63 0.65 0.73 

Cil-Total 286.30 290.69 299.50 306.36 

SCCl 32.50 33.16 33.50 33.85 

Others· 17.00 17.38 19.30 20.83 

All India 335.80 341.23 352.30 361.04 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) The targets 
for production of coal and actual production of coal during 
the Tenth Plan Company-wise is as under: 

(In million tones) 

2004-05 2005-06 2006-07 

Target Actual Target Actual Target Actual 

27.30 27.25 32.44 31.11 33.00 30.47 

22.40 22.31 24.22 23.31 24.20 24.25 

37.40 37.39 40.40 40.51 42.00 41.40 

49.68 49.95 50.80 51.52 52.00 52.16 

41.00 41.41 41.90 43.20 42.00 43.21 

78.40 78.55 83.00 83.02 88.50 88.60 

66.40 66.08 72.00 69.60 80.50 80.00 

0.60 0.63 1.05 1.10 1.80 1.05 

323.18 323.58 345.61 343.39 363.80 361.04 

35.00 35.30 36.00 36.14 37.50 37.71 

22.91 23.74 26.36 27.48 31.20 26.36 

381.09 382.62 408.17 407.01 432.50 425.11 

·Includes ISSCO. DVC. JSMDCL. JMKL, TISCO. Captive mining and Megha/aya. 

(b) The actual domestic demand of coal during the (c) and (d) Govemment does not Import coal. As per 
Tenth Plan Is as under: Import Policy of the Government coal can be freely 

(In million tonnes) imported In the country under open general license. 
However, the total quantity of coal imported during the 

Year All India Demand last five years is as under: 

2002-03 363.35 (In Million tonnes) 

2003-04 380.91 Year Coal Imported 

2004-05 408.79 2 

2005-06 433.51 2001-02 20.648 

2006-07 (Prov.) 464.00 2002-03 23.260 
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2003-04 

2004-05 

2005-06 

2 

21.683 

28.950 

38.586 

Place. of Pilgrimage In Pakistan, Iran 
and Afghanistan 

4768. SHRI KAILASH MEGHWAL: 
SHRI CHANDRAKANT KHAIRE: 

• 
Will the Minister of EXTERNAL AFFAIRS be pleased 

to state: 

(a) whether the Government has Identified the places 
of pilgrimage and temple, etc. situated In Pakistan, 
Afghanistan and Iran; 

(b) if so, the details thereof; 

(c) the status of these temples and places of 
pilgrimage in these countries; 

(d) whether all the places including Hingalj in Pakistan 
have been being opened for pilgrimage purposes; and 

(e) the steps taken by the Government to ensure 
visits of the pilgrims to these places? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) There are 15 shrines 
at present in Pakistan covered under Bilateral Protocol 
on Visit to Religious Shrines list enclosed as statement. 
No such shrines or places of pilgrimages are identified in 
Afghanistan and Iran. 

(d) and (e) Government have proposed to the 
Government of Pakistan that the existing Bilateral Protocol 
on visit to Religious Shrines be expanded to Increase 
number of pilgrims and shrines. 

Stlllwmlnt 

1. Gurudwara Shri Nankana Sahib (Rawalpindi) 

2. Gurudwara Shri Panja Sahib (Rawalpindi) 

3. Samadhi of Maharaj Ranjit Singh (Lahore) 

4. Gurudwara Shri Dera Sahib (Lahore) 

5. Gurudwara Janam Asthan (lahore) 

6. Gurudwara Deewan Khana (Lahore) 

7. Gurudwara Shaheed Ganj, Singhanian (Lahore) 

8. Gurudwara Shai Tara Singh (Lahore) 

9. Gurudwara of Sixth Guru, Mozang, (Lahore) 

10. Birthplace of Shri Guru Ram 088 (Lahore) 

11. Gurudwara Cheveen Padshahl, Mozang (Lahore) 

12. Shrine at Srae Katasraj 

13. Shadeni Darbar, Hyat Pltafi 

14. Sadhu Bela, Khanpur and Mirpur Mathelo 

15. Shrine of Hazrat Data Ganj Bakhsh (Lahore). 

[Translation] 

National Gam.s 

4769. SHRI JIVASHAI A. PATEL: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) the names of the games and sporting events 
which have been termed as National Games; 

(b) the criteria adopted for designating a game or an 
event as National Games; 

(c) whether Judo and Karate are treated as the 
National Games of India; and 

(d) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (d) The Ministry gives 
recognition to the National Sports Federations/Associations, 
which fulfill the eligibility criteria, as prescribed under the 
scheme of -Assistance to the National Sports FederationsB 

for various sports disciplines. Admissible financial 
assistance is provided only to the recognized National 
Sports Federations. For Judo and Karate, National Sports 
Federations have been recognized by the Govemment 



297 VAISAKHA 19. 1929 (Sslal) 298 

and financial 888i8tance as admissible under the scheme 
is provided to them. All National Sports Federations are 
assisted for organizing annual National Level 
Championships for Seniors, Juniors and Sub-juniors in 
their respective sports disciplines. 

(English) 

Change In the VI.. Policy 

4770. SHRI ADHIR CHOWDHURY: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to change the 
existing visa policy; 

(b) if so, the details thereof; 

(c) the time by which new policy is likely to be 
implemented; and 

(d) the benefits likely to accrue as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) Change in visa policy 
is a continuous process and undertaken as and when 
situations/circumstances so warrant after due deliberation 
with the concerned agencies/departments of the 
Government. 

Rural Telephony 

4771. SHRI M.P. VEERENDRAKUMAR: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Bharat Sanchar Nigam Limited 
(BSNL) is anticipating lower I revenue growth due to 
withdrawal of the Government's support for providing Rural 
Telephony; 

(b) If so. the reasons for withdrawal of Govemment's 
support for Rural Telephony; 

(c) whether the private service providers have fulfiUed 
their obligations in respect of Rural Telephony; 

(d) if not. the reasons therefor; and 

(e) the action taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Government was 
providing reimbursement of Licen.. Fee and Spectrum 
Charges to Bharat Sanchar Nigam limited (BSNL) from 
its inception to ensure that the viability of BNSL Is not 
impaired on account of services provided by BSNL. which 
are uneconomic but socially desirable, at the behest of 
the Govemment. 

However w.e.f. 01.04.2002. a levy of 5% Adjusted 
Gross Revenue (AGR) was imposed on all telecom 
service providers except value added service providers 
·like Internet Service Providers (ISPs). Voice Mail and 
E-Mail etc. These Telecom Service Provider. are 
accordingly contributing Universal Service Levy (USL) for 
meeting Universal Service Obligations. Proceeds of 
receipts on account of this levy are transferred to 
Universal Service Obligation Fund (USOF) through 
Budgetary allocation. Office of Administrator USOF was 
created to meet the requirement of connectivity In rural. 
remote and commercially unvlable areas from proceeds 
of USOF. In view of this. It was decided to gradually 
phase out the reimbursement of License Fee and 
Spectrum Charges to BSNL. Accordingly this support was 
gradually phased out and was totally stopped in the year 
2006-07. 

(c) As per the present Licen8e agreement. there is 
no obligation on the part of Private Service Providers for 
provision of Telecom Services in rural areas. However, 
all telecom service providers except value added eervlce 
providers like Internet Service Providers (ISPa), Voice MaR 
and E-Mail etc. are contributing Universal Service Levy 
(USL) 0 5% of Adjusted Gross Revenue (AGR) for 
meeting Universal Service Obligation. 

(d) and (e) Do not arise In view of (c) above. 

Wire.... Broadband ConnectIon. 

4772. SHRI REWATI RAMAN SINGH: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(8) whether the Government has finaHzed ita policy 
for Wireless broadband connections; 

(b) If BO. the details thereof; 

(c) if not, the reasons therefor; and 
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(d) the time by which it is likely to be finalized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) The Broadband Policy 
~004 covers introduction of future technologies such as 
Wireless Broadband. The spectrum allocation plan for this 
purpose is under the consideration of Govemment. 

Remote Access In Telecom Sector 

4773. SHRI ADHALRAO PATIL SHIVAJIAAO: 
SHRI RAVI PRAKASH VERMA: 
SHAI ANANDRAO VITHOBA ADSUL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

<a) whether the Government has relaxed the norms 
for remote access is telecom sector as reported in the 
'Times of India' dated March 3, 2007; 

(b) if so, the details thereof; and 

(c) the steps taken or proposed to be taken by the 
Government to boost Rural Telephony? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) To enable a 
sustainable growth in Telecom Sector and also in IT sector 
which is dependent on telecom, Government has reviewed 
the FDI policy and issued revised guidelines vide Press 
Note No.3 (2007 series) dated 19.4.2007. Remote Access 
has been addressed in Paras 2B (xi) to (xv) of Press 
Note No. 3 (2007). A copy of the Press Note is given in 
the enclosed statement. 

(c) Govemment has taken the following steps to boost 
rural telephony: 

• Provision of Village Public Telephones (VPTs) 
in all the remaining uncovered eligible villages, 
excluding villages having less than 100 
population, iying in thick forest areas/naxalite 
infested areas, etc. 

• Provision of Rural Community Phones (RCPs) 
with population more than 2000 and where there 
are no Public Call Offices (PCDs). 

• Replacement of Multi-Access Radio Relay 
(MARR) VPTs. 

• Provision of Rural Individual Phone Connections 
(RDELs) on demand in 1686 commercially 
unviable Short Distance Charging Areas 
(SDCAs). through subsidy from Unlveraal Service 
Obligation (USO) Fund. 

• Large scale deployment of Wireless in Local 
Loop (WLL) network in rural areas by BSNL. 

• Creation of general Infrastructure In rural and 
remote areas for development of 
telecommunication facilities. 

• Relaxation of outdoor cable norms to 5 kms. as 
against earlier norms of 2.5 kms. for landline 
exchanges by BSNL. 

• A scheme has been launched to provide support 
from USOF for setting up 7871 shared 
infrastructure sites for mobile services in rural 
and remote areas, presently not covered by 
mobile services. The sites shall be set up 
progressively by 2008. 

Govemmtlnt of Indm 
Ministry of Commtlrctl & Induslty 

OtIpal1ment of Industrial Policy & Promotion 
SIA (Fe Division) 

Pre •• Note No.3 (2007 Serle.) 

Subject: Enhancement of the Foreign Direct 
Inve.tment ceiling from 49 per cent to 74 
per cent In the Telecom Sector-revl.ed 
guideline. 

The Government, 14016 Press Note 5 (2005 Series) 
dated 3.11.2005, had notified the enhancement of Foreign 
Direct Investment (FDI) limits from 49 per cent to 74 per 
cent in certain telecom services subject to specified 
conditions. 

2. The Government has on a review of the policy in 
this regard, decided to enhance the Foreign Direct 
Investment limit from 49 per cent to 74 per cent in 
telecom services subject to the following conditions: 

A. Foreign Direct Inveatmen. (FDI) 

(i) The enhancement of the FDt ceiling will be 
applicable in case of basic, CeUular, Unified 
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Access Services, National/International Long 
Distance, V-Sat, Public Mobile Radio Trunked 
Services (PMRTS), Global Mobile Personal 
Communications Services (GMPCs) and other 
value adder Services. 

(Ii) Both direct and indirect foreign investment in 
the licensee company shall be counted for the 
purposes of FDI ceiling. Foreign Investment shall 
include investment by Foreign Institutional 
Investors (Fils), Non-Resident Indians (NRls), 
Foreign Currency Convertible Bonds (FCCBs), 
American Depository Receipts (ADRs), Global 
Depository Receipts (GDRs) and convertible 
preference shares held by foreign entity. Indirect 
foreign investment shall mean foreign Investment 
in the company/companies holding shares of the 
licensee company and their holding company/ 
companies or legal entity (such as mutual funds, 
trusts) on proportionate basis. Shares of the 
licensee company held by Indian public sector 
banks and Indian public sector financial 
institutions will be treated as 'Indian holding'. In 
my case, the 'Indian' shareholding will not be 
less than 26 per cent. 

(iii) FDI up to 49 per cent will continue to be on 
the automatic route. FDI in the licensee 
company/lndian promoters/investment companies 
including their holding companies, shall require 
approval of the Foreign Investment Promotion 
Board (FIPB) if it has a bearing on the overall 
ceiling of 74 percent. While approving the 
investment proposals, FIPB shall take note that 
investment is not coming from countries of 
concem and/or unfriendly entities. 

(Iv) The investment approval by FIPB shall envisage 
the conditionality that Company would adhere 
to licence Agreement. 

(v) FDI shall be subject to laws of India and not 
the laws of the foreign country/countries. 

B. Security Conditions 

(i) The Chief Officer Incharge of technical network 
operations and the Chief Security Officer should 
be a resident Indian citizen. 

(ii) Details of infrastructure/network diagram 
(technical details of the network) could be 
provided on a need basis only to telecom 

equipment suppliers/manufacturers and the 
affiliate/parents of the licensee company. 
Clearance from the licensor (Department of 
Telecommunications, Government of India) would 
be required H such infonnation is to be provided 
to anybody el88. 

(iH) For security reasons, domestic traffic of such 
entities as may be identHledlspecHied by the 
licensor shall not be hauled/routed to any place 
outside India. 

(Iv) The licensee company shall take adequate and 
timely measures to ensure that the Information 
transacted through a network by the subscribers 
is secure and protected. 

(v) The officers/officials of the licensee companies 
dealing with the lawful interception of messages 
will be resident Indian citizens. 

(vi) The majority Directors on the Board of the 
company shall be Indian citizens. 

(vii) the pOSitions of the Chairman, Managing 
Director, Chief Executive Officer (CEO) andlor 
Chief Financial Officer (CFO), If held by foreign 
nationals, would require to be security vetted by 
Ministry of Home Affairs (MHA). Security vetting 
shall be required periodically on yearly basis. In 
case something adverse Is found during the 
security vetting. the direction of MHA shall be 
binding on the licensee. 

(viii) The Company shall not transfer the following to 
any person/place outside India: 

(a) Any accounting information relating to 
subscriber (except for International roaming! 
billing) (Note: It does not restrict a statutorily 
required disclosure of financial nature); and 

(b) User intonnation (except pertaining to foreign 
subscribers using Indian Operator's network 
while roaming). 

(ix) The Company must provide traceable Identity of 
their subscribers. however, in case of providing 
service to roaming subscriber of foreign 
Companies, the Indian Company shan endeavour 
to obtain traceable identity of roaming 
subscribers from the foreign company as 8 part 
of Its roaming agreement. 
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(x) On request of the licensor or any other agency 
authorized by the licensor. the telecom service 
provider should be able to provide the 
geographical location of any subscriber (BTS 
location) at a given point of time. 

(xi) The Remote Access (RA) to Network would be 
provided only to approved location(s) abroad 
through approved location(s) in India. The 
approval for location(s) would be given by the 
Licensor (DOT) in consultation with the Security 
Agencies (IB). 

(xii) Under no circumstances, should any RA to the 
suppliers/manufacturers and afflliate(s) be 
enabled to access Lawful Interception system 
(LIS). Lawful Interception Monitoring (LIM), Call 
contents of the traffic and any such sensitive 
sector/data, which the licensor may notify from 
time to time. 

(xiii) The licensee company is not allowed to use 
remote access facility for monitoring of content. 

(xiv) Suitable technical device should be made 
available at Indian end to the designated security 
agency/llcensor in which a mirror image of the 
remote access information is available on line 
for monitoring purposes. 

(xv) Complete audit trail of the remote access 
activities pertaining to the network operated in 
India should be maintained for a period of six 
months and provided on request to the licensor 
or any other agency authorized by the licensor. 

(xvi) The Telecom serviCE! providers should ensure 
that necessary provision (hardware/software) is 
available in their equipment for doing the Lawful 
interception and monitoring from a centralized 
location. 

(xvii) The telecom service providers should familiarize! 
train Vigilance Technical Monitoring (VTM)/ 
security agency officers/officials in respect of 
relevant operations/features of their systems. 

(xviiii) It shalt be open to the licensor to restrict the 
Licensee Company from operating in any 
sensitive area from the National Security angle. 

(xix) In order to maintain the privacy of voice and 
data, monitoring shall only be upon authorization 
by the Union Home Secretary or Home 
Secretaries of the StateS/Union Territories. 

(xx) For monitoring traffic, the licensee company shall 
provide access of their network and other 
facilities as well as to books of accounts to the 
security agenCies. 

(xxi) The aforesaid Security Conditions shall be 
applicable to all the licensee companies 
operating telecom services covered under this 
Press Note irrespective of the level of FDI. 

(xxii) Other Service Providers (OSPs), providing 
service like call Centres. Business Process 
Outsourcing (BPO), tele-marketing, tele-
education, etc. and are registered with DoT as 
OSP. Such OSPs operate the service using the 
telecom infrastructure provided by licensed 
telecom service providers and 100% FDI is 
permitted for OSPs. As the security conditions 
are applicable to all licensed telecom service 
providers, the security conditions mentioned 
above shall not be separately enforced on asps. 

3. The conditions at para 2 above shall also be 
applicable to the existing companies operating telecom 
service(s) with the FDI cap of 49%. 

4. The relevant prOvisions of FDI policy for 'Investment 
companies', as given In Press Note 2 (2000 series) dated 
11.2.2000 Issued by department of Industrial POlicy and 
Promotion will no longer be applicable to telecom sector. 

5. Press Note 15 (1998 series) and Press Note 2 
(2000 series) issued by Department of Industrial Policy & 
Promotion stand mocflfied to the above extent. 

6. An unconditional compliance to the aforesaid 
conditions shall be submitted by the existing telecom 
service providers to the licensor within 3 months from 
date of the Press Note and, thereafter, compliance report 
shall be submitted on 1st day of July and January on six 
monthly basis. 

7. Press Note 5 (2005 series) dated 3.11.2005 stands 
superceded by this Press Note. 

SdI-
(Gopal Krishna) 

Joint Secretary to the Government of India. 
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{Translationl 

National Family Health Survey-3 

4774. SHRIMATI NEETA PATERIYA: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government had conducted the 
National Family Health Survey-3; 

(b) If so, the maln findings of the survey; 

(c) the names of the States where the survey was 
conducted and the main themes thereof; 

(d) whether the Survey indicated any need for the 
development in the Health Sector; and 

(e) if 80, the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) Yes, Sir. The National 
Family Health Survey-3 (NFHS-3) has been conducted in 
all the 29 States in the country in the year 2005-06. The 
survey has collected information on Mortality, Marriage & 
Fertility, Family Planning, Maternal and Child Health, 
Immunization of children, Treatment Infection, child feeding 
practices, Nutritional status of children and adult, 
prevalence of anaemia among children and adults, obesity 
among men & women. Knowledge, attitude and behaviour 
with regard to HIVIAIDS and its prevalence and treatment 
seeking behaviour for TB & Malaria. The survey has 
covered samples from all ever married, unmarried and 

widowed women in the age group of 15-49 and men in 
the age group of 15-54. 

Some of the keys findings of the survey paint a 
mixed picture of India's health. On the one hand, 
institutional delivery and maternity care has improved, 
unmet need for the family planning has reduced, women 
are having fewer children, infant mortality has dropped; 
overall immunization coverage of children has improved 
and knowledge about HIVIAIDS has improved in the 
seven-year period since the lut NFHS survey (1998-99). 
On the other hand, anaemia and malnutrition are stili 
widespread among children and adults. And, in an odd 
juxtaposition, more adults, especially urban women, are 
overweight or abese. A Statement showing information 
on key findings is enclosed. 

(d) and (e) With a view to promote maternal and 
child health, the Government Implemented the 
Reproductive and Child Health Programme, Phase-I 
(RCH-I) for a period of five years, since 1997-98. The 
programme has been extended further for another period 
of five years, beginning In 2004-05. Later, RCH 
programme has been Integrated under the National Rural 
Health Mission (NRHM), launched in April 2005. The 
National Rural Health Mission seeks to provide accessible, 
affordable and quality health care to the rural population, 
especially the vulnerable section. It also seeks to reduce 
Matemal Mortality Ratio from the current level of 301 (as 
per Registrar General of India's SRS Report 2001-03) to 
100 per 100,000 live birth and Infant Mortality Rate from 
current level of 58 (as per Registrar General of India's 
SRS Report 2005) to 30 per 1000 live births and the 
Total Fertility level from 2.9 (as per Registrar General of 
India's SRS Report (2005) to 2.1 within the aeven year 
period of the Mission, ending in 2012. NRHM has pro-
poor focus and it integrates all the stand-alone 
programmes Into a single composite programme. 

Stlltement 

Provisiofllll RtJSuIts of National Family HMhh SuMfly-3 

Key Indicators for India from NFHS-3 

Marriage and Fertility 

1. 

2. 

Women age 20-24 married by age 18 (%) 

Men age 25-29 married by age 21 (%) 

NFH5-3 
(2005-2006) 

2 

44.5 

29.3 

NFHS-2 
(1998-99) 

3 

50.0 

NA 
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2 3 

3. Total fertility rate (children per woman) 2.88 2.85 

4. Women age 15-19 who were already mothers or 
pregnant at the time of the survey (%) 16.0 NA 

5. Median age at first birth for women age 25-49 19.8 19.3 

6. Married women with 2 living children wanting no 83.2 72.4 
more children (%) 

6a. Two sons 89.9 82.7 

6b. One son, one daughter 88.1 76.4 

6c. Two daughters 62.1 47.0 

Family Planning (currently married women, age 15-49) 

Cumml UStI 

7. Any method (%) 56.3 48.2 

8. Any modern method (%) 48.5 42.8 

Sa. Female sterilization (%) 37.3 34.1 

8b. Male sterilization (%) 1.0 1.9 

8c. IUD (%) 1.8 1.6 

ad. Pill (%) 3.1 2.1 

8e. Condom (%) 5.3 3.1 

Unmsl ntHJd for family planning 

9. Total unmet need (%) 13.2 15.8 

9a. For spacing (%) 8.3 8.3 

9b. For limiting (%) 6.8 7.5 

Maternal and Child Health 

MslBmity Cllrs (for births in IhB /6$1 3 ytMI5) 

10. Mothers who had at least 3 antenatal care visits for 50.7 44.2 
their last birth (%) 

11. Mothers who consumed IFA for 90 days or more when 
they were pregnant with their last child (%) 22.3 NA 

12. Births assisted by a doctor/nurselLHVlANMIother health 48.3 .2.4 
personnel (%)' 
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2 3 

13. Institutional births (%). 40.7 33.6 

14. Mothers who received postnatal care from a doctorl 
nurselLHV/ANMlother health personnel with 2 days of 36.4 NA 
delivery for their last birth (%)" 

Child Immunization and vitamin-A supplementation-

15a. Children 12-23 months fully immunized (BCG, measles, 
and 3 doses each of poliolOPT) (%) 43.5 42.0 

15b. Children 12-23 months who have received BCG (%) 78.2 71.6 

15c. Children 12-23 months who have received 3 doses of 78.2 62.8 
polio vaccine (%) 

15d. Children 12-23 months who have received 3 doses of 55.3 56.1 
OPT vaccine (%) 

158. Children 12-23 months who have received measles 58.8 50.7 
vaccine (%) 

16. Children age 12-35 months who received a vitamin-A dose 21.0 NA 
in last 6 months (%) 

Treatment ot childhood dl ...... (children under 3 years)* 

17. Children with diarrhoea in the lut 2 weeks who received 26.2 26.9 
DRS (%) 

18. Children with diarrhoea in the last 2 weeks taken to a 58.0 65.3 
health facility (%) 

19. Children with acute respiratory infection or fever In the 64.2 NA 
last 2 weeks taken to a health facility (%) 

ChHd feeding Practlcea and Nutritional Status ot Chlldren* 

20. Children under 3 years breaetfed within one hour of birth (%) 23.4 16.0 

21. Children age 0-5 months exclusively breastfed (%) 46.3 NA 

22. Children age 6-9 months receiving solid or .. mI-solid 
food and breastmilk (%) 56.8 NA 

23. Children under 3 years who are stunted (%) 38.4 45.5 

24. Children under 3 years who are wasted (%) 19.1 15.5 

25. Children under 3 years who are underweight ('Yo) 45.9 47.0 
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Nutritional Status of Ever-Married Adult. (age 15-49) 

26. Women whose Body Mass Index Is below normal (%) 

27. Men whose Body Mass Index Ie below nonnal (%) 

28. Women who are overweight or obese (%) 

29. Men who are overweight or obese (%) 

Aneemla llI'nong Children and Adult. 

30. Children age 6-35 montha who are anaemic (%) 

31. Ever-married women age 15-49 who are anaemic (%) 

32. Pregnant women age 15-49 who are anaemic C%.) 

33. Ever-married men age 15-49 who are anaemic (%.) 

Knowledge of HIVIAIDS among Ever-Mlirried Adulta (age 15-48) 

34. 

35. 

36. 

37. 

Women who have heard' of AIDS (%) 

Men who have heard of AIDS ("10) 

Women who know that consistent condom use can reduce 
the chances of getting HIVIAIDS (%) 

Men who know that conaistent condom use can reduce 
the chances of getting HIVIAIDS (%) 

Women'. Empowerment 

38. 

39. 

Currently married women who uaually participate in 
household declsiona (%) 

Ever-married women who have ever experienced spousal 
violence (%) 

NA: not available. 

2 

33.0 

28.1 

14.8 

12.1 

79.2 

56.2 

57.9 

24.3 

57.0 

80.0 

34.7 

88.1 

52.5 

37.2 

3 

36.2 

NA 

10.6 

NA 

74.2 

51.8 

49.7 

NA 

40.3 

na 

NA 

NA 

NA 

NA 

312 

"Baaed on the last 2 birth. in the 3 years before the survey; 2. for chIIc:Imn, the education reMrs to the mother'. ecIucdon. ChIIdnIn 
with mlaalng Information on the mothe". education are not Included In the education columna. 

Regional Imbalanc .. 

4775. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government nas conducted or 
propoees to conduct a study aurvey to kMntlfy regional 
imbalance in each of the States of the country including 
Maharaahtra; 

(b) If so, the details thereof; 

(c) whether the regional Imbalanc .. that exist In 
various districts of the States especially in Maharaahtra 
has not been removed despite Implementation of various 
Centrally sponsored Schemes; 

(d) if so, whether the Gov.rnmttnt propo ... to 
increase the allocation of funds ooder Cenb'aIIy Sponsored 
Schemes for the backward district of the country; 



• 

• 

• 
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(e) H so, the details thereof; 

(f) whether the Govemment has made an assessment 
of the revised long term action plan In Maharashtra; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) The 
Mid-Term Appraisal of Tenth Five Year Plan highlighted 
the perception that regional imbalance had actually got 
accentuated particularly over the past 15 years and even 
the problem of intra-State inequalities had not been 
adequately addressed, with regional disparities persisting 
within all States, including the relatively prosperous ones, 
to a greater or lesser degree. 

(d) and (e) The Backward Regions Grant Fund 
(BRGF) was designed and approved in 2006-07 to 
address the issue relating to regional imbalance. The 
BRGF has two components. namely. Districts Component 
covering 250 districts including 147 districts covered by 
the erstwhile Rashtriya Sam Vlkas Yojana and the Special 
Plans for Bihar and the KBK districts of Orissa. An 
allocation of Rs. 5000 crore was made for BRGF for 
2006-07. This allocation has been enhanced to Rs. 5800 
crore during 2007-08. 

(f) No, Sir . 

(g) Does not arise. 

Medical Relmbureement 

4776. SHRI RAMDAS ATHAWALE: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of applications for medical 
reimbursement pending in the medical record department 
of the Safdarjung Hospital for authentication as on date; 

(b) whether such applications are retumed to the 
patient .. within a fixed time limit after getting them certffied. 

(c) if so, the details thereof; 

(d) H not, the reasons for the delay in this regard; 
and 

(e) the .. eps taken to expedite the disposal of the 
pending applications? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. AMBUMANI RAMAOOSS): (a) to (e) 41 
C8&8S of medical reimbursement are under process for 
authentication in the Medical Record, Safdarjung Hospital, 
New Delhi. 22 cues of Medical reimbursement claims 
were returned to the applicants for rectifying the 
objections. The medical reimbursement claims are sattled 
within 10 working days if the urne are complete and are 
found In order. 

/Engli8hJ 

Sanltlitlon Cilmpa.gn under Panchayat' Raj 

4777. SHRI G. KARUNAKARA REDDY: Will the 
Minister of PANCHAYATI RAJ be pleaaed to state: 

(a) whether the Govemment has undertaken sanitation 
campaign under the Panchayati Raj. 

(b) If so, the details thereof; 

(c) the number of districts In which the above 
campaign is being conducted, State-wise; 

(d) the names of the districts for which the respective 
State Govemments have requested the Union Government 
to release the next inatalment of Centre's share under 
the campaign; and 

(e) the action taken by the Union Govemment in this 
regard? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) and (b) Total Sanitation 
Campaign (TSC) is under implementation In 572 rural 
districts of the country. In rural areas, it Is being 
implemented with the district as the unit of implementation. 
Funds under the Campaign are meant for the construction 
of individual household toilets; schools toilets; community 
complexes for women; toilets or Anganwadis and 
Balwadis, Production Centres and Rural Sanitary Marts, 
as well as taking up awareness generation among the 
people. The main goal of Govemment is to eradicate the 
practice of open defecation by the year 2012. 

(c) A list indicating State-wise the number of districts 
covered under TSC is enclosed 88 statement. 
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(d) and (e) Release of funds under the TSC is a 
continuous process in accordance with the utilization made 
by the districts. The proposals received from various 
districts for the release of subsequent instalments are 
received and processed regularly to release grants to 
them. 

Si61t1mtlnl 

SI.No. State No. of Project 

2 3 

1. Andhra Pradesh 22 

2. Arunachal Pradesh 14 

3. Assam 22 

4. Bihar 38 

5. Chhattlsgarh 16 

6. Dadra and Nagar Haveli 

7. Goa 

8. Gujarat 25 

9. Haryana 20 

10. Himachal Pradesh 12 

11. Jammu and Kashmir 14 

12. Jharkhand 22 

13. Kamataka 27 

14. Kerata 14 

15. Madhya Pradesh 45 

16. Maharashtra 33 

17. Manipur 5 

18. Meghalaya 6 

19. Mizoram 8 

20. Nagaland 9 

21. Orissa ,30 

2 3 

22. Pondlcherry 

23. Punjab 16 

24. Rajasthan 32 

25. Sikkim 4 

26. Tamil Nadu 29 

27. Tripura 4 

28. Uttar Pradesh 70 

29. Uttarakhand 13 

30. West Bengal 19 

State Total 572 

Traffic In Major Porta 

4n8. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the traffic in the major ports of the country 
have slowed down during the year 2006-07; 

(b) if 80, the reasons therefor; 

(c) the details of the traffic handled by these ports 
as against the targets fixed during the year; and 

(d) the measures taken by the Govemrnent to achieve 
the projected target? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) No, 
Sir. in fact traffic in 12 Major Ports has registered a 
growth of 9.5~% during the year 2008-07 as compared 
to the traffic handled In the year 2005-06. 

(e) The port-wise cargo traffic ~ 88 against 
the target fIXed during the year Ie given below: 



317 WnMfn AI18Wt!1fS VAISAKHA 19. 1929 (S8kll) to Qusslions 318 

In '000 Tonnes 

Name 01 the Port Target for year Actual Tl'lfflc 
2~7 hancRed during 

the year 2006-07 

KoIkata (Kolkata Dock System! 51.800 55.050 
Haldia Dock complex) 

Paradip 40.800 38.517 

Vislkhapatnam 61.590 56.386 

Ennore 9.860 10.714 

Chennai 52.200 53.414 

Tuticorin 18.200 18.001 

CochIn 15.690 15.314 

New Mlngalore 37.250 32.042 

Monnugao 35.300 34.241 

Jawaharlal Nehru 43.220 44.818 

Mumbai 49.000 52.364 

Kand/a 50.790 52.982 

All Porta 465.700 463.843 

(d) Improvement of the working of Major Ports in 
terms of handling of traffic in the country is an ongoing 
process. Several steps have been taken under National 
Maritime Development Programme (NMDP) like (i) 
development/construction of berth (ii) deepening of 
channels (iii) equipments upgradation, and (iv) improvement 
in rail and road connectivity etc. with a view to enabling 
the ports to achieve the projected targets. 

Aid to Terrorists In India 

4n9. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to sta .. : 

(a) whether an expert group of the American Security 
has found that the terrorists in India get aid from the 
Madrasas in Karachi as reported In 'Dainik JllgslBf1' dated 
March 31, 2007; 

(b) if sO,whether the Government has tateen up the 
Issue with American and Pakistani authorities; 

(c) if 80, the detail. thereof; and 

(d) the reaction of these authorities in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) The Govemment are aware 
of a report entitled "Pakistan: Karachi's Madrasas and 
Violent extremism" by an organisation called "International 
Crisis Group" that mentions jihadi fighters being trained 
and dispatched by Karachi's Madrasas to India and other 
countrl ... 

(b) to (d) Government of India are commmed to 
combating terrorism. The Govemment have an ongoing 
dialogue at various levels with both US and Pakistan in 
this regard. With the US, a Joint Working Group on 
Counter Terrorism has been established to address issues 
of concem and to discuss the ways to counter the 
menace of terrorism. With Pakistan, a Joint-anti-terrorism 
Mechanism has been established to identify and 
implement counter-terrorism initiatives and investigations. 
The Govemment have been consistently taking up the 
issue of cross-border terrorism with Pakistan in bilateral 
meetings at various levels and Pakistan has been 
reminded consistently of the commitment made by 
President Musharraf in the joint press statement of 
06.01.04 not to allow any territory under its control to be 
used to support terrorism in any manner. 

National Data Centre 

4780. DR. M. JAGANNATH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment has recently decided to 
set up a "National Data Centre" which would connect 
about 1300 major post offices in the country; 

(b) if so, the details thereof; and 

(c) the total estimated funds required for the proposed 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) Yes, Sir. 
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(b) The National Data Centre for Department of Posts 
has been set up by the National Informatics Centre (NIC) 
at NIC Headquarters, New Delhi in the year 2006-07. A 
Disaster Recovery facility will also be set-up at NIC's 
Disaster Recovery Centre, Hyderabad soon. All 
computerized Post Offices, major administrative & 
accounts offices, Mail Offices, Speed Post Centres, etc. 
of the Department of Posts will be connected to the Data 
Centre in a phased manner. About 1300 computerized 
offices including 819 Head Post Offices, 366 Mall Offices 
and Speed Post Centres, 72 major administrative & 
accounts offices are expected to be connected in the 
current year. 

(c) Total estimated funds required for setting up of 
the National Data Centre and for networking of 1300 
major computerized offices is Rs. 58.53 crores. 

/Tf'III7s/ationj 

Extraction of Additional Quantity of Coal 

4781. SHRI AJIT JOGI: Will the PRIME MINISTER 
be pleased to state: 

State Coal company 

2 

West Bengal ECl 

BCCl 

Sub Total 

Jhat1dland ECl 

BCCl 

CCl 

Sub Total 

Orissa NCl 

Sub Tot~1 

(a) whether the Govemment proposes to allow the 
extraction of additional quantity of coal from the coal 
mines in various States annually; 

(b) if so, the details of the said coal mines; 

(c) the value of total quantity of additional coal 
extracted or proposed to be extracted; 

(d) the estimated expenditure likely to be Incurred 
thereon; 

(e) whether any assessment has been made in regard 
to the Income likely to be received from the additional 
quantity of coal; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) and (b) Yes, 
Sir. The company and State-wise details of additional 
production of coal in the terminal year of XI Plan (2011-
12) 88 compared to terminal year of X Plan (2006-07) 
for Coal companies under Coal India Limited (Cll) and 
Singareni Collieries Company limited (SCCl) are given 
below: 

Provisional Projected Coal Additional 
Coal Production Production in 

Production 2011-12 2011-12 over 
2006-07 (Terminal year 2006-07 
(Terminal of XI Plan) 
year of 
X Plan) 

3 4 5 

17.15 22.44 5.29 

0.17 1.18 1.01 

17.32 23.62 6.30 

13.30 23.56 10.26 

24.03 28.82 4.79 

41.34 78.00 36.86 

78.67 130.38 51.71 

80.00 137.00 57.00 

80.00 137.00 57.00 
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2 

Uttar Pradesh NCL 

Sub Total 

Madhya Pradesh NCL 

WCl 

SECl 

Sub Total 

Chhattlagarh SECL 

Sub Total 

Maharashtra WCl 

Sub Total 

Assam NEC 

Sub Total 

Total (CIL) 

Andhra Pradesh SCCl 

Sub Total 

Grand Total (Cll+SCCL) 

(0) The value of additional quantity of ooal proposed 
to be extracted in the year 2011-12 for Cil is As. 12248 
crora (at the projected sale value of Rs. 767.50 per tonne 
of coal in BE 2007-08) and for SCCl is Rs. 319.80 
crore (at the projected sale value of Rs. 1035.06 per 
tonne of coal in BE 2007-08). 

(d) The projected capital Investment to achieve the 
additional coal production in the XI Plan as a whole over 
the X Plan for Cil is Rs. 9821.53 crore and for SCCl 
laRs. 1781.25 crora. 

(e) and (f) Yes, Sir. The assessedlncome/revenue 
from additional quantity of coal proposed to be extracted 
in the year 2011-12 for Cil is Rs. 12248 crora and for 
SCCL is Rs. 319.80 crore. 

{English} 

Setting up of Model Hospitals 

4782. SHRI ABU AYES MONDAL: Witl the Minister 
of HEALTH AND FAMtl Y WELFARE be pleased to state: 

3 4 5 

12.23 17.00 4.n 
12.23 17.00 4.n 
39;93 53.00 13.07 

7.00 6.51 -0.49 

12.58 11.71 -0.87 

59.51 71.22 11.71 

75.92 99.29 23.37 

75.92 99.29 23.37 

36.22 38.49 2.27 

36.22 38.49 2.27 

1.05 3.450 2.45 

1.05 3.50 2.45 

360.92 520.50 159.58 

37.71 40.8 3.09 

37.71 40.8 3.09 

398.63 561.30 162.67 

(.) whether the Government has received any FDI 
or foreign assistance to set up Model Hospitals; 

(b) if 80, the detalla thereof; 

(c) whether the Government has received any 
suggestions from the Indian Council of Medical Reaean:h 
(ICMR) In this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI 

PANABAKA LAKSHMI): (a) and (b) Central Government 

does not have any proposal to set up Model hospitals 
funded through FDI or foreign assistance. 

(c) and (d) No, Sir. 
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Outlays for States In the Eleventh 
Five Year Plan 

4783. MS. INGRID MCLEOD: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the outlays for the States for the Eleventh 
Five Year Plan has been finalised; 

(b) if so, the details thereof; 

(c) the amount of final allocation made to the States 
for the duration of the Eleventh Plan, State-wise; 

(d) whether the funds allocated marked an increase 
ViS-R-vis the allocations made during the Tenth Five Year 
Plan; 

(e) if so, the details thereof and if not, the reasons 
therefor; 

(I) the targets for different sectors of economy and 
social development during the Eleventh Plan; and 

(g) the steps proposed to be taken to achieve the 
set target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) The 
Eleventh Five Year Plan is under formulation. 

(b) to (e) In view of (a) above, Question does not 
arise. 

(f) and (g) The Approach Paper to the Eleventh Five 
Year Plan, as approved by the National Development 
Council, has set the growth target for the Eleventh Five 
Year Plan period (2007-08 to 2011-12) at 9% per year. 
Consistent with this overall growth, the target for growth 
rate of Agriculture sector is 4.1 %, Industry is 10.5% and 
Services is 9.9%. The Approach Paper targets faster 
growth in all productive sectors, agriculture, indust~1 and 
services, with suitable interventions in policy, infrastructure 
and technology during the Plan period as given in the 
enclosed statement. 

The Approach Paper has also set the following targets 
for various aspects of social development in the economy 
during the Eleventh Five Year Plan: 

Income and Poverty 

• Accelerate growth rate of GOP from 8% to 10% 
and then maintain at 10% in the 12th Plan in 
order to double per capita income by 2016-17; 

• Increase agricultural GOP growth rate to 4% per 
year to ensure a broader spread of benefits; 

• Create 70 million new work opportunities; 

• Reduce educated unemployment to below 5%; 

• Raise real wage rate of unskilled workers by 
20 per cent; 

• Reduce the headcount ratio of consumption 
poverty by 10 percentage points. 

Education 

Health 

• Reduce drop out rates of children from 
elementary school from 52.2% in 2003-04 to 
20% by 2011-12; 

• Develop minimum standards of educational 
attainment in elementary school, and by regular 
testing monitor effectiveness of education to 
ensure quality; 

• Increase literacy rate for persons of age 7 years 
or more to 85%; 

• Lower gender gap in literacy to 10 percentage 
points; 

• Increase the percentage of each cohort going 
to higher education from the present 10% to 
15% by the end of the 11 th Plan. 

• Reduce infant mortality rat. (IMR) to 28 and 
matemal mortality ratio (MMR) to 1 per 1000 
live births; 

• Reduce Total Fertility Rate to 2.1; 

• Provide clean drinking water for all by 2009 and 
ensure that there are no slip-backs by the end 
of the 11 th Plan; 

• Reduce malnutrition among chilfJran of age group 
0-3 to half Its present level; 
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• Reduce anemia among women and girts by 50% 
by the end of the 11th Plan. 

Women and Children 

• Raise the sex ratio for age group ().6 to 935 by 
2011·12 and to 950 by 2016-17; 

• Ensure that at least 33 per cent of the direct 
and indirect beneficiaries of all government 
schemes are women and girt children; 

• Ensure that all children enjoy a safe childhood, 
without any computalon to work. 

The broad approach to achieving these targets for 
different sectors of economy and social development are 
given In the Approach Paper to the Eleventh Five Year 
Plan, a copy of which Is placed in the Partlament library. 

{TfBnsllltion} 

EU Report on Ka.hmlr 

4784. DR. RAJESH MISHRA: 
SHRI J.M. AARON RASHID 
SHRI RAKESH SINGH: 

Will the Minister of EXTERNAL AFFAIRS to be 
pleased to state: 

(a) whetner the European Union has criticized 
Pakistan In its draft Report titled "Kashmir: Present 
situation and Future Prospects"; 

(b) If so, the details thereof; 

(c) whether the Government has studied this report; 
and 

(d) if so, the reaction of the Govemment thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) The Committee of 
Foreign Affairs of the European Partiament has completed 
considerat:on of an 'Own Initiative Report' on Kashmir: 
the present situation and future prospects. The report 
has not yet been adopted by th~ European Parilament 
where It car. undergo further change and hence there Is 
no clarity regarding the final report. 

BlOCking of UneollcltH Cell. 

4785. SHRI SANTOSH GANGWAR: 
SHRIMATI MANORAMA MADHAVRAJ: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Telecom Regulatory Authority of India 
(TRAI) has issued norms making it mandatory for the 
Telecom Operators to block unsolicited calls and SMSs 
on the mobile phones of the subscribers who opt for the 
Do Not Call registrations; 

(b) if so, the time by which these are likely to be 
notified; and 

(c) the name of the agency which has been selected 
by the Union Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Baeed on the 
stakeholders responses to a consultation process for 
finding a solution to restrict Unsolicited Commercial 
Communication to subscribers who do not want such calls, 
intemal discussions and international practices, Telecom 
Regulatory Authority of India (TRAI) has released a dreft 
regulation on 23rd April, 2007 for putting In place a 
mechanism called "National Do not Call Registry (NDNC)· 
for curbing the unwanted telemarketing calls. 

Keeping in mind the concems of their consumers, 
mobile service providers have already introduced MOO not 
Disturb" facility, for the subscribers who do not wish to 
receive information on product and aervIces of their mobile 
service provider. Also, TRAI has advised the mobile 
subscribers through advertisement in leading newspapers 
to use this faCility. 

TRAI has proposed to implement NDNC through 
National Informatics Centre (NIC), Department of 
Information Technology, Government of India. 

[English} 

Setting up of Super-Speclallty Ho.pltal 
tor CGHS Beneflclarl •• 

4786. SHRI HARIBHAU RATHOD: WHI the Minister 
of HEALTH ·AND FAMILY WELFARE be pleased to state: 
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(a) whether there is any proposal under consideration 
of the Government for setting up a super-speciality 
hospital for CGHS beneficiaries; 

(b) 'f so, the details thereof alongwlth the location 
and fund allocation therefor; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) No, Sir. 

(b) Question does not arise in view of reply to part 
(a) of the question. 

(c) CGHS has already empanelled large number of 
private hospitals/diagnostic centers for providing speciality 
and super-speciality services to CGHS beneficiaries near 
their residences. Empanelment of private hospitals is now 
a continuous process and the list will increase with 
passage of time when more and more hospitals apply for 
empanelment under CGHS. 

Medfcal College. 

4787. DR. K. DHANARAJU: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of Medical CoUegea being run by public 
sector as well as private sector in the countty, State-
wise; and 

(b) the details of pass out students from these 
colleges during each of the last three yeal'8, public as 
well as private sector Medical Colleges separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) There are total 
number of 262 medical colleges in the COU"Itty. Out of 
this, 135 are Government Medical Colleges and 127 are 
Private Medical Colleges. The State-wise details Is given 
in the enclosed statement. 

Central Government does not maintain data relating 
to pass out students. However, the admission capacity of 
262 (both the Government and Private Medical Colleges 
in India) is about 29,872 students per year. 

Number of Medical CoIlsgss In the country Sfllts-wiH as on 30.9.2006 

SI. Name of the State Number of Medical Total Total 
No. Colleges number 

of seats 
Govt. Private 

1 2 3 4 5 6 

1. Andhra Pradesh 11 21 32 4175 

2. Assam 3 3 391 

3. Bihar 6 2 8 510 

4. Chandigarh SO 

5. Chhattisgarh 3 3 250 

6. Delhi 5 5 560 

7. Goa 100 

8. Gujarat 8 5 13 1755 

9. Hatyana 2 3 350 
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1 2 3 4 5 6 

10. Himachal Pradesh 2 2 115 

11. Jammu and Kashmir 3 1 3 350 

12. Jharkhand 3 3 190 

13. Karnataka 7 29 36 4455 

14. Kerala 6 12 18 2050 

15. Madhya Pradesh 5 3 8 970 

16. Maharashtra 19 20 39 44SO 

17. Manipur 1 100 

18. Orissa 3 1 4 464 

19. Pondlcherry 1 6 7 775 

20. Punjab 3 4 7 670 

21. Rajasthan e 2 8 850 

22. Sikkim 1 1 100 

23. Tamil Nadu 15 10 25 2865 

24. Tripura 2 200 

25. Uttar Pradesh 10 8 18 1712 

26. Uttaranchal 1 2 3 300 

27. West Bengal 9 9 1105 

Total 135 127 282 29872 

Govt. Colleges 135 

Private Colleges 127 

Total 282 

Bus Service between BhuJ and Karachi (d) whether the matter has been taken up with the 
Govemment of PakJetan; and 

4788. SHRI P.S. GADHAVI: Will the Minister of 
EXTERNAL AFFAIRS be pleased to atate: (e) If so. the reaction of the Govemment of Paklatan 

thereto? 
(a) whether there was any demand from the people THE MINISTER OF EXTERNAL AFFAIRS (SHRI 

of Gujarat for Introducing bus service between Bhuj and PRANAB MUKHERJEE): (a) and (b) Government have 
Karachi vis Khavada-Mithl; received requests to enhance connectivity between Gujarat 

(b) If 80, the detalla thereof; 
and the Sindh province of Pakistan. 

(c) The Munabao-Khokrapar rail route up to 
(c) whether at present the people of Gujerat go to Mirpurkhas and Karachi in Pakistan is available to 

Karachi via Deihl-Punjab route which is a long route; traveUel'8 from Gujarat. 
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(d) No. 

.(e) Does not arise. 

rrmnslalion} 

Right of Indian Embassies to Renew Pa .. ports 

4789. SHRI AVINASH RAI KHANNA: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Indian Embassies and the High 
Commission have the right to renew the passports of 
Indians; 

(b) if so, the time taken for the renewal of passports; 

(c) whether the Indian nationals have been facing 
difficulties as their passports are not being renewed after 
their lapse; and 

(d) If so, the details thereof and the steps taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes. 

(b) Usually one to three days are taken for renewing 
the passports subject to the applicant having landing right 
(resident permit in that country) and completion of requisite 
formalities. 

(c) and (d) No. However, there may be few cases of 
delay where clearance of the Government is required, 
which t'lkes time. 

[En/ish} 

Two Laning of Roads in ASl8m 

4790. SHRI M.K. SUBBA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the State Government of Assam had 
submmed any proposal regarding providing two-lane roads 
connectivity to the district hel'\dquarters under the Special 
~.rated Road Development Programme during the 
Union Ministers recent visit to Assam; 

(b) if so, the details thereof alongwith the cost 
involved therein; 

(c) the number and the details of district headquarters 
not· yet connected through the two lane roads In Assam 
and In the other States in the North-East; and 

(d) the plans for providing such connectivity under 
the Eleventh Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. Improvement of 
roads connecting 9 District Headquarters in Assam to 
2-lane under Phase 'A' of Special Accelerated Road 
Development Programme in North East has been included 
in the memorandum submmed by the Chief Minister, 
Assam. 

(c) As per the Information available in the Ministry, 
13 District Headquarters In Assam and 48 District 
Headquarters In the other States in the North Eastem 
r~lon are yet to be connected by 2-lane roads. 

(d) Improvement of road connectivity to all the 
remaining 61 District Headquarters in the North Eastem 
Region to at least 2-lane width has been planned under 
various programmes of the Central Government to be 
implemented during 11th Five Year Plan and beyond. 

Misuse of Dispouble Syringa 

4791. SHRI KULDEEP BISHNOI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to 
state: 

(a) whether the disposable syringes are still being 
re-used in certain Government hospitals across the 
country; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to be taken by the 
Government to switch to auto-disposable syringes in order 
to reduce the risk of Injection related infections? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) In Cw ..... 1 Government . \ 

Hospitals only disposable syringes are used. ,~fter single 
use these sYrinQPs are disposed off as per provisions of 
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the Bio-Medica! Waste (Management & Handling) Rules, 
1998 and are not being re-used. 

Emigration Welfare Fund 

4792. SHRI K.C. PALANISAMY: 
SHRI E.G. SUGAVANAM: 

Will the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to 'state: 

(a) whether the govemment has any proposal to set 
up an Emigrant Welfare Fund; 

(b) If so, the details thereof; 

(c) the mode of utilization of the fund; 

(d) the time by which it would be set up; 

(e) whether there is any proposal under consideration 
of the Union Government for setting up of Overseas 
Felicitation CentreslPravasi Bhartiya Kendra; 

(f) if so, the details thereof along with the locations 
identified and functions outlined; and 

(g) the time by which such centres would be set up? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (d) The proposal Is under 
consideration of the Government. 

(e) to (g) Government has taken a decision to 
establish Pravasi Bhartlya Kendra with an aim to provide 
a suitable place to cornmemorate the trials and tribulations, 
as well as, the subsequent evolution and achievements 
of the diverse Indian Diaspora. It Is expected that the 
Centre would be ready in three years' time. 

The Ministry also proposes to establish an 'Overseas 
Indian Facilitation Centre' as a not-for-profit trust, in 
partnership with the Confederation of Indian Industry and 
register it under the Indian Trust Act, 1882. It will serve 
as a ·one stop shop· for the Indian Diaspora. The 
Facilitation Centre Is expected to be set up during the 
current financial year. 

Supply of Drugs to Ayush Dispenurl.s 

4793. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether Karnataka has submitted a proposal to 
the Union Government for 8Upply to essential drugs to 
A YUSH dispensaries in Karnataka; 

(b) If so, the details thereof; 

(c) whether the State Government of Karnataka has 
requested the Union Govemment for providing grant-In-
aid of Rs. 207.25 lakhs; 

(d) if so, whether the Union Government has not 
releaeed any amount so far; 

(e) If so, the main reasons for the delay; and 

(f) the time by which the amount Is likely to be 
released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMI.LY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes, please. 

(b) and (c) A proposal for the grant of financial 
assistance of Rs. 207.25 lakhs for the 8UPPly of essential 
drugs to 832 A YUSH dispensaries and 197 Primary Health 
Centres (PHCs) was received from the State Government 
of Kamataka In September, 2006. 

(d) to (f) Financial assistance of Rs. 158.00 lakhs 
was released to the Kamataka Government on 29th 
December, 2006 by the Department of AYUSH for the 
supply of Essential Drugs to 632 A YUSH Dispensaries 
41 Rs. 25,000 per dispensary as admissible in the Scheme. 
No financial assistance was given for the supply of 
Essential Drugs for PHCs since this i8 not covered under 
the scheme. 

fTrsnsIlllionJ 

Functioning of Space TelucopH 

4794. SHRI RAGHUVEER SINGH KOSHAL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether intensive information about the Space 
are being collected through apace telescopes installed In 
the country; 

(b) If so, the details thereof; 

(c) the details of the apeclflc achievements made 
through the uee of data collected by theee telescopes, 
centre-wise; 
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(d) whether India Is a partner In any of the 
International Telescope Projects; and 

(e) If so, the detalla thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes. Sir. There are a number of ground-based optical, 
near IR and radio telescopes installed by various institutes 
and laboratories in the country for studying the sun and 
steliar objects. As part of space bome observation. three 
experiments, namely the Gamma Ray Bursts (GRB) on 
SROSS-C2. Indian X-ray Astronomy Experiment-IXAE 
on IRS-P3 and solar X-ray Spectrometer-SOXS on 
G-SAT -2 have been launched by scientists from ISAC, 
TIFR and PRL respectively. 

(b) The ground-based Optical near-Infrared telescopes 
are located at Valnu Bappu Observatory, Kavalur and 
the Indian Astronomical Observatory. Hanle-Ladakh under 
Indian Institute of Astrophysics (IIA), Glrawall Optical 
Observatory under IUCAA (Inter University Centre for 
Astronomy and Astrophysics), Mt. Abu Infrared 
Observatory under Physical Research Laboratory (PRL). 
Sampurnanand telescopes at Nainital under Aryabhatta 
Research Institute of Observational Sciences (ARIES). A 
few Solar Observations are al60 operated at Udaipur 
under PRL, at Kodaikanal under IIA, at Nalnital under 
ARIES. Similarly. large scale Radio Telescopes like Giant 
Meterwave Radio Telescope (GMRT) near Narayangaon 
(Pune), Ooty Radio Telescope, under National Centre for 
Radio Astrophysics (NCRA), TIFR have been operational. 

(c) The highlights of specific achievements for the 
respective centers are given below: 

Rings around Neptune. new northern hemisphere 
rapidly oscillating Ap (roAp) star, 3 delta-scutl stars 
and Quasi Periodic Oscillations In the High Mass 
X-ray Binary Pulsar. have been discovered from the 
ARIES observatory. 

Several pulsars, including a binary millisecond pulsar 
in a globular cluster, most extended gaeeous disk of 
neutral atomic hydrogen In a dwarf galaxy, active 
galaxies with evidence of recurrem nuclear activity 
have been discovered using NCRA Ooty Radio 
Teleacope and GMRT. 

A few metal-poor stal'S and number of new. T tauri 
stars have been Identified in the star forming regions 
of blue compact galaxies using IIA telescope facilities. 

The role of magnetic energy of active regions In 
launching CMEs and related phenomena has been 
investigated using USO. 

SOXs has detected Fe-Ni complex lines for estimation 
of temperature in the solar coronal region. 

The IXAE discovered quasi-periodic X-ray bursts with 
unique rise and fall time from the Black Hole source 
GRS 1915+ 105 that supports black hole nature of 
the X-ray source. 

(d) International partnerships exist between individual 
scientists and centers/institutes with their international 
counterparts in some of the above activities. 

(e) IUCAA is a member of an intemational constorium 
of observatories from nine countries In the Southern 
African Large Telescope (SALT) project. 

PRL participated In the International Global Oscillation 
Network Group (GONG) project. 

The NCRA is participating in the mUlti-nation 
"International Square-Kilometer ArraY' (SKA) radio 
telescope project that targets to build a next 
generation radio telescope about 10 times more 
powerful than any existing radio telescope In the 
workf. 

Further. Indian scientists have also used the data 
and made joint discoveries using NASA/ESA space 
telescopes like Hubble space telescope. Chandra 
X-ray telescope, Newton XMM telescope. 

Projects under CDAC 

4795. SHRI MAHAVIR BHAGORA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of projects being implemented under 
the Centre for Development of Advanced Computing 
(CDAC); 

(b) the number of 'centrally sponsored projects 
completed during the last three years. State-wise; 

(c) the time by which the pendi"" projects are 
targeted to be completed; 
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(d) whether any separate proviaion has been made 
for the Scheduled Castes/Tribes and the Blind persons 
under these projects; 

(e) if so, the details of the persons belonging to the 
Scheduled Castes, Scheduled Tribes and the Blind 
persons benefited under these projects during the last 
three years, State-wise; and 

(f) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) At present, there are 
133 projects with CDAC. No project completed by or 
pending with CDAC is under Centrally Sponsored Scheme. 

(d) to (f) Do not arise. 

[English} 

Upgradatlon of Community H .. lth Centr., 

4796. SHRI S.K. KHARVENTHAN: Will the Minister 
of HEALTH AND FAMILY WELFARE be pIeued to state: 

(a) the number of Community Health Centres (CHCs) 
presently functioning in Tamil Nadu; 

(b) whether there is a demand to Increase the number 
of CHCs in the State and to upgrade them to meet the 
desired standards; 

(c) if so, the amount earmarked for the same; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) There were 165 Community 
Health Centres (CHCs) functioning in the State of Tamil 
Nadu as on March, 2006. 

(b) to (d) Requirement of CHCs as per 2001 census 
in the State of Tamil Nadu is 293. Thus, th.re was a 
shortfall of 128 CHCs as on March, 2006. Under National 
Rural Health Mission (NRHM), it is proposed to set up 
CHCs as per 2001 population. For upgradation of CHCs, 
the State has been released an amount of Rs. 12;00 CIOf'88 

during 2005.()6 and Rs. 21.00 crores during 2006-07. 

/Trsns/slion} 

Clo,ure of Coal Mlnea 

4797. SHRI HANSRAJ G. AHIR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether several coal mines are on the verge of 
closure owing to environment-related issues; 

(b) If so, the details thereof alongwlth the names of 
such coal-mines; 

(c) the total number of workers rendered jobless and 
total assets lying unused as a result of closure of such 
mines or the mines which are on the verge of closure; 

(d) If so, the details thereof, Company-wise, and 
State-wise; 

(e) whether the Government has conducted any 
inquiry into the delay in granting mandatory environmental 
clearance by the concerned authority or non-fuHiliment of 
certain conditions by the Coal Companies; 

(f) If 80, the outcome thereof; and 

(g) the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) No, Sir. 

(b) to (d) Do not arise in view of reply at (a) above. 

(e) No, Sir. 

(f) and (9) Do not arise In view of reply at <e) above. 

[English} 

Shooting Range Facllltte. 

4798. SHRI NAVEEN JINDAL: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleaeed to state: 

(a) the number of shooting ranges in the country at 
present along with their locations; 

(b) whether the Government proposes to set up more 
shooting ranges in the country and improve the existing 
facilities in cOMection with the shooting ranges; 
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(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) There are about 32 Shooting 
Ranges in the country. However, only 8 Ranges are full 
fledged ranges close to International standards. Details 
of shooting ranges available In the country are given In 
the enclosed statement. 

(b) to (d) Yes, Sir. At present there are proposals 
for the construction of a Shooting Range at Ranchl for 
the National Games and another at Pune for the 
Commonwealth Youth Games, 2008. In addition, the 
shooting ranges In Delhi are also being upgraded for the 
Commonwealth Games, 2010. 

RllngtIS with f1lCl1H11IS c/ostl 10 InltllTUllioMl sIIIndIIrd 

1. Delhi-Dr. Kernl Singh Shooting Ranges (SAl) 

2. ~yderabad-Sports Authority of Andhr. Pradesh 

3. Mhow-Army Range 

4. Bangalor&-SAI 

5. Chennai-State Government 

6. Guwahati-State Government 

7. Mohali-State Government 

8. Indore-BSF Range. 

Other Rang •• 

1. Ahmedabad 

2. Asansol, West Bengal 

3. Badal, Punjab 

4. Phillaur, Punjab 

5. Imphal 

6. Kanpur 

7. Mumbal 

8. Jaipur 

9. Agra 

10. Ghazlabad 

11. Colmbatore 

12. Idukki, Kerala 

13. Palghat, Kerala 

14. Meerut 

15. Noida 

16. Dehradun 

17. Siri Fort, Deihl 

18. I.G. Stadium, Deihl, SAl 

19. Jalandhar 

20. Patiala 

21. Ralgarh 

22. Shlmia 

23. Chandigarh 

24. Talchar, Orissa. 

Biometric P ... ~rta 

4799. SHRI E.G. SUGAVANAM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has taken any steps to 
convert even the ordinary passports into bio-metric ones; 

(b) if 80, the detall8 a10ngwlth the features thereof; 

(c) the amount likely to be spent for converting the 
same; and 

(d) the stepa taken or proposed to be taken by the 
Government to bring more transparency in the Regional 
Passport OffIces? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes. The 
Government have decided to introduce e-passports, also 
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known as bio-metric passports, initially for diplomats and 
officials as a pilot project by the end of 2007. Based on 
the experience gained from this pilot project, It is proposed 
to start issuance of e-passports In the ordinary category 
by the end of 2008. A Technical Committee has been 
conatltuted to finalise the technical specifications of the 
e-passports and this matter is under examination. 

(c) The cost of converting ordinary into bio-metric 
passports will be worked out on the basis of the technical 
specifications that are finalised. 

(d) The Govemment have been continually taking a 
number of steps to bring about more transparency in 
Passport Offices. These include computerisation of all 
Passport Offices, introduction of on-line registration, tele-
enquiry, passport adalats, strengthening of grievance 
redreasal mechanism, etc. The National Institute of Smart 
Government (NISG), Hyderabad has prepared a 
comprehensive study on passport issuance system. The 
implementation of this report will, intsr /J/is, enhance 
further transparency in the functioning of Passport OffIces. 

/Tf1Ins/stionj 

Increasing AIDS P~tlents 

4800. SHRI PRALHAD JOSHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether WHO has reported that India will have 
the maximum AIDS patients by 2010; 

(b) If so, the facts in this regard; 

(c) the steps proposed to be taken to meet this 
challenge; 

(d) whether the Govemment proposes to involve the 
services of more NGOs in this task; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) As per the information 
available from WHO, there are no reporta to indicate that 
there will be maximum AIDS patients in the country by 
2010. 

(c) The Government of India Is implementing National 
AIDS Control Programme (NACP) to control the spread 
of HIVIAIDS by up-scaling targeted interventions among 
the high risk groups, behaviour change communication 
for Improved awareness specifically among women and 
children, expanding the preventive care, blood safety, 
support and treatment of HIV Infected persons including 
treatment of opportunistic Infections and provision of free 
antlretrovlral drugs and malnstreamlng HIV Intervention 
strategies. 

(d) and (e) NGOs are involved In implementing 
various activities under NACP Including targeted 
Interventions for high risk groups and setting up 
community care centres. 

[English} 

New Spectrum Policy 

4801. SHRI MILIND DEORA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to stata: 

(a) whether a new Spectrum Policy Is likely to be 
introduced shortly; 

(b) if so, the details thereof; 

(c) the time by which it Is likely to be Introduced; 

(d) whether the Government proposes to bring a 
project regarding Wireless Internet Network In the country 
especially In the district of Pune; 

(e) If 80, the details thereof; 

(f) the time by which it Is likely to be commissioned; 
and 

(g) the benefits Ukely to be accrue as • result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (8) to (c) Formulation of a 
comprehensive 'Spectrum Poiicy'. taking into account all 
relevant factors, including the TRAl's Recommendations 
is under consideration. 

(d) to (g) Yes, Sir. BSNL has etarted 8 project 
regarding Wireless Internet Access in the country Including 
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district at Pune. Wireless Internet Access is being 
deployed through technologies like WiFi (for short range) 
and WiMax (for long range). In PURe, 18 WiFi Hotspots 
have been -eet up at places like Hotels, Ma1ls and 
educational institutes. WiMax is being deployed through 
a pilot project covering ten cities including Pune, during 
the current year. 

Reports of Administrative Reforms Commission 

4802. SHRI SURESH PRABHAKAR PRABHU: 
SHRI A. SAl PRATHAP: 
SHRI RAGHUVEER SINGH KOSHAL: 
SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI SHAILENDRA KUMAR: 
SHRI GURUDAS DASGUPTA: 
SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI MITRASEN YADAV: 
SHRI DALPAT SINGH PARSTE: 

Will the PRIME MINISTER be pleased to state: 

(a) the number of reports submitted by the 
Administrative Reforms Commission (ARC) to the 
Govemment alongwith the dates of submission of each 
of these reports; 

(b) the main recommendations contained in each of 
these reports; 

(c) the reaction of the Govemment thereto; 

(d) whether as per ARC, there are officerI and offices 
that can be termed as corrupt; 

(e) if so, the detail. thereof afongwith the list of such 
offic4trsloffices; 

(f) the action taken. or proposed to be taken by the 
govemment for implementation of the recommendations 
of the ARC; and 

(g) the time by which these recommendations are 
likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MiNISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) and (b) The second Administrative 

Reforms Commission (ARC) has so far submitted the 
following four reports:-

(1) Right to Information mal$ter Key to Good 
Govemance (submitted on 9th June, 2006). The 
main recommendations in this report relate to 
(i) Repeal of the Official Secrets Act, 1923 In 
the current form and including necessary 
provisions in the National Security Act, and 
(Ii) Steps for effective Implementation of the Right 
to Information Act. 

(2) Unlocking human Capital. Entitlements and 
Govemance a case study (submitted on 31st 
July, 2006). This Report deals with the 
implementation of the National Rural Employment 
Guarantee Act. 

(3) Crisis managtlmsnt From Despair to Hope 
(submitted on 31 at October, 2006). This Report 
makes recommendations about effectively 
meeting crisis situations through aystematic 
preparecines, early waming, quick response and 
recovery to protect people and structures from 
natural and manmade disasters and to increase 
the effectiveness of crisis response and recovery. 

(4) Ethics in Govamancs (submitted on 12th 
February, 2007). In this Report the Commission 
has made recommendations relating to various 
legal, institutional and procedural measures 
covering the legislature,- judiciary and the 
executive with the focus on tackling corruption. 

(c) All the four Reports have been sent to the 
concemed MinistriesIDepartmenta in accordance with the 
subjects allotted to them in the Allocation of the Buainel8 
Rules, for taking necessary action. 

(d) No, Sir.' 

(e> Does not arise. 

(f) and (g) It has been decided that the progress of 
implementation of the recommendations would be 
reviewed at the level of Cabinet Secretary on a monthly 
Interval. Govemment has also constituted a Group of 
Ministers under the chairmanship of Shri Pranab 
Mukherjee, Minister of Extemal Affairs to review the pace 
of Implementation as well as to provide guidance to the 
concemed MinlstrieelOepartment8 in Implementing the8e 
decisions. 



345 VAISAKHA 18, 1829 (SiIa) 

{Tf1lI18/stion] 

Manufacturing of Mobil. Hand Seta 

4803. SHRI GANESH SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government proposes to promote 
the manufacturing of mobile hand sets at local level by 
giving more concessions keeping in view their increasing 
demand in the country; 

(b) if so, the details thereof; 

(c) whether the Government proposes to provide 
benefit of the above scheme at the village level; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Government Is 
making sincere endeavors to promote indigenous telecorn 
equipment manufacturing. This has resulted In aetting up 
manufacturing units by renowned companies such as 
Nokia, LG, Samsung, Sony Ericsson and Motorola. 

(c) and (d) The manufacturers are In continuous 
development of handsets to be ava"able to rural 
customers at affordable price. 

{English] 

Funds for Renewal Work. on NH 

4804. SHRI HEMLAL MUMRU: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the sanction ratio for Original works 
2006-07 on National Highways and the aanctIon ratio for 
periodic renewal w0rk.8 2006-07 on NH have been 
Increased in each State of the country particularty In 
Jhartchand; 

(b) if 80, the details thereof; 

(c) whether the Draft Annual Plan for 2006-07 has 
been received by each State Government for approval; 
and 

(d) if so, the details of the amount sanctioned for 
the project and release of the amount to the each State 
of the country for the year 2006-07 ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The sanction ratio (Bank 
of Sanction Ratio) is the Department's internal 
arrangement for the utilization of the available funda. 
During the financial year 2008-07, the Bank of Sanction 
Ratio for the National Highways (Original) works was 
Increased in each State/Union Territory for a short period. 
The Bank of Sanction Ratio for the Periodic Renewal 
works was not inc:reuecI in the financial year 2006-07. 
The details are given in the enclosed Itatement. 

(c) Ves, Sir. 

(d) The details of the amounts sanctioned for the 
projects for the development of National Highways and 
the funda aHocated In each StatelUnlon Territory during 
the year 2008-07 are given in the enclosed statement. 

ThtI B.tnk of Sanction (80S) Ratio, Amounts sanction«l for 1M ProjtJcts and 1M Fundll a/loc8/t1d undtH' National 
Highwsys (Original) {NH(O)] in 1M yrMr 2006-07 

SI.No. Name of State 80S Ratio BOS Ratio Amount (Rs. in NH (0) 
Original Increased Crore) of Sanctioned Allocation 

Projects (As. in Crore) 

2 3 4 5 6 

1. Andhra Pradeeh 2.50 4.0 127.71 68.41 

2. Arunachal Pradesh 3.50 5.0 0.00 8.30 
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2 3 4 5 6 

3. Assam 3.50 4.0 151.99 n.25 

4. Bihar 4.50 5.5 112.29 97.20 

5. Chandigarh 2.50 3.5 0.00 1.00 

6. Chtlattisgarh 3.00 4.0 91.40 37.00 

7. Delhi 2.50 3.0 13.29 3.00 

8. Goa 4.00 4.0 15.04 2.95 

9. Gujarat 2.50 4.0 96.52 60.00 

10. Haryana 2.50 4.0 130.24 64.00 

11. Himachal Pradesh 3.50 5.0 126.53 39.50 

12. Jharkhand 3.50 5.0 91.44 34.86 

13. Karnataka 3.60 4.0 145.67 85.00 

14. Karela 2.50 4.0 60.28 55.00 

15. Madhya Pradesh 3.00 3.5 128.99 84.09 

16. Maharashtra 3.50 4.5 206.02 148.75 

17. Manipur 3.50 5.0 18.17 14.65 

18. Meghalaya 3.50 5.0 43.20 24.50 

19. Mizoram 3.50 4.0 9.61 15.53 

20. Nagaland 3.50 3.5 0.00 11.82 

21. Orissa 3.50 4.5 234.08 72.00 

22. Pondlcherry 2.50 3.5 4.61 5.00 

23. Punjab 2.50 4.0 SO.06 72.00 

24. Rajasthan 2.50 4.0 124.67 75.00 

25. Tamil Nadu 2.50 3.5 94.08 82.00 

26. Uttar Pradesh 2.50 3.0 66.60 91.40 

27. Uttarakhand 3.50 3.5 46.92 52.75 

28. Wast Bengal 2.50 3.5 104.12 47.00 
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Tax on Interconnect Usage Chargea 

4805. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to impose tax 
on the interconnect usage charges; 

(b) if so, the details thereof; and 

(c) the extent to which mobile charges are likely to 
be increased thereafter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(OR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. In the 
Finance Bill, 2007, a new definition of 'telecommunication 
service' has been incorporated vide clause (104) of 
section 65 of the Finance Act, 1994 and Inter Connect 
Usage Charges has been specifically incorporated in the 
definition of 'telecommunication service' to make it a 
taxable service. Further, any service provided or to be 
provided, to any person, by a telegraph authority In 
relation to 'telecommunication service' has been made 
taxable. This amendment will come into effect from a 
date to be notified by the Government after enactment of 
Finance Bill, 2007. Therefore, after this amendment come 
into effect, service tax would be applicable to IUC charges. 

(c) Levy of the proposed service tax on IUC would 
result in an increase in the overall cost of provision of 
inter-operator calls. 

Study Regarding Impact of use of Coconut all 

4806. SHRI P.C. THOMAS: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has conducted any study 
regarding the impact of Coconut Oil on human body; 

(b) if so, the details thereof; 

(c) whether there are reports of certain studies the 
Coconut Oil is helpful for reducing Cholesterol in the 
human body; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) According to the 
Indian Council of Medical Research (ICMR), the results 
of a few studies Including the study conducted by Coconut 
DeVelopment Board (Ministry of Agriculture, Govt. of India) 
suggest that coconut oil does not have either beneficial 
or adverse effects on human oody. 

(c) No, Sir. 

(d) Does not arise. 

Conference of the Education Mlnlatera of States 

4807. SHRI ASADUDDIN OWAISI: Will the PRIME 
MINISTER be pleesed to state: 

(a) whether a Conference of the Education Ministers 
of the States was held recently in New Delhi to discuss 
the recommendations of the National Knowledge 
Commission; 

(b) if so, the details of the discussions held in regard 
to share of additional expenditure on education; 

(c) whether the Conference has also discussed and 
suggested ways to implement the recommendations of 
the National Monitoring Committee for minority education; 
and 

(d) if so, the details thereof along with the Strategy 
chalked out for the implementation of different aspects of 
the educational needs of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes, Sir. 

(b) to (d) The details in this regard are given In the 
enclosed Statement. 

RtICOni 01 Ihs ConstJfI8U8 Points 

1. General 

(i) The HRD Ministry and State Education 
Departments will work intensively with other 
concerned authorities and Departments at the 
Central and State levels so 88 to Incre .. e public 
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expenditure on Education to the level of 6% of 
GOP, by the end of the XI Plan period. Also 
the National Development Council Is urged to 
evolve a consensus In this regard to the manner 
of achieving this goal at the earliest. 

(Ii) The implementation of the Central Educational 
Institutions (Reservation in Admission) Act, which 
was enacted and notified in January, 2007 has, 
by an interim order of the Hon'ble Supreme 
Court, been kept in abeyance. The Conference 
noted that the Central Government Is examining 
all legal options to resolve this Issue at the 
earliest. 

(iii) States agreed to speed up enactment of State-
specific legislations to give effect to the 93rd 
Constitutional Amendment which enables 
reservations for SCs, STs and Socially and 
Educationally Backward Classes In educational 
institutions. State Governments urged the Central 
Government to ensure that the reservations for 
the OBCs in the Central Educational Institutions 
was implemented from the forthcoming academic 
seSSion, this year Itself. 

(iv) Education Ministers of the State Governments 
were of the opinion that the recommendations 
of the National Knowledge Commission (NKC) 
were unrealistic or undesirable from the point of 
view of the enhancing access and equity in 
Higher and Technical Education. It was resolved 
that the recommendations of the NKC may be 
considered by the States only after a view in 
regard to these recommendations have been 
taken by the Central Government. 

(v) Central Regulatory bodies like UGC, AICTE and 
NCTE should give due weightage to the views 
and concerns of State Governments. Policies and 
statutory provisions relating to these bodies 
should also be reviewed for this purpose, where 
necessary. 

(vi) Education Ministers of States where there is a 
ban on recruitment of teachers/regular teachers, 
agreed to make assiduous efforts to get this 
ban lifted at the earliest to enabJe filling up of 
vacant posts on a regular basis. 

(vii) Every effort will be made to make buildings of 
all existing edUcational institutions-schools, 
colleges and universitles-barrier free, so as to 

provide full access to disabled students, latest 
by the end of the XI Plan. Also, all new buildings 
will be constructed 80 as to be barrier-free, 
differentially-abled friendly, ece-frlendly and 
energy efficient. 

(viII) States noted that work of authentication of 
education certificates would cease to be done 
at the level of HRO Ministry with effect from 
30.6.2007. States which have not yet established 
necessary mechanisms for undertaking this work, 
agreed to do so latest by that date. 

2. Elementary Education 

(i) The conference endorsed the view that Issue of 
the Centre-State funding pattern in the SSA to 
be continued on a 90:10 ratio for the NE States 
and on a 75:25 ratio for other States be 
examined appropriately by the Government of 
India. 

(Ii) A consensus emerged in the meeting to continue 
the implementation of the SSA programme with 
vigour and commitment, and with the funest 
attention to equity issues; improvement of 
learning outcomes of students; Implementing 
focused programmes for Improving language arld 
mathematics basic levels In early primary grades 
and tracking student as well as teacher 
attendance rates at elementary levels. 

(iii) State Ministers agreed on the need to 
consolidate the Initiatives taken over the past 
2'/2 years on the Mid Day Meal Programme 
and to streamline delivery systems to ensure 
better management and distribution of foodgrains 
and other commodities required for serving a 
hot cooked meal. States are required to put in 
place mechanisms that would ensure that 
schools are not deprived of timely financial 
assistance to meet the daily requirements of 
running the programme. 

(Iv) State Ministers expressed apprehenBion that, in 
the expanBion of Mid Day Meal Programme to 
the upper primary stage in educationally 
backward blocks, the current parameters for 
identifying such blocks could exclude some of 
the poorer and backward blocks in the country. 
The Government of India will re-formulate the 
parameters such that the entirti upper primary 
stllge is covered by the end of the XI Plan. 
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3. Adult Education 

(i) It was agreed to work towards the target of 
achieving 85% literacy by the end of the 11th 
Plan, and to restore the importance which the 
National Literacy Mi88ion had enjoyed in the 
1990s. State Governments were urged to 
complete their literacy programmes in a time 
bound manner so that the districts can move 
into the continuing education phase as soon as 
possible. They were also requested to bring 
about convergence between Continuing 
Education and other major programmes like 
National Rural Health Mission and National Rural 
Employment Guarantee Programme. 

(iI) Some States raised the issue of suitable 
remuneration for volunteers. The Central 
Govemment is examining this issue. 

4. Secondary Education 

With the universalisation of elementary education 
nearing completion, the Imperative of a Scheme of 
Universalisation of Secondary Education to be 
implemented in a mission mode was appreciated by all. 
It was, however, recognized that the contours of the 
Scheme would only be finalized once the 11th Plan 
exercise was completed. Pending this, all State 
Governments and Union Territories were requested to 
set up a Task Foree so as to Identify gaps In the 
secondary education sector, partlcular1y In terms of access 
and infrastructure. 

5. Higher Education 

(i) The Conference endorsed the target of 
increasing Gross Enrolment Ratio (GER) for 
Higher Education from the present about 10% 
to at least 15% by the end of the XI Plan, with 
the minimization of gender and social category 
gaps. States which are significantly below the 
national average at present in regard to GER, 
agreed to make special efforts to come upto 
the national average, with suitable assistance 
from the Central Government to correct regional 
imbalances in tertiary education. 

(ii) At least one State University in each State which 
does not at present have any Central University 
may be funded to the level of a Central 
University, through the UGC. 

(iii) State Governments will take urgent steps to avail 
of various schemes of UGC assistance, Incl. for 
women's hotels, so as to take maximum possible 
advantage of the enhanced allocation available 
for State Universities with the UGC. These steps 
would include, inlBr 8Ii8, the following: 

• Pro-actively encouraging State Universities, which 
are yet to apply for recognition under section 
12B of UGC Act, 1956, to do so now so u to 
make them eligible for funding by the UGC. UGC 
would prepare a fast-track mechanism to ensure 
that all applications from such universities are 
processed on priority. 

• As temporary affiliation by university renders 
colleges ineligible for UGC assistance, all State 
Governments will make efforts to facilitate ear1y 
grant of permanent affiliation to maximum 
possible number of collegee-.-eapecially those 
located In rural, scheduled, and minority 
concentration areas--so that they can avail of 
development assiatance from UGC. 

(Iv) In the XI Plan UGC should revamp Its scheme 
to promote job oriented courses, so 88 to widen 
its scope and coverage, and to make It more 
effective. 

(v) State Governments will also encourage all their 
universities and colleges to go In for accreditation 
by NAAC, and In regard to technical education 
courses by NBA. 

It was agreed that technical education institutions 
applying for accreditation to the National Board 
of Accreditation (NBA) should not be expected 
to bear any costs in this regard, except for the 
prescribed accreditation fees, and that all 
expenses connected with the Inspection visit of 
the NBA team should be borne by the NBAI 
AICTE. 

(vi) Efforts will be made to network all institutions of 
higher and technical education so that 
collaborative research and shared experiences 
strengthen our tertiary education. 

(vii) State Governments will also advise their 
universities to adopt/adapt UGC-approved 
curricula and to switch over to semester and 
credit systems, within two years. 
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(viii) States agreed to encourage their universities! 
colleges and technical education institutions to 
become members of INFLIBNET (Infonnation for 
Library Network) and INDEST (Indian National 
Digital Library for Engineering Sciences and 
Technology) consortia, respectively, so that they 
gain access to e-journals and other online 
academic resources through the centralized 
subscription process of these consortia. 

(ix) It was agreed that UGC should give development 
aid on preferentiai basis to institutions which are 
located in backward rural areas or cator to 
minorities, women or other disadvantaged 
sections. It was also agreed that UGC should 
work out suitable parameters for calculating the 
Diversity Index of the various institutions and 
provide rewards by way of enhanced 
developmental and other grants to institutions 
which score high on the Diversity Index, taking 
into account both recruitment and enrolment. 

6. Technical Education 

(i) States whose intake capacity in technical 
education courses per lakh population Is 
significantly less than the national average, 
agreed to Initiate necessary policies and 
programmes in the XI Plan so as to come up 
to the level of the national average. 

(Ii) State agreed to make efforts to set up, by the 
end of the XI Plan, a polytechnic in each of 
those Districts which do not have a polytechnic 
at present, but are large enough to sustain one. 
They also agreed to consider setting up 
Women's Polytechnics In such specially Identified 
districts as have no separate women's 
polytechnic at present. The Mlnbitry will work 
towards providing financial assistance of non-
recurring nature for this purpose. 

(iii) State Governments will advise their Universities 
to update/revise their curricula In technical 
education in consultation with AICTE, and also 
to switch over to semester and credit based 
grading system. 

(iv) AICTE should be asked to review the norms 
fixed for polytechnics as al80 for introduction of 
new subjects 80 88 to encourage private public 
participation. 

(v) AICTE should also be asked to develop 8Ulteble 

mechanisms for meaningful and effective 
consultations with the State Govemments. 

(vi) The Issue of having a minimum percentage of 
marks in the qualifying examination for 
admissions in the technical institutions was raised 
by the State Govemments. It was noted that 
the AICTE Regulations in this regard do not 
specify such a percentage and all those who 
pass the qualifying examination are eligible to 
appear in the entrance examinations conducted 
for admissions to various technical Institutions. 
It was agreed that the AICTE would examine 
the feasibility of imposing a condition of obtaining 
a minimum percentage of marks in the qualifying 
examinations for entry in the technical 
Institutions. 

7. Vocational Education 

Creatlon/upgradatlon of facilities which have bearing 
on sklllsltraining across all sectors of education need to 
be vil1orously pursued. This would Include, inter-sl/s, 
participation of tradellndustry/employer organisations in 
curriculum design and certification. A national framework 
of qualification for skills training would be devised. 

8. Dlatance Education 

(i) States agreed to liberally make available 
premises and other infrastructure of their 
Institutions to serve as study-centres/regional 
centres of IGNOU, and to pennit teachers in 
their Institutions of higher learning to take up 
the assigned work in IGNOU Study Centres 
subject to the condition that their nonnal work 
should not be affected and IGNOU compensates 
the Institutions at least to the extent of variable 
costs, giving some remuneration for the extra 
work done by the teachers. 

(ii) States notes the need to quickly enter into 
tripartite MoU with ISRO and MHRD for proper 
utilization of EDUSAT. All States which are yet 
to execute these MoUs, agreed to do so in the 
next two months. States which have already 
executed the MoUs agreed to intensify efforts 
for providing infrastructural and administrative 
facilities for installation and maintenance of 
Satellite Interactive Tennlnals (SITs) and Receive 
Only Tenninals (ROTs). 
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(iii) States welcomed the establishment of the 
·SAKSHAr Education Portal by the Ministry, and 
agreed to host It on State level servers as well, 
and also to develop and post on this portal, 
leaming modules in their respective languages, 
and suited to the State specific context. 

9. Minority Education 

The Scheme of introduction of modem subjects in 
Medrassa institutions, being a demand-driven scheme, 
needs to be widely publicized with the active involvement 
of the State Govemments. Special campaign would be 
launched by the MHRD, in association with State 
Governments, for willing Madrassa Institutions to volunteer 
for assistance under the Scheme. The National Institution 
of Open Schooling (NIOS) would launch a" programme of 
linking with willing Madrassa Institutions for imparting 
education in modern subjects and vocational education 
through open and distance leamlng mode, leading to 
appropriate certification of eligible and successful 
Madrassa students by the NIOS. 

/Tl'lIns/lltionj 

Role and Function. of Panch.yatl Raj Institutions 

4808. SHRI BAPU HARI CHAURE: Will the Minister 
of PANCHAYATI RAJ be pleased to state: 

(a) whether there is a clear cut demarcation of duties 
for the workers at every level of the Panchayatl Raj 
System; 

(b) if so, the details of the duties assigned to them; 
and 

(c) the role and the functions of Panchayati Raj 
Institutions in the villages? 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MANI SHANKAR AIYAR): (a) to (c) Article 243G of the 
Constitution provides that the legislature of a State may, 
by law, endow the Panchayats with such powers and 

authority as may be necessary to enable them to function 
as institutions of seH government and such law may 
contain provisions for devolution of powers and 
responsibility upon Panchayats at the appropriate level. 
subject to such conditions 88 may be specified therein, 
with respect to-

(I) the preparation of Plans for economic 
development and social Justice; 

(ii) the implementation of schemes for economic 
development and social justice as may be 
entrusted to them Including those in relation to 
the matters listed In the Eleventh Schedule. 

Accordingly, Panchayats can be assigned the 
responsibilities for any of the functions listed in the 11th 
Schedule and any other matter developed by the State 
Legislature. The role and functions of Panchayatl Raj 
Institutions in each State depends upon the scope of 
devolution of powers and responsibilities to Panchayats 
at each level as provided In the State Panchayatl Raj 
Legislations concerned. In order to evolve a national 
consensus on the transfer of powers to Panchayats in 
accordance with State Legislation, it was decided at the 
First Round Table of State Ministers of Panchayati Raj 
held in Kolkata In July 2004 that the States must firat 
identify activities related to the functions transferred to 
Panchayats which could be assigned to each level of the 
Panchayat. This exercise is termed "Activity Mapping- and 

is to be guided by the prinCiple of subsidiarity ,: 8. that 
any activity which can be undertaken at a lower level 
must be undertaken at that level alone and at no higher 
level. 

The transfer of functionaries to Panchayati Raj 
Institutions is required to be patterned on the activities 
assigned to different levels of Panchayats. At present 
States have devolved functions and functionaries to 
Panchayats to different extents in varying degrees. Details 
obtained from States are given in the encloHd Statement. 
It is the constant edneavour of the Ministry of Panchayati 
Raj to persuade the States to complete the exercise of 
Activity Mapping and make it real by the transfer of 
finances and functionaries to Panchayats in conformity 
with the Activity Mapping undertaken. 
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Status of Devolution of Ffunds, functions Md functlonatitAs to tINJ PllllClNlyIIIi R.j II18Ii1ution8 

Functional devolution Fiscal Devolution Devolution of 

Transfer Subjects Comments 
functionaries 

of Covered 
Subjects under 
through Activity 
Legislation Mapping 

2 3 4 5 

Andhra Pradesh 

17 9 Activity Mapping Is No Panchayat sector Only General 8taff 
under flnallutlon window in the given, departmental 

budget. Panchayats staff answer to 
get only SFC grants, departments 
some revenue 
assignments, CFC 
grants and 
SGRYINREGA 

Assam 

29 29 Activity Mapping 
lsaued In 2002 only 
on paper. Only 8 
departments have 
issued further orders 

Arunachal Pradesh 

3 ActIvity Mapping not No revenue Only skeleton staff 
done assignments. Only given 

source of funds are 
CFC grants, NREGA, 
SGRY 

Bihar 

25 25 Committee looking at CFC grants, NREGA, Only General staff 
activity mapping SGRY given, departmental staff 

anewer to departments 

Chhattisgartl 

29 27 Activity Mapping Panchayat sector Sahayak Gram 
under preparation, yet budget window Panchayat Adhikarl, 
to be notified exists. In 2006-07, Gram Panchayat , 

As. 803 crore, pertaining Adhlkari, Clerical 
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2 

Goa 

21 18 

Gujarat 

16 14 

Haryana 

29 10 
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3 

The Act ItseH 
extensively lists out 
the powers given to 
the Panchayats. In a 
sense, this Itself 
constitutes activity 
mapping. though a 
separate exercise is 
also under way. 

Activity mapping 
being worked out, but 
not completed and 
notified 

In 1996 detailed 
executive orders were 
issued for devolution, 

4 

to 12 departments 
have been allocated 
to Panchayats 

Tax revenue8 and 
non-tax revenues 
from devolved 
taxation powers, 

About Rs. 3600 crore 
of development 
expenditure developed 
to Panchayats (data 
for 2004-(6) 

Activity Mapping of 
Feb 2006 gives funds 
for certain 

382 

5 

and Clas8-IV cadres 
of Education Tribal 
Health and 7-8 other 
departments declared as 
dying cadres and new 
recruitment to these 
cadres is undertaken 
directly by the 
Panchayats. Chhattlsgarh 
has been particularly 
8uc::ceasful In recruitment 
of new Shlksha Karmis 
at the level of the 
Janpad • Panchayats. 
More than 30,000 
teachers have been 80 

recruited Into local level 
cadres 

Village Panchayats can 
appoint employees other 
than Secretary or Gram 
Sevak using Panchayat 
funda. In ZPI, CEO and 
Adhyaksha of ZP have 
fuH control over ZP etaff. 

2.2 lakh employee8 
developed to 
Panchayatl, mainly 
on deputation from 
State Government to 
Panchayat level poat, 
covering 11 departments. 

Activity mapping of 
Feb 2006 devolvel 
8taff through d.emed 



363 MAY 9, 2007 

2 

Himachal Pradesh 

26 15 

Jharkhand 

3 

in respect of 16 
departments, but 
remained largely on 
paper. In Feb 2006, 
Activity mapping was 
freshly issued for 
10 departments 

General notification 
on devolution of 
functions Issued for 
15 departm&nts in 
July, 1996. However, 
only 8 of these have 
further issued 
notifications 

No elections held to Panchayats 

Kamataka 

29 29 Activity Mapping 
completed in 
accordance with the 
recommendations of 
the GOI task force, in . 
August 2003. 

4 

departments, such 88 

health, public health, 
Irrigation, 
agriculture, forest, 
social justice, women 
and child development and 
animal husbandry Average 
Total funds devolved to 
each GPs (Incl. 12th FC) 
Is Rs. 4.38 lakhs. 

Devolution of funds 
revisited and 
corrected in October 
2004, to match 
functional 
devolution. 3561 
crore of plan funds 
(mostly tied to 
schemes) and about 
Rs. 4000 crore of 
non-plan funds 
devolved to 
Panchayats per 
annum and placed In 
their accounts in 
treasuries and banks. 

364 

5 

deputation In respect 
of 3 departments 

Staff Is with State 
Govt. Panchayat Is 
appointing authority 
for 6 types of 
employees of group 
C&D category. In 
addition, Panchayats 
can report on physical 
attendance in respect of 
2 categories of people. 

Staff of all 
departments for which 
functional devolution 
undertaken, devolved 
to Panchayats on 
deputation. GPs can 
appoint Panchayet staff, 
except Panchayat 
secretary. All transfers 
within the district done by 
committee headed by 
CEO of ZP. 
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2 

Kerala 

26 26 

• 

Madhya Pradesh 

23 23 
• 

• 

Maharashtra 

18 18 

• 
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3 

Responsibility 
mapping undertaken 
is now being 
revielted, 18 
departments are 
covered 

Fresh activity 
mapping completed 
by an NGO Is under 
the consideration of 
the govemment 

Activities devolved to 
Panchayats are listed 
in the list itself 

4 

Three categories of 
funds transferred to 
Panchayats, namely, 
(a) united plan 
allocation, (b) 
allocation for 
different subjects 
transferred to LSGIa, 
including plan and 
non-plan fundi tied 
to specific schemes 
(c) maintenance grant 
and general purpose 
grant. In 2005-06, 
Rs. 1375 crore wu 
transferred to 
Panchayats 

20 departments 
Indicate their funds 
that are to go to 
Panchayats. Each GP 
gets about AI. 1 lakh 
as united fund grant. 

Separate budget 
window for tranefer 
of state plan grants 
to Panchayats. 

6 

Staff of 14 
departments 
transferred to 
Panchayats, with 
disciplinary control 
and career review 
(through CAl) 
transferred to them. 

All Cla.s III village 
level functionaries 
converted into dying 
cadres and fresh 
recruitments undertaken 
undertaken by 
Panchayats. These 
Include Panchayat 
lecretaries, primary 
school teachers, 
anganwadl workers, etc. 

All Group-III and IV 
Panchayat 
functionaries 
appointed by 

Level 
to be 

Zilla 
Panchayatl. New 
amendment in 2003 
brings all village level 
officials under the Village 
Panchayats. 
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1 2 

Manlpur 

22 22 

Orissa 

25 9 

Punjab 

7 6 

MAV 9, 2007 

3 

So far only 

departments of 
RD & PR, C&I, 
Fisheries and Art and 

culture have isaued 
departmental 
notifications for 
devolving funds and 
functionaries to 

Panchayats 

In October 2006, 
orders were issued on 
activity mapping in 9 
departments. It is 
now reported that 10 
individual 

govemment 

departments have 
issued orders in 
furtherance of the 
same 

Devolution orders 

were issued in respect 
of 6 departments in 
October 2003. Now 
activity mapping has 

been completed for 
29 matters and awaits 
govemment approval. 

4 

In 2005-06, Rs. 2.85 

crore for non-plan 

and Rs. 63.07 lakhe 
for plan have been 

devolved to 

Panchayats 

Panchayats get plan 
and non-plan funds in 
respect of a few 

departments, mainly 
RD, PR 

Funds are not 

devolved to 
Panchayats, except 
CSS funds in respect 

of a few schemel, 

such as SGRV. 

6 

Staff of Government 

are posted to 

Panchayats and continue 
under the control and 

superintendence of the 

govemment. 

Officials of departmenta 
are to report to 
Panchayats in respect 
of transferred schemes. 
Panchayata do not make 
any appointment of their 
own. 

Seven departments 

propose to delegate 
powers of supervision 
to Panchayats. In 
health department, the 

powers of outsourcing 
the running of PHCs has 

been devolved to 

Panchayats. Recently. In 

education department, 
powers of recruitment of 

teachers h~ been given 
to Panchayats 
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2 3 4 5 

Rajasthan 

29 12 Activity mapping, About As. 135 crores OHlcials of 8 
based on the powers given to Panchayata departments placed 
sanctioned to the under the Finance with each Panchayat 
Panchayats under the Commission grants. through deputation 
law is ready, pending from govemment. 
approval of the 
Govemment 

Sikklm 

28 28 Activity mapping United block grants Staff on deputation 
completed and of Rs. 10 lakhs given from the Government. 
notified by the annually to GPs and Panchayat secretary 
Government in Rs. 50 lakha to ZPs. elected by the 
November 2006 departments give members. Draft 

their funds to Panchayatl Raj service 
Panchayats through rules prepared by the 
cheques for schemes. State and Is under 

examination by line 
departments. 

Tamil Nadu 

29 Activity Mapping to Only SFC grants At GP level, part-
be undertaken. A given to Panchayata. time clerks can be 
high level committee During 2005-06, appointed by the 
under about Rs. 196 crore Panchayat president. 
Chairpersonship of was given to Gram ZPs and Block 
the Minister for Rural Panchayata. Panchayats have no 
Development and control over line 
local administration department staff. 
set up 

Tripura 

29 21 Government orders Funds are given to Staff In re.pect of 21 
devolving function. Panchayats under the departments deputed 
to Panchayats ready gramodaya scheme. to Panchayats from 
for 12 departments According to the the government, 

recommendations of with Panchayats 
the SFC, the GPs are exercising powers of 
to get Rs. 100 per payment of salaries, 
capita, the PSis grant of leave, 
Rs. 60 and ZPs, As. 40. writing of CRs and 
However, the full diacipAnary action. 
amounts are not 
released and they get 
only about 25 percent 
of this allocation 
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2 

Uttar Pradesh 

12 

Uttaranchal 

14 9 

West Bengal 

29 15 

MAY 9, 2007 

3 

Functions relating 
to 12 departments 
have been transferred 
to Panchayats. 
Activity mapping is 
still under the 
consideration of the 
Govemment 

Activity mapping was 
issued in September 
2006, but 
departments, have not 
issued their 
notifications yet. 

Activity mapping 
completed in 
November 2005 

4 

Funds in respect of 
certain schemes 
transferred to 
Panchayats such as 
poverty alleviation 
schemes, mid-day 
meals, rural markets 
SGRY and other 
CSSs. In addition 
about Rs. 1174 crores 
have been ~ven ~ 
Panchayats under the 
SFC 
recommendations. 

Funds pertaining to a 
few CSSs alone are 
transferred to 
Panchayats 

Rs. 278 crore of State 
funds devolved to 
Panchayats In 2005-06 
88 budget grants. 
Reported that total 
transfer of funds to 
Panchayats in 2005-06 
was Rs. 1066 
crore. 

372 

5 

GPs have power of 
verification of 
attendance of all 
village level workers. 
Village level functiona-
ries of some 
departments were 
transferred to Gram 
Panchayats in 1999, but 
they were subsequently 
withdrawn. 

In January 005, 
executive orders were 
issued transferring 
powers of seeking 
information 
supervision 

and 
over 

employees of 14 
departments to 
Panchayats. 

EO of the ZP made 
appointing authority 
for all posts except 
group 0 poata at GP 
level, for which EO 
of Panchayat samiti 
is the appointing 
authority. Thia has 
been done by the WB 
Panchayat amendment 
Act 2006. !:ach GP has 
8 sanctioned posts. 
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Application. under R.T.I. 

4809. DR. DHIRENDRA AGARWAL: 
SHRI TUKARAM GANPATRAO RENGE 

PATIL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has been receiving 
applications under the Right to Information Act; 

(b) if so, the number of applications so received from 
January 1, 2006 to December 31, 2006; 

(c) the number out of the said applications on which 
information has been furnished till now; 

(d) whether any complaints have been received 
regarding discrepancies in the information provided; and 

(e) if so, the details thereof alongwith the number of 
officials against whom action has been initiated for the 
last one year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) 5626 applications have been received under the 
RTI Act in the Ministry of Communications & Information 
Technology for the period 1st January, 2006 to 31st 
December, 2006. 

(c) Out of above applications, information has been 
supplied on 5321 applications. 

(d) Complaints regarding incomplete information are 
received by the Appellate Authority in the Department 
concerned and the second appeal to the Central 
Information Commission. The appeals are disposed off 
by the respective Appellate Authorities as per their 
jurisdiction and in accordance with letter and spirit of the 
ATI Act. 

(e) No Action has been taken against any officer as 
the available Information has been given to the applicants 
as envisaged under the RTI Act. 

[English} 

RTI Act 

4810. SHRI ABDUL RASHID SHAHEEN: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Right to Information Act has been 
proved to be ineffective as no effective arrangement has 
been made in the States under this Act; 

(b) if so, the details thereof and the reasons therefor; 

(c) the details of the procedure being followed to 
provide information under Right to Information Act, State-
wise; 

(d) whether substantive information is made available 
to the applicants under the said Act; 

(e) If so, the reaaons therefor; 

(f) whether the Semi-Government, the Non-
Governmental Organisations and the Government 
recognised institutions also come under the ambit of the 
said Act; 

(g) if so, the details thereof and If not, the reasons 
therefor; 

(h) whether 'file noting' comes under the purview of 
Right to Information (RTI) Act; 

(i) if so, whether the DoPT has put up in their website 
informlltion showing that 'file noting' do not come under 
RTI Act; and 

(j) if so, the reaction of the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOURI): (a) and (b) No, Sir. All the States, except 
the State of J&K, are under statutory obligation to 
implement the Right to Information Act. 2005. All these 
states have constituted State Information Commissions. 

(c) to (e) All public authorities under the Central 
Govemment and the State Governments are required to 
provide information as per provisions contained in the 
Act. The information is provided through the CentraVState 
Public Information Officers. 
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(f) and (g) All organizations including the semi-
govemment organizations and Government recognized 
institutions established or constituted or owned or 
controlled or substantially financed by the Government 
and non-government organizations substantially financed 
by the Government come under the ambit of the Right to 
Information Act. 2005. 

(h) to (j) The DOPT on its website has stated that 
the term information ad defined in Section 2(f) of the RTI 
Act does not include "file noting". 

Vlalt of Externa' Affairs Minister to Afghanistan 

4811. SHRI JYOTIRADITYA M. SCINDIA: WUI the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether during his recent visit to Afghanistan. 
the Minister of External Affairs while offering US$ 100 
million additional Indian assistance to Afghanistan had 
indicated that India has sought transit route for such aid 
to Kabul through Pakistan; 

(b) if so. whether Pakistan has cleared the Indian 
proposal for transit of such aid to Afghanistan through 
Pak territory; 

(c) if so. the details of the terms and conditions 
made by Pakistan therefor; 

(d) the manner in which India aid is sought to be 
given to Afghanistan; 

(e) the steps taken by the Government in that 
direction; 

(f) whether Afghanistan has guaranteed any security 
to the Indians working in Afghanistan; and 

(g) if so. the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. 

(b) and (c) The issue of transit facility through 
Pakistani territory to facilitate implementation of 
development projects in Afghanistan has been regularly 
taken up with the Government of Pakistan. Pakistan 
permits transit to Afghanistan through Karachi port but 
not through the land route from India. In 2006. as an 
exception Pakistan psrmiHad the transit of mini-buses 

through its territory via Wagah border. Pakistan cites 
extraneous political reasons for not gIVing land transit 
facility to India. 

(d) and (e) The increased assistance of US$ 100 
million will be utilised for various development projects in 
Afghanistan for different sectors including Small 
Development Projects which have a short gestation period 
and a direct impact on the community life. 45 such 
projects in areas relating to health. education and 
community development have already been identified after 
due consultation with the Government of Afghanistan. 

(f) and (g) Govemment of India are in constant touch 
with the Govemment of Afghanistan. which has assured 
that it will take all the steps necessary to provide security 
to Indians In Afghanistan. 

Employment Opportunities In the Rural Areas 

4812. SHRI DUSHYANT SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposes to create 
adequate employment opportunities in the rural areas and 
small towns during the Eleventh Plan to stop the huge 
influx of rural migrants to the metros; 

(b) if so. the details thereof; 

(c) the Central schemes proposed to be sponsored 
in this regard; and 

(d) the funds earmarked for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
The Approach Paper to the Eleventh Five Year Plan 
envisages creation of 70 million work opportunities. both 
in rural and urban areas. Additional employment 
opportunities in the future will be generated mainly in the 
services and manufacturing sector, in particular. labour 
inten~lve sectors. such as food processing. leather 
products, footwear. textUes. tourism and construction. etc. 

(c) and (d) To supplement employment opportunities. 
various schemes such as National Rural Employment 
Guarantee Scheme (NREGS). Swaranjayanti Gram 
Swarozgar Yojana (SGSY). Sampoorna Grameen Rozgar 
Yojana (SGRY). Rural Employment Generation Programme 
(REGP). Prime Minister's Rozgar Yojana (PMRY) and 
Swama Jayanti Shahri Rozgar Yojana (SJSRY) are being 
implemented. 
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The funds eannarked for the Annual Plan 2007-08 

Schemes 

1. National Rural Employment 
Guarantee Scheme (NREGS) 

2. Swaranjayanti Gram Swarozgar 
Yolana (SGSY) 

3. Sampooma Grameen Rozgar 
Yojana (SGRY) 

4. Rural Employment Generation 
Programme (REGP) 

5. Prime Minister's Rozgar Yojana 
(PMRY) 

S. Swama Jayanti Shahri Rozgar 
Yojana (SJSRY) 

Decline In the Profit Margin of Cil 

4813. SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH "LALAN-: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment has assessed the decline 
in the profit margin of Coal India Limited (Cll) during the 
year 2006-07; 

(b) if so, the details thereof alongwlth the total profit 
of the company and percentage of the profit which 
constitutes of the capital investment therein; 

(c) whether there is any proposal to increase the 
profit margin of the company; 

(d) if 50, the details thereof and if not, the reasons 
therefor; and 

(e) the measures taken by the Government to 
increase the profit margin of the company? 

for each of the scheme are given below: 

(Rs.ln Crores) 

Outlay Area of Implementation 

12000.00 Rural Areas 

1800.00 Rural Areas 

2800.00 Rural Areas 

445.00 Rural Areas 

320.00 Both Rural & 
Urban Areas 

344.00 Urban Areas 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): (a) AgaInat the 
budgeted profit of Rs. 7,014 crore, Coal India Limited 
(Cll) and Its subsidiaries have made profit (Provisional) 
of Rs. 8,213 crore in 2006-07. 

However, the provisional profit figure of 2006-07 has 
declined by As. 4&4 crore compared to profit of Re. 8,Sn 
crore during the preceding year (2005-06). 

The main reasons for decline in profit against last 
year (2005-06) are: 

(I) Increase in the cost of production due to factors 
such as inflation, wage award, etc. by 2.28% 
and no upward revielon in the sate price. 

(ii) Discontinuance of E-marketing of coal from 
December, 2006. 

(b) Agures of profit before tax and capital employed 
in Cil and subsidiary companies are given below: 

Vear (Rupees in ClOre) Profit .1 • 
Profit Capital % age of CIpitaI 

employed ~ 

2006-06 B6n 13667 83.49% 

2008-01 (Prov.) 8213 16673 49.28% 
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(c) Profit of Cil has been projected at Rs. 8.462 
erore for the year 2007-08 with a production target of 
384.51 million tonnes. Percentage growth in production 
and profit have been envisaged as 6.49% and 3.04% 
respectively. 

(d) Profit target for 2007-08 for each company is 
given below: 

(As. in Crore) 

Company Profit Target for 2007-08 

ECl 184.07 

aCCl 48.24 

CCl 1191.61 

NCl 2131.69 

WCl 676.22 

SECl 2001.27 

MCl 1901.36 

NEClCIUCMPDll 2367.01 

Total 10501.47 

less Dividend 2039.16 

Overall Profit 8462.31 

(e) The steps taken by Coal India Limited for 
Increasing the profit margin of the company are as follows: 

(i) Increasing production of underground mines by 
using more number of Side Diacharge loaders! 
load Haul Dumpers (SDls/LHDs) and 
introduction of. Mass Production Technology 
wherever feasible. 

(Ii) Increasing productivity of men and machines. 

(iii) Aegulatlng contronable costs. 

(iv) Improvement in quality of eoa\. 

(v) Rationalization of manpower by closing down 
mines which are technically and economically 
unviable. 

(vi) Agreement with equipment suppll .. on galn11088 
sharing basis. 

/Engllsh} 

India's Role In RebuildIng Iraq 

4814. SHRI BALAS HOWRY VALLABHANENI: Will the 
Minister of EXTERNAL AFFAIRS be pleased to atate: 

(a) whether India is playing any active role in 
rebuilding Iraq; 

(b) if so, the details thereof; and 

(c) the benefits likely to be accrued to India as a 
result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIAS (SHRI E. AHAMED): (a) to (c) India 
have initiated various steps to contribute to the 
rehabilitation and reconstruction of Iraq. An assistance of 
US $ 20 million was committed by India to the Iraqi 
people In response to UN Secretary General's appeal of 
April 2003. Govemment of India have also contributed 
an amO'Jnt of US $ 10 million to the two Iraqi Trust 
Funds that are being coordinated by the UN and the 
World Bank for reconstruction of Iraq. India have offered 
assistance to Iraq in capacity building and development 
of its human resources by providing training In India to 
Iraqi officials and students in wide ranging areas. As part 
of its humanitarian assistance, Govemment of India have 
supplied milk powder to Iraqi chlldrel'l and there is also 
an ongoing 888lstance programme of providing fortified 
biscuits to Iraqi school children in cooperation with the 
UN World Food Programme. 

Development of Mumbel Port Trust'. Land 

4815. SHRIMATI NIVEDITA MANE: 
SHRI MOHAN RAWALE: 
SHRI SURESH KALMADI: 
SHAI EKNATH MAHADEO GAIKWAD: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Union Govemment has received a 
proposal from State Govemment of Maharashtra regarding 
preparation of Land Development Plan of Eastem Coastai 
Part of Mumbai City (Mumbai Port Trust's Land); 

(b) H so, the details thereof; 
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(c) whether the State Government of Maharashtra 
has requested the authorities of Mumbal Port Trust to 
jointly work with the State Govemment In the preparation 
of the Development Plan; 

(d) If so, the response of the Mumbal Port Trust 
thereon; and 

(e) the time by which the decision is likely to be 
taken by the Union Government in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) 
Government of Maharashtra has urged Department of 
Shipping to advise Mumbai Port Trust to jointly work with 
the Government for land development plan of Eastem 
Coastal Part of Mumbai City. Department of Shipping 
has apprised the State Government ot the position relating 
to availability of land with Mumbai Port Trust and its 
usage. 

(c) to (e) Mumbai Port Trust has received a draft 
report prepared by the Urban Design Research Institute 
(UDRI), the agency appointed by Government of 
Maharashtra in respect of development of Eastern Water 
Front from the Government of Maharashtra in June, 2005. 
The draft report prepared by UDRI was based on old 
data and incorrect assumptions which needed to be 
updated and revised. The comments on the draft report 
were forwarded to the Government of Maharaahtra on 
9.9.2005. Subsequently, the draft report was discussed 
in the Mumbai Port Trust In a series of meetings in 
consultation with the concerned organisations including 
representatives of Government of Maharashtra to take 
into account the port's business. The updated/revised 
report is yet to be received from UDRI/Government of 
Maharashtra. 

Upgl'lldatlon of Pal'lldlp Port 

4816. SHRI ANANTA NAYAK: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

pleased to state: 

(a) whether the Paradip Port has constructed new 
berths and terminals on BuDd, Operate and Transfer (BOT) 
basis; 

(b) if so, the number of such berths and terminals 
constructed; 

(c) the purpose for which these new berths and 
terminals would be used; 

(d) whether there Ie any other upgradation works 
undertaken in Paradip Port during the Tenth Plan and 
also proposed during the Eleventh Plan; and 

(e) if so, the details thereot? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) and (e) DevelopmentlUpgradation in Major Ports 
Is an ongoing process. Out of 11 projecta at an estimated 
cost of Rs. 22.70 crores included in the 10th Five Year 
Plan for Paradip Port Trust, 2 project8, namely 'Extension 
of Iron Ore Berth' and 'Installation of 2 Twenty Ton Mobile 
Cranes' have been completed. A total of 23 projects at 
an estimated cost of Rs. 2601.07 crorea have been 
identified in Paradip Port Trust for Implementation in the 
11th Plan Five Year Plan. These Include construction of 
berths, deepening of channel, modernizationlupgradation 
of cargo handling equipments, rail/road connectivity and 
other aesociated projects. 

Improving Local Governance 

4817. SHRI G.M. SIDDESWARA: Will the Minlater of 
PANCHAYATI RAJ be pleased to state: 

(a) whether the Government has formulated any plan 
to Improve the local governance through re-engineering 
of Government procesaes, modemization and effective use 
of technologies like IT; 

(b) If so, the details thereof; and 

(c) the efforts made by the Government for better 
local governance during the last three years? 

THE MINISTER OF PANCHAYATl RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN REGION (SHRI 
MAN I SHANKAR AIYAR): (a) and (b) In the resolutions 
paaaed in the Seventh Round Table of Ministers in charge 
of Panchayatl Raj held in Jaipur in December, 2004, it 
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was recognized that IT (Information Technology and 
Communication) is a vital input for capacity and capability 
building of Panchayatl Raj Institutions. It was also 
envisaged that IT ought to be primarily positioned as: 

• a decision-making support system for the 
Panchayats themselves; 

• a tool for transparency, disclosure of information 
to citizens, social audit; 

• a means for better and convergent delivery of 
services to citizens; 

• a means for improving intemal management and 
efficiency of Panchayats; 

• a means for Capacity-Building of representatives 
and officials of the Panchayats; 

• an e-Procurement medium. 

To implemfmt the resolutions of the Seventh Round 
Table, Government have formulated a Mission Mode 
Project on e-PRls under the National a-Governance plan 
for IT -enabled e-Governance at the Grarn Panchayat level. 

(c) The first task before the Ministry was to evolve 
a national consensus in respect of the Roadmap for 
Panchayati Raj through mutual consultation between the 
Centre and the State. The Ministry of Panchayati Raj 
convened Seven Round Tables of State Panchayati Raj 
Ministers with the Union Minister of Panchayati Raj 
between July and Decemebr 2004. The deliberations 
centered on the 18 identified dirnensions of Panchayati 
Raj ranging from the effective Devolution of the Functions, 
Finances and Functionaries to District Planning, Training 
and Capacity Building and IT-enabled e-governance. At 
the conclusion of each Round Table, nearly 150 action 
points, comprised in the Compendium, were unanimouslY 
adopted by all Panchayati Raj Ministers. This has become 
a National Roadmap for effective adopted by all 
Panchayati Raj Ministers. This has become a National 
Roadmap for effective Panchayati Raj. The National Road 
Map is being reinforced by State-~lfic Roadmaps based 
on Joint Statements of Conclusions or Memoranda of 
Understanding entered into between Chief Ministers of 
States and authorities concerned in Union Territories at 
the conclusion of Panchayati Raj tours by the Union 
Minister of Panchayati Raj to StateslUTs. So f.r, 21 such 
jointly signed statements have been issued. The texts of 
joint statements concluded before November, 2006 are 

included in the Report on 'The State of the Panchayats: 
A Mid-Term Review and Appraisal' tabled in both Houses 
of Parliament on 23 November, 2006. 

A Committee of Panhayati Raj Secretaries headed 
by th~ Secretary, Ministry of Panchayati Raj has been 
constituted to monitor the progress and implementation 
of these 150 Action Points. This Committee also services 
the Council of Panchayati Raj Ministers. The Committee 
of Secretaries has held eight meetings. The Council of 
Ministers has been convened twice, at Kochi, Kerala in 
August 2005 and at Bhubaneshwar, Orissa in June 2006, 
respectively. The third meeting of the Council is beIng 
scheduled shortly. 

The Empowered Sub-Committee of the National 
Development Councn is now Chaired by the Union Minister 
of Panchayati Raj. Its recommendations are binding on 
State Governments. The Sub-Committee had dealt with 
various aspects of devolution and closely monitors 
developments in this regard. 

NatIonal HIghway. Security Force 

4818. SHRI KAILASH MEGHWAL: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government is considering to set up 
National Highways Security Force (NHSF) as reported in 
the 'Economic Times' dated March 08, 2007; 

(b) if so, the details thereof; 

(c) whether the role of National Highways Security 
Force will be different from that of the Regional Transport 
Offices (RTOs); 

(d) if so, the details thereof; and 

(e) the steps proposed to be taken by the 
Government to ensure efficient functioning of NHSF? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. 

(b) to (e) Do not arise. 
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Reduction In lIIndUne Tariff 

4819. SHRI A.V. BELLARMIN: WiH the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether there Is a deep fall in the Revenue 
Income on account of the increasing cases of surrender 
of landline connections; 

(b) if so, whether there is any proposal to reduce 
the monthly rent of landline connections at par with private 
providers to avoid surrendering of landllne connections 
by the subscribers; and 

(c) the steps taken or proposed to be taken by the 
Government to sustain the subscriber base for landline 
phones? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) There is a fall in the 
revenue income on account of surrender of landline 
connections and other reasons, namely, stiff reduction of 
telephone tariffs and introduction of customer friendly 
plans. 

(b) At present, there Is no proposal to further reduce 
the monthly rentals as it is already quite competitive. 

(c) The following steps have been taken/proposed to 
be taken by the Government to sustain the subscriber 
base of landline phones: 

• A number of tariff schemes have been 
introduced to retain the customers including One 
India Plan. 

• Broadband connections are being provided on 
fixed liens at competitive tariff to retain the 
landline customers. 

• All exchanges have been made digital to improve 
service quality. 

• Rehabilitation of outdoor network is being done 
on continuous basis to reduce fault rate and 
Main Time Repair (MTR) of landline. 

• New Remote Station Units (RSUs)/Digital Loop 
Garrier System (DLCa) are being provided to 
reduce faults of landline. 

• New Value Added Services like broadband, 
Intelligence Network (IN) based services, Internet 
Protocol Television (IPTV) etc. are being 
provided to landline customers at affordable 
rates. 

• pre-paid Public Call Offices (PCOs) are being 
installed. 

• Opening of Sanchar Haat, Quick Customer 
Service Centre (QCSC), appointment of dealers 
and agents and by various methods to make 
bill payment, etc. for landllne customers. 

• Reviewing of tariff for various products and 
services to landllne customers so as to make 
them customer friendly, competitive and to suit 
all segments of the society. 

Promotion of Rural Health Mls.lon 

4820. SHRI ADHIR CHOWDHURY: 
SHRI JUAL ORAM: 
SHRI NIKHIL KUMAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has drawn up an 
elaborate plan to promote Rural Health Mission focusing 
on better interaction among the stakeholders to make 
the scheme more effective as reported in 'The Hindu' 
dated March 19, 2007; 

(b) if so, the details thereof; 

(c) whether any shortcomings have been witnessed 
in this regard: and 

(d) the corrective steps taken by the Government to 
rectHy the shortconHngs7 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) Yes Sir, the Government 
has implemented National Rural Health Mission (NRHM) 
throughout the country with special focus on 18 high 
focus states namely the 8 EAG states, the 8 north eastem 
states and states of Jammu and Kashmir and Himachal 
Pradesh. The NRHM envisages overall improvement in 
the range and quality of hospital care, decentralization of 
planning and implementation of health programmes, and 
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better intra and inter-sectoral convergence for effective 
utilization of resources. The NRHM provides overarchlng 
umbrella to existing National programmes of Health and 
Family Welfare. It addresses health In a lector-wide 
manner addressing the issues of sanitation and hygiene, 
nutrition and safe drinking water which are basic 
determinants of good health. 

Over the past two years, states have operationalised 
various strategies and launched many new initiatives to 
strengthen health care facilities at grass roots level. 
Detailed guidelines have been Issued to states for various 
strategies and progress is reviewed regularly through 
meetings and field visits. Operational clarifications are 
issued periodically and technical assistance Is provided 
as and when required 80 that the shortcomings, if any 
are removed and progres!3 of the NRHM remains on 
course. 

Development Work on NH-208 

4821. SHRI CHENGARA SURENDRAN: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether any proposal regarding the developmental 
works of NH-208 is pending with the Union Govemment 
for clearance; 

(b) If so, the details thereof; and 

(c) the amount provided in the Budget for 2007-08 
for the said work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a). and (b) Eleven works amounting 
to Rs. 22.68 crore have been sanctioned during 2006-07 
as per the availability of funds for the development of 
National Highway-208 passing through the states of Kerala 
and Tamil Nadu. There is no proposal pending with the 
Ministry. 

(c) An amount of Rs. 60.00 crOre and Rs. 90.00 
crore has been allocated for the development of National 
Highways in the States of Kerala and Tamil Nadu 
respectively during 2007-08 including the works on 
NH·208. 

{TrsnsIstionj 

By-Pa.. Road at SIYlnl Nlgar 

4822. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the construction of a by-pass road for 
Sivani Nagar on the National Highway No. 7 has been 
proposed; 

(b) H so, the action taken by the Government on the 
said proposal; and 

(c) the time by which the said by-pass road is likely 
to be constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The bypass to Seoni Town 
(Slvanl Nagar) is a part of four laning on BOT (Annuity) 
basis of Seoni to Madhya PradeshiMaharashtra section 
of NH-7, Letter of Acceptance (LOA) has already been 
issued on 8.1.2007, but the agreement has not yet been 
signed. The project Is targeted to be completed within 
30 month8 from dat. of commencement. 

Sino-Sri Lankan Agreement en Se. Harbour 

4823. SHRI CHANDRAMANI TRtpATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether China has signed an agreement with Sri 
Lanka for developing a 8ea harbour at Humbantota; 

(b) if so, the details thereof; 

(c) whether the above step of China will increase its 
interference in the Indian territorial water; 

(d) if so, the reaction of the Government thereof; 
and 

(e) the action taken by the GOVEffOment in this 
regard? 
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THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Government have 
seen press reports to this effect. The Sri lanka Ports 
Authority of the Consortium of China Harbour Engineering 
Company limited/Sino Hydro Corporation limited 
reportedly signed a contract for development of the 
Hambantota Harbour on March 12, 2007 in Colombo. 

(c) to (e) No. India exercises absolute sovereignty 
over its territorial waters. 

Pending Inter-St.te Road Propoula 

4824. SHRI NIHAl CHAND: 
SHAIMATI SUSHEELA BANGAAU lAXMAN: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether proposals amounting to As. 28.85 crore 
of Rajasthan under the Inter-State Roads are pending 
with the Union Government; 

(b) if so, the reasons therefor and their present status; 

(c) whether the Union Government is yet to release 
the funds to the State Govemment as per their demand; 

(d) if so, the reasons therefor; and 

(e) the time by which these proposals are likely to 
be approved and funds released for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. A list of 12 proposals 
amounting to Rs. 28.85 crore have been received in the 
Ministry for 'in principle' approval under Inter State 
Connectivity (ISC) Scheme for the year 2006-07. Out of 
these, only six proposals amounting to Rs. 15.08 crore 
could be agreed 'in principle' for the year 2006-07, 
keeping in view infer-se priority of works and availability 
of funds. 

(b) Does not arise. 

(c) No, Sir. During the year 2006-07, Rs. 6.67 crore 
has been released depending upon the progress of the 
sanctioned works. 

(d) Does not arise. 

(e) At present no releaaelsanctlon of propouls are 
pending In the Ministry. 

{English} 

Setting up of AIDS Coun.elling Centre. 

4825. SHAI l. RAJAGOPAl: 
SHAI NAVEEN JINDAL: 

Will the Minister of HEALTH AND FAMilY WELFARE 
be pleased to state: 

(a) the number of running AIDS Centres offering free 
testing, counselUng and treatment for AIDS patients, State-
wise; 

(b) whether the NACO has proposed for setting up 
of 4900 integrated Counselling and Testing Centres in 
the country; 

(c) if so, the number of AIDS Conselllng Centres 
proposed to be set up in the country, State-wise including 
that of Andhra Pradesh; 

(d) if so, the details thereof; 

(e) whether any special attention Is paid by ICTeS 
on the high-prevalence States; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WElFAAE (SHRIMATI 
PANABAKA lAKSHMI): (a) 4132 counselling and testing 
centres and 126 ART centres are offering free testing, 
counselling and treatment. The state-wise number of 
centres is given in the enclosed statement. 

(b) to (d) 4955 counselling and testing centres will 
be established by providing additional contractual staff 
during the next five year period under NACP-1I1. The 
state-wise number of centres proposed to be established 
as per the annual action plan 2007-08 is given in the 
enclosed statement. In addition, existing infrastructure and 
manpower in the public health facilities wlfl be utilised 
wherever feasible by training in counselling and laboratory 
techniques. 

(e) and (f) Priority has been accorded for establishing 
integrated counselling and testing centres In the high 
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prevalence states which have 2715 such centl'88 out of mobilised through the Global Fund for AIDS, Tuberculosis 
a total of 4132 centres. Additional funding has been and MalarIa for this put'pOSe. 

sr.tement 

tCTC and ART {AnlnlS In Ihs Countty 8S on Apti/ and fStp/s for 2007-08 

S!.No. States No. of ICTCs No. of ART Centres 

Existing Proposed for Existing Proposed for 
2007-08 2007-08 

2 3 4 5 6 

1. Ahmedabad MACS 8 4 0 0 

2. Andaman and Nlcobar Islands 9 4 0 0 

3. Andhra Pradesh 600 0 18 8 

4. Arunachal Pradesh 25 5 0 

5. Assam 51 12 2 0 

6. Bihar 207 0 2 2 

7. Chandlgarh 9 0 

8. Chennai MACS 42 0 0 0 

9. Chhattisgarh 52 48 1 2 

to. Oadra and Nagar Havel! 0 0 

11. Daman and Diu 2 0 0 

12. Delhi 62 34 9 0 

13. Goa 11 5 1 0 

14. Guiarat 221 0 2 3 

15. Haryana 60 0 1 0 

16. Himachal Pradesh 15 17 1 

17. Jammu and Kashmir 11 19 2 0 

18. Jharkhand 17 29 2 0 

19. Kamataka 561 0 15 12 

20. Kerala 58 48 5 0 

21. Lakshadweep 0 1 0 0 

22. Madhya Pradesh 55 48 2 2 
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2 3 

23. Maharashtra 604 

24. Manlpur 54 

25. Meghalaya 12 

26. Mizoram 21 

27. Mumbai MACS 76 

28. NagaJand 60 

29. Orissa 93 

30. Pondlcherry 10 

31. Punjab 33 

32. Rajasthan 72 

33. Sikkim 13 

34. Tamil Nadu 718 

35. Trlpura 6 

36. Uttar Pradesh 182 

37. Uttaranchal 29 

38. West Bengal 72 

Total 4132 

Dredging Projects In India 

4826. SHRI MANORANJAN BHAKTA: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the estimated size of the dredging market with 
the participation of foreign and Indian companies In India; 

(b) the details of the projects currently finalised by 
the Union Govemment in shipping sector; 

(c) whether the Government hal taken any decision 
to include Andaman and Nicobar Islands in the dredging 
project; and 

(d) if so, the details thereof and If not, the reasons 
therefor? 

4 5 6 

o 18 14 

o 5 2 

4 o 
12 o 

o o o 
o 4 2 

47 2 

4 o 
24 2 o 

84 2 2 

4 o 
o 18 8 

9 o 
o 3 3 

10 

84 2 2 

559 126 66 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) The Working 

Group Report on Ports for the Eleventh Five Year Plan, 

has projected total capital dredging requirement of 665.46 
million cubic metres and maintenance dredging 

requirement of 413.95 million cubic metres for India 

Including all Ports, Sethusamudram Shipping Corporation, 

Indian Navy and Fishing Harbours. Both Indian and foreign 

dredging companies can participate in the tenders floated 

by Project Authorities for respective dredging works. 

(b) Maintenance dredging is undertaken regularty 

by the Ports depending on their requirements. 

Government have recentty approved foHowing Capital 

Dredging projects: 



395 Wtiltfln ~fS • MAY 9, 2007 

Project Name 

Sethusamudram Ship Channel Project 

Deepening and widening of main harbour Channel and 
Jawahar Lal Nehru Port Channel Project 

Deepening of Channel project for Paradip Port 

Second Stage Deepening of Inner Harbour Entrance 
Channel and Tuming Circle for Vishakhapatnam Port 

Capital Dredging at Ennore Port Limited for the new 
Marine Liquid, Iron-ore and Coal terminals being 
developed on BOT basis. 

to OuBSIions 

Estimated Cost 
(in crores of Rupees) 

smtement 

2427.40 

800.00 

154.84 

45.08 

91.00 

396 

(c) and (d) Andaman and Nicobar Islands require 

only about 1,00,000 Cubic metres of dredging per annum, 

mostly for maintenance. 
Sta/trwise AHocslion for Maintenance & Repsirs (M&R) 

Budgetary Allocation under Model Conce •• lon 

Agreement 

4827. SHRI VIJOY KRISHNA: Will the PRIME 

MINISTER be pleased to state the State-wise budgetary 

allocations made for maintenance of highways under the 
Model Concession Agreement during 2007-08 as 
compared to 2006-2007. 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): A Model 
Concession Agreement does not provide for budgetary 

allocation for maintenance of highways. Currently, national 

highways are being maintained through normal contracts 

for repairs, etc. A total allocation of Rs. 814.38 crore 

(including an amount 0' Rs. 22.28 crore for the wort<s 
under Border Road Development Board) for the year 

2006-07 and a provision of Rs. 814.38 crore (including 

an amount of Rs. 20.06 crore for the wort<s under Border 

Development Board) for the year 2007-08 for the 

maintenance and repair of National Highways has been 

made Stat.wiae allocation for the year 2006-07 are given 

in the enclosed statement. State-wiae allooations for the 
year 2007-08 have not been made. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

wt:/IQ during /he year 2006-07 

(Rs. in crores) 

State/Union Territory Allocation 

2 3 

Andhra Pradesh 70.01 

Arunachal Pradeeh 0.30 

Assam 24.99 

Bihar 34.34 

Chandlgarh 0.66 

Chhattisgarh 25.85 

Delhi 0.43 

Goa 3.71 

Gujarat 35.29 

Haryana 24.27 

Himachal Pradesh 17.29 

Jharkhand 21.66 

Karnataka 37.78 
• 

Kerala 29.39 



• 

, 

• 

• 

• 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

2 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orisea 

Pondlcherry 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

NHAI 

Traffic studies 

NITHE 

MBIU (TN) 

BRDB 

Total 

3 

58.70 

61.55 

7.07 

11.21 

4.30 

4.36 

44.25 

0.89 

19.44 

61.58 

30.85 

49.78 

18.66 

20.16 

60.44 

10.00 

2.96 

0.13 

22.28 

814.38 

(TflInsllllionj 

A ..... ment Regarding Cancer Risk 

4828. PROF. MAHADEORAO SHIWANKAR: 
SHRI M. APPADURAI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government is assessing the 
increasing risk of Cancer due to intake of junk food In 
the country as reported In the 'Rashtriya Sahara' dated 
April 24, 2007; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (c) The 
information is being collected and will be laid on table of 
the House. 

HHHh Card to Senior Citizens 

4829. SHRI KAILASH NATH SINGH YADAV: 
SHRI KINJARAPU YERRANNAloU: 
SHRI oEVloAS PINGLE: 
SHRI SHISHUPAL N. PATLE: 
SHRI S.K. KHARVENTHAN: 
SHRI MOHO. TAHIR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the number of elderiy citizens living in the country 
as on date, State-wise; 

(b) whether the medical facility available to them is 
not at par with services offered In the foreign countries; 

(c) If so, the reasons for lack of such facilities; 

(d) whether any scheme has been Introduced for 
providing medical health facllttles to the senior cftlzens 
during the last three years; 

(e) if 50, the details thereof and If not, the reasons 
therefor; 

(f) whether Govemment proposes to provide health 
cards to the senior citizens during the Eleventh Five Year 
Plan; 

(g) if 50, the total amount proposed to be spent on 
the health care facillties for senior cftlzens during the 
Eleventh Five Year Plan; and 

(h) the other steps taken/proposed to be taken by 
the Govemment to provide effective medical facilities to 
the senior citizens? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
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PANABAKA LAKSHMI): (a) to (h) The number of elderly 
citizens living In the country as per census 2001 is given 
in the enclosed Statement. While in most of the western 
and developed countries, elderly citizens are normally 
covered under various insurance schemes in India, the 
facilities to the aged persons are available in all 
Government Hospitals and health centres alongwlth the 
general health care delivery system. In some of the 
Government Hospitals and dispensaries Geriatric Clinics 
are being conducted to provide comprehensive services 
so elderly citizens at one place. It is proposed to launch 
a separate programme for elderly during the Eleventh 
Five Year Plan. 

Population of persons Ilgsd 60 yMlS 
lind Ilbovs Slam-wise 

State 

Jammu and Kashmir 

Himachal Pradesh 

Punjab 

Chandigarh 

Uttaranchai 

Haryana 

Deihl 

Rajasthan 

Uttar Pradesh 

Bihar 

Sikkim 

Arunachal Pradesh 

Nagaland 

Manipur 

Mlzoram 

Tnpura 

Meghalaya 

No. of Persons aged 
60 years and above 

2 

675324 

547564 

2191693 

44912 

672128 

1584089 

719650 

3810272 

11649468 

5501274 

29040 

49916 

90323 

145470 

49023 

232549 

105726 

2 

Aeaam 1560366 

West Bengal 5700099 

Jharkhand 1578662 

Orissa 3039100 

Chhattisgarh 4504383 

Madhya Pradesh 4280924 

Gularat 3499063 

Daman and Diu 8042 

Dadra and Nagar Haveli 8814 

Maharashtra 8454660 

Andhra Pradesh 5788078 

Karnataka 4062022 

Goa 112273 

Lakshadweep 3729 

Kerata 3335675 

Tamil Nadu 5507400 

Pondlcherry 81016 

Andaman and Nlcobar islands 17366 

India 76622321 

Source: Census 2001 

Movement by Hindus of Sindh Province 

4830. SHRIMATI BHAVANA PUNOAUKRAO GAWAU: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 
SHRI BAPU HARI CHAURE: 
SHRI SANJAY DHOTRE: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Hindus and Sindh province in 
Pakistan have launched a movement agliinst inoidents of 
abductions of persons of their community; 
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(b) if so, the details thereof; 

(c) the reaction of the Govemment thereto; 

(d) whether the Govemment has taken up the issue 
with the Govemment of Pakistan; and 

(e) If so, the reaction of the Government of 
Pakistan? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) The Pakistani press 
has been canylng reports of violence including kidnapping 
against citizens of Pakistan belonging to minority groups, 
including Hindus. However, no movement by Hindus in 
the Sindh province has come to the notice of Government. 

(c) to (e) These reports have not been part of bilateral 
talks between India and Pakistan. 

(English} 

Statu. of NH-8. 16 and 18 In Andhra PradHh 

4831. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government has received any 
proposals from the State Govemment of Andhra Pradesh 
regarding maintenance/development of NH-9, NH-16 and 
NH-18; 

(b) if so, the status of each of these projects; and 

(c) the time by which the projects are likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) Yes Sir. Out of eighteen 
proposals received during the year 2006-07 from the State 
Government of Andhra Pradesh for development/ 
maintenance of NH-9, 16 and 18, fifteen proposals 
amounting to Rs. 43.72 erore have been sanctioned. The 
remaining three proposals could not be sanctioned due 
to limitation of funds. These proposals have now 
tentatively been included in Annual Plan 2007-08. 

/Ttanslslion} 

MedIcIne for Dlabetn 

4832. SHRI CHANDRAKANT KHAIRE: Will tt.e 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether fool-proof medicine for diabetes has been 
prepared from the poison of a particular kind of lizard; 

(b) if so, the details thereof; 

(c) whether the commercial production of this 
medicine has started; and 

(d) if so, the name under which It is available in the 
market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) According to Drug 
Controller General of india, antkllabetlcs drug -Exendatldew 

researched and developed by USA Company-MIs Eli-
Lilly, is derived from venom of Gila monster lizard. The 
drug is subjected to examination/evaluation as per Drugs 
and Cosmetics Rules in India. 

FinancIal A •• I.tance to Ov.r.... IndIan Projects 

4833. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Govemment has taken a decision to 
provide financial assistance in foreign exchange for the 
Indian projects being executed abroad; 

(b) if so, the details thereof, country-Wise; 

(c) whether the Govemment has laid down any norms 
in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) The Government provide 
promotional support in various ways for Indian project 
exports. This may also include financial assistance in 
foreign exchange as part of approved measures. No new 
or specific decision In thle regard has however been taken 
in recent times. 

(b) to (d) Do not arise. 
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[English} 

Proof of Pak· Aaalstance to Terrorl818 

4834. SHRI HITEN BARMAN: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether proof of Pakistan's assistance to terrorists 
was not placed before the Pakistani delegates during the 
bilateral talks held recently; and 

(b) if so, the reasons therefor? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Terrorism and drug-
trafficking are being discussed between India and Pakistan 
at Home Secretary level under the Composite Dialogue 
process. Three rounds of talks have been held since 
2004. Terrorism is also discussed in the India-Pakistan 
Joint Anti-terrorism Mechanism put In place to Identify 
and implement counter-terrorism Initiatives and 
investigations. Information on some terrorist incidents In 
India has been shared with Pakistan. 

12.00 hrs. 

PAPERS LAID ON THE TABLE 

[English} 

MR. SPEAKER; Now, the House shall take up Item 
No.3-Papers to be laid on the Table. 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): Sir, I beg to lay 
on the Table-

(1 ) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) section 
124 of the Major Port Trusts Act, 1963:-

(i) G.S.R. 115(E) published in Gazette of 
India dated the 1 at March, 2007, approving 
the Mumbai Port Trust (Transport, Handing 
and Storage of Dangerous Goods) 
RegulatiOns, 2007. 

(ii) G.S.R. 11e(E) published in Gazette of 
India dated the 1st March, 2007, approving 
the Mumbai Port Trust (Licensing and 
Control of Pilots) Regulations, 2007. 

[Placed in Library. SH No. L T -6388107] 

(2) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the Cochin Shipyard 
Limited and the Ministry of Shipping, Road 
Transport and Highways for the year 2007-2008. 

[Placed in Library. SH No. L T -6389107) 

(3) A copy each of the fonowing papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Govemment of the working 
of the Central Inland Water Transport 
Corporation Limited, Kolkata, for the year 
2005-2006. 

(II) Annual Report of the Central Inland Water 
Transport Corporation Limited, Kolkata, for 
the year 2005-2006, along with Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. StfHI No. L T -6390/07] 

(6) A copy of the Inland Waterways Authority of India 
(Amendment) Rules, 2007 (Hindi and English 
versions) published in Notification No. G.S.R. 31 
in Gazette of India dated the 24th February 2007, 
under section 36 of the Inland Waterways Authority 
of India Act, 1985 ... (In.nuptions) 

[Placed in Library. StfHI No. L T -6391/07] 

MR. SPEAKER: Hon. Members, please maintain 
silence in the House. 

THE MINISTER OF PANCHAYATI RAJ, MINISTER 
OF YOUTH AFFAIRS AND SPORTS AND MINISTER OF 
DEVELOPMENT OF NORTH EASTERN ~EGION (SHRI 
MAN I SHANKAR AIYAR): Sir I beg to lay on the Table-
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(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Sports Authority 
of India, New DeIhl, for the year 2004-
2005, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Sports Authority of India, 
New Delhi, for the year 2004-2005. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in library. SlHI No. l T -6392/07] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Rajiv Gandhi 
National Institute of Youth Development, 
Sriperumbudur, for the year 2005-2006, 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Rajiv Gandhi National 
Institute of Youth Development, 
Srlperumbudur, for the year 2005-2006. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in library. SlHI No. l T ~931071 

(S) (i) A copy of the Annual Report (Hindi and 
English versions) of the Nehru Yuva 
Kendra Sangathan, New Delhi, for the year 
2004-200S, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Nehru Yuva Kendra 
Sangathan, New Delhi, for the year 2004-
2005. 

(6) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (S) above. 

[Placed in library. SlHI No. l T --6394107] 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH 
PACHOUAI): Sir, i beg to lay on the Table-

(1 ) A copy each of the following Notifications (Hindi 
and English versions) under SUb-section (2) of 
section 3 of the All India Services Act, 1 9S1:-

(i) The Indian Administrative Service (Pay) 
Rules, 2007 published in Notification No. 
G.S.A. 213(E) in Gazette of India dated 
the 20th March, 2007. 

(Ii) The Indian Administrative Service (Fixation 
of Cadre Strength Second Amendment 
Regulations, 2006 published in Notification 
No. G.S.A. 774(E) in Gazette of India 
dated the 29th December, 2006. 

(iii) The Indian Administrative Service (Pay) 
Second Amendment Rules, 2006 published 
in Notification No. G.S.A. 77S(E) In 
Gazette of India dated the 29th December, 
2006. 

(Iv) The Indian POlice Service (Fixation of 
Cadre Strength) Amendment Regulations, 
2007 published in Notification No. G.S.A. 
21(E) In Gazette of India dated the 12th 
January, 2007. 

(v) The Indian Police Service (Pay) 
Amendment Aules, 2007 published In 
Notification No. G.S.A. 22(E) In Gazette 
of India dated the 12th January, 2007. 

(vi) The Indian Administrative Service (Fixation 
of Cadre Strength) Second Amendment 
Regulations, 2007 published in Notification 
No. G.S.A. 277(E) In Gazette of India 
dated the 10th April, 2007. 

(vii) The Indian Administrative Service (Pay) 
Second Amendment Aules, 2007 pubIl8hed 
in Notification No. G.S.A. 278(E) in 
Gazette of India dated the 10th April, 
2007. 

(viii) The Indian AdminIstrative Service (Fixation 
of Cadre Strength) Amendment 
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Regulations, 2007 published in Notification 
No. G.S.A. 170(E) in Gazette of India 
dated the 2nd March, 2007, together with 
a corrigendum thereto published in 
Notification No. G.S.A. 279(E) dated the 
10th April, 2007. 

(ix) The Indian Administrative Service (Pay) 
Amendment Rules, 2007 published in 
Notification No. G.S.A. 171(E) in Gazette 
of India dated the 2nd March, 2007. 

(x) The Indian Police Service (Fixation of 
Cadre Strength) Amendment Regulations, 
2007 published in Notification No. G.S.R. 
89(E) in Gazette of India dated the 16th 
February, 2007. 

(xi) The Indian Police Service (Pay) 
Amendment Rules, 2007 published in 
Notification No. G.S.A. 9O(E) in Gazette 
of India dated the 16th February, 2007. 

(xii) The All India Services (Death-cum-
Retirement Benefits) Amendment Rules, 
2007 published In Notification No. G.S.A. 
20(E) in Gazette of India dated the 12th 
January, 2007. 

[Placed in Library. SH No. L T --6395107] 

(2) A copy of the Central Secretariat Service 
(Promotion of Grade-I and Selection Grade) 
Amendment Regulations, 2005 (Hindi and English 
versions) published in Notification No. G.S.A. 139 
in Gazette of India dated the 17th June 2006 
i&8ued under sub-rule (4) of Rule 12 of the Central 
Secretariat Service Rules, 1962. 

(3) Statement (Hindi and English verslona) showing 
reasons for delay in laying the papers mention8ct 
at (2) above. 

[Placed in Library. SH No. L T -«396107] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): Sir, on behalf 
of my colleague, Shrimati Panabaka Lakshmi, I beg to 
lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of 
MedIcaJ Research, New Delhi, for the year 
2005-2006. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Indian Council of 
Medical Research, New Delhi, for the year 
2006-2006, together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and EnglilSh 
versions) by the Government of the 
working of the Indian Council of Medical 
Research, New Delhi, for the year 2005-
2006. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed in Library. SH No. L T --6397/07] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Medical Council 
of India, New Delhi, for the year 2005-
2006. 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Medical Council 
of India, New Deihl, for the year 2005-
2006, together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the MedICal Council of India, 
New Deihl, for the year 2005-2006. 

(4) Statement (Hindi and English versions) showing 
reasons for delay Inlaying the papers mentioned 
at (3) above. 

[Placed In library. SH No. L T --6398/07] 

(5) A copy of the Indian Medicine Central Council 
(Poet-graduate Unani Education) Regulations, 2007 
(Hindi and EngHsh versions) published in Notification 
No. 11-812007 (U) (PG Reg!.) in Gazette of India 
dated the 22nd February 2007 under sub-section 
(3) of section 36 of the Indian MedIcIne Central 
Council Ad, 1970. 

[Placed in Library. S. No. LT--6399/07] 

(6) A copy of the Drugs and Cqsmetica (3rd 
Amendment) Rules, 2006 (Hindi and EngllBh 
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versions) published in Notification No. G.S.R. 352(E) 
in Gazette of India dated the 8th June, 2006 under 
section 38 of the Drugs and Cosmetics Act, 1940. 

(4) Two statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (6) above. 

[Placed in Library. SH No. LT~OOlO7] 

(8) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Govemment of the wor1<lng 
of the HIndustan Latex Limited, 
Thiruvananthapuram, for the year 2005-
2006. 

(iI) Annual Report of the Hlndustan Latex 
Limited, Thiruvananthapuram, for the year 
2005-2006, along with Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

(9) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (8) above. 

[Placed in Library. SH No. LT~1/07] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (DR. DASARI NARAYANA RAO): Sir, I beg to lay 
on the Table a copy of the Memorandum of 
Understanding (Hindi and EngUsh versions) between the 
Coal India Limited and the Ministry of Coal for the year 
2007-2008. . .. (Intsrn;ptlons) 

[Placed in Library. Sse No. L T ~2107] 

MR. SPEAKER: It seems to be a mal1<et now. I 
request all of you. The House proceedings are going on 
and everybody has started their own discussion I It is 
impossible for the Chair to understand what is going on. 
Please maintain silence in the House. 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): Sir, I beg to lay on the Table-

(1) A copy of the Intelligent Network Services in Multi 
Operator and Multi Network Scenario Regulations, 

2006 (Hindi and English versions) published in 
Notification No. 416-212003-FN in Gazette of India 
dated the 27th November, 2007, under seetlor, 37 
of the Telecom Regulatory Authority of India Act, 
1997, together with a corrigendum thereto published 
in Notification No. 416-212003-FN (Vol. III) dated 
the 2Sh January, 2007. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. SH No. LT-6403/07] 

~3) A copy of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of 
the Companies Act, 1956:-

(i) Review by the Govemment of the working 
of the ITI limited, Bangalore, for the year 
2005-2006. 

(il) Annual Report of the ITI Limited, 
Bangalore, for the year 2005-2006, along 
with Audited Accounts and comments of 
the Comptroller and Auditor General 
thereon. 

(4) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (3) above. 

(Placed in Library. SH No. L T -6404/07) 

(5) A copy of the Memorandum of Understanding (Hindi 
and English versions) between the I.T.1. Limited 
and the Department of Telecommunications, Ministry 
of Communication and Information Technology for 
the year 2006-2007. 

(Placed in Library. SH No. L T -6405/07) 

(6) A copy of the Indian Post Office (Amendment) 
Rules, 2007 (Hindi and English versions) published 
in Notification No. G.S.A. 210(E) in Gazette of India 
dated the 20th March, 2007, under sub-section (4) 
of section 74 of the Indian Post Office Act, 1698. 

[Placed in Library. SH No. L T -6406107] 
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(7) A copy of the Outcome Budget (Hindi and English 
versions) of the Department of Telecommunications, 
Ministry of Communications and Information 
Technology for the year 2007-2008. 

[Placed in Library. See No. L T --6407/07) 

(8) A copy of the Telecommunication Interconnection 
(Port Charges) Amendment Regulations, 2007 
(Hindi and English versions) published in Notification 
No. F. No. 409-1012006-FN in Gazette of India 
dated the 2nd February, 2007, under section 37 of 
the Telecom Regulatory AuthOrity of India Act, 
1997. 

[Placed in Library. See No. L T --6408107) 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): Sir, I beg to lay on the Table-

( 1 ) A copy each of the follOwing Notifications (Hindi 
and English versions) under section 10 of the 
National Highways Act, 1956:-

(i) S.O. 161 (E) published in Gazette of India 
dated the 8th February, 2007 regarding 
acquisition of land for building, 
maintenance, management and operation 
of National Highway No. NE-II (EASTERN 
PERIPHERRAL EXPRESSWAY) (Sonepat 
section) In the State of Haryana. 

(ii) S.O. 299(E) published in Gazette of India 
dated the 28th February, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of Nation~1 

Highway No. 2 (Bhauntl-Fatehpur Border 
section) In the State of Uttar Pradesh. 

(iii) S.O. 162(E) published in Gazette of India 
dated the 8th February, 2007 regarding 
acquisition of land for building, 
maintenance, management and operation 
of National Highway NE-II (EASTERN 
PERIPHERRAL EXPRESSWAY) (Baghpat 
section) in the State of Uttar Pradesh. 

(iv) S.O. 163(E) published in Gazette of India 
dated the 8th February, 2007- making 
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certain amendments in the Notification No. 
S.O. 1214(E) dated the 28th July, 2006. 

(v) S.O. 111 (E) published In Gazette of India 
dated the 5th February, 2007 regarding 
acquisition of land for building, 
maintenance, management and operation 
of National Highway NE-II (EASTERN 
PERIPHERRAL EXPRESSWAY) (Gautam 
Budh Nagar section) in the State of Uttar 
Pradesh. 

(vi) S.O. 112(E) published In Gazette of India 
dated the 5th February, 2007 making 
certain amendments in the Notification No. 
S.O. 1307(E) dated the 14th August, 2006. 

(vii) S.O. 290(E) published In Gazette of India 
dated the 26th February, 2007 regarding 
acquisition of land for building (widening), 
maintenance, management and operation 
of National Highway No. 26, jncluding 
construction of bypasses (Lalitpur-Sagar 
section) in the State of Uttar Pradesh. 

(viii) S.O. 283(E) published in Gazette of India 
dated the 23rd February, 2007 regarding 
acquisition of land for building (six lanlng), 
maintenance, management and operation 
of National Highway No. 8 (Bharuch-Surat 
section) in the State of GuJarat. 

(Ix) S.O. 287(E) published in Gazette of India 
dated the 26th February, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 11, (Mahua-Jalpur section) 
In the State of Rajasthan. 

(x) S.O. 352(E) published in Gazette of India 
dated the 13th March, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No.3, (Agra-Gwallor section) in 
the State of Rajasthan. 

(xi) S.O. 386(E) published in Gazette of India 
dated the 16th March, 2007 regarding 
acquisition of land for building (four-laning, 
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etc.), maintenance, management and 
operation of National Highway No. 22, 
(Zirakpur,Parwanoo Section and Pinjore-
Kalka-Parwanoo bypass) in the State of 
Himachal Pradesh. 

(xii) 5.0. 75(E) published in Gazette of India 
dated the 24th January, 2007 making 
certain amendments In the Notification No. 
5.0. 2oo5(E) dated the 17th November, 
2006. 

(xiii) S.O. 180(E) published in Gazette of India 
dated the 12th February, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No.4, (Belgaum-Maharashtra 
Border Section) in the State of Kamataka. 

(xiv) S.O. 181(E) published in Gazette of India 
dated the 12th February, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No.4, (Belgaum bypass Section) 
in the State of Kamataka. 

(xv) 5.0. 285(E) published In Gazette of India 
dated the 26th February, 2007 making 
certain amendments In the Notification No. 
5.0. 44(E) dated the 3rd January, 2006. 

(xvi) 5.0. 387(E) published in Gazette of India 
dated the 16th March, 2007 making certain 
amendments in the Notification No. 5.0. 
840(E) dated the 1 st June, 2006. 

(xvii) 5.0. 429(E) published in Gazette of india 
dated the 23rd March, 2007 making certain 
amendments in the Notification No. 5.0. 
556(E) dated the 7th June, 2000. 

(xviii) 5.0. 116(E) published in Gazette of India 
dated the 6th February, 2007 making 
certain amendments in the Notification No. 
S.O. 1793(E) dated the 13th October, 
2006. 

(xix) 5,0. 421 (E) published in Gazette of India 
dated the 23rd March, 2007 regarding 

acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No.7, (Nagpur-Hyderabad 
Section) in the State of Andhra Pradesh. 

(xx) 5.0. 376(E) published in Gazette of India 
dated the 15th March, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No.7, (Hyderabad-Bangalore 
SectIon) In the State of Andhra Pradesh. 

(xxi) 5.0. 329(E) published in Gazette of India 
dated the 7th March, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of Natlonai 
Highway No.7, (Lakhnadon-Madhya 
Pradesh-Maharashtra Border Section) In 
the State of Madhya PradeSh. 

(xxii) S.O. 381(E) published In Gazette of India 
dated the 15th March, 2007 regarding 
acquisition of land for building (widening), 
malntenanoe, management and operation 
of National Highway No. 26, (Jhansi-
Lakhnadon Section) In the State of 
Madhya Pradesh. 

(xxiii) 5.0. 414(E) published in Gazette of India 
dated the 22nd March, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 26, (Jhansi-Lakhnadon 
Section) in the State of Madhya Pradesh. 

(xxiv) 5.0. 291 (E) and 5.0. 292(E) published in 
Gazette of India dated the 26th February, 
2007 regarding acquisition of land for 
building (widenlng/four-Ianing, etc.), 
maintenance, management and operation 
of different stretches of National Highway 
No. 26, including construction of bypassing 
(Jhansi-Lakhnadon Section) in the State 
of Madhya Pradesh. 

(xxv) 5.0. 1540(E) and 5.0. 1541(E) published 
in Gazette of India dated the 15th 
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September. 2006 regarding acquisition of 
land for building (four-Ianing). maintenance, 
management and operation of different 
stretches of National Highway No.7, 
(Madurai-Kanniyakumari Section) In the 
State of Tamil Nadu. 

(xxvi) S.O. 1964(E) published in Gazette of India 
dated the 14th November, 2006 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 46, (Krishnagirl-Ranipet 
Section) in the State of Tamil Nadu. 

(xxvii) S.O. 1955(E) published in Gazette of India 
dated the 14th November. 2006 regarding 
acquisition of land for building (widening! 
four-Ianing. etc.), maintenance, 
management and operation of National 
Highway No.7, (Madurai-Kanniyakumari 
Section) in the State of Tamil Nadu. 

(xxviii) S.O. 1976(E) published in Gazette of India 
dated the 16th November. 2006 regarding 
acquisition of land for building (widening! 
four-laning, etc.). maintenance. 
management and operation of National 
Highway No. 55, (Tindivanam-Villupuram-
Tiruchirappalli Section) in the State of 
Tamil Nadu. 

(xxix) S.O. 1982(E) published in Gazette of India 
dated the 17th November. 2006 regarding 
acquisition of land for buUdlng (four-taning). 
maintenance, management and operation 
of National Highway No.7. (Salem-Karur 
Section) in the State of Tamil Nadu. 

(xxx) S.O. 2013(E) published in Gazette of India 
dated the 24th November. 2006 authorizing 
the Special District Revenue Officer (LA), 
Kancheepuram and Thiruvallur District. 
Tamil Nadu to acquire land on National 
Highway Nos. 4 and 45 for widening of 
Chennai Bypass (Phase-I) in the State of 
Tamil Nadu. 

(xxxi) S.O. 2037(E) published in Gazette of India 
dated the 28th November. 2006 regarding 
acquisition of land for building (widening! 
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four-Ianing). maintenance, management 
and operation of National Highway No.7, 
(Bangalore-Salem-Madurai Section) in the 
State of Tamil Nadu. 

(xxxii) S.O. 2044(E) published in Gazette of India 
dated the 30th November. 2006 making 
certain amendments in two Notifications 
mentioned therein. 

(xxxiii) S.O. 2149(E) published In Gazette of India 
dated the 26th December, 2006 regarding 
acquisition of land for building (widening! 
four-Ianing and junction improvement! 
construction, for free flow facilities), 
maintenance, management and operation 
of National Highway No. 45 in the State 
6f Tamil Nadu. 

(xxxiv) S.O. 90(E) published in Gazette of India 
dated the 31st January, 2007 regarding 
acquisition of land for building (four-Ianing) 
of National Highway No. 45 (Chengalpattu-
Tindlvanam section), including 
strengthening of Tambaram-Chengalpattu 
section In the State of Tamil Nadu. 

(xxxv) S.O. 91 (E) published in Gazette of India 
dated the 31st January. 2007 regarding 
acqulaltlon of land for building (four-tailing) 
of National Highway No. 46 (Krlshnaglrl-
Ranipet section) in the State of Tamil 
Nadu. 

(xxxvi) S.O. 92(E) published in Gazette of India 
dated the 31at January. 2007 making 
certain amendments In the Notification No. 
S.O. 1538(E) dated the 15th September, 
2006. 

(xxxvii) 5.0. 383(E) published In Gazette of India 
dated 16th March. 2007 regarding 
acquisition of lan<i for building (widening! 
four-Ianlng. etc.), maintenance. 
management and operation of National 
Highway No. 7 (Salem-Karur section) in 
the State of Tamil Nadu. 

(xxxviii) 5.0. 264(E) published in Gazette of India 
dated 22nd February. 2007 regarding 
acquisition of land for building (four-Ianing), 
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mainten&nQe, management and operation 
of National Highway No. 7 (Madural-
Kannlyakurnerl section) in the State of 
Tamil Nadu. 

(xxxix) 5.0. 266(E) published in Gazette of India 
dated 22nd February, 2007 regarding 
acquisition of land for building (four-Ianing), 
maintenance, management and operation 
of National Highway No.7, including 
bypass (Salem-Karur section) In the State 
of Tamil Nadu. 

(xl) 5.0. 266(E) and 5.0. 267(E) published In 
Gazette of India dated 22nd February, 
2007 regarding acquisition of land for 
building (widenlnglfour-Ianing), 
maintenance, management and operation 
of different stretechea on National Highway 
No.7, (Salem-Karur section) in the State 
of Tamil Nadu. 

(xli) 5.0. 271 (E) and S.D. 272(E) published In 
Gazette of India dated 23rd February, 
2007 regarding acquisition of land for 
building (wldeninglfour-Ianing), 
maintenance, management and operation 
of different streteches of National Highway 
No.7, (Krlshnaglri-Thoppur Ghat section) 
in the State of Tamil Nadu. 

(xlii) 5.0. 273(E), S.D. 275(E) and 5.0. 276(E) 
published in Gazette of India dated 23rd 
February, 2007 regarding acquisition of 
land for building (widenlng/four-Ianlng), 
maintenance, rnenagement and operation 
of different stretches of National Highway 
No.7, (Krishnagiri-Thoppur Ghat section) 
in the State of Tamil Nadu. 

(xliii) S.D. 274(E) published in Gazette of India 
dated 23rd February, 2007 making certain 
amendments in the Notification No. 5.0. 
1356(E) dated the 24th August, 2006. 

(xliv) 5.0. 277(E) published in Gazette of India 
dated 23rd February, 2007 making certain 
amendments in the Notification No. 5.0. 
715(E) dated the 15th May, 2006. 

(xlv) 5.0. 278(E) published In Gazette of India 
dated 23rd February, 2007 making certain 
amendments in the Notification No. 5.0. 
1282(E) dated the 10th August, 2006. 

(xlvi) 5.0. 279(E) published in Gazette of India 
dated 23rd February, 2007 regarding 
acquisition of land for building (widening! 
four-Ianlng), maintenance, management 
and operation of National Highway No.7, 
(Salem-Karur section) In the State of Tamil 
Nadu. 

(xlvii) 5.0. 45(E) published in Gazette of India 
dated 17th January, 2007 regarding 
acquisition of land for building (widening/ 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 45, (Tlndlvanam-Villupuram-
Tlruchirappelll section) In the State of Tamil 
Nadu. 

(xlviii) 5.0. 64(E) and S.D. 55(E) published in 
Gazette of India dated 19th January, 2007 
regarding acquisition of land for building 
(wldenlngl'four-Ianlng, etc.), maintenance, 
management and operation of National 
Highway No.7, (Salem-Karur section) in 
the State of Tamil Nadu. 

(xlix) 5.0. 56(E) published in Gazette of India 
dated 19th January, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No.7, (Madurai-Kannlyakumari 
section) In the State of Tamil Nadu. 

(I) 5.0. 57(E) published In Gazette of India 
dated 19th January, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No.7, (Bangalore-Salem-Madural 
section) in the State of Tamil Nadu. 

(Ii) 5.0. 59(E) published In Gazette of India 
dated 20th January, 2007 regarding 
acquisition of land for building 
(construction) of Chennai Bypass 
(Phase-II) connecting National Highway 
Nos. 4 and 5 in the State of Tamil Nadu. 
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(Iii) S.O. 60(E) published in Gazette of India 
dated 20th January, 2007 regarding 
acquisition of land for building 
(construction) maintenance, management 
and operation of Chennai Bypass 
(Phase-II) connecting National Highway 
Nos. 4 and 5 in the State of Tamil Nadu. 

(Iiii) S.O. 84(E) published in Gazette of India 
dated 25th January, 2007 regarding 
acquisition of land for building (four-laning), 
maintenance, management and operation 
of National Highway No.7, (Madural-
Kanniyakumarl section) in the State of 
Tamil Nadu. 

(Iiv) S.O. 117(E) to S.O. 120(E) published In 
Gazette of India dated 6th February, 2007 
regarding acquisition of land for buDding 
(widening/four-Ianing, etc.), maintenance, 
management and operation of different 
stretches of National Highway No.7, 
(Madurai-Kannlyakumarl section) in the 
State of Tamil Nadu. 

(Iv) S.O. 197(E) pubHshed in Gazette of India 
dated 14th February, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 45, (Tlndlvanam-Villupuram-
Tlruchirappali section) in the State of Tamil 
Nadu. 

(Ivi) S.O. 343(E) and S.O. 344(E) published In 
Gazette of India dated 12th March, 2007 
regarding acquisition of land for building 
(widening/four-laning, etc.), maintenance, 
management and operation of different 
stretches of National Highway No. 45, 
(Krlshnagiri-Thoppur Ghat section) In the 
State of Tamil Nadu. 

(Ivii) S.O. 345(E) published in Gazette of India 
dated 12th March, 2007 making certain 
amendments in the Notification No. S.O. 
1710(E) dated the 5th October, 2~. 

(Iviii) S.D. 346(E) published in Gazette of India 
dated 12th March, 2007 making certain 
amendments in the Notification ~o. S.O. 
1711 (E) dated the 5th October, 2006. 
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(lix) S.O. 347(E) published in Gazette of India 
dated 12th March, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No.7, (Madurai-Kanniyakumarl 
section) in the State of Tamil Nadu. 

(Ix) S.D. 358(E) and S.O. 359(E) published in 
Gazette of India dated 13th March, 2007 
regarding acquisition of land for building 
(widening), maintenance, management and 
operation of Chennai Bypass (Phase-I) 
connecting different stretches of National 
Highway Nos. 4 and 45 in the State of 
Tamil Nadu. 

(Ixi) S.O. 360(E) published in Gazette of India 
dated 13th March, 2007 regarding 
acquisition of land for widening of National 
Highway No. 4 (Maduravoyal By-pass to 
Koyambedu Junction) in the State of Tamil 
Nadu. 

(Ixii) S.D. 382(E) published in Gazette of India 
dated 16th March, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No.7, (Bangalore-Salem-Madurai 
section) in the State of Tamil Nadu. 

(Ixiii) S.O. 1774(E) published in Gazette of India 
dated 17th October, 2006 regarding rates 
of fee to be recovered from the users of 
four-Ianed stretch of National Highway 
No. 5 (Bhubaneshwar to Chattia) in the 
State of Orissa. 

(Ixiv) S.O. 384(E) published in Gazette of India 
dated 16th March, 2007 regarding 
acquisition of land for building (widening! 
four-laning, etc.), maintenance, 
management and operation of National 
Highway No. 47, (Walayar-Thrissur section) 
In the State of Kerata. 

(Ixv) S.D. 2a6(E) published In Gazette of India 
dated 26th February, 2007 authorizing the 
Sub-Oivisional Officer, OeOri, Maharashtra 
as the competent authority to acquire land 
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for building (widening), maintenance, 
management and operation of existing 
National Highway including construction of 
bypasses, in the State of Maharashtra. 

(Ixvi) 5.0. 426(E) published in Gazette of India 
dated 23rd March, 2007 authorizing the 
Special Land Acquisition Officer, Ralgad 
(1) Alibag, as the competent authority to 
acquire land for building (widenlnglfour-
laning, etc.), maintenance, Management 
and operation of the National Highway No. 
17 (Panvel-Indapur section), Including 
construction of bypasses, in the State of 
Maharashtra. 

(Ixvii) 5.0. 294(E) published in Gazette of India 
dated 27th February, 2007 authorizing the 
Deputy Collector and Special Land 
Acquisition Officer No.5, as the competent 
authority to acquire land for building 
(widening/four-laning, etc.), maintenance, 
Management and operation of the National 
Highway No. 9 (Pune-Solapur section) In 
the State of Maharashtra. 

(Ixviii) 5.0. 295(E) published in Gazette of India 
dated 27th February, 2007 authorizing the 
Deputy Collector and Special Land 
Acquisition Officer No. 17, as the 
competent authority to acquire land for 
building (widening/four-laning, etc.), 
maintenance, Management and operation 
of the National Highway No. 9 (Pune-
Solapur section) in the State of 
Maharashtra. 

(Ixix) 5.0. 32B(E) published in Gazette of India 
dated 7th March, 2007 making certain 
amendments in the Notification No. 5.0. 
1247(E) dated the 2nd August, 2006. 

(Ixx) 5.0. 349(E) published in Gazette of India 
dated 12th March, 2007 regarding 
acquisition of land for building, 
maintenance, management and operation 
of National Highway No. NE-II (Eastem 
Peripheral Experssway) (Gautam Budh 
Nagar section) in the State of Uttar 
Pradesh. 

(Ixxi) 5.0. 350(E) published In Gazette of India 
dated 12th March, 2007 making certain 
amendments in the Notification No. 5.0. 
1307(E) dated the 14th August, 2006. 

(lxxII) 5.0. 465(E) published In Gazette of India 
dated 29th March, 2007 regarding 
acquisition of land for construction of minor 
bridges alongwith geometric improvement 
of Pune-Nashlk Road National Highway 
No. 50 In the State of Maharashtra. 

(2) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at Item No. (Ixiv) of (1) above. 

[Placed In Library. SH No. L T --6409107] 

(3) A copy of the NotHication No. S.O. 21S3(E) (Hindi 
and English versions) published In Gazette of India 
dated the 26th December, 2006 containing 
corrigendum to the Notificatinn No. 5.0. 602(E) 
dated the 26th April, 2006 issued under the 
National Highways Act, 1956. 

(Placed in Library. See No. LT--6410/07] 

12.01 n. 
COMMITTEE ON PRIVATE MEMBERS' 

BILLS AND RESOLUTIONS 

Twen~.eventh Report 

{English! 

CHAUDHARY LAL SINGH (Udhampur): Sir, I beg to 
present the Twenty-seventh Report (Hindi and English 
versions) of the Committee on Private Members' Bills 
and Resolutions. 

12.02 hr .. 

STATEMENT CORRECTING REPLY TO 
UNSTARRED QUESTION NO. 2184, DATED 

14.3.2007 RE. NATIONAL HIGHWAYS IN 
BACKWARD AND RURAL AREAS 

ALONGWITH REASONS GIVEN FOR 
DELAY IN CORRECTING REPL Y* 

{English! 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): Sir, I beg to lay a statement (Hindi 

'LaId 00 the Table nI also placed In LIbrary. S. No. L T 6411107. 
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and English versions) correcting the reply given on 14th 
March, 2007 to Unstarred Question No. 2184 by Shri 
Subhash Sureshchandra Deshmukh regarding the National 
Highways in Backward and Rural Areas along with the 
reasons for delay in correcting the reply. 

(1) The route description of MH-73A indicated In 
Serial No. 14 under thEl heading "Haryana" in 
Annexure-I of the reply given to part (a) of 
Unstarred Question No. 2184 "Yamunanagar-
Jagadhri-Mustafabad-Ledi-Darpur upto H. P. 
Border" may be read as "The highway starting 
from the junction of NH 73 near Yamuna Nagar 
in the State of Haryana and connecting Jagadhri 
Chowk (Junction with NH-73) via Chhachrauli, 
Tajewala, Khlzrabad, Kalesar, Lal Dang up to 
Haryana/Himachal Pradesh Border". 

(2) The route description of NH-73A indicated in 
Serial No. 8 under the heading "Himachal 
Pradesh" in Annexure-I of the reply given to 
part (a) of Unstarred Question No. 2184, from 
Haryana Border upto junction with NH-72 near 
Paontasahib" may be read as "From Haryanal 
Himachal Pradesh Border and terminating at 
Bata Chowk (Junction with NH-72 near 
Paontasahib) in Himachal Pradesh". 

(3) The route description of NH-45-C indicated In 
Serial No.8 under the heading "Tamil Nadu" in 
Annexure-I of the reply given to part <a) of 
Unstarred Question No. 2184 "The highway 
starting from its junction with NH 67 near 
"Thanjavur-connecting Kumbakonam-Palavur-
Andimadam-Vriddachalam-Manglampellai-
Ulundurpellai may be read as "The Highway 
starting from its junction with NH-67 near 
Thonjavur connecting Kumbakonam, Sethlathope, 
Neyveli Township, Vadalur, Panvuti and 
terminating at its junction with NH-45 near 
Vikravandi" . 

12.03 hrs. 

OBSERVATION BY THE SPEAKER 

[Eng/ish/ 

Buslnes. transacted during the last week 

MR. SPEAKER: Hon. Members, for your Information, 
i want to briefly recapitulate the main items of business 
transacted by the House during the last week. . 

Out of the 60 Starred Questions admitted, only 14 
could be answered orally. Replies to the remaining Starred 
Questions along with the replies to 526 Unstarred 
Questions were laid on the Table. 

During the period, as many as 32 matters of urgent 
public importance were raised. Also, 32 matters ~ere 
raised under Rule 377. 

The Finance Bill, 2007 was discussed by the House 
for about eight hours and 44 minutes before it was 
passed. 

The House also passed the Cable Television 
Networks <Regulation) Amendment Bill, 2006 after debating 
it for more than an hour. 

The Electricity (Amendment) Bill, 2007 was also taken 
up for discussion and was not concluded. 

As regards the Private Members' Business, 14 Bills 
were introduced. One Private Members' Bill, namely, the 
Agricultural Workers Welfare Bill, 2005 seeking to provide 
for the welfare of agricultural workers and to regulate 
their employment and conditions of service and for matters 
connected therewfth moved by Shri Hannan Mollah was 
further discussed for over two hours before being 
withdrawn by the leave of the House. 

Another Private Members' Bill, tt)e Promotion of Self-
Empioyment Bill, 2006 seeking to encourage self-
employment among educated unemployed youth moved 
by Shri Chandrakant Khaire was also taken up for 
consideration and discussed for about 17 minutes. 
However, the discussion was not concluded. 

The House resumed discussion on a Private 
Members' Resolution regarding "the formulation and 
implementation of a comprehensive food and nutrition 
security scheme aiming at total eradication of hunger from 
the country", moved by Shrl Naveen Jindal on 15th 
December, 2006. The debate on the Resolution lasted 
for about one hour and 14 minutes, and remained 
inconclusive. 

The Departmentally-Related Standing CommiHee 
presented one Report during last week. 

The House lost one hour 28 minutes of time due to , 
interruptions and forced adjournments. 
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I wish to convey my thanks to the hon. Members for 
their cooperation in the conduct of the proceedings. 

[English} 

SHRI P.C. THOMAS (Muvattupuzha): .Wlth your kind 
permission, I want to say that I have given a notice for 
privilege motion. 

MR. SPEAKER: It is under my consideration. 

[Ttsns/atlon} 

SHRI DEVENDRA PRASAD (Jhanjharpur): You 88Id 
for twelve o·clock . ... (Inftlnuptlons) 

[English} 

MR. SPEAKER: You know that the rules provide that 
it is after the Call Attention. 

.•. (Interruptions) 

MR. SPEAKER: According to the procedure. 

[Translation} 

it is taken after calling attention. 

· .. (Inftlrruptions) 

SHRI DEVENDRA PRASAD YADAV: We have been 
giving notice for a week. . .. (Inftlnuptions) 

SHRI RAMJILAL SUMAN (Flrozabad): We have been 
giving notice for a week. . .. (Inftlrruptlons) 

[English} 

MR. SPEAKER: Now. it is Call Attention. 

[Translation} 

It will be after calling attention. 

· .. (Inftlrruptlons) 

MR. SPEAKER: How will it go on? 

· .. (Inltlnupl/ons) 

[EngIItIh} 

MR. SPEAKER: Tell me what you want. Do you not 
want to run the House? 

... (InhJnuptions) 

[TrsnsIIlUon/ 

MR. SPEAKER: Please sit down. 

. .. (InltlnuptIons) 

{EngI/6h/ 

MR. SPEAKER: Now. It 18 the tum for Call Attention. 
You know that. 

... (Inftlrruptions) 

MR. SPEAKER: Tell me whether you want the Call 
Attention or not. Do you want the Call Attention or not? 
I want to know that. 

... (/nftlnuptions) 

[Tnms/llt1on} 

SHRI DEVENDRA PRASAD YADAV: Please take up 
calling attention after this . ... (Inftlrrupb'ons) 

SHRI RAMJILAL SUMAN: Please give me two 
minutes to speak . ... (Inftlrruptions) 

SHRI DEVENDRA PRASAD YADAV: There has. been 
take encounter and not communal violence In GuJarat. 
... (Inftlrruptions) 

MR. SPEAKER: Things would worsen " you also 
join him. 

'" (Intsnuptions) 

SHRI DEVENDRA PRASAD YADAV: We have been 
giving notice for a week. . .. (Inftlnuplions) It is the question 
of Human Rights. . .. (Inftlnuptions) 

/English/ 

MR. SPEAKER: What do you want? I cannot follow 
even what you want. I do not know what you want. I 
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Ct .,ot tollow. I have got aome noticea but no notice 'or 
Important matters that can be taken up now. 

12.0',' hr •. 

(At this stSgB Dr. Shllliqur Rshmsn, Shri ShIIlt.ndftl 
Kumar and SOmtl otl16r hon'b18 MsmbBfB CSIT16 and 

stood on 1M floor ntNIr ~ TIIbItI) 

(Tnlnslshonj 

SHRI DEVENDRA PRASAD YADAV: It ;s very 
ntlCessary to dismiss Modi Government. ... (InltlfTZIplions) 
We have been giving notice for a week . ... (lnlBtnJp/lon$) 

SHRI RAMJILAL SUMAN: We have been giving 
notice for a week . ... (lnltlfTZIplions) 

{English} 

MR. SPEAKER: Let me hear what you want to say. 
Let me understand what you want to say. 

. . . (Inltlrruplions) 

[Tl'III1$/slion} 

SHRI RAMJlLAL SUMAN: We have been giving 
notice tor a week. ... (InltJrrupllons) 

MR. SPEAKER: What do you want? Pleue apeak 
trom there. 

... (Inltlrruplions) 

{English! 

MR. SPEAKER: All right, I think, the Members are 
not interested. 

... (InliJnuplions) 

MR. SPEAKER: Yea, Mr. Ramji Lal Suman what do 
you want to say? I cannot hear you. 

[Translation} 

SHRI RAMJILAL SUMAN: We have been giving 
notice for about a week in regard to the brutal killing of 
minorities in Gujarat. '" (Inlerruptions) It is a very serious 
issue. ... (Interruptions) 

{EngNIIII] 

MR. SPEAKER: After the Call Attention, I will 888. 

. .. (In/tIrruplions) 

[Translslion] 

SHRI RAMJlLAL SUMAN: Mr. Speaker, Sir we had 
requested you several times. . .. (InltlfTZIplions) 

{EngIi$h] 

MR. SPEAKER: The House stands adjourned to meet 
again at 2 p.m. 

12.08 hr •. 

The Lok Sabhs Ihsn sdjoumed lill Fourteen of the 
Clock. 

14.00 hr •• 

The Lok seha ~ sl 
Fourteen of lhe Clock. 

[MR. DEPUTY-SPEAKER in the Chailj 

[Tmns/alion] 

SHRI DEVENDRA PRASAD YADAV: Mr. Deputy 
Speaker Sir, we have been giving notice for a week. 
. .. (In/tIrrupllons) 

{English} 

MR. DEPUTY-SPEAKER: Please sit down. Please 
listen to me. 

. .. (IntefTZIplions) 

[TrsnsIslion] 

SHRI DEVENDRA PRASAD YADAV: We have been 
constantly giving notice for a week .. , (Inltlnuplions) It is 
a matter ot national concern. . .. (Intenvplion.s) 

{English} 

MR. DEPUTY-SPEAKER: Please listen to me. Please 
sit down. 

... (Infsnuptions) 
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(Tl'III18IIIlionj 

SHRI DEVENDRA PRASAD YADAV: Please arrange 
a discussion on this iaaue first . ... (Inlllnuplions) 

{English} 

MR. DEPUTY-SPEAKER: Nothing i8 going on record. 

. .. (InMmJplions)' 

(TrsnsIlltionj 

MR. DEPUTY-SPEAKER: Mlstryjl, what are you 
saying, please sit down. 

. . . (Inlsrruptions) 

[English] 

MR. DEPUTY-SPEAKER: Please sit down . 

... (Inltmuptions) 

{TfBnsllltion] 

MR. DEPUTY-SPEAKER: It is time for calling 
attention. 

[English] 

This is not the way . 

... (InttJrruptions) 

MR. DEPUTY-SPEAKER: The House stands 
adjourned to meet again at 3 p.m. 

14.02 hr .. 

15.01 hr •. 

ThtJ Lok SIlbhIl thtJn IIdjOUrntJd /HI 
Fihtltln of the Clock. 

ThtJ Lok SsbM trrIISStJmbIsd III FdtHn of IINI CIocIr. 

[MR. DEPUTY-SPeAKER in the ChIliIJ 

{TfBnsllltion] 

PROF. VIJAY KUAMR MALHOTRA (South Deihl): Mr. 
Deputy speaker, Sir, our notice for the Calling Attention 

·Not recorded. 

Motion on the Ram Sethu has been lying pending since 
morning and the same thing has been happening for the 
last three days and the said matter Is not being allowed 
to be raised because of a conspiracy . ... (Inttmuplion$) 
We are being restrained from raising it. ... (InlllnupHons) 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Deputy-Speaker, Sir, we have been giving no\lces tor 
a week. . .. (lnttJrruptions) Fake encounte ... are being 
carried out In Gujarat. ... (lnlllrrupllons) This Ia a matter 
of national Interest. • .• (IntrJnuptions) 

[Eng/IsIt] 

MR. DEPUTY-SPEAKER: Please sit down . 

... (Inlsnuptions) 

rr,..nsllltion] 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy-
Speaker, Sir, till the discussion on Ram Sethu Ie taken 
up, no other matter wiN be taken up. First of all, diac:ussion 
will be held on Ram Sethu. . .. (Inlllmtptlons) 

MR. DEPUTY-SPEAKER: All of you, first of all listen 
to me. 

. .. (Inl8nvptions) 

SHRI SYED SHAHNAWAZ HUSSAIN (Bhagalpur): 
Sir, the Chief Whip of the ruling party Ital/s the 
proceedings of the House. They are running the 
Government. They are IUPPOSed to run the busln ... of 
the House while they themselves stall the proceedings of 
the House. ... (IntrJnuptions) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): What 
are you saying? ... (lntrJnuptions) 

PROF. VIJA Y KUMAR MALHOTRA: Mr. Deputy-
Speaker, Sir, the matter of Ram Sethu will be discussed 
first. ... (Inlllnuptions) 

{English} 

MR. DEPUTY-SPEAKER: According to the Ult of 
Business before me, now I have to take diSCUSSion under 
Rule 193. 

... (InttJnvpIions) 
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/Trans/alion} 

MR. DEPUTY-SPEAKER: If the House desires, I will 
take up Calling Attention. 

... (Inlenuptions) 

15.02 hr •• 

(AI /his slagtl Shn Subhash Mahtlntl and SomB olhBr 
han 'bitt MBmbtlfS CBf77tI and stood on IhB Roor 

ntNIr the rabltl) 

MR. DEPUTY-SPEAKER: Firstly you resume your 
seats. I am taking up Calling Attention. 

... (/ntsnuplions) 

15.03 hrs. 

MAnERS UNDER RULE 3n* 

{English! 

MR. DEPUTY-SPEAKER: Item No. 13, namely, 
Matters under Rule 377 listed for the day are to be 
treated as laid on the Table of the House, and they will 
form part of the proceedings. 

(I) Need to grant adequate funds for the 
construction of Talcher-Blmlagarh railway line 
In Ort ... 

SHRI JUAL ORAM (Sundergarh): There has been 
growing discontentment among the people of Orissa due 
to the Inordinate delay In the construction of 154 Km. 
Talcher-Bimlagarh line. 

The final location survey of the line has . been 
completed. But the land acquisition has not been 
commenced so far. The State Government had made a 
request to the Ministry of Railways In 2006-07 to acquire 
land for that project. But nothing has been done in that 
regard so far. 

The proposed line will establish a link between coal, 
aluminium and other mineral belt including NTPC at 
Talcher and Angul Industrial areas with Blmlagarh where 
a number of downstream Industries have come up. The 
line will facilitate the transport of mineral and coal to the 
areas and will cater to the need of the ihdustries. So this 

'Treated as laid on tha Tabla. 

will be an economic line and freight traffic will fetch good 
amount of revenue to the Railways. It wilt add to the 
economic development of the tribal people as it will pass 
through an area which is traditionally predominated by 
the trlbals . 

As such, I demand that adequate amount be 
sanc'ioned for Talcher-Bimlagarh line so that the 
construction work is completed at the earliest. 

(II) Need to open a branch of State Bank of India 
at Shlggaon. district Haverl. Kernataka 

SHRI MANJUNATH KUNNUR (Dharwad South): Sir, 
wish to state that Shiggaon comes under my 

Parliamentary Constituency. Shlggaon is the taluk 
headquarters situated on NH between Pune and 
Bangalore. At present, there is only one national bank, 
namely, Canara Bank, which is not In a position to take 
care of the growing financial dealings of the people in 
the locality. People in Shiggon have to wait for a long 
period of time to get the things done in Canara Bank. 
There is no other bank in the vicinity except a few 
cooperative banks. Shiggaon Taluk is one of the most 
educationally, socially, economically backward taJuks in 
Northern part of Karnataka. If something is lacking in 
Shiggaon Taluk and is much desired for by the people 
of this area, it is one more nationalized bank. A large 
number of multi-lingual population is residing. 

In 1994, 10th Kamataka State Reserve Police (KSRP) 
Permanent Battalion was established at Shiggaon and a 
township was created with a population of 5,000. Shiggaon 
mainly depends on agricultural activities and It is an 
upcoming town. Hence, it has become absolutely 
necessary to set up a branch of State Bank of India in 
Shiggaon Taluka. 

Under the circumstances, on behalf of the people of 
my parliamentary constituency, I would like to request 
the Hon'ble Finance Minister, through you, to instruct the 
officials concerned to set up a branch of State Bank of 
India in Shiggaon, District Haver!, Kamataka Immediately. 

(III) Need to Improve passengers Imanltles In 
Railways 

[rrans/ation} 

SHRI RAGHWEER SINGH KOSHAL (Kota): Sir, by 
drawing attention towards Indian Railways passenger 
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amenities services, I would like to state that the 
pas&engers travelling in second class are the biggest user 
groups of the railways. I would like to draw your attention 
towards the pathetic condition of such a I3rge number of 
rail users. Sufficient number of coaches are not available 
for this particular class ot passengers, tour to five times 
passengers travel in a single coach. We often witness 
such scenes of people travelling on the roof of the trains. 

There is no provision In place for the comfortable 
travel for common passengers. There is acute shortage 
of coaches, local passengers trains and at the local 
stations there is shortage of sufficient halts also. 

Therefore, through you I submit that action should 
be taken to provide relief to the passengers travelling in 
general classes. 

. (Iv) Need to curb mining activities In the hills of 
Bharatpur (Rajasthan) and Mathura (UP) 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): Sir, daily 
thousands of people visit Bharatpur in Rajasthan, the hills 
lying between Mathura and Rajasthan to take Parikrama 
of Govardhanji. Mining activities are being carried out in 
these hills and as a result the beauty of these hills would 
vanish in near future and it should be kept in mind that 
Lord Srikrishna had protected the residents of Govardhan 
by lifting these hills using a single finger. 

My demand to the Union Government Is to protect 
these historical hills and stop the mining activities going 
on there thereby providing encouragement to its 
beautification. 

(v) Need to exempt co-operatlve bankl of Gujarat 
from the purview of Income Tax Act 

/English} 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): The 
Association of Coop. Banks in Gujarat, some chambers 
of Commerce & Industries and Gujarat State Agriculture 
Minister have represented to the Central Government to 
restore the Income Tax Exemption which has been 
withdrawn by Govemment. of India. 

I urge the Government to review the matter and do 
the best at earliest. 

(vi) Need to renew/give licence to railway 
hawkers 

SHRI SANTASRI CHATTERJEE (Serampore): A 
grave situation has arisen following order of the Hon'ble 
High Court at Kolkata to evict the hawkers from the 
railways. Livelihood at lakhs of railway hawkers will be in 
jeopardy. While the Hon'ble Railway Minister has assured 
that licence will be issued to these hawkers, It is a matter 
of deep regret that despite several representations by 
the Members of Parliament and the trade unions 
representing the hawkers, the issue ot licence is still 
pending. 

I once again urge the Hon'ble Railway Minister to 
take an early decision in the matter, so as to save the 
livelihood of the railway hawkers. 

(vii) Need to atart an exclullve TV channel 
(Terre.trlal Service) dedicated to Tamil 
Programme 

SHRI P. MOHAN (Madurai): There are many poor 
people in the State, who could not afford to pay monthly 
charges for Cable TV and are solely depending on 
Doordarshan. Some more people are also using these 
TV Antennas since they did not want to have cable TV, 
considering their children's education. The Doordarshan 
programmes telecast on terrestrial transmission (National 
Channel) alone could be seen by them through this TV 
antenna. The people have no other choice than to see 
only this channel which telecast Hindi and Tamil 
programmes-Many of the Tamil programmes shown in 
the "Tomorrow's Programmes· could not be viewed by 
these people because at that particular time Hindi 
programmes only are telecast. What is provided in the 
channel has to be seen by these poor people. 

The people In Tamil Nadu are able to see Tamil 
programmes only for limited hours. Out of 129.30 hrs. In 
a week, Tamil Programmes could be .. en only for 
58 hours. Particularly on Friday, Saturday and Sunday, 
out of total telecast hour of 55.30 hrs. only for 22 hrs. 
Tamil programmes could be viewed by the people to 
Tamil Nadu iB. Hindi programmes for 60.22% end TamH 
Programmes 39.78"10. Hence on most of the Holidays, 
including Festival days, the people could be able to watch 
Tamil Programmea only for a very short time. 

The same is the situation obtaining in many parts of 
Tamil Nadu which are covered by 8 High Power 
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Transmitters, 46 Low Power Transmitters and 7 very Low 
power transmitters. 

If more than one channel could be offered through 
TV Antenna, then one programme should be exclusively 
for Tamil programmes (channel) and other one to the 
choice of Doordarshan. But if only one channel could be 
telecast, It should completely have Tamil programmes only. 
This would only enable to poor people to watch the Tamil 
Programmes. 

In recent years, the technology/facility rolating to 
telecast has made tremendous progress and utilizing the 
opportunity, the Doordarshan should think of telecasting 
Tamil programmes along in the available one channel in 
Tamil Nadu, through TV Antenna (Terrestrial service). 

Hence, I request that action may be taken to see 
that the poor people of Tamil Nadu are able to watch 
Tamil programmes. 

(vIII) Need to ensure mandatory networking of 
Panchayatl Raj Institutions through 
computerization upto Block level In the 
country 

DR. ARUN KUMAR SARMA (Lakhimpur): Attention 
of the Government is drawn to the necessity of mandatory 
networking of Panchayati Raj Institutions (PRls) through 
computerization upto Block level so that Information is 
available to all citizens about block level census, status 
of Central Schemes and the beneficiaries thereto. The 
practical experience indicates that majority offices are 
reluctant to computerize the data on various' pleas to 
cover their irregularities. Duplication and repetition of 
schemes amongst various levels of PRls together with 
selection of undeserving beneficiaries depriving genuine 
one are common practice. The poor people became 
poorer despite huge amount is transferred from the Central 
Government through Rural Development schemes. Unless 
full transparency is ensured through computer networking, 
even, the vigilance committees may not be able to control 
the situation. 

It is essential that the block offices are fully 
computerized through National Informatlc Centre (NIC) 
encompassing the Panchayat datas with deployment of 
adequate staff. Generator should be provided to ehsure 

regularity of power supply, wherever, required. The Block 
level Community Information Centres (CICs) created under 
PM package in North East Region could also be utilized. 

I, therefore, urge upon the Ministry of Panchayati 
Raj and Rural development to ensure compulsory 
computerization of block offices immediately in 
collaboration with the Ministry of Information Technology 
for better transparency and to make sure that every penny 
reaches the targeted beneficiaries. If necessary, a fixed 
percentage may be deducted from all schemes by a policy 
decision to execute the same. 

(Ix) Need to reserve No. 9 Kokralhar and No. 10 
Udal girl Parliamentary ConstitUencies of 
Aseam for the Scheduled Tribes of Bodoland 
Territorial Areas District (BTAD) 

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY 
(KokraJhar): The dellmination Commission of India in 
relation to the State of Assam, has earmarked two 
Po.rliamentary Constituency namely UNo. 9 Kokrajhar and 
No. 10 Udalguri" for the Bodoland Territorial Areas District 
(BTAD), and It has been a matter of serious concem 
that the latest Draft Working Paper of the Delimitation 
Commission, has shown both the existing No. 5 Kokrajhar 
(ST) HPC (No.9 New No.) and also the newly created 
No. 10 Udalguri HPC Open/General in contravention to 
the proviSions of Article 330(C) of the Constitution. It is 
also a noteworthy fact that since independence, the 
present No. 5 Kokrajhar Parliamentary Constituency that 
I represent in the august Lok Sabha (House of the 
People) from the Bodoland Territorial Areas District in 
Assam, has been reserved constituency for the Scheduled 
Tribes (Plains). 

In this connection, further, It is also a worth 
mentioning fact that consequent upon the Signing of the 
new political accord between the Union Government of 
India and the State Government of Assam on the one 
hand and the erstwhile Bodo Uberatlon Tigers on the 
other on 10th Feb. 2003, a new political arrangement 
with the name and style 'Bodoland Territorial Areas District 
(BTAD) an it's administrative apparatus Bodoland Territorial 
Council (BTC)" came into being under the provisions of 
the sixth Schedule to the Constituti~n of the country 
(Article 244(2). It is also a well known fact that Article 
33O(C) entitles the Scheduled Tribes of the Autonomous 
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Districts constituted under the provisions of Article 244(2) 
to have reserved· Parliamentary Constituencies within their 
respective Autonomous Districts concerned In pursuance 
of the recommendations made by the then Bordoloi sub-
committee to the Constituent Assembly. 

In view of the above, I would like to strongly 
urge upon the Union Government of India to 
take appropriate steps to help ensure the reservation 
of both No. 9 Kokrajhar and No. 10 Udalgurl 
Parliamentary Constituencies for the Scheduled Tribes of 
the Bodoland Territory as per the provisions under Article 
33O(C). 

... (Interruptions) 

15.03 hra. 

(At this SIIIge Shn' SanslJl17ll Khunggur Bwi8wmuthi11ty 
came and sIood on 1M floor ntIIIr 1M TtJbItI.) 

/Tl1Insllllion] 

MR. DEPUTY-SPEAKER: You resume your seat, 
will take up calling attention. 

... (lfWnupIions) 

{English] 

MR. DEPUTY-SPEAKER: The House stands 
adjourned to meet tomorrow the 1 oth May, 2007 at 
11 a.m. 

15.04 hr •• 

The Lok Ssbha /hen atfourn«/ HII EItIWJn of IhB Clock 
on ThlHSdlly, May 10, 20071V1l1sIIkhII ~ 1929 (SIIIr6) . 
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ANNEXURE I lIItJmbtJr-wise IndtIx '" UnslSrrsd OutIslions 

Mmnbtlr-wi8tJ Index to Starnld OUtl8Iions SI.No. Member's Name Question 
Number 

SI.No. Member's Name Question Number 

1. Shrl MBaba", K.C. Singh 488 2 3 

2. Dr. Agarwal, Dhirendra 484 1. Shrl "Bachda", Bachl Singh Rawat 4616 

3. Shri Ahir, HansraJ G. 482 2. SM Aaron Rashid, J.M. 46n 
4. Shri Barad, Jashubhal Dhanabhai 501 

3. Shri Adaul, Anandrao V. 4658, 4687, 
5. Shri Bhargava, Girdhari La! 495 4699, 4773, 
6. Shri Chavda, Harlsinh 486 4n8 

7. Shrl Hegde, Anantkumar 483 4. Dr. Agarwal, Dhirendra 4742, 4809 
8. Shri Joshi, Pralhad 491 

5. Shrl Ahlr, HansraJ G. 4715, 4797 
9. Shri Khalre, Chandrakant 498 

10. Shri Khandelwal, Vijay Kumar 490 6. Shri Ajay Kumar, S. 4684 

11. Shri Khanna, Avinash Rai 487 7. Shri Appadural, M. 4671, 4828 

12. Shri Koshal, Raghuveer Singh 493 8. Shrl Argal, Ashok 4635, 4735 
13. Smt. Maheshwarl, Kiran 495 9. Shrl Athawale, Ramdas 4694,4n6 
14. Smt. Mane, Nivedita 492 

10. Shrl Barad, Jashubhai Dhanabhai 4689, 4703, 15. Shrl Mistry, Madhusuan 500 4725, 4802 
16. Shri Murmu, Hemlal 497 

11. Shrl Barman, Hiten 4649, 4763, 
17. Shri Nayak. Ananta 500 4834 
18. 5hri Patit, Rao8aheb Danve 490 

12. Shrl Barman, Ranen 4851, 4756 
19. 5mt. Patit, Rupatai Diliprao 485 

Nilangakar 13. Shri Baxla, Joachim 4606, 4750, 
20. Shri Prabhu, Sureah Prabhakar 501 4763 

21. Shri Rao, Rayapti Sambaslva 499 14. Shri 8ellarmin A.V. 4623, 4704, 
22. Shri Sathyanarayana, Sarvey 485 4727, 4819 

23. Shri Scindia, Jyotiraditya M. 492 15. Shrl Bhagora, Mahavlr 4619, 4731, 
24. Shri Shaheen, Abdul Rashid 489 4795 

25. 5hri Singh, Chandrabhan 494 16. Shrl Bhakta, ManoranJan 4826 
26. Shri Singh, Dushyant 493 17. Shrl Bhargava, Glrdharl LaI 4740 
27. Shri Singh, Ganesh 489 

18. Shrl Bishnoi, Jawant Singh 466EI 
28. Shri Singh, RajlY Ranjan uLalan" 496 

29. Shri Suman, Ramji Lal 496 19. Shri Bishnoi, Kuldeep 4605, 4718, 
4791 

30. Shri Vallabhaneni, Balashowry 498 

31. Shri Vasva, Mansukhbhai D. 486 
20. Shrl Borkataky, Narayan Chandra 4611, 4721 

32. Shri Yadav, Giridharl 484 21. Shri Bose, Subrata 4609, 4756 
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22. Shri Budhollya, Rainarayan 4634 44. Dr. Jagannath, M. 4705, 4780 

23. Shrl Chakrabortty, SwadMh 4879 45. Shrl Jha, Raghunath 4647 

24. Shri Chand, Nihal 4824 46. Shrl Jindal, Naveen 4817, 4736, 

25. Shri Chandrappan, C.K. 4896 
4798, 4825 

47. Shri Jogl, Ajlt 4657, 4674. 
26. Shri Chaura, Bapu Harl 4873, 4885, 4781 

4808, 4830 
48. SM Joehl, Pralhad 4738, 4800 

27. Shrl Chavda, Harisinh 4639,4885 
49. SM Kalmadl, Suresh 4815 

28. Dr. Chinta Mohan 4890, 4741, 
4786 50. Shrl Khalre, Chandrakant 4683, 4768, 

4818, 4832 
29. Shri Chowdhury, Adhir 4857, 4770, 

4820 51. Shrl Khanna, Avlnash Ral 4717, 4789 

30. Shri Oaagupta. Gurudu 4696, 4802 52. SM Kharvenlhan, S.K. 4832, 4684, 
4733, 4796, 

31. SM 080ra, Mllind 4615, 4859, 4829 
4724, 4801 

53. Shrl KOlhal, Raghuveer Singh 4720, 4794, 
32. Shrl Oashmukh, SubhaIh 4893,4n5, 4802, 4810 

Sureschchandra 4830 
54. Dr. Kaya, P.P. 4646, 

33. Dr. Ohanaraju, K. 4695, 4711, 
4787 55. Shri Kriplanl, Srichand 4696 

34. Shri Ohotra, Sanjay 4673, 4685, 56. Shri Krishna, Vijoy 478!5, 4827 

4830 57. Shrl Kumar, Nlkhll 4710, 4820 

35. Shri Dubey, Chandra Sekhar 4658, 4748 58. Shri Kumar, Shallendra 4702, 4802 

38. Shrl Gadhavl, P.S. 4660, 4875, 59. Shrl Kunnur, Manjunath 4662 
4788 

80. Smt. Laklhmi, Botcha Jhanel 4868 
37. Shri Gaikwad, Eknath M. 4780, 4815 

81. Smt. Laxman, Sueheela Bangaru 4824 
38. Shri Gangwar, Santosh 4677, 4709, 

4785 82. SM Madam, Vlkrambhal Arjanbhal 4672 

39. Smt. Gawali. Bhavana P. 4873, 4685, 63. Smt. Madhavaraj, Manorama 4614, 4713, 
4830 4737, 4785 

40. Shri Gahlot, Thawarchand 4875 84. Smt. Mahajan, Sumltra 4696 

41. Ch. Hasaan, Mooawar 4848, 4747 65. Shri Mahato, Naraharl 4827, 4655 

42. Shri Hap, Anant Kumar 4761 86. Smt. Mahelhwarl, Kiran 4716, 4740, 
4833 

43. Shri HU88aln, Anwar 4676 
67. Shri Mahtab, Bhartruhari 4708 
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68. Shrl Mahto. Tek Lal 4845, 4746 93. SM Patel. Harllal Madhavajl Bhal 4689 

69. Shrl Majhi, Parsuram 4704 94. Shrl Patel, Jivabhal Ambatal 4639, 4769 

70. Prof. Malhotra, Vijay Kumar 4696. 4709 95. Shrl Patel, Klshanbhai V. 4631, 4744, 

71. Smt. Mane, Nlvedita 4760. 4815 
4779,4805 

I 
96. Smt. Paterlya, Neate 4692, 4774 

72. Dr. Manoj, K.S. 4654 
97. SM Pathak, Harln 4703 

73. Shri Masood, Rasheed 4682, 4707 
98. Smt. Patil, Rupatal DHlprao 4692, 4722, 

74. Ma. Mcleod, Ingrid 4653. 4783 Nilangakar 4774 

76. Shri Meghwal. Kallash 4644, 4683. 99. Shrl Patle, Shiahupal N. 4682, 4829 
4768, 4818 

100. Shri Pingle, Devidaa 4682. 4829 
76. Shri Mehta. Bhubneahwar Prasad 4644. 4745 

101. Shri Ponnuswamy. E. 4652. 4743 
77. Dr. Meinya. Thokchom 4684. 4688 

102. Shrl Prabhu. Suresh Prabhakar 4739. 4802 
78. Dr. Mishra. Rajesh 4621. 4784 

103. Shri Pradhan. Dharmendra 4633 
79. Shrl Moghe. Krishna Murarl 4822 

104. Shri Prakash. Jai 4659 80. Shrl Mohale. Punnu Lal 4640 
105. Shri Prasad. Harlkewal 4629. 4742. 81. SM Mohd .• Tahir 4682. 4829 4767 , 

82. SM Mol/ah. Hannan 4869 106. Shri Radhakrlshnan. Varkela 4825 
83. Shri Mondal. Abu Ayes Mondal 4641. 4782 107. Shri Rai. Nakul Das 4714 
84. Shrl Murmu. Hemlal 4758. 4804 108. Shri Rajagopel. L. 4825 
85. Shri Nandy. Amltava 4643 109. Shri Rajbhar. Chandra Dev Prasad 4706 
86. Smt. Narhire. (Saw.) Kalpana 4695 110. Prof. Ramad.... M. 4656 

Ramesh 
111. Shri Ramakrishna. Badlga 4608. 4680. 87. Shri Nayak, Ananta 4767. 4816 4723 

88. Shri Oram, Jual 4642. 4875. 112. Shrl Rana. Kashlram 4624 
4820 

113. Shri Rao. K.S. 4820 
89. Shri Owaisi. Asaduddin 4828. 4682. 

4754. 4807 114. Shri Rathod. Harlbhau 4626. 4786 .' 

90. Shri Pal/ani Shamy. K.C. 4610. 4728, 115. Shri Rawale. Mohan 4815 
4792 

116. Shri Reddy. G. Karunakara 4629. 4698. 
91. Dr. Pandey. Larnxinarayan 4709. 4722. 4777 

4734. 4823 
117. Shri Reddy. K.J.S.P. 4682. 4713 

92. Shri Parsta. Dalpat SIngh 4636. 4802 
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118. Shri Reddy, M. Raja Mohan 4704, 4831 144. Shri Singh, Sugrib 4870, 4744, 

119. Shri Reddy, Magunta Sreenivasulu 4883, 4751 4779, 4806 

Shri Reddy, N. Janardhana 
145. SM Singh, Uday 4691 120. 4807 
146. Shrl Singh, Rajlv Ranjan "Lalan- 4690, 4741, 121. Shri Reddy, Surayaram Sudhakar 4802 4813 • 122. Shrl Renge Patil, Tukaram 4655, 4757, 147. Shri Subba, M.K. 4822, 4728, 

Ganpatrao 4809 4790 , 
123. Shrl Sai Prathap, A. 4897, 4802 148. Shri Sugayanam, E.G. 4812, 4876, 
124. Shri Saradgi, Iqbal Ahmed 4882, 4701, 4732, 4792, 

4729, 4793 4799 

125. Dr. Sarma, Arun Kumar 4712 149. Shri Suman, Rajl La! 4766, 4813 

126. Shrl Saroj, Tufanl 4887, 4755 150. Shri Surendran, Chengara 4821 

127. Shrl Sathyanarayana, Sarvey 4753 151. Smt. Thakkar, Jayaben B. 4618, 4703 

128. Shri Sclndia, Jyotlradltya M. 4784, 4811 152. Shrl Thomu, P.C. 4884, 4882, 

129. Shri Shaheen, Abdul Rashid 4782, 4810 
4752, 4808 

153. SM Thummar, V.K. 4881 
130. Shrl Shakya, Raghuraj Singh 4758 

154. SM Trlpathl, Chandramanl 4633, 4722, 
, 131. Dr. Sharma, Arvind 4700 4734, 41823 

132. Shri Shivajlrao, Adhalrao Patil 4858, 4887, 
155. Shri Tripathy, Braja Kishore 4813, 4785 

a 4699, 4773, 
4778 156. Shri Vallabhanenl, Balaahowry 4769, 4814 

133. Shri Shiyanna, M. 4659 157. Shri Vasaya, Mansukhbhai D. 4665 

134. Prof. Shiwankar, Mahadeorao 4677, 4828 158. Shri Veerendrakumar, M.P. 4886, 4771 

136. Shri Siddeswara, G.M. 4630, 4730, 159. Shri Verma, Ravl Prakash 4658, 4687, 
4817 4699, 4773, 

136. Shri Sidhu, Navjot Singh 4838 4778 

137. Shri Singh, Chandra Bhushan 4684 180. Shri Vaday, Anjan Kumar M. 4749, 4769 

138. Shri Singh, Chandrabhan 4678 161. Shri Vaday, Glrldhari 4749 

, 139. Shri Singh, Dushyant 4765, 4812 162. SM Vadav, Kallash Nath Singh 4882, 4829 

140. Shri Singh, Ganesh 4719, 4803 1'83. Shri Vadav, Mltrasen 4880, 4802 

, 141. Shri Singh, Prabhunath 4861 184. Shri V.day, Paru Nath 4708 

142. Shri Singh, Rakesh 4637 185. Shri Vaday, Ram Kripal 4881, 4765 

143. Shri Singh, Rewati Raman 4660, 4772 166. Shri Verrannaldu. Klnjarapu 4829 



447 MAY 9,2007 448 

ANNEXURE II 

Mlniahy-wistl. Indtlx /0 StsmKI QutlSlions 

Prime Minister 

Atomic Energy 

Coal 

Communications and Information Technology 

Development of North Eastem Region 

Extemal Affairs 

Health and Family Welfare 

Overseas Indian Affairs 

Panchayati Raj 

Personnel, Public Grievances and Pensions 

Planning 

Shipping, Road Transport and Highways 

Space 

Statistics and Programme Implementation 

Youth Affairs and Sports 

484 

493, 499, 500 

486, 487, 491, 492, 498 

485, 501 

490 

497 

488, 495, 496 

494 

482 

483, 489 

Mlnislty-wlstl Indsx /0 UnstsmHI QutISfIons 

Prime Minister 

Atomic Energy 

Coal 

Communications and Information Technology 

Development of North Eastem Region 

Extemal Affairs 

4606, 4609, 4623, 4637, 4640, 4645, 4649, 4851, 4658, 
4695, 4710, 4715, 4719, 4729, 4744, 4745, 4746, 4748, 
4749, 4754, 4756, 4759, 4767, 4781, 4797, 4813 

4610, 4613, 4617, 4619, 4622, 4624, 4825, 4628, 4629, 
4630, 3644, 4652, 4660, 4672, 4675, 4682, 4683, 4689, 
4899, 4703, 4708, 4727, 4731, 4740, 4743, 4751, 4755, 
4n1, 4n2, 4n3, 4780, 4785, 4795, 4801, 4803, 4805, 

. 4809, 4819 

4714, 4721 

4621, 4627, 4632, 4633, 4673, 46n, 4679, 4685, 4688, 
4690, 4892, 4696, 4704, 4709, 4713, 4720, 4750, 4764, , 
4768, 4nO, 4n9, 4784, 4788, 4789, 4799, 4811, 4814, 
4823, 4830, 4833, 4834 



449 AnnexufrJ /I 

Health and Family Welfare 

Overseas Indian Affairs 

Panchayati Raj 

Personnel, Public Grievances and Pensions 

Planning 

Shipping, Road Transport and Highways 

Space 

Statistics and Programme Implementation 

Youth Affairs and Sports 

V"'S~KH~ '9, '929 (Ssqj Annexute /I 

~~~,~,~~~,~,~,~.~, 
4657, 4666, 4671, 4674, ~76, 4686, 4891, ~98, 4700, 
4702, 4706, 4707, 4711, 4712, 4716, 4728, 4730, 4737, 
4742, 4747, 4760, 4762, 4765, 4768, 4774, 4778, 4782, 
4786, 4787, 4791, 4793, 4798, 4800, 4806, 4820, 4825, 
4828, 4829, 4832 

~12, 4636, ~, 4736, 4752, 4992 

4761, 4777, 4808, 4817 

~18, 4655, 4865, 4723, 4733, 4757, 4802, 4810 

~11, 4820, 4826, 4647, 4650, 4669, 4680, 4705, 4718, 
4725, 4726, 4741, 4758, 4775, 4783, 4807, 4812, 4827 

4615, 4631, 4634, 4638, 3841, 4646, 4648, 4654, 4663, 
4864, 4667, 4678, 4681, 4687, 4894, 4701, 4717, 4724, 
4732, 4735, 4738, 4753, 4763, 3778, 3790, 4804, 4815, 
4816, 4818, 4821, 4822, 4824, 4826, 4831 

4618, 4794 

4870, 4697, 4734, 4739 

4614, 4659, 4661, 4662, 4722, 4768, 4769, 4798. 



INTERNET 

The original version of Lok Sabha proceedings Is available on Parliament of India 
Website at the following addresa : 

http://www.parllamentofindla.nic.ln 

LIVE TELECAST OF PROCEEDINGS OF LOK SABHA 

Lok Sabha proceedings are being telecast live on Lok Sabha T.V. Channel. live 
telecast begins at 11 A.M. on everyday the Lok Sabha sits, till the adjournment of the 
House. 

LOK SABHA DEBATES ON SALE 

Printed copies of Lok Sabha Debates of English and Hindi Versions and other 
Parliamentary Publications are available for sale at the Sale. Counter, Parliament 
House, New Delhl-110 001. 



P.LS. 4OfXXVIL26IZOO7 
506 

C 2007 By LOK SABHA SECRETARIAT 

Published under Rules 379 and 382 of the Rules of Procedure and Conduct of Business In Lc 
(Eleventh Edition) and printed by New Oelhl. 


	0001
	0002
	0003
	0004
	0005
	0007
	0008
	0009
	0010
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0020
	0021
	0022
	0023
	0024
	0025
	0026
	0027
	0028
	0029
	0030
	0031
	0032
	0033
	0034
	0035
	0036
	0037
	0038
	0039
	0040
	0041
	0042
	0043
	0044
	0045
	0046
	0047
	0048
	0049
	0050
	0051
	0052
	0053
	0054
	0055
	0056
	0057
	0058
	0059
	0060
	0061
	0062
	0063
	0064
	0065
	0066
	0067
	0068
	0069
	0070
	0071
	0072
	0073
	0074
	0075
	0076
	0077
	0078
	0079
	0080
	0081
	0082
	0083
	0084
	0085
	0086
	0087
	0088
	0089
	0090
	0091
	0092
	0093
	0094
	0095
	0096
	0097
	0098
	0099
	0100
	0101
	0102
	0103
	0104
	0105
	0106
	0107
	0108
	0109
	0110
	0111
	0112
	0113
	0114
	0115
	0116
	0117
	0118
	0119
	0120
	0121
	0122
	0123
	0124
	0125
	0126
	0127
	0128
	0129
	0130
	0131
	0132
	0133
	0134
	0135
	0136
	0137
	0138
	0139
	0140
	0141
	0142
	0143
	0144
	0145
	0146
	0147
	0148
	0149
	0150
	0151
	0152
	0153
	0154
	0155
	0156
	0157
	0158
	0159
	0160
	0161
	0162
	0163
	0164
	0165
	0166
	0167
	0168
	0169
	0170
	0171
	0172
	0173
	0174
	0175
	0176
	0177
	0178
	0179
	0180
	0181
	0182
	0183
	0184
	0185
	0186
	0187
	0188
	0189
	0190
	0191
	0192
	0193
	0194
	0195
	0196
	0197
	0198
	0199
	0200
	0201
	0202
	0203
	0204
	0205
	0206
	0207
	0208
	0209
	0210
	0211
	0212
	0213
	0214
	0215
	0216
	0217
	0218
	0219
	0220
	0221
	0222
	0223
	0224
	0225
	0226
	0227
	0228
	0229
	0230
	0231
	0233
	0234

